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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, April 26, 1988/Vaisakha 6, 1910 
(Saka) 

The Lok Sabha met at Eleven 0/ 
the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Proposals from NRIs to set up 
Industries in Kerala 

*815. PROF. K.V. THOMAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there are any proposal~ from 
non-resident Indians to start new industries 
in Kerala; 

(b) if so, whether these proposals have 
been cleared; and 

(c) if not, the reasons for delay in 
clearance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (c). There are two proposals ~nding 
from non-resident Indians to start new Indus-
tries in Kerala. In one of these two cases, a 
decision cannot be taken by t he Government 
because of a Stay Order granted by a Court 
of Law restraining the Government .fr~m 
issuine any Jetter of intent for that activity. 
The other application is beina processed. 

PROF. K.V. THOMAS ~ Prom the 
Jnswer of the hone Minister it can be seen 

that even though there were applications 
from NRIs for startine new industries, one is 
being delayed due to court intervention and 
the other is pending before the Ministry for 
final approval. There is a lot of complaint 
from NRIs investors about the procedural 
delays in starting their industries and that 
lettina approval is very difficult to stalt 
industries in India by NRIs. Has Govern-
ment received such complaints about 
procedural delay; if so, what action is beiDl 
taken in that regard? 

SHRI M. ARUNACHALAM : Some 
. references have been received reaardina 

procedural delays in clearina NRI projects. 
To expedite clearance, a single window called 
special approval committee under the chair-
manship of Secretary, Department of 
Industrial Development has been set up for 
simultaneous appr0va] of letter of intent, 
foreign collaboration and capital soods to 
Non-Resident Indians to set up industrial 
units. If any specific case is brought to our 
notice. we will definitely expedite that. 

PROF. K.V. THOMAS: I would like 
to know the foreign exchange t.hat has beell 
earned as a result of the NFa investment 
for the last three years? 

SHRI M. ARUNACJ dALAM:: The 
investment made by NRIs iT.I different schemes 
since April, 1982 to 31st .oecember 1987 is : 
direct investment: Rs" 1218.85. cr~rest POrt. 
~'olio i~vestment :. R r.;_ 64.66 crores, deposit 
In Ind .. an companle'-" ': Rs. 26.40 crores. bank 
depOSIts (outsta"'A.ding balance) : Rs, 92J 7,48 
crores. 

SHRI~ 1<. KUNJAMJlU: Sir, a larae 
ftumb'" Jr of Keralites are working in GuJf 
cO':'ntries. Why are they not encouraae4 
(Q ~tart industries in KoraJa ? 

~~I M. A~Urt"CHALAM; Sir, it i. 
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a fact that a large number of skilled workers 
and technicians from Kerala are working in 
Gulf countries. The NRIs from Kerala are 
basically skilled workers, like technicians, 
carpenters, nurses, etc. They would rather -
look for places where they can deposit their 
money safely, rather than venture into 
setting up of industries and taking risk. As 
far as the Government of India is concerned, 
we have generally laid down policy guidelines 
and provided necessary support system to 
facilitate NRI investment, particularly in 
industry and in banks, etc. The State 
Government should take up a special pro-
gramme for the rehabilitation of NRIs. At 
the State level, the State Government has 
designated as a nodal aeency to provide all 
types of assistance required by the NRIs. 

PROF. P.J. KURIEN: Sir. the hone 
Minister has said that a large number of 
skilled workers are working in Gulf countries. 
Not only skilled workers, there are a number 
of others who can invest money in industries. 
But the fact is that even though a large 
number of such people are working outside 
India, they are not comjng forward to invest 
in Kerala, even though Kerala is the most 
backward industry-wise. I think there is a 
preference in investing in other areas. I would 
like' to know what is the reason that even 
Keralites do not prefer to invest in Kerala. 

SHRI M. ARUNACHALAM: Sir, our 
friend has to work for creating a good 
industria 1 climate in the State. As I said a 
little earlier, the State Government should 
take up a special programme for NRIs to 
invest their money in that State. 

Technical Workshop on Open Cast 
Mining 

817. SHRIMATI MADHUREE 
SINGHt : 
DR. G.S. RAJHANS : 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether a national level technical 
workshop on open cast mining at the Central 
Mine Planning and Design Institute was held 
recently at Ranchi; 

(b) if so, the details of the discussions 
held durinl the workshop and the outcome 
thereof; and 

(c) the extent to which the open cast 

mInIng method is considered better than 
other methods in the field of coal. 

THE MIN1STER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (a) to Jc). A 
statement is given below. 

Statement 

(a) and (b). A technical workshop on 
'Optimal fragmentation in opencast n1ines-
parameters of drilling and blast jng' was held 
on 3.4.1988 at the Central Mine Planning and 
Design Institute Ltd., Ranchi. 

The discussions and the recommendations 
made covered optimising sizing, improvement 
of the performance of drilling and blasting 
crews, fonnation of a ~cparate ccli for drill-
ing and blasting in each project, corporate 
level nl0nitoring, improvi101g the quality of 
drills, nlcasures for cost control and research 
and development. 

(c) The method of Blining to be adopted, 
whether opcnc-ast or underground, is guided 
by factor~ like disposi tion of the eoa] scams, 
their thickness and the depth at which they 
occur. Broadly speaking, opcncast mining 
has the udvantagc~ of higher volumes of 
production, better coal recovery, higher 
productivity through mechanisation, lower 
production costs and greater workers' safety 
and health. 

[Translation] 

SHRIMA TI MADHUREE SINGH: I 
want to know from the bon. Minister whether 
the experts also think that open-casf mining 
ha~ adver~)e effects on environment? If it is 
true, then what steps is the Government 
taking to solve the environnlentaI problems 
arising out of it '? 

SHRI V ASANT SATHE: In fact, the 
open cast mining systenl has positive effects 
on environment instead of having negative 
effects. 

SHRT BASUDEB ACHARIA : How? 

SHRI V ASANT SATHE: I am coming 
to that. If coal is a shallow seam, the ppen 
cast system can enable us to recover maxi. 
mum quantity of coal and particularly in 
States like Bihar where fire broke out in the 
nlines. The adoption of the open-cast system 
call ensure safety frOtn such hazards. 
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SHRI BASUDEB ACHARIA 
fire is still raging. 

nut 

SHRI V ASANT SATHE: It can be 
prevented by adopting the open cast In ining 
Technology. 

[English] 

AN HON. MEMBER: Sir, why docs 
Minister not say in both the languages? 

SHRI V ASANT SATHE: I will say in 
both the languages. Sir it is also true that 
by adopting open cast systen1 all the advan-
tages, viz. higher voluole of production, 
better coal recovery, higher productivity 
through nlechanisation, lower production cost, 
and greater workers' safety and health are 
there. What is the whole purpose of coal 
mining? The purpose is to get the best coal 
at the Ininimunl cost in the best way, in the 
barest way. If it i'i a shallow scam. the better 
technology now is open cast, but when it is 
deeper, you cannot go by opencast because 
what is done by open ca~t is you virtual1y 
creat a through, you create a valley sort of 
a th ing by excavating first the over- burden 
and then the coa1. So, you get the entire 
coal. In the underground n1 injng, you go by 
boring into the whole ground and try to go 
to the seanl and gel the coal. 

SHRI BASUDEB ACHARIA: What 
about pollution in this regard? 

SHRI V ASANT SATHE: I am tc1Jjng 
you that there is no polJution. But on the 
contrary pollution is minimised in opcn-ca4)t 
mining. 

SHRI BASUDEB ACHARIA : How ? 

SHRI VASANT SATHE: I told you 
just now how to save the fire and other 
things. 

SHRI BASUDEB ACHARIA : You tell 
us how the production is increased. 

SHRI VASANT SHATHE: Sir, pollu-
tion is caused by coal fuels of other items 
or something going into there. That is how 
it is happening. But open cast system is not 
going to cause pollution at al1. 

SHRI BASUDEB ACHARIA: Because 
it is open. 

SHRI VASANT SATHE: That is why 
no pollution. 

[Tranliatian] 

SHRIMATI MADHUREE SINGH: Is 
open-cast mining technology being adopt~d 
under the Indo-Soviet agreement in the 
Murkunda Coal project? Is it true that 
adoption of this technology results in low 
returns ? If so, what is the Government 
doing to make this project more economi-
calJy viable ? 

SHRI VASANT SATHE: We shall 
take whatever steps are required for making 
this project viable. 

[English] 

DR. G.S. RAJHANS : Sir, is it a 
fact tha t mafia opel"ation becomes easier in 
open cast mine because the gangsters quietly 
come and load their trucks and leave the 
scene and there is nobody to check them 1 
Is it a fact? 

SHRI VASANT SATHE : As far as 
mafia and gangsters are concerned, whether 
it is underground or open cast, actually my 
feeling is that they are the under-world 
people. So, it is easier for them to operate 
when it is under cover. When it is open, 
it will be difficult for any such undesirable 
element to operate. But because it is a 
question of coal removal, we are now 
taking measures to ensure that these undesi-
rable elements are controlled I can tell this 
House through you, sir, that we are 
succeeding in that effort. 

MR. SPEAKER: And do you think 
that they are more dangerous when they are 
under-ground ? 

PROF. MADHU DANDAVATE : If it 
is open, the Government can do the job 

SHRI DINESH GOSW AMI: Sir, the 
hone Minister has stated that it has not 
affected the topography and environment. 
But is he aware that in the PatkL'li range in 
Assam, the open cast mining has affected 
the topography and the environment and the 
environmentalists and the scientists have 
strongly protested. In fact, I had occasion 
to send the notes both to the Eneray 
1\1inister and to the Prime Minister fronl the 
students of Science, that this' has very 
seriously affected the entire Patkai raIlle. 
Therefore, has he examined t hat particular 
aspect of Patkai range or not 1 If not, has 
he examined those notes and the reports 
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aiven by the scientists and the environ-
mentalists, and if not, will he assure me 
now that the documents that are with him, 
he will examine through an independent 
enquiry and give bis own findings '1 

SHRI V ASANT SATHE: As far as 
Assam is concerned, if it ii a case of experts 
who have opined that because of the 
removal of the super-structure surface its 
fertility or in any way ecological imbalance 
takes place by open cast minis, we wiH 
definitely look into it because we do not 
want in any way the environment to be 
adversely affected by any system of mining. 

[Translation1 

SHRI RAMSWAROOP RAM : Mr. 
Speakert Sir, the hon. Minister has stated 
that the open cast mining system increases 
the volume of production and minimises 
polluation. Fire has also broken out in the 
open cast mines of Khelasi-Ilai North 
Karampura area of the district of Ranchi. 
The Jharia coalfields under B.C.C. is a 
thickly populated area and fire has broken 

, out in mines under ground. Will the bon. 
Minister kindly enlighten us as to whether 
a scheme has been formulated to put off 
this fire so that this area which is densly 
populated can be saved. An explosion can 
occur a t any time here causina imnlense 
damage to life and property. What steps 
is the hon. Minister going to take in this 
regard 1 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, fire breaks out in two ways. One is 
because of internal conbustion i.e. when 
coal is heaped at one place after mining, it 
catches fire Second is in areas where coal 
is deposited in the shallow &earns like in 
lharia-which has been just mentioned-
where fire has been raging for quite a number 
of years. Here the coal deposits are in the 
shallow seams and have not been exploited 
so for. It catches fires when it COtbCS in 
contact with oxygen from the air above. 
In order to extinguish the fire, the scientists 
have suggested that the entire deposit of 
coal should be recovered by openina the 
mine. Areas like Jharia can be saved only 
by open cast system. We are making sucla 
efforts but for doing so the whole popula-
tion has to be evacuated from there. Their 
Jives are in danler and this technololY is 
being considered for IaviDl their lives. I 
would likQ to set evccyone's cooperation 

in thi s regard and we are also making all 
-out efforts. 

SHRI NARAYAN CHOUBEY Will 
you make efforts after the entire area is 
destroyed by fire. 

SHRI VASANT SATHE: We will do 
before that happens. You create trouble at 
both ends. We have some friends like Shri 
Narayan Choubey who would agitate. if we 
evacuate the people 0 f that area and if we 
do not evacuate them then the would agitate. 
Our endeavour would be to ensure that fire 
does not speared. 

MR. SPEAKER The person who 
are too cleaver would incite the thieves to 
steal and tell the owners to keep vigilant. 

SHRI VASANT SATHE: We expect 
to extinguish this fire and recover larger 
quantities of coal. 

SHRl G. BHOOPATHY : Mr. Speaker, 
Sir, a new machine called the 'Dredge I inc' 
is being used in the open cast system. It's 
cost in about Rs. 20 to 30 crores, and 
Commission has also been paid in its 
purchase. Such Commissions are bet",een 
10 to 25 per cent. This machine can do the 
work. of 1000 labourers and consequently, 
they are being rendered jobles~. They are 
not able to get any work. In this, connection, 
what steps are being taken for the wal fare 
of those labourers ? 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, modern techno]oiY has to be used for 
ensuring higher volumes of production at 
lower costs. Machines like showels, dumper, 
dredge lines etc. have to be utilised for this 
purpose. To urge that this industry should 
be labour intensive, would result in loss of 
production. Consequently, neither the cost 
of coal will be low nor will it be of a eood 
quality and. therefore, we will have to 
live a thouaht to it. 

[E,.,lish] 

Setting up of High Power TV Relay 
Centres 

·Sll. SHRI K. RAMCHANDltA 
RBDDY : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether Government have decided 
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to iet up TV relay centres in aU the diitrict 
headquarters by 1990; 

(b) whether Government propose to ao 
in for high power transmitters such as 10 
KW or above so that it may cover the 
whole population in every district; 

(c) the amount needed therefor and the 
amount likely to be spent in 1988-89 in this 
regard; 

(d) whether the work of increasin& the 
power of TV relay centre at Ananthapur to 
10 KW has since commenced; and 

(e) if so, when it is likely to be comple-
ted? 

TI-iE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): (a) to (e). A Statement is 
given below. 

Sratcment 

(a) All the district headquarters tOWllS 
in the country are expected to be covered by 
TV service on completIon of the various 
Seventh Plan schemes, either by a 
transmItter located there or by transmitter(~) 
functionmg In the surrounding area(s). 

(b) and (c). The existing policy of 
Doordarshan i~ to have a judicious mix of 
high power and low power TV tran~nlitter~ 

in the country with a view to achievini 
optimuln coverage. Taking into account 
the availa bility of resources, the Seventh 
Plan of Doordarshan, inter alia, provides 
for the establlshnlcnt of high power TV 
transmitters (P KW, 10 KW and above) at 
selected places only. Doordarshan's Annual 
Plan for 1988-89 includes an amount of 
Rs. 2878.80 lakhs for the establishment of 
these transmitters. 

(d) Sit e for the proposed high power 
(l0 K W) TV transmi tier at Anantapur has 
been taken over and estimate for civil works 
have been sanctioned. Orders for the trans-
mitter and associated auxiliary equipment 
have also been placed on the manufac-
turers. 

(e) The high power TV transmitter at 
Anantapur is expected to be commissioned 
into service towards the end of the Seventh 
Plan period. 

SHRI K. RAMACHANDRA REDDY : 
Mr. Speaker, Sir, I thank the Minister for 
taking steps for starting a 10 KW TV trans-
mitter at Anantapur. At the same time, I 
would like to bring to the notice of the 
Minister that in part (e) he has said, hilh 
power transmitter at Anantapur is expected 
to be commissioned into servire towards 
the end of the 7th Plan period. I would 
like the hon. Minister to expedite it in view 
of the feeling expressed by the people of 
Anantapur district and in view of the 
demand made for higher power transmissioQ 
in 1985, to Unstarred Question No. 1621, 
dated 1.4.85 and Unstarred Question No. 
2018, dated 2.12.1985 that there has been a 
consistent demand from the people of 
Anantapur district for TV coverage of the 
whole district. In view of the demand made 
three years back, will it be possible for the 
Government to complete the high power 
transmission at Anantapur by the end of this 
year and commissi on the same by the end of 
this year? 

SHRI S. KRISHNA KUMAR: The 
installation of the transmitter depends on a 
large number of factors, the main 
factor being the availability of equipment 
finds and the delivery schedule. Therefore, 
we will not be able to give a very clear date 
but we are expediting all the high power 
transmitters which are to be insta11ed durina 
the renlaining two years of the 7th Five Year 
PJan. Most certain1y, the hon. Member's 
ob~erva tions and request will also be taken 
into consideration. 

SHRIK.RAMACHANDRA REDDY: 
What is the arr..ount that has been earmarked 
for setting up the transmitter at Anantapur. 
What is the amount that bas been .pent so 
far? Will the Government not spend more 
amount and start the transmitter as early as 
possible? 

[Tralls/ation] 

~lR. SPEAKER: Are you concerned 
with the substance or with the source? 

SHRI C. MADHA V REDDI ~ Both. 

[English] 

SHRI S. KRISHNA KUMAR: IA 
answer to question in part (b) and (c). I 
have said, Doordarshan intends to spend 
Rs. 2878.80 lakbs for the establishment of 
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high power transmitters. So, Anantapur 
transmitter will be getting the pro rata 
allotment out of thi". 

SHRI NARAYAN CHOUS'EY: While 
Shri Ajit Panja was the Minister in-charge 
of the Depatment which is now beiDI 
repre~ented by our hon. Minister, Shri 
H.K.L. Bhagat, it was told that one 
transmitter would be set up in Midnapore. 
You know the history of Midnapore. 
Though I\lidnapore is not very far from 
Calcutt~, we cannot get Calcutta 
programme. We do not see Calcutta's. 
We only see Delhi Doorclashan. I would 
like to know from the Minister, 
what has happened to the setting up of 
transmitter 'set at Midnapore in West 
Bengal. 

SHRI S. KRISHNA KUMAR: Sir, 
during the Temaining two years of the 7th 
Five Year Plan, 3 nlore 10w power transmit-
ters will be set up in West Bengal and 
Midnapore is one of them, the other being 
Kulin1pong and Alipurduar. 

[Translation] 

SHRI SOMJIBHAI DAMOR: Mr. 
Speaker, Sir, on the one hand the Hon. 
Prime Minister and the hon. Minister bad 
announced that T.V. transmitters will be 
installed in Adivasi area~ on" priority basis. 
Whereas on the other hand it is stated that 
a transmit ter will be ~ct up in an area with 
not less than 1 lakh of population. In this 
connection, I want to know as to how nlany 
transmitters have been ~ct up so far? One 
Department asks to increa'ie population 
whereas the other Department wants that 
our population ~hould be reduced. Will we 
have to lncrease our population to get the 
transmitters '? 

SHRI S. KRISHNA KUMAR: Sir, the 
programme of hardware expansion of TV has 
been so fornlulated and planned that a11 the 
districts of ·the countcy - 445 districts- will 
be covered by tranlnlission 011 completion of 
the 7th Plan Schemes. Against this back-
ground 9 there is no need to specifically 
mention Adivasi area because Adivasi areas 
will be cO'\lered when all the districls are 
covered. (/Ilterrllpti01u) 

MR. SPEAKER No. I anl not 
allowing. 

Mr. Tewary will put the question. 

PROF. K.K. TEWARY: I would like 
to know from the hone Minister about our 
request to have a low power TV transmitter 
at Buxar. Buxar has been the centre of our 
culture and civilisation over mi Hennia and it 
is not covered ei ther from Patna or 
Varanasi. It is in between. I have been 
writting and approaching almost all the 
Ministers. In fact, since the time Mr. 
Vasant Sathe was holding that portfolio, I 
have been writing and I have not received 
any positive reply so far. I would like to 
know fronl the hone Minbtcr whether any 
decision has been taken ke eping in view 
the importance of Buxar as the centre of 
Bhojpuri speaking population and a s a town 
which is very old and ancient. 

SHRI S. KRISHNA KUMAR: As I 
have already said Buxar will also be covered 
when at the Seventh Five Year Plan, all the 
districts of the country are covered. Of 
course, it is not part of the Plan tha t TV 
transmitters are put up in all the district 
headquarters of the country. Out of 445 
districts in the country, local transmitters 
will be put up only in 298 district head-
quarters. 

PROF. K.K. TEWAR Y: Our districts 
are large. One district in UP. or Bihar, 
may be equal to five or six districts of other 
States. 

SHRI s. KRISHNA KUMAR : As 
regards the other 147 districts, coverage 
will be by transmission from neighbourjn& 
districts where high-power transmitters will 
be installed, I am not immediately able to 
say which high power transmitter will cover 
Buxar district but I will certainly look into 
the matter and see that Buxar district is also 
covered as part of the Plan. 

PROF. MADHU DANDAVATE: I 
would like to know from the hon. Minister 
whether it is, not a fact for proper coveraae 
of various areas by TV, apart from upgrada-
tion of the TV towers, it is also necessary to 
have TV towers with adequate height located 
at suitable places and, if is so, it not a fact 
that people in maIl)' aleas of the West Coast 
KQnkan reBion cannot see the television 
programmes properly for want of adequate 
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TV power as well as TV towers and, if so, 
will the hone Minister give priority to this 
backward region of Konkan so that Konkan 
region which has remained already industri-
ally backward, would not remain backward 
in terms of TV al so ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): I am grateful 
to the hone Member for raising this question 
He has not merely put the question but he 
has written to me about it also. I am 
certainly looking into this matter. 

This is not to a say that where we have 
TV transmitters, particularly high power 
transmitt ers, there are no high towers. In . 
most of the places, high towers are there and 
signals are available. 

With regard to the Konkan regioD, I 
am looking into the matter. 

I can quite see and very well understand 
and appreciate the anxiety of the hone 
Men1ber. In fact, many of the areas are 
having TV signals set there are some areas 
which are not covered so far. That is why, 
a very ambitious Plan is under operation. 
At present, we have 251 TV transmitters of 
various categories, some high power, some 
Jow power, some very low power and some 
transposers and they are working. When the 
schemes under the Seventh Plan are com-
pleted, we shall have 421 transmitters of 
various categories and this will cover 82.8% 
population of the country and a number of 
districts and towns etc., would be covered. 
Besides this Seventh Plan scheme, I am 
trying to expedite its completion. In fact, 
one or two days later, a meeting of those 
who are manufacturing public sector under-
taking transmitters, is being held so that it is 
expedi ted. Apart from the Seventh Five Year 
Plan, I am trying to explore the possibility of 
finding some resources from my Ministry fJ1d 
also the possibility of getting some more 
transmitters in addition to the Seventh Five 

~ Year Plan provision so that we can do better 
coverage of the TV signals to the country_ 
Bu t I can say and we can al1 of US say that 
the whole nation can take it with a sense of 
pride and satisfaction. Though our country 
requires much better, much more TV but at 
the rate and speed with which we have 
developed this TV is the fastest in the world 

and the world acknowledges this and this is 
the largest TV population covered in a short 
span of time. 

MR. SPEAKER: Next que~tion. 

PROF. N.O. RANOA: Sir, the general 
masses are not able to make use of TV .• 
Would the GovCj!lment consider the advice 

MR. SPEAKER : I have gone to the 
next question. 

PROF. N.G. RANOA : Would the 
Government consider the advice ... (lnlerrup-
lion.!) I am a1way~ silting before you. 
What is the wrong'? Can you Dot see 
me? I have been fdising lny hands so many 
times. My supplementa ry is this : Whether 
th~ Goverrunent are gomg to instal the 
Public TV Station~ ? 

MR. SPEAKAR : Prof. Saheb, it is not 
essential that always I should look at the 
hands. I wiIJ not allow that question. 

(Interrllption!J ) 

PROF. N.G. RANGA : SIr, what is it 
you are saying"',? I think you don't want 
me to put 'the supplementary. I an1 sitting 
before you all the time raising Iny hands. 
How else could I draw your attention? 
(/ hlerrllpt ions) 

MR. SPEAKER : I would request Prof. 
Ranga to see that it is not always that hand 
is seen and then it is done. Sometimes it is 
ignored al so. 

(Interruption.") 

PROF. N.G. RANGA : There is some 
mistake on your part. (Interrupt iOllJ) 

SHRI H.K.L. BHAGA T: Sir, I will go 
myself to Prof. Ranga and expJain the 
position. 

Cycles and Cycle Components 

*820. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether cycles and cycle parts are 
manufactured in India for overseas cycle 
manufacturers carrying brand name~ of fore .. 
ian martuf8cturers; 

(b) if so, the details thereof: 
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(c) whether Governmemt propose of put 
Indian brand in place of foreign brand 
namel; 

(d) whether the country is self sufficient 
in cycle technology and has reached 
a stage of competiti on in foreign 
market; 

(e) whether any imports of cycles and 
cycle components have been made; and 

(f) if so, whether Government propose 
to minimise the imports ? 

THE MINISTER OF STATE IN THE 
REPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (f). A Sta tement is given below. 

Statement 

(a) to (c). According to the existing 
policy, use of foreign brand names is per-
missible on exports of various conlmodities 
including cycles. In view of this, there is 
no proposal to ask the Indian cycle manu-
facturers not to use foreign brand names on 
the export of cycles or cycle parts. 

(d) Rapid advancement has taken place 
both in the technology as well as the mate-
rial used in the manufacture of cycles. There 
is also need for improving technology of 
cycles for export purposes. :Hcnce, Govern-
ment have been encouraging foreign colla-
borations involving import of technology in 
the manufacture of cycle and cycle parts. 

(e) and (f). The import of complete 
cycles is not allowed. With regard to 
components, certain parts are allowed to be 
imported for export production. Bicycle 
parts to the extent of Rs. 28.50 lakhs and 
Rs. 22.95 lakhs were allowed to be imported 
during 1983-84 and 1984-85 respectively. 

SHRI BRAJAMOHAN MOHANTY : 
Sir, the Question is eloquent. It is relating 
to the cycle technology, the competiti veness 
of our manufacturing units and coJlabora-
tion with foreign companies. It is strange to 
note that the hon. Minister has been very 
fair to concede that the foreign brand 
names will be al10wed to be used. I would 
like to know as how ~ong this will be allow-
ed to be used. When was it introduced 1 Was 
the policy reviewed 7 Similarly, as far as 
cycle technology is concerned, we are not 

self-sufficient. We may be self-sufficient in 
Surface-to-Surface missiles but not in cycle 
technology. Foreign collaboration is being 
encouraged. That is the hone Minister's 
answer. It is unfortunate. Lastly, so far 
as the parts are concerned, I would like to 
know whether this policy is being reviewed 
and in the cycle companies, whether Rand 
D unit was established. If Rand D unit is 
established, either writhin a year or two they 
must be self-sufficient or you should direct 
them to close that down. Therefore, I 
would like to know whether the policy relat-
ing to use of foreign brand names, the policy 
relating to the issue of self-sufficiency in 
cycle technology and al~o the policy of 
encouraging foreign collaboration in cycle 
technology-whether an these matters were 
reviewed at any time and when we will 
achieve self-sufficiency. 

SHRI M. ARUNACHALAM : A'i far 
as cycle production is concerned, we are 
self-sufficient. There is no ban on using of 
foreign trade marks and brand names for 
exports of cycles or any con1ponents from 
India. On the other hand, if a foreign 
manufacturer permits an Indian conlpany to 
use their brand name, it speaks for itself 
the strength and quality of Indian cycles. 

As far as Research and Development is 
concerned, we have a Re';carch and Develop-
ment Centre at Ludhiana. and Government 
is thinking of strengthening thi~ Research 
and Development Centre at Ludhiana. 

SHRI BRAJAMOHAN MOHANTY: 
My question was whether we wouJd attain 
self-sufficiency in cycle technology or not. 
Anyway, my second supplementary 
is whether the brand names we ha ve 
used on the basis of the agreement with 
foreign companies started on the basis of 
your giving the permission. May I also 
know whether during the preceding 
three years our import of cycle "arts, not in 
terms of cost but in terms of types of cycle 
parts, has been reducing or it has gone on 
increas i ng ? 

SHRI M. ARUNACIIALAM : As far 
as import of cycle parts is concerned, we are 
allowing import of cycle parts for Research 
and Development centres and certain sports 
items. We are not generally allowing import 
of total cyc1es. 

SHRI BASUDEB ACHARIA: Sen 
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Raleigh and Sen Pandit of Asansol and 
Kalyani, the two cycle-manufacturing units 
af West BengaJ, were nationalised; but since 
l1lationalisation, the working capital is not 
'being provided. This year only Rs. 400 
'crores have been provided for Sen Raleigh 
uni t of Asansd-for the Cycle Corporation 
of India. This is quite insufficient to become 
viable. May I know from the hone Minister 
whether there is any proposal to make these 
units viable, so that the Sen Raleigh unit of 
Asansol can achieve its target of ISOO cycles 
per month. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): The installed capacity 
of the Cycle Corporation of India, Calcutta, 
as 5580 lakhs; in 1986 the production was 
1578 and in 1987 0591. .. 

SHRI BASUDEB ACHARIA: My 
question was about providina workins 
capital. 

SHRI J. VENGAL RAO : First hear me. 
In the Hero cycle factory, one man is pro-
ducing four cycles a day whereas in the 
Bicycle Corporation four persons are pro-
ducing a cycle per day. We are losing 
Rs. 300 on each cycle. 

StIRI BASUDEB ACHARIA: Unless 
you provide raw materials, unless you give 
working capital, how can they produce 
cycles ? 

SHRI C. MADHA V REDDI: May I 
know whether it is a part of the policy 
of ..... . 

SHRI BASUDEB ACHARIA: He has 
not answered my question-whether there is 
any proposal to make it viable. 

SllRI C. MAD~A V REDOI : I would 
like to know whether it is a part of the policy 
of liberalisation of imports that we started 
importing cycle parts. May I know whether 
in the recent export-import J'Olicy the cycle 
parts have 'been included in the OGL 1 . 

SHRI J. VENGAL RAO : There is no 
question of allowing import .of cycles. There 
is no need ... 

SH]tI C. 'MADHA V . RADDI : . Cycle 
parts. · 

SHRI J. VENGAL RAO: I am answer-
\n& ·your question. Only for export portion, 
we arc allowin g import. W. allow~d. 

import for a value of Rs. 28.~O laths in 
1983-84 and for Rs. 22.95 lakns in 1984-85. 
We are exporting cycles. In 1980-81 we 
exported cycles of the order of Rs. SS lakh. 
and odd; in 1982-83 Rs. 371akhs and odd: 
in 1985-86 Rs. 34 lakhs and odd; and 
in 1986-87 Rs. 41 lakhs ... 

SHRI BASUDEB ACHARIA : Why arc 
you importing parts? 

SHRI J. VENGAL RAO : Some parts 
for exported cycle only, not for domestic 
use. (Interruptions) 

DR. DATTA SAMANT: Sir, the 
Bombay Cycles, which is a public sector 
undertaking, is connected with the National 
Bicycles of India. I have discussed this in 
this House and I got the same reply. It is 
not that the workers are not doing the job. 
But the maD.agement and the whole aang 
have swallowed everything. And again, you 
have brou,ht that gang. I would like to 
know. Can you give a collaboration for the 
public sector cycle factory ? Can you give ' 
some more funds for it whereby the military 
men can purchase more cycles for them-
selves? There is no use of shouting that we 
are interested in the public sector under-
takinas. I would like to know whether the 
Government is going to consider this. We 
are prepared to cooperate. 

SHRI J. Vf!NGAL RAO: There arc 
two cycle corporations-one is Shri Basudeb 
Acharia's and another is Dr. Datta 
Samant's. (Interruptions) 

DR. DATTA SAMANT: Workers are 
prepared to work. (Interruptions) 

SHRI 1. VENGAL RAO : We are losina 
Rs. 300 per cycle in Basudeb Acharia's 
Cycle Corportion and Rs. 450 per cycle in 
Dr. Datta Samanfs Cycle Corporation. 
(Interruptions) 

KUMARI MAMATA BANERJEE: I 
am arateful to you for giving me this 
opportunity to raise this important question. 
It is one of the burning issues of my State. 
Nobody is listening to us and only you can 
.protect our interest. I would like to ask 
from the Hon. Minister through you what 
positive steps the Government are takfna to 
revive the Benaa1 Potteries. Please ittf'orm 
the House. (/nt,rruptidlts) 

KUMARI MAMATA BANERJE:!: It 
.~ telated. It is related. "tJlerrllptlo1fs) 
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MR. SPEAKER: If Mamataji is saying : 
"It is related. H How can we say that it is 
Dot related? 

(Inle rrplltions) 

KUMARI MAMATA BANERJen: It 
is true, Sir. Please ask the Minister to 
reply. The MInister is willing. 

MR. SPEAKER: I think, t~e Minister 
is unwllling to answer. 

(Interruptions) 

MR. SPEAKER: Mamataji, the 
Minister is not wining to reply. I am not 
barring him. 

(Tnterruptions) 

MR. SPEAKER: Can you do it? I 
don't think. 

(l1lte rrupt ions) 

SHRI ANANDA GOPAL MUKHO-
PADI-IYAY : May I a~k a simple qUestion? 
Arising out of the an~wer given by the Hon. 
senior, efficient Miniiiter, may I request him 
to appoint an c"Cpert body to go into details 
fo find out the reasons why this sort of an 
industry, which, at one time, was very good 
in name and the company had the go()dwiU 
and everythmg, IS not working wen? I 
would like to know whether he can appoint 
a conlm ittee to go into. this question. 

SHt{I J. VENGAL RAO: We will 
consider his request. 

Confirmation of Grade IV Officers in 
Central Information Service 

*821. SHRI GANGA RAM: Will the 
Minit;ter of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether reservation orders about 
confirmatIon of Scheduled Castes/Scheduled 
Tribes are beIng followed in re~ard to 
confirmatIon of officers of Grade IV of the 
Central lnformation Service; 

(b) jf so, the reasons for which martY 
SC/ST officers with long service are yet to be 
¢onfirmed even in the lOwest ladder of 
Central Information Service; and • 

(c) the ren1edial steps being taken in this 
regard? 

THE DEPUTY MINISTER IN THE 

MINIS'f.RY OF INFOJ\~TIQN AND 
BR.OADCASTING (SHItI S. JUUSHNA 
KUMtAlt): (a) All tho 8C/ST dtrect 
recruits recruited prior te the ....... tioD 
held in 19i12 have ~a confirmed to Grade-
IV of CoDtl'allnformation Scrvi4:c a.-jOlt 
their roster poiDtS. 

(b) No Grade-tV officer recruited 
before 1982 is awaiting confirmation. 

(c) Docs 110t arise. 

SHRI GANGA RAM: May I know 
from the Hon. Minister the criteria and the 
norms prescribed under the service condi-
tions relatin. to the confirmation of officers 
of Grade-IV of the Central Information 
Service? 

SHRI S. KRISHNA KUMAR: There 
are tbe gederaJ statutory requirements 
relatina to scheduled caste and scheduled 
tribe which have been strictly observed in the 
recruttment as wen as the promotion to 
Grade-IV in the Central Information 
Service. 

As regards confirmation, they are eligible 
for cdnfinnation as soon as the probation is 
completed. Before 1988 when a revIsed 
order of confirmation was given effect to, a 
cettain percentage was reserved for scheduled 
caste and scheduled tribe candidates at the 
time or confirmation also. But after the 
1988 order, scheduled caste and scheduled 
tribe candidates -olicers and pneral 
candidates--are clisibJe for confirmation as 
and when probation is satisfactorily 
completed; i.e. when confirmation is due. 

SHRI GANGA RAM : I would like to 
know whether the rule of confirmation is 
being applied uniformly to the candidates of 
general and regerved categories. If so, what 
i5 the averaae time Jill for confirmation of 
both the categories of candidates with 
referente to th~ strenath of the e8Me in 
1982 ? 

SHRI S. KRISHNA KUMAR: For 
those reeruttecl ~ore 1982, 190 candidates 
of Oradt·<IV to Which the question relwtes 
including 26 schcd aled caste and 5 $Clledttl~ 
t~ilx ofBcm Mr. ~0DtftMd ~ J5.4.1988. 
There is eo inter-se time lal betWSl) 
scheduled caste and scheduled tribe officers 
as well as tbe general oftieers. 

At the present moment, 167 officors 
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including 26 scheduled caste ofllcers and J 1 
scheduled tribe officers are awaiting confir .. 
matioD. Wt admit that tllere l\as .peen 
.flt.tay in the co~matiGn of ot1icers 
it"om 1972 to 19SZ. TWs was,~ 
the permanenl' atrcoaths.. tile vario~ 
cate_gories ~ould not be fixed in time. 
So, the DPCs could no1 meet. 'Ibis ')Kunae 
bas already been corrected. AU th08C 
ofti.cm have t1een confirmed. 

I wouW also lDCIltioo ,tb4t .. re is no 
discrimiDCioa lOr allY .ditr~~ U3 the 
procedure of confirmation Qf ..the time 
schedule of coefirmation "tw~ s.cbeduled 
Cdte and scheGJied tribe otlic,ets vis-a· vis 
officers of the general catCJory. 

[TroltMalion] 

SHlU KAMLA PMSAD SINGH: Mr. 
Speaker, Sir. will the hon. Mini~ter kind~y 
.inform whether confirroati.o~ of Q'fti~rs 
belonging to the ScbectuJcd Castes apd 
Scheduled Tribes are being d~tibera'te)y 
delayed? If not, has tl\e Government reeived 
any representation from the r:eserve6 cate-
lory officers in this r:cJilrd ? 

[English] 

SHRI S. K'R.ISHNA KUMAR: 'l'.bere 
have been ' representations ~lattng to 
officers not only frmn ·the sohedvlod .caste 
and scheduled tribe categOries; but al80 the 
Jeneral officers. As I said earlier from 1972 
to 1~2 there was a delay in confirmation 
bec~ use of two l'easOll8--firs tly it was 
decided to start the confirmation ~s 
trom the higher echelon to the lower 
echelon; i.e. from Grade-I downwards and 
that caused some delay in the Oracle-IV 
confirmation and secondly the authorised 
permanent iJrenatbs for ee~h year could Dot 
be finaUsed in time. All .these reqwremcmts 
have now been met, the IrievaDCeS ave 
been redressed aftd aN the pendiDI ocmfir-
mations have been COMpleted in relation to 
officers recruited before' 1-982. 

Thor-e • DO problem at tho moment. 
No loss or substantial disavant~e has been 
caused to those who we~e not ~oDfirmcd be-
cause at the time of eligibility they were given 
qua;; pCr~nency ai!CI later OD ,they were 
conftrmed. Many officers Iha'Vc JODD ,frDm 
Grade-IV to Grade .. DI and from GndcoOiIIl 
to Grade-II at.. appl'.iate tiD;lC jnspite 
of the f~t tbat tlley wcr.c Dot c01\fir~cd in 

time. So there is no grievance, as sucb, 
pending at the moment. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROAD-
CASTING (SHRI H.K.L. BHAGAT) : Sir, 
with your kind permission I would like to 
lDalce it clear and assure the hone Menlber 
that I have gone into this question. I am nO,t 
really satisfied because of a number of 
reasons some delay has occurred as my 
co))eague has pointed out. I have made jt 
quite clear to my officers emphatical1y that 
cases which are pending confirmation for 
want. of DPe being held etc. etc, this nlust 
be dQDe. I value this thing very much. My 
office(s have assured me that with regard to 
Grade-IV the whole thing will be completed 
by June and with regard to oth~ matters, 
namely, Grade ] and II where UPSC is 
.required to do we are taking it up with 
them. We shall do our best to expedite 
w}l~t~er it is scheduled castes, scheduled 
trl~s or others are there. So far as CIS 
officers are concerned we will see that they 
do not suffer for want of any meeting of 
DPC not being held. There were reasons as 
matters had gone to Tribunal and there was 
question of fixation of seniority list, etc. 
Without going into the details I want to 
assure that we are very much alive 
about it and we will see that without any 
avoidable loss of time the whole thini is 
done. 

[Translatioll] 

SHRI MADAN PANDEY: Mr. 
Speaker, Sir the hone Minister h;ls very good 
intentions and he has made every effort to 
ensure that candidates belonging to the 
Scheduded Castes and Scheduled Tribes get 
justice in spite of being wcIl~intentioned, 

several such cases are pending in which 
unnecessary delay is being made. In view of 
this does the Government propose to change 
the existing monitoring system or adopt a 
new system by' which injustice could be 
removed? 

[ English) 

SHill H.K.L. BHAGAT : I shaJJ be 
happy to discuss aU the aspects with the 
hon. Member. 1 welcome the hon. Member 
to discuss it wi th me. 
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Waiting List for Telephone CODllectioas 
In Bombay 

*822. SHRI PRAKASH V. PATIL: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of applicants on the 
waitina list for telephone connections in 
Bombay; 

(b) at what rate per month the waitiIll 
list is heine cleared; 

(c) the averaae number of fresh reeis-
tration per month; 

(d) whether any major step is contempla-
ted whereby at least tbe ordinary applicants 
can get the telephone in Bombay in one 
year; and 

(e) if so, the details of the measures 
contemplated? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) to (e). A 
statement is given below : 

Statement 

The total number of applicants waitina 
for provision of telephone connections in 
Bombay as on 31st March, 1988 was 
2,OS,2~. 

New telephone connections are provided 
on the basis of expansion of exchange 
equipments and external plant. Connections 
provided in each month vary. 58,721 and 
57,798 new connection!; respectively were 
provided during 1936-87 and 1987~88. 

On an average about 5000 fresh registra-
tions per month are received for provision of 
telephone connections. 

A comprehensive expansion proaramrne 
has been prepared by Mahanagar Telephone 
Nigam Limited and efforts arc being made 
to implement this programme. This how-
ever, depends on the a vailabiHty of financial 
resources and equipments. The target is to 
clear on an average the waitina list upto 
30.9.1986 by the end of the 7th Five Year 
Plan. 

During 1988-89, 70,000 connections arc 
proposed to be provided. 

[Trans lilt i~n] 

SHRI PRAKASH V. PATIL: Mr. 
Speaker, Sir, Bombay is not only the 
capital of Maharashtra but the economic 
capital of the whole country. 

The importance of telephones, have 
increased even more in the modem science 
age. In this context, will the Government 
permit the Telematics system (C-Dot) which 
is recommended by the TechnoloKY Mission 
of the Central Govemo1ent to De installed 
in the private sector and public sector 
organisations like Railways, banks, dairy 
co·operatives etc. in Bombay? If so, how 
101lJ will it take '1 

SHRI V ASANT SATHE: This "llew 
system cannot installed in big cities at 
present. When the infrastructure for 
setting up bie telephone exchanaes is 
developed, we will consider it for big cities. 
But so far as the waiting lists in the 
Manager Telephone N iearn in Bombay and 
Delhi is concerned, we are planning to start 
a Telephone Bureau System and we also 
want to increase the number of public 
telephone booths which will be manned by 
handicapped persons in order to provide 
maximum telephone facilities to the people. 
As reprds, providing telephone connections 
to the big housing societies, they wiIJ have 
to instal their own P.A.B. X system and 
we will give them required connections. 
This is how we have envisaged to provide 
maximum facilities to the people. Re-
gardina tbe existing waiting Jist which has 
over 2 Jakh. applications pending, I would 
like to point out that we receive 5,000 fresh 
registrations every month. We feel that 
unless technological advances are used OQ, 
a larle scale, it is not possible to clear the .. 
waiting list. But we arc makina every 
effort in tbis regard. We also propose to 
introduce ulnstant Telephone" System, 
There are many rich businessmen who are 
ready to deposit advance. W~ are making 
provision for Jranting immediate connection 
or a deposit or .KI. ~O,ooo.. With this 
advance money, we will be able to install 
additional PABX ......• 

SHRI NARAYAN CHOUBEY : If you 
ask for Re. 1 lakh, you could do it even 
faster. 

SHRI V AS ANT SATHE : It will enable 
us to open more public caJl bootm .....• 
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(Interruptions). If anyone is prepared to 
give Re. 1 lakh we shaH accept it. We are 
trying to extract more money from the 
rich so that we can spend it for the welfare 
of the poor ...... (lnterruptions). These 
communists only talk, they don't do any 
work ...... ( Interruptions). 

'" 
SHRI PRAKASH V. PATIL: Mr. 

Speaker, Sir, will you state the details of 
the Car Telephone Facility. 

SHRI VASANT SATHE: We have not 
considered it so far. 

[English] 

SHRI VIJAY N. PATIL: After the 
formation of Mahanagar Telephone Nigam 
Limited, it was thought that there will 
be improvement jn the telephone system in 
Bombay and Delhi. But we see no im-
provement on record. There is only 
improvement in the salary bills of the 
officials. The expenses of the Telephone 
Nigam have increased. 

Earlier, whatever revenue was being 
collected from Bombay and Delhi, it was 
beipg llsed for development in the rural 
ardas. But now it is being blocked in this 
Corporation. 

I wo~ld like to know from the hon. 
Minister what steps have been taken for 
starting cellular radio telephone system in 
Bomba), on experimental basis or on a 
permanent basis. What has happened to 
that proposal? 

SHRI V ASANT SATHE : The cellular 
telephone system is still under considera-
tion. We nave not given up the idea. We 
are trying to see how useful it will be for 
the people. 

[Trans/at ion] 

SHRIMATI PREMALABAI CHAVAN: 
Mr. Speaker, Sir, telephone faciJities are 
more available in the urban areas and their 
maintenance is better as compared to the 
rural areas. In Maharashtra, there are 
areas particularly, villages where one cannot 
get Ii telephone call through. Even such 
urgent messages as of death cannot reach 
there. I want to know from tbe hon. 
Minister whether there are any new schemes 
for these areas? 

SHRI VASANT SATHE: Mr. Speaker, 
Sir, our main emphasis is on the rural 
areas. The basic intention behind the 
radio telephone and the C-Dot system is to 
provide telephone facilities to the rural 
areas. We !lave envisaged to provide 
maximum telephone facilities to the villages 
through these systems. 

[English] 

PROF. NARAIN CHAND PARA· 
SHAR : Sir, the part (d) of the question 
is specific : 

"whether any major step is 
contempla ted whereby at least the 
ordinary applicants can get the tele-
phone in Bombay in one year;" 

Wha t is the Minister's 
stipulation period of 
ordinary people? 

reply to tbis 
one year for 

SHRI V ASANT SATHE : I have 
already repJied to it. Telephone on-askillJ 
scheme is, those who deposit Rs. 50,000 
will get telephone on asking. 

PROF. NARAIN CHAND PAR A-
SHAR : Telephone for ordinary applicant r 

SHRI V ASANT SA THE : He may also 
be ordinary. (Interruptions). 

Setting up of Industries in Kerala 

*823. SHRI SURESH KURUP : Will 
the Mjnister of INDUSTRY be pleased to 
state : 

(a) whether the Government of Kerala 
has sent any specific proposals for settinl 
up any industries in Kerala to Union 
Government; 

(b) if so, the datails thereof; and 

(c) the decision taken by Union 
Government in this regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (c) . During the calendar years 198' 
to 1988 (upto 31.3.1988), 4S Industrial 
Licence applications frem variops Stat. 
Government Undertakings/Corporations in 
Kerala were received for settilll up 
industries in the State. Out of these, 24 
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apl'Jica tions have since been aprroved and 
fetters of intent granted to the concerned 
tmdertakings, 20 have beel} rejected/ 
otherwise dispo'lcd of and the remammg 
one application, which has been received 
In March, J988, b~s not yet been disposed 
off. 

MR. SPEAKER 
over. 

Question Hour is 

WRITTEN ANS\\'£ES TO QUESTIONS 

[TrOlu/at ion} 

LeasiDg out of Property of Kbadi 
Gramodyog Bha\\sn, New Delhi 

·816. SHRIMATI VIDYAVATI CHATUR-
VEDI: WJlI the Milll~tCI to INDUSTRY be 
pleased to tefer to the reply given on 1 I th 
August, 1982 to UnqalJcd Question No. 
s001 regarding leasmg out of property of 
Khadi Bhawan, New Delhi and state the 
decision of Go\crnment in respect of the 
permissIOn glven by the Khadi Gramodyog 
Bhawan, New Delhi to its tenant in the 
portion of Regal Buildmg. purchased by 
the Khadi Gramodyog Bhawan, to further 
Jease it out to some other tcn~nt ? 

THE M]l'.IST[R or INDUSTRY 
(SHRI J. YLhLIALA RAO) 
Government had a~kcd the Khadi and 
Village Industnc~ Lom'111~"'lOll to review thc 
matter. The review lc\ca1cd violation of 
the terms and condltlOns 01 the lease and 
KVle has 1O)1I1ce filed eVIctIon SUits again&t 
the concerned partIes. ] ht.~c ~uits are stiIJ 
pending in the Court. 

[Engli:,h] 

Procurement of Woollen Uniform 
Material by O.N.G.C. 

*819. SHRI M.V. CIIAND.,RA-
SEKHARA MURTHY: 
SHRI H.G. RAMULU : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether the Oil and Natural Gas 
ComrnissioJl, Dehradun has bifurcated the 
process of procurement of employees' 
woollen drec;s/uniform material and has 

allowed its different units to invite tenders 
as per their own requirements; and 

(b) if so, the reas~n$ for this 
change ? 

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY 
OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHM DUTT) : 
(a) The Regional Offices of ONOC 
ha~e been authorised to procure the 
unlfonns/dress material for the workers as 
per the ~tandardjsed sPecifications and 
norms. 

(b) This would facilitate timely supply 
of the material. 

Seminar on D{'veJopmNlt of A ir Energy 

*824. SHRIMATI D.K. BHANDARI: 
Will the Minister of I:NERGY be 
pleased to stale : 

(a) whether a seminar on development 
of air energy was he-ld in New Delhi during 
February, 1988; 

(b) if so, the issues discussed during 
this seminar; 

(c) whether Government propose to 
take some action on the suggestlon~ made 
in the seminar; 

(d) jf so, the details thereof; and 

(e) if nut, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTLR OF COMUNICATIONS 
(SHRI VASANT SATHE) : (a) 
and (b). An American Wind 
Energy Association 1 radc M iS5ion organised 
a symposium on "U .S. Wind Technologies" 
on 16th February 1988. In ~ihe symposium 
the Mission made presentations on over-
view of the wind power Jndustry jn U.S.A. 
which also included their experience on 
promotional policy, imp)omentation and 
technical performance of wind turbines with 
special reference to wind farms for power 
generation. .c\ccording to the papers 
preseated, 1400 MW of wind farm capacity 
based on nearly 17000 arid connected wind 
electric gener&tors has been insta lled till 
31.12.1987 in the wind farms in California. 
U.S.A. Techn.ical information on various 
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U.S. Products and services in the area of 
wind techno!ogy were also presented. 

(c) and (d). No specific sugestions 
or recommenda tions were made in the 
symposium. However, information on their 
experiences have been taken note of, in 
connection with the programme which 
Government had itself launched to ha-mess 
wind energy in the country. 

(e) Does not arise. 

[Translation] 

Telephone Conll~ctions to Journallsts/ 
Correspondents in Azamgarb District 

of Uttar Pradesh 

*825. SHRI RAJ KUMAR RAt 
Wi)) the Mini5tcr of COMMUNICA-
TIONS be pleased to sta te : 

(a) the nu~ber of applicants in the 
category of journalists/correspondents on 
the waiting li.;;t for telephone connections in 
Uttar Pradesh, particularly in Azamgarh 
distr jct; and 

(b) the time by which telephone 
connections arc likely to be provided to 
them? 

THE MIN1STER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b). A 
statement is given below. 

Statement 

I. The demands for telephone connec-
tions from accredited journalists/correspon-
dents are registered in Non·OYT -Special 
category alongwith other applicants eligibl. 
for that category which are : 

(0 Doctors holding recognised degree 
or diploma; 

(ii) Qualified nurses Rnd registered 
midwives; 

(iii) R.egistered Newspapers, Journals 
and magazines; 

(iV) Registered News tl'gencies; 

(v) Accredited press correspondents 
and press photographers; 

(vi) Public in~tjtlltion~; 

(vii) Small Scale Industries; 

(viii) Government Schools and colleges; 

(j,,) Freedom Fighters; 

(x) Registered and recognised Trade 
Unions; 

(xi) Legal Aid Committees; 

(xii) Eminent persons; and 

(xiii) Naturopaths and Physiotherapists. 

No separa te records a rc maintained for 
demands of tc]cphonc connections from 
journalists/corrc')pondcnts. It would, there-
fore, not be pos')ible to give the information 
on number of such applications on the 
waiting list. However, there is no demand 
pending in Non-OYT -Special category in 
Azamgarh District at prcc;;ent. 

2. Telephone connections to accredited 
joumalist')/corres.pondcnts are provided in 
their turn in the N on-OYT -Special waiting 
list on availahiIity of exchange capacity. In 
general, tetephones to persons waiting in 
Non-OYT -Special category are expected to 
be provided by 1990 in most of the 
exchang{.'s. 

[English] 

Oil Exploration hy ONGe in other 
Countries 

*826. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Oil and natural Gas 
Commission has sought permission to explore 
oil in other countries; 

(d) if so, the object ives of suggesting oil 
exploratjon abroad; 

(c) whether Government have permitted 
the ONGe to commence oil exploration 
abroad; and 

(d) if so, the dctail~ of the activitie$ 
undertaken by the ONGC in thi!', Jegard ? 

THE M1NTSTER OF STATt 
(INDEPENDENT CHARGE) OF 't~E 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAt-iM DUt!) : 
(a) and (b). ONGC generally looks for 
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perspective acreage offered from time to 
time by other Goverllments for oil explora-
tion. Participation by ONGC in such 
veDtures is decided keepina in view the 
following objectives. 

(i) Success in our Oil Exploration 
act ivities in other countries will 
entitle up to a share of oil which 
is produced. To the extent to 
which we can secure oil from these 
countries as our share of the 
production we . can out down on 
the imports of crude oiL 

(ii) The international exposure to 
different sedimentary basins wi]) 
help in building up our technical 
capabilities in this sector. 

(iii) This will also help ONGC in be-
coming more competitive. 

(c) and (d). At present Government 
has under its consideration, a production 
aharing contract negotiated between Hydro-
carbons India Limited, a wholly owned 
lubsidiary of ONGC, and Petro-Vietnam, 
the national oil company of Vietnam, for 
Govemment's approval. 

ONGC is also examining a proposal for 
oil exploration in Tanzania. 

Release of Carbon Feed Stock to 
Small Scale Units 

*827. SHRI RAMASHRAY PRASAD 
SINGH: Will the Mi~ister of PETROLEUM 
AND NA TURAL GAS be pleased 
state : 

(a) whether the public sector Oil Corpo-
rations are manufacturing carbon feed stock 
which is being used only by large scale units 

. manufacturing carbon black In bulk 
quantity; and 

(b) whether Government propose to 
release this feed stock to the sman scale 
unit~ manufacturing products other than 
carbon black as a substitute of imported 
raw material? 

THE MINlSTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHRI BR*HM DUTT) : 
(a) and (b). Presently Carbon Black 
Feed Stock is being uti1ised by the units 
manufacturini Carbon Black. While then' 

is nQ specific proposal by the small sea Ie 
units manufacturing products other than 
Carbon Black for this fl1eterial there should 
be no difficulty in meeting their denland out 
of the indigenous production. 

Commemorative Stamp in llonour of ,. 
Kashmir Poet 

*828. PROF. SAIF-UD-DIN SOZ : 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether Government propose to 
issue a commemorative starnd in honour of 
late Gulam Ahlnad Mahjoor, a great poet 
of Kashmir who promoted Hindu-MusJirn 
unity during the freedom movement; and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) ; (a) No Sir. 

(b) Does not a 1 ies. 

Lo!>ses sufJercd by Cement Corporation 
of India 

*829. SHRI 
Will the Minister 
pleased to state: 

KAMAL NATH 
of JNDUSTRY be 

(a) whether a high level commi ttee 
headed by the Chairman and Director 
General of the National Council for Cenlent 
and Building Materials has advised Govern-
ment to reschedule the loan given to the 
Cement Corporation of India; 

(b) if so, the broad outlines of the 
recommendations made by the Committee 
and the reaction of Government thereon; 

(c) the losses suffered by the Cement 
Corporation of India during the last three 
years; and 

(d) the steps taken to reduce the gap 
between expenditure and reaHsation ? 

THTI MINISTER OF lNDUSTRY 
(SHRT J. VENGALA RAO) : (a) Yes, Sir. 

(b) The recommendations, which are 
under examination of the Government, 
include inter alia deferment of re-payment 
of loans and conversion of loans to equity 
so as to brin, the deh* equity ratio 
to 1:1. 



31 Wrillen Answers VAISAKHA 6, 1910 (SAKA) Written AnJ'K.'6fl 34 

(c) CCI had suffered net loss during 
"it he last three years as detailed below :-

1985-86 

1986-87 

(Rs. crores) 
12.36 

21.02 

1987-~8 34 45 (Provisional) 

(d) The steps taken inc1ude better 
-capacity utilisation, reducing cost of 
iJDaItketing and improving sales realisation. 

Use of Pigeons for Carrying Mail by 
Police Department in Orissa 

*830. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether in the days of airmail, 
quick mail service and speed post, pigeons 
are still used by the police department in 
Orissa for carrying mail; 

(b) if so, the details in this regard; 
and 

(c) whether Government would like 
to utilise 5uch services in other States 
also? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Yes, Sir. 
Pigeons are being used by the State Police 
Dep,irtment in Orjs~a for carrying mails. 

(b) A quick gathering of information 
by PMG, Orissa reveals as follows :-

This is an internal service of the 
Police Deparunent of the Government of 
Orissa. This service is limited to carriage 
of police Department mails (of police) 
within the State and is confined to 
ten selected centres in the state. Trained 
pigeons are utili sed for carriage of mails 
for this purpose. The service is intended 
to keep the contents of the massage 
most sec ret an d reliable. Thjs service 
is under the charge of Superintendent 
Police Crime Branch, Cuttack. Further 
authentic details have been called for 
from the Police Department, Orissa 
State. On receipt, the same win be 

submitted. 

(c) This Service through pigeons 1$ a 
I$pecial service operated by the Orissa. ~~at~ 

Police to meet their internal mail require-
ments. The Ministry of Co'mmunications of 
the Uaion of India has nothing to do with 
thi s Service. The Ministry of Communica-
tions of the Government of India does not 
propose to utilise such service in any StatCf 
in India. 

Scheme to Revitalise Coir Industry 
In KcraJa 

*832. SHRI T. BASHEER: Win the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether Union Government have 
studied the difficulties faced by the coir 
industry in Karala; 

(b) jf so, whether any specific scheme 
is being envisaged to revitalise coir indus-
try during the remaining period of Seventh 
Five Year Plan; 

(c) whether Union Government have 
received any schemes from Kerala Govern-
ment ,in this regard; and 

~ 

(d) if so, the detailq thereof and the 
action taken by Union Govemtllcnt ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) to (d). 
Governnlcnt of India have been reviewing 
from time to time the status of coir industry 
in Kerala. In September, 1986 the 
Government introduced a single point levy 
at retter's site to make coconut husk 
available in adequate quantities and at 

I Tegulated prices to co-operative societies. 
The saIne year, the Government of Kerala 
presented a proposal captioned "Rehabilita-
tion and Modernisation Fund for Kerala" 
for revitalising the Coil" Industry. 

After a careful consideration of the 
various measures suggested by the Govern-
ment of Kerala, the Prime Minister had 
during his visit to Kerala in January, 1987, 
announced a package of programmes 
designed to rehabilitate the jndustry. The 
package includes extension of rebate scheme 
on sale of coit products and coir yam to 
90 days in a year for the romaining part of 
the Seventh Plan Period and wider cover-
age} of model coir 'village schem~. In 
addi tipn, at the instanoe of the Government 
of Kerala, the sing Ie point levy scheme on 
~oconut husk, was rep~qc,ed in MarcJ;l19~8 
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by a three point levy, the two additiona 1 
points being the places of copra producers 
and husk dealers, The State Governrnent 
have since reported that the revised scheme 
is under implementation from 20th April, 
1988. 

Filling up the Post of Member 
(Finance) In ONGe 

*833. SHRIMATI N.P. JHANSI 
LAKSHMI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether it is a fact that the post 
of Member (Finance) in the Oil and 
Natural Gas Commission has not been filled 
up i nspite of the fornlation of the panel by 
the Public Enterprises Selection Board a year 
bar.k; 

(b) if so, the reasons therefor; and 

(c) the action taken or proposed to be 
taken to fill up the above post? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHM DUTT) : 
(a) Yes, Sir. 

(b) and (c). As the Central Bureau of 
Investigatioll (CBI) had taken up investi-
aation against one of the two officers 
recommended by the Public Enterprises 
Selection Board (PES B) for selection to the 
post of Member (Finance) ONGC, it was 
decided that the Investigation Report of 
CBI should be awaited before a decision is 
taken. 

. The Report of CBI was received by the 
ONGC towards the end of January, 1988. 
The proposal for apointment of I\fember 
(Finance) will be finalised after the Com-
mission considers the Report and makes its 
recommendations. 

Proposals for Mini/Micro IJydel 
Projects from States 

·834. SHRI UTTAMBHAI H. PATEL: 
SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : 

Will the Minister of ENERGY be 
fpleased to state: 

(a) whether Government have received 
plans, estimates and proposals during the 

last three years from Gujarat and other 
Sta tes as well as from private and public 
sectors for setiing up of mini and micro 
hydro electric turbi ne plants; 

(b) if so, the de'ta i1s thereof and the 
action taken th(.'reon; 

(c) the extent of assistance in kind and 
ca~h being given for setting up such plants 
in Gujarat and other States; and 

(d) the a",sistance given for the same to 
Guj~~r,tl and other States duri llg the last 
three years? 

THE MINISTER OF STATE IN THE 
I)EPART.'''ENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI~tATI 

SUSHJLA ROIlTAGl) : (a) to (d). Proposals 
have been fec~ived frOlll the State Electri-
city Beards and other organisations including 
Gujar,lt State Electric ity Board in regard 
to the setting liP of micro/mini/snlall hydel 
proj~Lj..,. lJ nucr the Elcctroci ty (Supply) 
Act, 1948, State authorities can take up in 
the State ~cctor such ~chemes which cost 
1css than R~. 5 crorc'i without referring them 
to the Central E lcctricity Authority (CEA) 
for clearance. No. PDR (Detailed Project 
Report), for ~ctting up micro/mini/snlan 
hyde1 projects in the pI ivate ~ector has been 
received in the ('EA. 

1n regard to micro/mini/small schemes 
with an estimated cost of Rs. 5 crores and 
ahove, (he CEA have sanctioned, during the 
last thr(.'c years, 6 schemes with a total 
capacity of 40 MW, 21 schemes with a 
total cnpacity of 132 MW arc under consi-
l1 eration, and 5 schemes aggregating 21.5 
MW arc under revision or have been with-
drawn. In the same period, the Depart-
ment of Non-Conventional Energy Sources 
(DNES) have sanctioned 7 micro/mini 
schenlcs with a total capacity of 3.25 MW 
and 10 schelnes with a total capacity of 
5.16 MW are under their consideration. 
The Rural Electrification Corporation 
and the National Hydroelectric Power 
Corporation have initiated action to 
implement 6 and 4 micro/mini/small hydel 
schemes respectively. 

During the last three years the DNES 
have extended assistance totalling Rs. 128 
lakhs to meet the cost of electrical and 
mechanical equipments of Jnicro/mini 
schemes. In addition, 4 nlicro/mini/smali 
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schemes including the Panam mini hydeI 
scheme of 2 MW in Gurarat have been 
taken up for external assistancc. 

Modi Santa Fe Corporation for 
Oil l)rilling 

8352. SHRI R.P. DAS: Will the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the Oil and N,-lturnl Gas 
Commission is inviting the Modi Santa Fe 
Corporation which seeks to enter the field 
of enshore oil drilling operations; and 

(b) whether Union Government have 
recently taken any decision to permit the 
private sector companies to participate in 
oil production ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Contracts for onshore drill-
ing services are awarded by ONGC on the 
basis of .normal tender procedures. MIS 
Modi Santa FC Corporation, if interested, 
can participate in the tcnders of ONGC as 
and when they are floated. 

(b) Go'ternment has been aJIowing 
private sector companies to provide oil 
field services to ONGC and Oil India 
Limited on contract basis. 

Growth in Packaging Industry 

8353. SHRI CHINTAMANI JENA: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the attention of Government 
has been drawn to the news item captioned 
'Rapid growth in packaging industry' 
appearing in the Times of India dated 15 
March, 1988; 

(b) if 50, whether it is a fact that the· 
emergence of Pacpro (the German trade 
fair on packing and packaging nlutcrials) 
to deal with the packaging industry ex-
clusively, is evidence of the need for 
packaging to be treated as a special 
subject; 

(c) whether there has been a gr ~at 
demand being placed 011 packaging; and 

(d) if so, the· extent to which the 
packaging'industry bas been successful 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUStRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). Yes, Sir. . 

(c) With the growth of agrkuiture and 
industry, the demand for sophisticated 
packaging material has gone up. The need 
to create lighter,· cheaper and more eco~ 
nonlical packaging to replace metal COD-
tainers, bottles and plastic containers is 
being felt increasingly. 

(d) Serious interest is being shown by 
enterpreneurs in the development of im-
proved packaging. It is, however t too 
early to make an assessment of the 
Packaging Industry in India. 

Demand for Wagons for Coal 
Transportation 

8354. SHRI R.M. BHOYE : Will the 
~I inister of ENERGY be pleased to state : 

(a) whether the' projected demand of 
wagons for transportation of coa1 is linked 
with the target of production of coal and 
the Rail ways' share in the movement 
thereof; 

(b) if so, the targets for movement of 
coal fixed during the years 1986 and 1987' 
and t 

(c) the number of wagons indented per 
day for the coal during the said years? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Yes, Sir. 

(b) Targets for rail movement of coal 
fixed for 1986-87 and 1987-88 were 115.20 
million tonnes and 119.8 million tonnes 
respectively. 

(c) A verage daily offer by elL and 
SCCL to the Railways during these two 
years is as under : 

1986-87 

1987 .. 88 

(in terms of four wheeler wasons) 

elL 

12006 

12272 

SCCL 

1246 

1354 

. Total 

13252 

13626 
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Production of Essential and Life 
Saving Drugs 

8355. DR. T. KALPANA DEVI: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the percentage of essential 
drugs production in comparison to the total 
drugs production is very low and causing 
shortage of essential and life saving drugs; 
and 

(b) jf so, the steps proposed to be 
taken by Government durin g the yea~ 

1988-89 to rationalise the pattern of drugs 
production, import and distribution system '1 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) There 
have not been any persistent shortages of 
drugs and whenever reported these were of 
localised nature. In those cases also 
equivalents were by and large available. 

(b) "New Measures for Rationalisation, 
Quality Control and Growth of Phanna-
ceutical Jndustry in India·' announced in 
December, 1986 aim to rationalise the 
pattern of drug production in India. 

Energy and l\'lanpowcr used for 
Coal Production 

8356. SHRI JAGANNATH PATNAIK : 
\\lill the Minister of ENERGY be pleased 
to state : 

(a) whether it is a fact that energy and 
manpower used in the country for pro-
duction of coal per tonne is one of the 
highest in the world; 

(b) if so, the details thereof and how 
it compares with other advanced countries; 
and 

(c) the corrective steps proposed to be 
taken by Government in this regard ? 

TliE MINISTER OF ENERGY AND 
MINISTER OF COl\-IMUNICATIONS 
(SHRI V ASANT SATHE): (a) and (b). 
Manpower used in Ind ia for production of 
coal per tonne is one of the highest in the 
world. Output per manshift (OMS) durinS; 
1987-88 is anticipated to be around 1.08 
tonnes in Coal India. Compared with this 
OMS in some of the developed countries in 
1985 was as under ; 

Australia 

USA 

West Germany 

U.K. (British 

Coal Corporation) 

(tonnes) 
17.46 

16.85 

3.22 

2.72 (1985-86) 

Data regarding consumption of energy 
in other countries of the world is not 
available. It is, however, understood that 
energy consumption in advanced countries 
per tonne of coal produced would be quite 
high in view of higher degree of mechani-
sation. Both oil and electrical energy are 
consumed in coal mines in India. Electric 
energy consumed during 1987 -88 (pro-
visional) in coal companies in Coal India 
is as under: 

Subsidiaries of Coal India Ltd. 

1. EeL (A) U/G Mines 28.78 KWH!TE 
(B) o/e Mines 2.94 KWH/TE 

2. BCCL 25.27 KWH/TE (Mostly UIG 
mines) 

3. CCL (A) 13.40 KWH/TE for VG 
mines 

(B) 5.79 KWH/TE ole n1;nes 

4. NCL 6.76 KWH/TE ole mines 

5. WCL 14.37 KWH/TE 

6. SECL 11.00 KWH/TE (Upto Feb. '88) 

7. NEe 12.14 KWH/TE 

(c) Steps proposed for improvement in 
OMS include : 

0) Rationalisation of. mining opera-
tions and manpower development 
in the existing mines 

qi) Opening of new high productivity 
(OMS around 2 tonnes) mechanised 
underground mines. 

(iii) Opening of new open cast mines 
with OMS around 15 tonnes 

(iv) Special attentipn to improving the 
availability and utilisation of heavy 
earth moving machinery and other 
mining machinery. 
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To reduce consumption or energy per 
tonne of coal produced a oum ber of energy 
conservation measures have been introduced 
in Coal India. 

Survey of Neyveli Lignite Site Waters 

8357. SHRI N. DENNIS: Will the 
Minister of ENERGY be pleased to state: 

(a) whether any pollution control 
organisation had undertaken survey of the 
Ncyveli Lignite site waters during 1987-88; 

(b) if so, the details thereof; and 

(c) the details of the follow up action 
taken in the matter? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (a) to (c). As 
per contract entered into with Neyveli 
Lignite Corporation, MIs. Richardson and 
Cruddas, have been carrying out monthly 
water ~amp1ing and analysis of the effluent 
of power station 1. During 1988, Mis. 
Richardson and Cruddas also carried out 
analysis of effluent watcr samples from Mine 
I expan~ion area in connection with the 
preparation of environmental manaaement 
plan for Mine I expansion. So far. between 
January 1987 and ~1arch 1988, fifteen 
effluent samples have been collected and 
tested. Since the test results show that the 
coo'itituents of the samples are within the 
tolerance limits specified by the Tamil N~du 
PolJution Control Board, no follow up 
action is involved. 

LPG Facility in Karqataka 

8358. SHRI H.B. PAT1L : Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) The number and names of the towns 
and cities in Karnataka where LPG faciJjty 
has been provided till date; and 

(b) the number of towns where such 
facility is likely to be provided during the 
nex.t two years ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUB 
ALAM) : (a) Presently, lOS towns and cities 
in Karnataka have been provided with LPG 
facility. Their names are given in the 
Statement below. 

(b) In addition, upto the 1978·88 LPG 
Marketing Plan, the oil companies have 
planned to set up 29 more LPG di stributor-
ships at various locations in Karnataka. As 
various steps procede the actual commission-
ing of LPG distributorships, it is not possible 
to i1?dicate the exact time by which these 
distributorships will be commissioned. 

Statement 

Names 0/ the towns/cities in Karnataka 
where LPG facility was available as 

on 31.3.1988 

1. BangaJore 

2. Kolar 

3. Kolar G.F. 

4. Mysore 

5. Udipi 

6. Tumkur 

7. Mercara 

8. Davangare 

9. Raichur 

10. Bellary 

11. MangaIore 

12. Badravathi 

13, Harihar 

14. Hutty (R) 

15. Donimalai (R) 

16. Belgaum 

17. Sambra (R) 

18. Coonda pur 

19. Tiptur 

20. Bidar 

21. Sindanur 

22. Bhatkal 

23. Sbabahad 

24. Laxmeshwar 

25. Gulburga 

26. Kun1ta 
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27. Kurkunta (R) 

28. Hunsur 

29. Challakere 

30. Chikodi 

31. Nargund 

32. Shah pur 

33. Kittur 

34. Bailhongal 

35. Harpanahalli 

36. Shorapur 

37. Savanur 

38. ChittapurjWadi TPjWadi-ACC 

39. Guledgud 

40. Kudachi/Ugarkhurd 

41. Kudremukh (R) 

42. Anekal 

43. Arsikere 

44. Bantual 

45. BiJapur 

46. Chamarajnagar 

47. Chickballpur 

48. Chitradurga 

49. Dandeli 

50. Doddaballapur 

51. Gadag 

52. Gundlupet 

53. Hassan 

54. Hiriyur 

55. Hospet 

56. Hubli/Dharwar 

57. lamkhandi 

58. Karwar 

59. Koppal 

60. Mandya 

61. Manvi 

62f Nmani 

63. R,b.kavi-Banbatti 
;' 

64. Sankcshwar 

65~ Sbimoaa 

66. Sitsi 

67. Mailipal 

68. Mudbidri 

69. ~rkala 

70. Ullal 

71. Suratbkal 

72. Holenarsipuf 

73. P..uUur 

74. Sapr 

75.. CbWnaalur 

76. Kadur 

77 TltirthahaUi 

71. Krisbnarajanapr 

79. Driranppatna 

10. Nanjanaud 

11. KiUep.1 

8Z. Chaoapatna 

83. Hoskite 

84. Gouribidnaur 

85. Banaarpot 

86~ ~obertsonpet 

87. ~amnaiaram 

88. K~d 

89. V ijayapura 

90. GaJ;llavati 

91. Saodur 

'2. Bidar 

9). NiPa~ 

94. Baplkot , .. , 

9S. Nanp4 

96, Ramdura 
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97. Alkal 
98. Gokak 

99. Ghataprabha 
100. Athani 
101. Haveri 
102. Dharwad 
103. Ranebennur 
104. Yadgir 
105. Tarikere 

Import of Pjpes, FJUJogs and lJeavy Duty 
Valves By ONGC 

8359. SHRI V. SREENIV ASA 
PRASAD: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to Itate : 

(a) whether due to increase in prices 
of copper and nickel in the international 
markets, the Oil and Natural Gas 
Commission has to pay the increased cost 
for the procurement of different kinds of 
pipes and fittings and heavy duty valves 
from abroad; • 

(b) if so, the details of increased 
prices; 

(c) the total expenditure incurred by the 
ONGC during the last one year endina 
31 March 1988 on import of the above 
material and from which soutc:es or 
countries the above items -were imported; 
and 

(d) the details of imports of the 
aforesaid items to be made durins the next 
two years ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALA~M) : (a) to (b). The information is 
being collected and will be laid on the 
table of the Sabha. 

MaD~faetUre ',d TJ'ado'.:s 
8360. SHRI AMARSINH RATHAWA: 

Will the Minister of INDUS'rilv be pleased 
/. 

to state: 

Cal the MtMS of the "e~tes wlticb are ntlllutactdtil1l t~ors Til 0. iediilio/ 
ud the Duni5er of trattors manufaetured 
by each company annuafly; 

(b) whether Government have recieved 

any complaint in regard to the manufactur-
ing defects in tractors of certain companies; 
if so, the details thereof; 

(c) what steps are being taken for 
complete check of these tractors before 
their sale; 

(d) whether it is a fact that tractors are 
being exported; and 

(e) if so, their number and the countries 
to whom these were exported during the 
year 1"987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF IN DlTSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) A statement is given below : 

(b) No specific complaint of 
manufacturing defects in specific models of 
tractors being manufactured by the Ind ian 
companies have been brou~ht to the notice 
of the Go\emment. However, Shri Sardul 
Singh of Distt. Bhatinda (PB) has sent 
complaints about a tractor purchased by 
him from Mis. Eicher Tractors Ltd. The 
matter has been investigated and the 
allegations have been found to be untrue. 

(c) All tractor manufacturers have wen 
established facilities for testing of tractors. 
The major manufacturers have Research 
and Development Centres recognised by the 
Department of Science and Technology. 
Prototypes of new nlodels of tractors are 
tested at the Central Fann Machinery 
Training and Testing Institute, Budni Prior 
to commencement of conlmerciaI production. 
To ensure the quality of the product, batch 
testing is also carried out in the testing 
institute, Budni for tractors in production. 

(d) Yes, Sir. 

(e) The complete figures of export~ for 
the year 1987-88 are not yet available. 
However, manuCacturers like Escorts 
Tractors Ltd. :,:ahindra and Mahindra Ltd. 
PulUab Tractors Ltd., have reported a total 
exports of tractors at 87 nos. during ~ 1987-
88. These companies have also reported 
~ort of tr$Ctor parts and implements valued 
at about 'Its. 26.60 lakhs during the same 
period. These eXl,orts have been made to 
countries like Angola, Moz~unbique, Nepal,' 
Nigeria Zimbabwe, Ghana, Afghanistan, 
Mauritious and Ivory Coast. 
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Statement 

S. No. Name of the company 

1. MIs Auto Tractors Limited 

2. MIs Eicher Goodearth Limited 

3. MIs Eicher Farm Machinery Ltd. 

4. MIs Eicher Diesel Limited 

s. Mis Capol Farm Equipment Ltd. 

6. Mis Escorts Limited 

7. MI s Escorts Tractors Ltd. 

8 .. Mis Gujarat Tractor Limited. 

9. Mis Harsha Tractors Ltd. 

10. MIs HMT Limited 

11. Mis Bihar State Agro. Ind. 
Dev. Corpn. 

12. Mis Kirloskar Pneumatics Ltd. 
(Tractor Division) 

13. MIs Mahindra and Mahindra Ltd. 
(Tractor Division) 

14. MIs Pittie Tractors Pvt. Ltd. 

15. MIs Par tap Steel Rolling Mills 

16. Mis Punjab Tractors Limited 

17. MIs United Auto Tractors Ltd. 

18. Mis Tractors and Farm Eqpt. Ltd. 

19. MIs VST Tillers Tractors Ltd. 

Total: 

Tyre Prices 

8361. PROF. MADHU DANDAVATE : 
\V,ll the Minister of INDUSTRY be pleased 
to ~tate : 

Ca> whether tyre prices have been 
fluetuating widely in the past few years; 

(b) if so, whether a technical committee 
was appointed to examine various aspects 
including prices of t~res; 

Production (No. of Tractors) 
1984-85 1985-86 1986-87 

450 400 294 

8403 7800 9541 

4306 3621 1189 

703 589 Nil 

1194 

12452 10890 10152 

8418 6276 6610 

1384 785 590 

126 96 32 

12501 13626 14625 

5 30 Nil 

1681 781 119 

16195 14185 15369 

141 153 367 

8199 7229 8734 

10001 9001 11187 

463 

84965 75462 80473 

(c) whether that committee has given its 
report; if so, the detai Is thereof; and 

Cd) the steps taken/proposed to be 
taken to protect the consumer interest ? 

THE ~NlSTER OF STATE IN THE 
DEPARTMENT . OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (d). Tb.ere are no statytory control$ 
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over price and distribution of tyres. There 
are variations in the tyre prices in the retail 
market. A Committee on Automobile 
Tyres and Tubes was set up by the Ministry 
of Industry to recommend rationalisation of 
product specification, standardisation of 
raw materials etc., in May 1984. The 
examination of the aspect of prices of tyres 
was not one of the terms of reference of the 
Committee. The report of oihe committee 
conta ined a number of recommendations 
relevant to its terms of reference. For the 
pro.tection of consumers' interest~, esseJ?tial 
information such ac; size, type, date of 
manufacture etc. are already being embossed 
on tyres as per the recommendations of the 
Commi ttce. The manufacturers have also 
been advised to permanently label maximum 
retail price on the tyres. Government are 
in regular touch with the manufacturers in 
order to maximise production of tyres. 
Government have also decided to allow 
import of ~pccified bus and truck tyres on 
OGL by approved categories of consumers 
at reduced rate of duty. 

Gro~th Rate of Cement Industry 

8362. DR. B. L. SHAILESH ; Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether according to a study 

undertaken by the Reserve Bank of India 
on the ptrformance of various private 
sector industries, some industries like cement 
showed a reversal in their growth during 
1986·87; 

(b) if so, the details of all these 
industries; 

(c) the reasons for decline in their 
growth rate; and 

(d) the steps being taken to boost their 
growth? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
lNDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (d). The Reserve Bank of India has 
conducted a study on the financial 
performance of 581 large non-financial, 
non-government public limited companies. 
Details are given in the statement below. 

According to the overall Index of 
industrial production, the rate of growth in 
industrial production was higher at 9.1 per 
cent during 1986-87 as compared to 8.7 per 
cent iii 1985-86 and 8.6 per cent in 1984- 85. 
In the case of cement industry, the rate of 
&rowth was 10.6 per cent dur.ing 1986-87 
as compared to 9.5 per cent in 1985-86. 

Statement 

(Rs. lakhs) 

Industry /Industry-group Value of production 
1984-85 1985·86 19~6-87 

1 2 3 4 

1. Tea plantations 570,77 597,00 497,17 

2. Sugar 367,26 409,41 451,79 

3. Tobacco 449,63 555,96 590,27 

4. Cotto n textiles 2459,67 2834,74 3251,19 

5. Silk and rayon textiles 472,65 608,48 584,24 

6. Aluminium 416,83 435,03 463,80 

7. Engineering : 8186,11 9579,02 10608.44 

of which, 

(i) Motor vehicles 2869,47 3321,91 ~614,18 
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1 2 3 4 

(ii) Electrical machinery apparatus, 1907,76 2162,34 2412,75 

appliances etc. 

(iii) Machinery other than transport and 2101,47 2409,52 2641,66 

electrical 

(iv) Foundries and engineering workshops 558,07 730,12 951,43 

(v) Ferrous/non ferrous metal products 575,44 724,84 787,00 

8. Chemicals: 5823,06 6867,97 7302,17 

of which, 

(i) Basic indutrial chemicals 3423,25 4043,51 4145,74 

(of which chemical fertilizers) (1244,73) (1504,67) (1373,49) 

(ii) Medicines and pharmaceutical prepara- 957,52 1178,87 1285,58 
tions 

9. Cement 1267,64 1452,83 1515,29 

10. Rubber and rubber products 1174,26 1306,03 1449,30 

11. Paper and paper products 742,44 954,89 1013,41 

12. Electricity generation and supply 887,99 1043,16 1221,12 

13. Trading 427,84 464,22 52~,62 

14. Shipping 309,38 362,71 376,87 

Total (including others) 29971,76 34848,94 37656,30 

Note: Tea plantations industry excludes tea proces~ing companies. 

Metllocls adopted for Generation 
of Electricity 

8363. SHRI MOHANBHAI PATEL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the details of various methods 
adopted for generation of electricity in the 
country and the electricity generated by each 
method annually; 

(b) whether Indian scientists and 
engineers have been working on several pro-
arammes relating to generation of electricity 
through various techniques; and 

(c) if so, the det~i1s thereof and the 
achievement made ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHlLA ROHTAGJ) : (a) The main 

sources of generation of electricity in the 
country at present are thermal, hydro and 
nuclear. During the year 1987-88, the 
clectrieity generated from th.ese sources was 
a~ below: 

Thermal (MU) 

Nuclear (MU) 
Hydro (MU) 

149350 
5029 

47374 

In addition electricity is also being 
generated through variolls other nOD-conven-
tional sources such as solar thermal, solar 
photovoltaic, bio-olass, wind etc. It is 
e~timated that vanous non-(.'onvcntional 
energy devices in5ta lied throughout 
the country have generated over 
10 million units of power mostly from 
solar, wind and bio-mess sources. In addi-
tion. solar thermal devices installed so fat 
are expected to be generating over 200 
Inillion units of thermal energy per year. 
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(b) and (c). Various non-conventional 
energy sources for generation of electric 
power ba ve been developed and/ or at 
demonstration cxperiment/R and D stage 
which include solar therm,al, ~olar photo~ 
voltaic, wind farms, biomass based gasifiees, 
geo-thermal, chemical sources, ocean energy 
etc. on which Indian scientists and engineers 
are working. 

Coal and Fuel Supplies to Power 
Stations and Gas Turbines 

8364. SHRT YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
ENERGY be pleased to state: 

(a) whether measures have been taken 
to ensure adequate coal and fuel .iupplies to 
power stations and gas turbines during the 
next summer seasons; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, Sir. 

(b) The S1,anding Linkage Committee 
in the Department of Coal, which meets 
every Quarter to decide coal linkages on 
Quarter1y basis, met on 23.3.1988 and decid-
ed the coal linkages for the various thermal 
power station~ for the Quarter April to June, 
1988. The supply of petroleum fuels for 
the gas turbines and power stations will 
continue to be nlade as per requirenlcnts by 
the Ministry of Petroleum. 

Filling up of Vacant Posts in AIR, Panaji 

8365. SHRI SHANT ARAM NAIK : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of vacant posts in the 
All India Radio, Panaji fined up in the last 
three months; 

(b) the number of post~ lying vacant, 
category-wise; and 

(c) the reasons for delay in filling up 
the vacant posts '? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT) : (a) Six 

vacant posts were filled up at All India 
Radio Panaji during the Jast three months. 

(b) A statement showing the number 
of vacant posts category-wi6e is given below. 
This statement also includes six: new vacan-
cies which occured during the last throe 
months. 

(c) Concerted efforts are made to fill 
up vacant posts expeditiously. However, 
some posts do romain vacant for various 
reasons such as time taken in selection of . 
candidates through Union Public Servic~ 
Commission/Staff Selection Commission etc. 
unforeseen vacancies as a result of death! 
resignation/voluntary retirement and time 
taken in completion of procedural require~ 

ments like verification of character and 
antecedents and medical examination. 

StatemeDt 

Vacancy Position at All India 
Radio, Panaji 

S.No. Name of the post 

1. Assistant Station Director 
2. Editor (Script) 
3. Programme Executive 
4. Producer (Western Music) 
5. Extension Officer 
6. Hindi Officer 

No. of vacant 
posts as OD 

15.4.1988 

1 
1 
2 
1 
1 
1 

7. Senior Engineering Assistant 1 

8. Field Reporter 1 . 

9. Transmission Executive 3 

10. Engineering Assistant 3 

11. Hindi Translator 1 

12. T.echnician 1 

13. Junior Librarian 1 

14. Clerk Grade II 2 

15. Motor Driver 2 

16. Security Guards 4 

17. Mali 1 

18. Announcer (Junior) 1 

19. Instrumentalists 3 

Total 31 



55 Written Answers APRIL 26, 1988 Written An.swer~' 56 

Completion of Super Thermal Power 
Projects 

8366. SHRI VIJAY N. PATIL: Will 
the Minister of ENERGY be pleased to 
state : 

(a) the number of Super Thermal 
Power Projects completed so far during the 
1 ast four years; 

(b) the places that are likely to benefit 
from those projects; 

(c) the remain ing projects which are to 
be completed during the Seventh Five Year 
Plan; 

(d) whether all the Super Thermal 
Power Projects will be commissioned as 
scheduled; and 

(e) if not, the rea50ns therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (e). The 
Singrauli Super Thermal Power Project 
(2000 MW) in Uttar Pradesh and the 
Farakka Super Thermal Power Project 
Stase-I (600 MW) in West Bengal have been 
completed by the National Thermal Power 
Corporation (NTPC). Being regional 
stations, the States of the respective Reg ions 
would receive benefits from the project5. 

The Korba Super Thermal Power Project 
(2100 MW), the VindhyachaJ Super Thermal 
Power Project Stage-I (1260 MW) and the 
Rihand Super Thermal Power Project Stage-I 
(1000 MW) are expected to be completed 
during the remaining period of the Seventh 
Five Year Plan. Work on the Korba Super 
Thermal Power Project has proceeded on 
schedule, There were some initial delays 
on the Vindhyachal Super Thermal Power 
Project where the 6rst unit has been syn-
chronised in October, 1987. Delays in 
respect of the Rihand Super Thennal Power 
Project have accured on account of slippages 
in mobilising project management resources 
and in completion of design and engineering 
work by Mis. Northern Engineering Ind us-
tries, U.K. 

Project Re port of Dhlleswarl Hydro 
Electric Project, Mizoram 

8367, SlUU SUDARSAN DAS: Will 

the \1.inistcr of ENERGY be pleased to 
state : 

(a) whether the project report of the 
Dhaleswari Hydro-electric project in the 
State of Mizoram has been completed and 
submitted; 

(b) if so, when it was approved by the 
Planning Commission; 

(c) the reasons why this project has 
not been started even now \\then there is 
acute shortage of power in the North-
Eastern Region; and 

(d) Whetl the project is going to be 
taken up fo r construction ? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGJ): (a) to (d). The 
project report of Dhaleshwari Hydro-electric 
Project was submitted by the National 
flydro-electric Power Corporation to the 
Central Electricity Authority for techno-
economic appraisal. However, the project 
has not been cleared from the techno-econo-
mic angle. It is also to be cleared from 
the environment and forest angles. Invest-
ment decision would be taken thereafter. 

Companies Manufacturing PoJycst~r :Fila-
ment Yarn and Polyester StapJe Fibre 

8368. SHRI SITARAM J. GAVALI : 
Will the Minister of INDUSTRY be pleased 
to state 

(a) the names of the companies manu-
facturing polyester filament yam and 

4 polyester stapl e fibre with their licensed 
capacities and production; 

(b) whether any of them has exceeded 
production of their licensed capacity during 
1984, 1985, 1986 and 1987; if so, the details 
thereof, year-wise and the reasons therefor; 
and 

(c) whether any enquiry into such 
excess production over the licensed capacity 
has been conducted by GQvernment in res-
pect of installation of additional equipment 
or otherwise and the findings thereof ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (c). 
Information is being collected and will be 
laid on the Table of the House. 
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Allotment of Diesel to Punjab 

8369. SHRI KAMAL CHAUDHRY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether any demand for increasa 
in the allotment of diesel to Punjab was 
made during the year 1987·88 because of 
the drought con ditions; and 

(b) if so, the action taken to meet the 
requirement of diesel in Punjab for the ail"i-
cultural sector? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b). There is no system 
of making allocation as such of diesel (HSD) 
to States/UTs, including Punjab. The 
product is available on a free sale basis and 
the oil marketing companies have instructions 
to meet its demand in the country in full as 
for as possible. 

Notwithstanding the above, for meeting 
the increased denland of HSD in the 
drought-affected areas of the country and 
particu larly in the North-Western region, 
including the agricultural sector in Punjab, 
Governnlcnt and the oil industry had taken 
varjous Incasures such as close monitoring 
of supplies of HSD in the drought-affected 
areas, n1aintenance of close coordination 
with the Railways to maximise movement of 
petroleum products, building up of stocks, 
etc. 

Public Call Offices in Rajasthan and Gujarat 

8370. SHRI VIRDHI CHANDER JAIN: 
WiH the Minister of COMMUNICATIONS 

be pleased to state whether there is any 
proposal to increase the number of public 
telephones in Rajasthan and Gujarat during 
the year 1988-89 under the Technological 
Mission on Telecommunication? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : Yes, Sir. 

Immovable Property Cases before MRTP 
Commission 

8371. SHRI KESHORAO PARDHI: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that a large 
number of cases/applications relating to 
immovable property are pouring under the 
Monopolies and Restrictive Trade Practices 
(MRTP) Act for adjudication; 

(b) if so, the number of such c:;ases/ 
applications that have been filed, admitted 
for adjudication and rejected at preliluinary 
stage since 1984, year-wise; 

(c) the nunlber of cases decided by the 
Commission, year- wise; and 

(d) the details of cases pending for 
disposal toda te ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (d). The M.R. T.P. 
Commission bas so far instituted enquirk..i 
in 19 such cases. Details of these cases are 
given in the statement below. 

Statement 

lInmovable Property Cases be/ole l'vfRTP Commission 

Sl. No. Name of the Party 

1 2 

1. Dalmia Resorts International, 
New Delhi. 

2. United Construction Company, 
Bombay, 

Year in which 
enquiry instituted 

3 

1987 

-d<r.-

Present 
State 

4 

Disposed of 

Proceedinas 
Continuing. 
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1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Jaina Apartments, New Delhi. 

Rajendra ~s Properties Industries, 
New Delhi. 

Nahideo Housing Private Limited, 
New Delhi. 

M.S. Resorts Limited, New Delhi. 

Raj Sudha Towers Private Limited, 
New Delhi. 

J.K. Construction Company, 
New Delhi. 

Ansa! Properties and Industries Private 
Limited, New Delhi. 

Ansa! Resorts and Hotels Ltd., 
New DelhI. 

. 
Rajendra's Prop. and Inds., 
New Delhi. 

Skipper Sales Private Ltd., 
New Delhi. 

Skipper Sates Private Ltd., 
New l)elhi. 

Manj og Builders, Bangalore. 

DLF Univer~al Limited, New Delhi. 

Utility Builders and Leasing India 
Ltd., New Delhi. 

Unitcch Limited, New Delhir 

Alakananda Properties Private 
Limited, New Delhi. 

Mahamaya fiuilders (Delhi) Private 
Limited, New !)elhi. 

[TralJslatio,l] 

Pay Scales of Senior Hindi Translators In 
Posts and Telecommunieations 

Departments 

8372. SHRI CHANDRA KISHORE 
PATHAK : Will the Minister of 
COMMUNICATIONS be pleased to 
state ~ 

3 

1"987 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

1988 

1988 

1988 

1987 

1988 

-do-

--'do-

1987 

1988 

4 

Proceedings 
Continuing. 

-do-

-do-

Disposed of 

Proceedings 
Continuing. 

-do-

-do-

Disposed of 

Proceedings 
Continuing. 

-do-

-do-

Disposed of 

Proceedings 
Continuing. 

-do-

-do-

Disposed of 

Proceedings 
Continuing. 

(a) the details of the pay scales 
recommended by the Fourth Pay Commission 
for Assistant Director (Hindi Officer). 
Senior Hindi Translator, etc. in order to 
implement the official languages policy and 
whe,her these recommendations have been 
carried out in subordinate offices of Posts/ 
Tele-communications Departments; 

(b) if so, the date from which these 
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. 
pay scales were made effective and if no.t, 
the reasons therefor; and 

(c) the time by which the pay scale of 
Rs. 1640-2900 and other pay scales 
equivalent to those in Ministries/Depart-
ments of Government of India wilt be given 
to Senior Translators, etc. ? 

THE MINISTER OF ENERGY AND 
MIN1STER OF COMMUNICA~IONS 
(SHRI VASANT SATHE): (a) and (b). 
For Hindi Officer, Senior Hindi Translator 
and Translators Grade-II and' Grade-In, in 
the revised pay scaJes of Rs. 650-1200, 
Rs. 550-800, Rs. 425-640 and Rs. 330-5.60 
respectively, the corresponding replacement 
scales recommended by the Fourty Pay 
Commission are Rs. 2000-3500, Rs. 1600-
2660, Rs. 1400-2300 and Rs. 1200-2040. 

These scales have been implemented 
'" ith effect from 1.1.86. 

(c) The pay scales of Rs. 1640-2900 
and Rs. 1400-2600; recommended by the 
Pay Con1mi")sion for Senior Hindi 
Translators and Junior Hindi Translators 
respectively, who are members of Central 
Secretariat Official Language Service, are 
not applicab1e to these posts in the 
subordinate offices of the Departments of 
Posts and Telecommunications. 

[English] 

Acquisition of Land for Super Thermal 
Power Station at Farakka 

8373. SHRI ZAINAL ABEDIN: Will 
the Minister of ENERGY be pleased to 
state: 

(a) how much land the National 
Thermal Power Corporation had to acquire 
in Murshidabad District in West Bengal for 
the construction of the Super ThermaJ 
Power Station at Farakka; 

(b) the number of families atlected due 
to acquisition of land; 

(c) whether preference is given to at least 
one member of each of the land oustee 
families for employment in the said thermal 
power station; 

(d) if so, tae number of kj.nc1 oustees 
which have already been provided with 
employment; and 

(c) the steps Government propose to 
take with regard to the remaining land 
oustees ? 

THE MINISTER OF STATE n~ THE 
DEPARTMENT OF POWER n~ THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AG I) : (a) and (b). For 
the ultimate capacity of the Narakka Super 
Thermal Power Project (2100 MW), the 
National Thermal Power Corporation 
(NTPC) require 3543 acres of land in the 
Murshidabad district, of which 2517 acres 
have been acquired. The number of land 
oustees is about eight thousand. 

(c) to (e). All land ou~tees are paid due 
compensation for their land and/or property 
and, according to the pol icy of the 
Corporation, are given preference in the 
matter of employment, provided they fulfil 
all other requirements. So far, a total of 
294 lond oustees from West Bengal have 
been employed. In view of the job 
requirements being of a technical nature, the 
scope in regard to appointmenl of unskilled 
persons is limited, 

Telephone Service In Sub-Divhions of 
H imacha I Pradesh 

8374. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether any record regarding 
moni toring of tcleconl, services, particu)ary 
the telephone service, has been prepared in 
October-December 1987 in each of the 
sub-division of Himachal Pradesh~ 

(b) if so, the names of exchanges which 
have reolained faulty for over 3 hours 
continuously Or intermittently on a day 
during each of these months in each sub-
division. 

(c) t~ names of the LDPTs which have 
remained faulty for over 12 hours at a 
stretch or intermittently on a day, sub-
division-wise for each month; 

(d) whether any corrective measures 
have been taken to improve the qualtty of 
service and the nature thereof; 

(e) whether any senior officers have also 
verified the record or had any unscheduled 
f;hecks; and 
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(f) if 
would be 
future? 

not, whether 
undertaken 

such 
in the 

checks 
near 

THE MINISTER OF ENERGY AND 
MINISTER OF COMl\1UNICATIONS 
(SHRI VASANT SATHE) (a) Yes 
Sir. 

(b) Following are the telephone 
exchanges which remained faulty for over 
3 hours continuously :-

(i) Baggi (ii) Bagsaid 

(iii) Allapper (iv) Bara 

(v) Lehri Sarai (vi) Barmana 

(vii) Swarght (viii) Kuhera 

(ix) Berthin (x) Jandeta 

(c) Following are the LDPTs which 
have remained faulty for over 12 hours at 
a stretch: 

1. Chabutra 

2. Dadh 

3. Molag 

(d) Faults are rectified as and when 
noticed. 

(e) Records are checked at the level of 
Sub-Divisional Officer and Telecom 
District Engineer during their visits. 

(f). Question does not arise in view of 
reply at (e) above. 

Import and Export of Leather 

&375. SHRI SYED SHAHABUDDIN : 
Will the Minister of INDUSTRY be pleased 
to refer to the reply given on 15-3-88 to 
Unstarred Question No. 3131 regarding per 
capita consumption and production of 
footwear and state: 

(...l) the existing footwear production 
level and its break-up between the organised 
and the unorganised sectors; 

(b) the break-up of the production 
target for 1988-89 between the organised 
and unofsanic;ed sectors; and 

(c) the average annual level of export or 
import if any, of leather as well as synthetic 
footwear 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c). As per available 
information, the total production of leather 
footwear including sandals and chappals is 
estimated to be 378 million pairs. The 
production in the organised sector in 1987 
was 15.75 million pairs. The target of 
production for 1988-89 in the organised 
sector is about 26 million pairs. Exports of 
leather footwear in the year 1986-87 were 
of the order of Rs. 80.38 crores. The 
production of Rubber and Canvas Shoes 
during 1986-87 was 42.58 million pairs in 
the organised sector. The production 
target for 1988-89 is 54 million pairs. There 
was no import of rubber and canvas 
footwear. Rubber footwear woreh R~. 0.57 
crores and canvas footwear with rubber 
sole worth Rs. 4.93 crores were e'Xported 
during 1986-87. 

Setting up of Petrochemical Complex 
at Paradecp 

8376. SHRI HARIHAR SOREN: 
Will the Minister of INDUSTRY be plea<:;ed 
to state : 

(a) whether Governn1ent are contemp-
lating to set up a Petrochemical Complex 
~t Paradeep in Orissa during 1988-89; 

. (b) if so, the details thereof; and 

(c) the revised estirna ted cost of the 
project? 

THE MINISTER 
(SHRI J. VENGALA 
Sir. 

OF INDUSTRY 
RAO): (a) No. 

(b) and (c). Do not arise. 

Amount blocked up in Sick 
Industries 

8377. SHRI S. G. GHOLAP: Will the 
Minister of INDUSTRY be pJeased to state 
the number of sick industries sector-wise, and 
the amount of the banks and Government 
blocked up in these industries? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : Data on sick industrial units 
assisted 'by banks in the country are collected 
by the Reserve Bank of India as per the 
definition of sickness adopted by it. 
According to the latest information available 
from RBI, the number of sick industries 
~ector-wise and the amount of the banks 
blocked up in these industries as at the end 
December 1986 is given below: 

Lar&e 

Medium 

S8I 

Total 

No. of units Amount Blocked 
(Rs. in crore) 

714 3287.02 

1250 281.37 

145776 1306.10 

147740 4874.49 

Shifting of Bangalore Doordarshao Studio 

8378. SHRI V.S. KRISHNA IVER: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Bangalore Doordarshan 
studio has been shifted to its new 
premises; 

(b) if so, when; 

(c) whether its office at Visveswariah 
TV tower has been also retained; and 

(d) whether any arrangemen t has been 
made for the VIPs and organisations to 
send the Press releases, letters etc., to the 
new studio from various places in the city ? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : (a) to (c). On 
commissioning of the permanent TV studio 
complex of Bangalore DoordaT')han Kendra 
at Sawai Lines in Bangalore on 1-8-1988, 
part of the accommodation j~ Visyeswariah 
Tower which was in occupation of 
Doordarshan under the interim arrangement 
lias been vacated and it has been decided to 
vacate the remaining part of the 
accommodation also. 

(d) The parmanent TV studio complex 
at Sawai Lines in Bangalore is located in 
the centre of the city and it is not, 
therefore, difficu1t to send press releases, 
letters etc., directly to the complex from 
various parts of the city., 

Licences to Bbarat Earth Movers 
Ltd., Larsen and Toubro Ltd., 
and fIindustan Motors Ltd., for 

beavy earth moving equipment 

8379. SHRI DIGVIJA Y SING : 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) the total capacity of licences granted 
to Bharat Heavy Earth Movers Ltd .• 
Larsen and Toubro Ltd. and Hindustan 
Motors Ltd. for manufacturing heavy earth 
moving equipment and for how many years 
they have blocked this capacity; . 

(b) for how many years they have 
fallen short of actually nlanufacturing this 
blocked licenced capacity; 

(c) what would be the foreign exchange 
savings if this blocked licenced capacity was 
actua1ly produced in the country; and 

(d) the number of applications for 
licences pendfng disposal and the reasons 
therefor? 

THE MINISTER OF STATE IN THl! 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) The total licenced capacity granted to 
Bharat Earth Movers Ltd. Larsen and 
Toubro Ltd. and Hindustan Motors Ltd, 
for the manufacture of earthmoving equip-
ments are as under : 

Bharat Earth Movers 
Ltd. 
Larsen and Toubro Ltd. 

Hindustan Motors Ltd. 

2503 Nos p.a. 

287 Nos. p.a. 
775 Nos. p.a. 

(b) Their production during the last 
four years has been as under : 

84-85 85-86 86-87 87·88 (Est.) 

BEML 998 
HML 329 
L & T 75 

922 1014 
340 332 
12S 147 

942 
270 
176 
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(As the trend IS In favour of manu-
fact1lrins bigger capacity equipments, the 
comparison of annual production by mere 
numbers may not be appropriate). 

(c) Earthmoving equipments are tailor 
made items manufactured against specific 
orders according to demand. As for 
import$, earthmoving equipments ate im-
ported only under World Bank financed 
projects through international bitlding 
system, and under bilateral trade agree-
ments. Hence, it would not be correct to 
assume that licenced capacities are being 
blocked or foreign exchange is being lost. 

(d) No application for new enterpre-
ne'Urs for grant of industria) licence for the 
manufacture of earthmoving equipment is 
currently pending disposal. There are at 
ptesent 1'8 units engaged in the manufacture 
of various types and sizes of earthmoving 
cquipments. As per the recommendations 
of the Working Group for Seventh Plan, 
no new units are being created for the 
manufacture of earthmoving equipment as 
the capacity already licensed is sufficient to 
cater to the demand upto 1989-90. How~ 

ever, diversification and expansion of 
existing unIts is being encouraged. 

Teletagt of TV Serial "Adhikar" 

1310. SHRI KAMLA PRASAD 
SINGH : Will the Minister of INFOR-
MATioN AND BROADCASTING be 
pleased to state: 

<a> whether Delhi Doordarshan has 
been telecastiDl "Adhikar" serial every 
Wednesday without giving citations of 
relevant lawsfjudgements; and 

(b) whether there is any proposal to 
-live eitations and re~telecast the serial'! . 

THE MINISTER OF PARLIA-
MENTAR Y AFFAlltS AND MINISTER 
OF INFORMATION AND BROADCAST-
1NG (SHRI H.K.L. BHAGAT): (a) and 
(b). Doordarsban started telecast of the 
sponsored serial 'Adhikar' with effect from 
10.2.1983 on Wednesday on the National 
Network. The format of this serial is 
doeu·drama wherein aetual facts are dra-
matised with a presenter who gives references 
of the relevant laws/judgements. There is 
no prop6~al to give citations ~nd re-telecast 
tb~ .~ia,. 

AppOllltme ... 0( COJlI1dta .. to BJ.C.P. 

83&1. SHRf VISHNU MODI: WiU 
be MiBiiter or INDUSTRY be" pleased to 

state: 

(a) the procedure for appointing con-
sultants in the Sureau of Industrial Costs 
and Prices; 

(b) whether there have betn ally com .. 
plaints rCSilrding appoi'lltment of consultants 
in the Bureau, if so, the details thereof; 

(c) whether sensitive jobs likc price 
determination are handled by those 
consultants; 

(d) whether it is a fact that Government 
officials are not taken on deputation on this 
Bureab and only outsiders are preferred; if 
so, the reasons therefor; and 

(e) how many consultants are presently 
working in the Bureau and since when ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INaUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The Bureau contacts 
professional institutions related to the field 
in which consultancy is required. The 
candidates so recominended are interviewed 
by Advisory Committees appointed separa-
tely for each disciplino viz. enaineeriDB~ 
economics and costing. The Bureau fiDaUy 
selects consultants bascd on the recom-
mendations of the Advisory Committees. 

(b) No, Sir. 

(c) Consultants are required to collect 
da ta on specific ismes aDd analysc the same .. 
Based on this, tbe recGmmedatioll5 on 
priees, etc., are formulated 'by the Members. 
and the Chairman of the Bureau. 

(d) Cd1dultants are selected from ame~ 
~rOf!lSlonals from acadeMiC aad rcscaroh 
institutions, public seCtOf. ret~ OC!JVOm-
nimlt Strvants aad alsO fresh eaaiDeeriM 
Ifadultes, Babjed to tbeir pessessiBa the 
ret!uisite qualifications and ~. 

(e) At presmt, there are 21 eOliSUltants, 
il1cludiq institutiOllS. who are BISistini tRe 
Bureau in its tasks. The term or these 
consultance v"ri~ from 3 months to 4 
years. 
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Manufacture of Four Wheeler Scooters 

1382. PIlOf'. ~ALA KUM:ARi 
SHAKTAWAT : Will the Minister of 
INDUSTRY be pleased to state: 

,(.) whether his Ministry bas 8ivCD 
approval to tile new s£lleme of ,Lohia 
Machine Limi ted under which four wheeler 
scooters will be manufactured for rural 
areas; 

(b) Whether the aforesaid com:pany 
propose to manufacture 250 cc scooters; 

(c) whether the company had collected 
a sum of Rs. 11 S .95 crotes from the people 
in the past also in the name of advatlCC 
bookilW and the COlllfl!lllY has neither 
allotted scooters to tllem JWr refunded their 
money; and 

(d) thc~umber of ~pplications for new 
$cooters pendiOj wjtb the COO'lpany and 
whether advance bo~ money is still beinB 
collected? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRI~L 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) No,' Si~, However, the 
company on the specific request of the 
customer, will carry out certain modifica-
tions on the scooter and ptovide two 
additional free wheels, with the purpose of 
providing a personal transport for the old 
and infirm persons. 

(b) The 'company ,has been permitted to 
import technology for the manufacture of 
two.wheelfi scooter upto 250 cc COline 
oapacity. .Production of this range of 
vehicle ·bas SO 'faf not been reported. 

(c) The company had called fQr bQokiQi 
of scooters and collected an amount of 
Rs. 11S.9S ·crorCfS. J\Jainst this they have 
allotted and dolivCl"14 over 2.,5-.5,460 scooters 
with the ~djustment of advance money 
alonawith interest. In addition, the company 
has ICJUatled .. tlvanoe money in respect of 
.s~3 :~l nos. of canoalJatiom request. 

(d) The company has iJiformed that the 
.p'miillJ hoo~was with I.bern .ar.c of 9.09,357 
IK)J •• pd .1bcY ha'4e.Jlot c~lled for any.fresh 
bookiqs. 

Sabsiaadard Medicines 10 Dilpe.-
sarles of D.E.S.U. 

8·383. SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI SUBHASH YADAV : 
SHRI SRI HARl RAO : 
SHRI PR.AKAS,H CHANDRA: 
SHRI M. RAGHUMA 
REDDY: 

Will the Minister of ENERGY be 
pleased to state. : 

(a) whether it is a fact that medicines 
with expired date and of sub-standard 
,quility have been found in the dispensaries 
of the Delhi Electric Supply Undertakins 
durins !,he raid conducted by the Vijilancc 
l>epartmen! in the middle of March, 1988; 

(b) if so, whether the doctors of these 
dispensaries have been suspended in this 
connection; 

(c) whether any action has been taken 
spinst the persons held responsible for 
purchasing these medicines; and 

(d) if Dot, the reasons therefor and the 
dates on which these medicines were pur-
cbased 8S also the names of the officers who 
had purchased th em ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) According to 
the Delhi Electric Supply UndertakiDi 
during surprise inspections of certain dis-
pensaries on 15th March, 1988, some 
medicines with expired dates and suspected 
to be of sub· standard quality were seized. 

(b) to (d). DESU has also reported that 
one Senior Medical Officer and one 
Phannacist have been suspended. Further 
investip1ions to examine aU such aspects are 
still in progr-ess. 

[E~lish) 

Public Call Offices 

8384. SHRI K. PRADHANI: Will 
the Minister of COMMUNICATIONS be 
ploasod to stat~ : 

(a) whether Public Call Offices are 
opened cv~n in places whc;re it is reported 
to be unrctt\unerative if some third party 
stands Iuarantee to the loss; 
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(b) whether it can be opened in tribal 
areas; and 

(c) if so, the conditions to be fulfilled 
by the party ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b). 
Yes, Sir. 

(c) Long Distance Public Telephones can 
be opened on Rent and guarantee basis at 
places which are not entitled to this facility 
on subsidised basis. In such cases rental 
is calculated on Flat R.ate basis and Capital 
Cost basis and the higher of the two is 
chargeable for the initial period of gua-
rantee. After the initial period of guarantee 
the rent is refixed on flat rates. 

All Seasons 'Hi-l ech' Soup 

8385. DR. G. VIJAYA RAMA RAO : 
Will the Minister of INDUSTRY be pleased 
to stale: 

(a) whether tbe attention of Government 
has been drawn to an advertisement appear-
ing in the Indian Express dated 4 March 
1988 wherein Mis. All Seasons Foods 
Limited has introduced India's first 
Ubi-tech" nourIshing tomato soup; 

(b) if so, whether the claims of "high-
tech" soup made by the company are beiDI 
enquired into by the MRTP Commission; 
and 

(c) if so, the details thereof and jf not , 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (c). The M.R.T.P. 
Commission having considered that the 
advertisement which appeared in the Indian 
Express dated 4.3.1988 fell within the ambit 
of Section 36A of the MR TP Act, 1969, has 
ordered a preliminary investigation to be 
conducted by the Director General (l and R). 
On receipt of the Investigation Report from 

the said Officer, the Commission is em-
powered to take further appropriate action 
in the matter, as per the provisions of the 
MRTP ACT, 1969 relating to unfair trade 
practices. 

Sixth National Convention of 
Women Entrepreneurs 

8386. SHRI H.N. NANJE GOWDA 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the Sixth National Con-
vention of Women entrepreneurs was held 
in Srinagar on 17 March, 1986; 

(b) whether discrimination against 
women was the nlain topic of the discussion' t 

(c) whether the National Convention 
of Women Entrepreneurs has made some 
suggestions in this regard; 

(d) whether Govenunent are considering 
the suggestions; and 

(e) how lnany of thenl have been 
accepted by Government? 

THE MINISTER OF STATE IN THE 
DEPART~'ENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The ~ixth national con-
vention on women entrepreneurs was 
organised by a voluntary organIsatIon at 
Srinagar from 28th to 30th September, 
1987; 

(b) to (c). The convention discussed 
various issues relating to the establishment 
of small enterprises by women entrepre-
neurs. Most of the sugge~tlons made at 
the convention relate to State Government. 
A recommendation that enterprises owned 
and managed by women entrepreneurs should 
be prevailed upon to employ a certain 
percentage of the work force as women, was 
indeed a reiteration of a decision taken by 

. the National Level Standing Committee- on 
Women Entrepreneurs set up by the Govern-
ment while adopting a definition of women 
entrepreneurs. 

Agreement with Japaaese Firm for 
Production of Digital Microwave 

Transmission System 

8387. SHRIMATI BAS AVARAJES .. 
W ARI : Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Indian Telephone 
Industries signed a major technology transfer 
8Breement with a Japanese firm for indi-



'13 Wrltte,... Answers V AISAKHA 6, 1910 (SAKA) Written An8wers' 

lenous production of digital microwave 
transmission system; 

(b) if so, the details of the agreement; 

(c) to what extent, the firm has alreed 
to help and assist; and 

(d) the time by which the agreement is 
likely to be implemented? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) Yes, Sir. 

(b) and (c). The agreement signed on 
17.3.88 with Mis NEC Japan is for the 
technical collaboration to manufacture 
of digital microwave systems and covers 
transfer of know-how, technical assistance, 
training and documentation. The colla-
borator has also agreed for providing 
assistance and advice towards indigenisation. 

(d) The agreement remains in force for 
a period of eight years from the effective 
date or for a period of five years from 
commencement of commercial production. 
The production is likely to commence in 
1989-90. 

Import of Soft Drink Technology 

8388. SHRI BHATTAM SHRIRAMA-
MURTY. Will the Minister of INDUSTRY 
be pleased to state : 

(a) the soft drink technologies imported 
during the last two years; 

(b) whether the cold drink "77" is the 
largest selling soft drink in Uttar Pradesh; 
and 

(c) if so, the production and its con-
sumption at present? 

~ 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MlNISTRY OF 
INDUSTRY (SURI M. ARUNA-
CHALAM) : (a) No proposal for import 
of technoloBY for the manufacture of soft 
drinks (aerated water) has been approved 
during th. last two years. Mis. Double 
Cola Manufacturina Company, (1) Private 
Limited have, however, stated that technical 
know-how for manufacture of soft drink 
concentrates is being made available to them 
free of cost by Double Cola Company, 
1,JSA, 

(b) No, Sir. 

(c) Does not arise. 

White Paper on the Performance of 
I.D.P.L. 

8389. SHRI SHARAD DIGHE: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government propose to 
bring out a white paper on the actual per-
formance of the Indian Drugs and Pharma-
ceuticals Limited in fulfilment of its 
objectives; and 

(b) if so, when? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) Yes, Sir. 

(b) The time frame is being worked out. 

Implementation of Second Interim Report 
by Iiigb Power Pay Committee 

1390. SHRI K.S. RAO : Will the 
Min ister of INDUSTR Y be pleased to 
state : 

(a) whether the Second Interinl Report 
submitted by the H igh I~ower Pay Committee 
has been implemented; 

(b) if not, the reasons therefor; 

(c) whether it is a fact that 22 central 
public sector undertakings have sU8iested 
to the High Power Pay Committee that they 
can implement Fourth Pay Commission pay 
scales but the Bureau of Public Enterprises 
has directed these central public sector 
undertakings to revert their proposal; and 

(d) if so, the reasons thereof? 

THE MINISTER OF INDUSTRY 
CSHRI J. VENGALA RAO) : (a) Yes. Sir. 

(b) Docs not arise. 

(c) and Cd). The 22 public enterprises 
in their memoranda ~ubmjtted to the 
H.P.P.C. have expressed certain views 
regarding the future pay structu re in respect 
of their employees. B.P.E. has only reminded 
these public enterprises of their obliaations 
by virtue of the provisions contained in their 
Articles of Associations/Statutes in respect 
of the Presidential Directive issued by the 
Government in November, 1984. 



15 ~Vrittell Answers . APR.IL 2-6, 1988 Writ/ell Answers 76 

Expenditure Incul'rcd by Public Under-
takings on Advl'rtiscme.nts, etc. 

8391. SHRI K. MOHANDAS : Will 
the ~linister of IN DUSTH .. Y be pleased to 
state: 

(a) the total amount spent by the nlajor 
public undertakings on advertisements~ 

publicity and mi~cellaneous items during 
1981; 

(b) whether any undertaking has crossed 
the permissible level of expenditure; and 

(c) if so, the detail') thereof? 

THE MINISTER OF INDUSTR Y 
(SHR,I J. VENGALA RAO) : (a) to (c). The 
information IS not readily available. The 
same is being cQllected and will be laid on 
the table of the House. 

Telephone Connections Released as 
Special Case in Delhi, Hyderabad 

and Sccundcrabad 

8392. SliRI C. SAh1BU: Will the 
Minister of COMMUNICATIONS be pleased 
to state the number of telephone connections 
Fe-leased by the Ministry as a special case in 
Delhi and the twin cities of Hyderabad and 
Secunderabad during the years 1986-87 and 
1987-88 ? 

THE MINISTER 01 ENERGY AND 
MINISTER OF COMl\1UNICATIONS 
(SHRI VASANT SATHr): The required 
information is given below: 

Delhi 

Twin cities of 
Hyderabad and 
Secunderabad 

No. of telephone connec-
tions released on out of 
turn priority during 

19~6-87 1987-88 

871 

31 

2483 

92 

StJl)ply of Power to Publjc S~ctor Compa. 
nics Located near Power PJants 

8393. SHRI BAN WAR I LAL 
PUROHIT: 
PROF. RAMAKRISHNA 
MORE: 

Will the Minister of SNEltG,{ be 
pleased to state : 

(a) whether Union Government have 
appointed a committee to Jook into the 
feasibility of supplying fifteen percent of 
power to the public sector companies located 
in the vicinity of the power plants in the 
country; 

(b) whether Union Goven:lment have 
given appropriate directives to the State 
Governn1etlts to follow on the lines of the 
Centre; and 

(c) when the proposed committee will 
submit its report to Government? 

TiIE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MlNISTf{Y OF ENERGY (S,HRIMATI 
SUSHILA ROHTAGJ): (a) to (c). The 
question of reserving 3 portion of the electri~ 
city generated at Central Power Stations for 
supply to Central Publit Sector Uuder~ 
takings, prilnanly in the core sector, has 
beon referred for consideration to a 
Committee on which the State Electricity 
Boards are represented and which is expected 
to subIllit its report shortly. 

Co~t O"frruus in East ern Coalfields .. 
Limited 

8394. SHRI SALAHUDDIN : Will 
the Minister of ENERG Y be pleased to 
state : 

(a) \\hether Government are aware of 
the abnormal de1ays in completion of 
project5, resulting in n1assive cost overruns 
in the Eastern Coalfields Limited; 

(b) \\hether Government have made 
any enquiJ y into thi') matter and if so, the 
outcome thereof; and 

(c) if so, the steps proposed to be 
taken to meet the situation? 

lHE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRl VASANT SATHE) : (a) There have 
been delays in some of the completed pro-
jects but there are no cost overruns. How-
ever, some of the prctsently on-going ·projects 
are getting delayed because of delays in 
acquisition of land, forest clearance, law and 
order problems, supply of P and M etc. 
which will have an impact on cost overrun. 
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(b) and (c). The in1plementation of 
projects is regularly reviewed at various 
levels by the project au thorities in the 
company as well as in the Government. 
Based on these review:, follow- up actions 
are taken to contain the delays to the extent 
possible. 

Commercial Broadcasting Facility at 
AIR Station, Cuttack 

&395. SHRIMATI JAYANTI 
PATNAIK : Will the I\1ini'Ster of INFORMA-
TION AND BROADCASTING be pleased 
so state: 

(a) whether the Commercial Broad-
casting faeil ity provided at All India Radio 
Station, Cuttack is inadequate; and 

(b) if so, the steps taken to upgrade 
it ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST .. 
ING (SHRT H.K.L. BHAGAT) : (a) and 
(b). The Commercial Broadcasting network 
of All India Radio comprises 29 Conlmer-
cial Broadcasting Centres including the one 
at Cuttack. Except the Commercial Broad-
casting Centres at the four metropoliton 
cities all the other 25 Commercial Broad-
casting Service eentres operate on one KW 
~1:W tranr;;mitter. This facility is considered 
adequate for All Ind ia Radio, Cuttack. 

Pending Applications for Telephone 
Connections in Ahmednagnr District 

of Maharashtra 

~ 8396. SHRI BALASAlfEB VIKHE 
PATIL : Will the Minio;ter of CO 1\1 MUNI-
CATIONS be pleas~d to state: 

(a) the number of applications pending 
for ne\v tete"hon~ connections in Ahmed-
nagar~district of l\1aharasbt~a; and 

(b) the target ~ate when the pending 
connections win be completed 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (a) 32~9 

applications (as 011 31.3.88) are pending for 
rt eW telephone connectionc; in Ahn1ednagar 
district of Maharashtra. 

(b) By the end of Seventh Five Year 
plan, it bas been proposed to l'rovid~ on an 

average telephone connectiiJn to those 
applicants who have registered upto 1.4.&7 
in exchange systenl of cc::pacity 2000 Jines 
and above; upto 1.4.88 in medium size 
exchange systertl and upto 1.4.90 in rural 
exchap.i,;es depending on supply of equipment 
~hd associated stores for works. The 
remaining applicants will be provided tele-
phone connections progressively during the 
8th Five Year Plan. 

[Tolls/alion] 

Special Fund to check skkncss of 
Paper Industry 

8397. SHRl KALI PRASAD PANDEY: 
SHRl H.N. NANJE GOWDA: 
SHRI LAKSHMAN MALLICK : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) \\hether the All Ind ia Small Paper 
Mills Association has made a suggestion to 
Government to create a speciaJ fund to 
check the sickncs~ of the paper industry and 
avert the crisis likely to arise out of the 
closure of these mills in large number and 
to save the small paper mills from their 
miserable. condition; 

(b) if so, the number of sDlall paper 
mills in the country at present runnin& in 
loss and the nunlhcr of paper mills closed 
since January, 1987 till date; 

(c) the action taken by Government so 
far to create a speciaJ fund; 

(d) if no action has been taken, the 
reaSOns therefor; and 

(e) the time by which necessary action 
is proposed to be taken ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT TN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) A suggestion for creation 
of a moderni~ation fund has been made by 
one of the associations of paper industry. 

(b) Information regarding the number 
of paper mills funning in lo~s at present is 
not being maintained. 67 units manufacturmg 
:paper and paper board borne on the rolls of 
Directorate General of Technical DeY.,,"" 
m~nt have however, not reported production 
(or the last two years. 
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(c) to (e). Financial Institutions are 
already providing assistance for modernisa-
tion at concessional rate of interest. A 
flexible approach is adopted by the 
Institutions wi th regard to the promoters· 
contribution and debt equity ratio ba~ed on 
merits of each case. Rehabili tation assistance 
is also extended by the Institutions to sick 
units, which includes rescheduling of term 
loans, reduction in working capital margin 
and interest rates. 

[English] 

Setting up of Refinery at Nambngarah 
in Assam 

8398. SHRI BHADRESWAR TANTI : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Assam Governmedt recently 
sent any proposal for setting up a refinery 
at Nambugarah in Assam as per the Assam 
Accord; and 

(b) if 50, the decision taken thereon? 

THE DEPUTY MINISTER IN TI-IE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SH·RI RAFIQUE 
ALAM) : (a) No, Sir. 

(b) Does not arise. 

[Trans/ation] 

Wrong Teleph.1ne Bills in Bihar 

8399. SHRI RAM BHAGAT 
PASWAN : Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the total nnmber of complaints 
received so far by Government about the 
telephones remaining out of order and the 
inflated telephone bills in Bihar since 1984 
to date; 

(b) the action taken on these 
complaints; 

(c) the number of the officer punished 
'for wrong billing of telephones; 

(d) whether telephon~ service is un-
satisfactory in almost all the districts of 
North Bihar i.e. Darbhanga~ Madhubani,. 
Samastipur, Muzaffarpur, Saran,_ Champaran 
Sahrasa and Katihar and even then 
,ubscribers are receiving inflated telephone 
bins; and 

(e) if so, the method adopted to verify 
the facts of the cases? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) The 
information is given below: 

Year Number of Complaints 

1984 

1985 

1986 

1987 

1988 

Faulty Meter Reading 
Workin& of (Inflated Tele· 
telepho~ phone Bills) 

4,269 1,188 

3,947 1,177 

4,142 2,418 

6,513 3,758 

1,579 528 

(Upto March) 

(b) On receipt of the complaints, 
prompt remedial action is taken. Most of 
the faults are cleared on the same day. 
Meter reading complaiots are examined in 
detail and rebate, if found justified as a 
benefit of doubt is granted. 

(c) Nil. 

(d) No, Sir. The telephone service in 
all the districts indicated is quite satisfactory. 
The percentage of Meter Reading Complaints 
of the total bills issued since 1980, is hardly 
1.64 (that is Jess than one per cent). 

(e) Question does not arise. 

(E",.Ush] 

Replactment of Coal by Natural Gas 

8400. SHRI P.M. 3AYEED : 
Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: .. 

(a) whether Government have prepared 
a scheIne to make natural gas avaiJabJe to 
these industries which can replace coal; and 

(b) if so, the details thereor incl'ldilll 
th, pricing plan for supply of natura] gas to 
such units? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF. PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Natural gas is being supplied 
to various cohsumers, including those who 
would otherwise use coal. 

(b) With effect from 31.1.87, Govern .. 
ment have fixed the price of onshore natural 
gas and offshore natural gas at landfall point 
at Rs. 1400/1000 M3. In the North-Eastern 
Region, the price is Rs. 1000/1000 M3 with 
a provision of discount of upto Rs. 500/1000 
M3. The price of natura) gas along the 
HBJ Pipeline has been fixed at Rs. 2250/1000 
M3. These prices are excJusive of royalty. 
taxes, duties etc. and win be in force till 
31.3.89. A provision of 15% discount has 
been made to consunlcrs who get gas on fall· 
back basis, 

LPG Agencies in Kerala 

8402. SHRI K. KUNJAMBU: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of LPG agencies al Jotted 
in Kerala so far; 

(b) the nUll1ber of LPG agencies out 
of these allotted to Scheduled Castes and 
Scheduled Tribes; and 

(c) .The details of LPG agencies which 
are likely to be al10tted in Kerala durin, 
1985-89 '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b). The oil industry has 
allotted 149 LPG distributQrships in Kcrala 
till the 31st March, 1988, out of which 2S 
have been allotted to persons belonging to 
SC/ST category. 

(c) Under the Amlual Marketing Plans 
upto the year 1987-88, the oil industry has, 
at various stages 42 LPG distributorships, as 
detailed in the AlUlexure, in the State or 
Kerala. As various steps precede the actual 
commissioning of an LPG distributorship, it 
is not possible to indicate the exact ti me by 
which those"" ill be commissioned. 

Statement 

S. No. Location 

1. Kodakara 

2. Mala 

S. No. Location 

3. Mulanthuruthy 
4. ChaDlanacherry 
S. Kottayam 
6. Kasargode 
7. Nedu Mudi 
8. Vadaseri Kara 
9. Sultan Battery 

10. Cochin 
11. Kodiyeri 
12. Calicut 
13. Quilon 
14. K\lthuparamba 
IS. Kattakada 
16. Payyoli 
17. Karakulam 
18. Perambra 
19. Thamarassery 
20. Kothamangalam 
21. Parappananaadi 
22. Tirurangadi 
23. NiJampur 
24. Pampadi 

25. Erumelt 

26. Pudupally 
27. Aramula 

28. Konni 
29. Mallapally 

30. Mattanur 

31. Trichur 
32. Kil ikoloor /Kottamkara 

33. Chathannoor 

34. Soomar North/South 

35. Anchal 

36. Kollengode 
37. ArooT 

38. Mananda vadi 
39. Mannar 
40. Ramoi 

41. Manjeri 

42t Erattupctta/PoonJar 

82 
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Private Sector Expertise In Public 
Sector Management 

8403. PROF. P.J. KURIEN : 
SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI SHARAD DIGHE : 

Will the Minister of INDUSTRY be 
pleased to state : 

. (a) whether there is a proposal to 
utilise the private sector expertise for 
efficient management of the public sector; 

(b) if so, the details thereof; 

(c) whether it has been tried in any 
public sector unit; 

(d) if so, the facts thereof; and 

(e) the outlines of the future plan? 

THE MINISTER OF INDUSTRY 
(SHRI J VENGALA RAO) (a) : No, Sir. 

(b) to (e). Do not arise. 

Replacement of Telephone Exchanges 
in Andhra Pradesh 

8404. SHRI V. TULSIRAM : 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) the total number of manual auto-
matic and . electronic telephone excbanps in 
Andhra Pradesh, districtwise, 

(b) since when these exchanles are 
function ing; 

(c) whether there is any proposal to 
replace the manual and automatic ex-chales 
by electronic exchanaes in the State; and 

(d) jf so, the details thereof and the 
time by which these will be replaced and if 
not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) (a) 
The detail of total number of manual. 
automatic and electronic telephone 
exchanges in Andhra Pradesh District-
wise as on 30ts September 1981 are liven in 
Statement-I below 

(b) 1521 Telephone Exchanges have 
been instalJed in Andhra Pradesh after 
1.4.1969 and 438 exchanges were functionina 
in the Andbra Pradesh State before 
1.4.69. 

(c) Yes, Sir. 

(d) The detail of exchanges to be 
replaced by electronic exchages are ghren 
in Statement-II below. This is, subject to 
availability of equipments. 

Statement 

De/ails 0; Exchanges Dis/rictwise in Andltra Pradesh as on 30.9.1987 

S. No. Name of the District 

1 2 

J. Adilabad 

2. Anantapur 

3. Chittor 

4. CudQapab 

6. East Godavari 

~. Guntur 

Total 
No. of 
Exchanges 

3 

42 

109 

II? 

69 

128 

106 

Manual Automatic Electronic 

4 5 6 

8 34 

8 101 

2 114 3 

6 62 1 

7 120 1 

8 98 
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1 2· 3 4 S 6 

7. Hyderabad 18 14 4 
,"" 

8. Karimnagar 116 9 107 

9. Khammam 66 6 58 2 

10. Krishna 118 9 109 

11. Kurnool 89 6 82 1 
)2. Mahboobnagar 91 6 82 3 

13. MedJlk 93 8 78 7 

14. Nalaonda 82 9 73 

15. Nizamabad 71 4 66 1 

16. Nee II ore 89 5 84 

17. Prakasham 103 7 96 

18. Rangareddy 79 7 72 

ly. Srikakulam 43 7 36 

20. Visakhapatnam 61 5 55 1 

21. Vizianagram 44 5 39 

22. Warangal 88 6 82 

23. West Godavari 135 9 126 

Total 1959 147 1788 24 

Statement"'I 

Detail of Exchanges Planned for Replacement by Electront'c Exchanges 

s. No. Name of the Exchanges 

1 2 3 

1. Industrial Estate (SOO MAX II) June 1988 

2. Bhadrachalam (300 CBNM) 1988·89 

3. Tradipatri (440 CBM) 1988-89 

4. Ponnuru (300 CBN~'1) 1988-89 

s. Hanumakonda (1000 MAX II) 1990-91 

6. Kazipet (200 MAX II) 1990-91 

7. Madira (ISO CBNM) 1989-90/1990-91 · 
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1 2 

8. Sathupalle (150 CBNM) 

9. Wyra (100 MAX Ill) 

lO. BhirnadoJe (1 SO MAX III) 

ll. Achanta (150 M AX III) 

12. Garovoda (150 CBNM) 

13. Bhelmunipatnam (200 CBNM) 

14. Chodavaram (200 CBNM) 

tS. Secunderabad (2200 Lines) 

16. Golconda (1100 L MAX II) 

17. .R.ajinder Nagar (400 MAX II) 

13. Saroomagar (600 MAX II) 

19. Jecdimetlla (CBM 840 L) 

20. Gowaliguda (MAX I 5000 Line) 

21. Hanamkonda (MAX I 000 Line). 

22. Dubbak (MAX III 2'~ L) 

23. Gowraram ( " So L) 

24. N.arayankhed (CBNM 100 L) 

25. Kaniopakam (MAX III 25 L) 

26. Aragonda ( " 50 L) 

27. Bangarupalem ( .. SO L) 

28. Yadmarri ( " 50 L) 

29. Aswaraopet ( " 100 L) 

30. Kallur ( " 2S L) 

31. Tallanda ( " 50 L) 

32. Pershanti Nllayan" "100 L) 

{Translation1 

Production of Oil and Gas in 
Caul'ery Basin 

8405. SHRI RAM DHAN : 
SHRI BALWANT SINGH 
RAMOOW ALIA: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

3 

1989-90/90-91 
-do-

-do-

·do-

-do-

-do-

-do-

1918-89 ' 

1'88-89 

1981-89 
1981-89 

198'-90 

1990-91 

1991-92 

1988-89 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

(a) whether the production of Oil and 
,al haa been started in the Cauvery 
basin; 

(b) if 50, the quantity of oil and las 
produced from this basin at present; 

(c) the arfanaements made for refining 
the oil produced from this basin; 

(d) whether some quantity of' the 
,as produced from this basin is being ftared 
up; and 
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(e) if so, the quantity and value 
therefore? 

THE DEPUTY~ MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM: (a) Yes Sir, through Early 
Production System. 

(b) Presently the daily averase produc-
ction of crude oil is about 55 tonnes and 
Bas about 42,000 cubic meters. ~ 

(c) Oit is transported to Madras Refi-
nery for refinjna. 

(d) Yes, Sir. 

(e) About 38,000 cubic meters per 
day. 

Presentely no value ca~ be assigned to 
the gas flared because : 

(i) In case of availability of custo-
mers the val ue wiJl depend upon 
negotiated prices and, 

(i i) The fie) ds from where las is 
produced are in different stages-
of delineation and gas ptoduction 
is incidental to oil production being 
asssociated in nature. 

[English] 

Waiting List for LPG Connections in 
Bombay City 

8406. SllRI MURLIDHAR MANE 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of persons on waltln. 
list for LPG connection5 in Bombay city till 
31 December, 1987; 

(b) the reasons for not living new 
connections; and 

(c) the time by which the waiting list 
is likely to be concerned ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE ALAM): 
(a) As on the 31st December, 1917 thers 
were around 20,600 persons on the waiting 
list for LPG connections in Bombay: 

(b) Release of New LPG connections 
had slowed down all over the country_ 
including in Bombay, duri og last few 
months due to backiois in refill deliveries 

to existing consumers on account of overall 
shortfall in bulk availability of LPG, apart 
from movement, industrial relation sand 
other operat ional constraints: 

(c) New LPG connection s will continue 
to be released by the oil industry all over 
the country, including in Bombay, in a 
phased marmer under its anaual programme 
for enrolment of customers, subject to 
au,mentation in availability of LPG and 
bottling capacity. 

Import of Sts ir. RailinKs etc. from 
Soviet Union for Vindbyachal Super 

Thermal Power Station 

8407. DR. A.K. PATEL: 
SHRI C. JANGA REDDY : 

WiU the Minister of ENERGY be 
pleased to state: 

(a) whether petty items like stair 
railings etc., are being imported from 
Soviet Union for the Vindhyachal Super 
Thermal Power Station of National Thermal 
Power Corporation; 

(b) the names of the similar items 
being imported, which are indigenously 
available or can be manufactured in the 
country; 

(c) the amount being spent on all 
~uch items; and 

(d) the estimated cost per rv1W as 
compared to that of Singraul? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (d). The 
Vindhyachal Super Thermal Power Project 
(STPP) is being iml'lemented with Soviet 
assistance in accordance with the Agreement 
on Economic and Technical Cooperation 
entered into between the Governments of 
India and the USSR in December, 1'80. 
The contract concluded between the 
National Thermal Power Corporation 
(NTPC) and Mis Technopromexport, 
USSR, in June, 1982, in regard to this 
project provides for the supply of equip .. 
tnents/materiaJs, including steam generators 
and auxiliaries, steam turbines and 
auxjJjaries, power cycJe piping, conpensate 
and feed water system, some auxiliaries of 
coal handling plant, etc., along with 
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elaboration of petaHcd project report and 
workings drawings and the deputation of 
Soviet specialists to India. The supply of 
equipments and ll1atcrbls J including stair-
railings, c.onstitutcd a port of total packages 
and prices are settle fOJ the package as a 
whole. 

The per ~fW cost of the Singrauli STPP 
(2000 MW) and the Vindhyachal STPP 
(1260 M \-V) is est in1atcd at Rs. 0.559 crores 
and Rs. 0.723 crores respectively. 

Approval of Commer'cial AdH~rtise­
mcnts by Doordarshan 

8408. DR. PHULRENU GUHA 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any prior certification by 
any other Government i:lgencies is required 
for the approval of commercial advertise-
ments by the Doordarshan; and 

(b) jf so, the details thereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF 
INFORMATJON AND BROADCASTING 
(SHRI H.K.L. BHAGAT) : (a) Nos, Sir. 

(b) Does not arise. 

[Trans/aio,,] 

Telephone COUI.CCnons in Faizabad 
Dh.ltrict of uiter Pradesh 

8409. SHRI R.P. SUMAN. Will the 
Minister ·of COI\lMUNICATIONS be 
pleased to s tate : 

(a) rhe capacity of each of the 
exchanges functioning in Akbarpur, Tanda 
and Jalalpur urban arC:lS in Faizabad 
district of Utter Pradesh; 

(b) the number of applications pending 
for telephone connections there; 

(c) whether Government are aware 
that the exchanges functioning in the said 
places are not in good condition; 

(d) if so, the measu res be ing taken to 
improve their working; 

(e) whether Government propose to 
convert the exchanges in aJJ these three 
areas into electronic exchages; and 

(f) if so, by whn t time and jf not" the 
reasons thereof? 

THE :tvllNISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASA NT SATHE): (a) Akbarpur 
and Tanda are 200 line manual 
exchanges while Jalalpur is a 100 Jines 
MAX III (Strowger type) exchange. 

(b) There is no applicatlon pendins in 
any of thess exchanges as on 30.9.1987. 

(c) All the three exchanges arc working 
~itisfactorily. 

(d) Does not arise in view of (c) 
above. 

(e) There is no proposal at present to 
convert any of these exchanges into electro-
nic type. 

(f) Due 
indigenously 
exchanges. 

to J imited availability of' 
manufactuled electronic 

[English] 

Guidelines by Bureau of Public 
Enterprises 

8410. DR. V. VENKATESH. Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether any guidelines have been 
issued by the Bureau of Public Enterprises 
to public sector enterprises during 19'6-87 
and 1987-88 regardina award of contracts 
for procuring machinery, civil aviation 
jobs, rc\:ruitment, promotions and wages; 
and 

(b) 
thereof? 

THE 
(SHRI J. 
Sir. 

(b) 

if so, the sal ient features 

MINISTER OF INDUSTRY 
VENGALA RAO): (g) No, 

Does not aries. 

Setting up of Air Stations in Kerala 

8411. SHRI V AKKOM ' PURU. 
, SHOTHAMAN: 

PROF. K.V. THOMAS : 

Will the Minister of INFORMATION 
AND BROADCASTING be' pleased to 
state ; 
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(a) whether the construction work for 
setting up of new All India Radio stations 
in Kcraia has been commanced for; and 

(b) if so, the details thereof ..and the 
time by which these AIR stations are 
expected to be commissioned? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION A1"~D BROADCAST-
ING (~HRI H.K.L. BHAGAT): (a) and 
(b). During the 7th Plan All lndia Radio 
proposes to establish new radio stations 
in Kerala at Cochin, Cannanore and Idukki. 
The construction of building at Cochin is 
in progress, while building works at 
Cannanore are expected to commence in 
June, 1988, As regards, Idukki, site is yet 
to be handed over by the State Government 
to All lndia Radio. Further action can be 
taken after the site is handed over. These 
radio stations are expected to be ready for 
commissioning by March, 1990. 

Coal Linkage for Vijayawada Thermal 
Power Station 

8412. SHRI B.B. RAMAIAH: Win 
the Miuister of ENERGY be pleased to 
slate: 

(a) whether coal linkage for Vijayawada 
Thermal Power Station stage-3 has been 
sorted out and fixed; and 

(b) if so, the likely .date by which 
clearance will be given to Vijayawada 
Power Station stage-3 ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(Sl-IRI VASANT SATHE) : (a) and (b). 
Coal linkage for 3rd and 4th (2 X 210 MW) 
Extn. units of Vijayawada Thermal Power 
Station has already been established fron1 
Singarcni Collieries Company Ltd. 

For Stage-3, coaJ linkage to commence 
in the Ninth Five Year Plan period will be 
considered after the project obtains 'in 
principle9 clearance. As for techno-economic 
clearance of the project, certain clarifications 
are awaited from the state Electricity 
Board. 

[Translation] 

Cement Factories Closed in Rajasthan 

8413. SHRI Slit\NTJ PHAR,IWt\L 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that the cement 
factoreis are not working to their 
capacity: 

(b) if so, whether it is likely to have 
a bad effect on the supply position in the 
country; 

(c) if so, the nunlber of cetnent 
factories ·in Rajasthan which have been 
closed; and 

(d) the concrete steps taken by 
Government to ensure that cement fnctories 
function to their optimum capacity and the 
closed cement factoric') arc fe-opened '? 

THE MINISTER OF STATE TN THE 
DEPARTMENT or INOUSTRIAL 
DEVELOPMENT IN THE ~HNISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (d). A Statement is 
given below. 

Stntcm{'nt 

(a) It is a fact that a1l the cement 
factories (large size) have not been working 
to their fuJI capacity as only 11 such 
factories are reported to have achieved a 
capacity utilisation of 100% or more 
during the year 1987-88. 

oJ 

(b) The production of ceInent in the 
country is, by and large, sufficient to meet 
the demand of the country and there is no 
report of shortage except in pockets, where 
difficulty has ri~cn mainly bccause of 
transportatiC'n pIoblems. 

(c) No large cenlent factory is reported 
to be present1y lying closed in the State of 
Rajasthan. However, Mis. Jaipur Udyog 
Limited, Swai-Madhopur had renlained 
closed during the period from October 1987 
to middle of March 19H8. 

(d) Capacity utilisation is affected by 
factors like age of the plant, nlcchanical 
brakedowns, labour problems, non-
availability of essential inputs like power, 
coal and wagons. 

To meet the heavy power cuts, the 
cement industry hus been advised to insta 11 
captive power generating capacity to meet 
at least 40% of their power requirements. 
Appropriate relied by way of reduction in 
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levy obligation is allowed to partly 
compensate for the increased cost of cement 
production wi th the help of hi gh cost DG 
captive power. 

The production of cement is closely 
monitored by Office of the Development 
Commissioner for Cement Industry and 
necessary assistance is rendered in the 
matter of availability of various inputs like 
coal, power and wagons by taking up the 
matter with the concerned authorities like 
the State Electricity Board, Ministry of 
Railways, Deptt. of Coal, Coal Organisation 
etc. 

[English] 

Allotment of LPG Agencies in Gujarat 

8414. SHRI DAULATSINHJI JADEJA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of LPG agencies 
proposed to be allotted in Gujarat in 1988-
89; 

(b) the number of new domestic LPG 
connections likely to be given in Gujarat in 
1988-89; and 

(c) the number of LPG connections to 
be given in Jamnagar district of Gujarat? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Under the Annual Marketing 
Plans upto the year 1987-88, the oil industry 
has, at various stages, 57 LPG distributor-
ships in the State of Gujarat. As various 
steps precede toe actual commissioning of 
LPG distributorships, it is not possible to 
indicate the exact time by which these will 
be commissioned. 

(b) and (c). The ojl industry proposes 
to release approximately 91,000 LPG 
connections in Gujarat during 1988-89; out 
of which nearly 3,300 LPG connections are 
likefy to be relca<;ed in Janlnagar district. 

[Tr.m \ la/ion] 

Telepbone Iloaths rUIl by Handicapped 
Persons in Delhi 

841~. SHRI HARISH RAWAT: Will 
the Minister 6f COMMUNICATIONS be 
r'~a~cd to state; 

(a) the number of telephone booths 
heins run by handicapped persons in Delhi 
at present; 

(b) whether the number of telephone 
booths being run by handicapped persons 
has decreased during the last three 
years; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken by 
his Ministry to increase the number of such 
telephone booths ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SA THE): (a) In Delhi, 
91 Public Telephone Booths are being run 
by handicapped persons, at present. 

(b) No, Sir. 

(c) Does not arise in view of reply to 
part (b) above. 

(d) The Public Telephone booths 
manned by handicapped persons are 
santioned freely subject to availability of 
exchange capacity and technical 
feasibility. 

[Engli.-;h] 

Film used by Doordarshan 

8416. SHRI MANIK REDDY: WiJl 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the black and white and 
colour fiilm being used by the Doordarshan 
is imported or indigenously made; 

(b) jf imported, the country from which 
it is imported and if not, the name of the 
supplier in India; 

(c) the quantum of the film used durina 
the last three years; 

(d) the amount spent on the film during 
the above period: and 

(e) the procedure followed in ordering 
for the film? 

THE MINISTER OP PARLIA. 
MENTARY AFFAIRS AND MINISTER 
OF INFOR.MATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT) : (Ito) and 
(b), Sin~e 1982, Doord~rsh~~ has switched 
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over mainly to video productions resulting 
in limited use of film raw stock which was 
procured from : 

(i) 16 mm Black and MIs Orwo India 
',Vhite Pvt. Ltd. 

(ij) 16 mm Colour MIs India Photo· 
graphic Co. Pvt. 
Ltd. 

M!s Hindustan 
Photo Film Co". 

(ii i) 35 nlm Colour 

(c) and (d). Details are given in the 
statement below. 

(e) The film raw stock is procured as 
per the procedure laid down under the rate 
contra7t by Directorate General, Supplies 
and DIsposals, National Film Development 
Corporation. 

Statement 

Year 

1985-86 

1986-87 

1987-88 

Total 

Black and White 
(in Ft.) 

3,75,000 

1,97,500 

96~210 

6,68,710 

Colour 
(in Ft.) 

33,300 

12,000 

10,000 

55,300 

Industries affected by shortage of Coal, 
Rail Wagons, Power in West Bengal 

8417. SHRI BIMALKANTI GHOSH: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the shortage of coal, rail 
wagons, power and immovability of both 
raw and nnished products have afTected 
various industries in \Vest Bengal parti-
cularly during the last three quarters; 

(b) if so, the details thereof; and 
(c) the rcnledial measures taken/ 

proposed to be taken in the nlatter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MlNISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (c). CSO does not compile statewise 
monthly index of indust ria 1 production. 
This Ministry also does not maintain 
Statewise information on industrial 
production. However, according to the 
Index of Industrial Production complied by 
eso, the rate of growth of industrial 
I'roduction during April-DecelTlbcr, 1987 
was 9.7 per ceflt as compared to 7.1 per 
cent during the same period of last year. 

Government has been providing a 
number of fiscal and financial incentives to 

Total Amount Spent 
(in Ft.) (in Rs.) 

4,08,300 2,10,246.18 

2,09,500 1,90,973.96 

1,06,210 55,583.16 

7,24,010 3,66,803.30 

stimulate industrial growth. Government 
is also taking steps to ensure that the 
infrastructure industries perform well to 
support industrial production. 

Sbifting of }Iead Office of Coal India 
Ltd., Calcutta 

84)8. SHRI ATISH CHANDRA 
SINHA: WiIJ the Minister of ENERGY 
be pleased to state: 

(a) whether any efforts have been made 
to shift the registered Office/Head 0ffice of 
the Coal India Limited, Calcutta away from 
the State of West Bengal; 

(b) if so, the facts thereof and the 
reasons therefor; and 

(c) what further action is proposed to 
be taken to stop such a l1H'\VC '? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) No. Sir. 

(b) and (c). Do not arise. 

[TranS/:JliOlI] 

Per Capita Po\\cr Cons:Jmption in 
Chhotanagpur 

8419. SHRI YOGESHWAR PRAsAD 
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YOGESH) : Will the Minister of ENERGY 
be pleased to state ~ 

(a) the per capi ta power consumption 
at present at national level and in Chhota-
nagpur; 

(b) the detail~ of the Programnle for 
electrification and for increasing power 
consumption in Ghhotanagpur, particularly, 
in tribal areas of PaJamu; 

(c) the number of villages electrified, 
especially under the Rural Electrification 
Progranlme and the arrangements made for 
supply of power in thc'Se villages; and 

(d) the nUl11ber of villages in the area 
where power is not supplied every day even 
though the connections have been provided, 
the reasons therefor and the remedial steps 
proposed to be taken to solve this 
probIcnl ? 

THE MINISTFR OF STATE TN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF r::NERGY (SHRTMATI 
SUSHILA ROHT AG 1) : (a) As per 
available information the per capita 
consumption of electricity during the year 
1986-87 for the country as a whole is 
190.99 KWh (provi~iona1). According to 
the Bihar State EJectricity Board, the 
corre,ponding figure for Chhota Nagpur is 
about 288 Kwh (prov isiona1). 

(b) to Cd). Infonnation is being collected 
and will be laid on the Table of the 
House. 

Setting up of Ilydcl Power Plant in 
.l\lorena Di~trict, l\ladhya Pradc~h 

8420. SHRl KA1\1l\10D1LAL JAT A V : 
Will the ~w1injster of :L1'ERGY be pleased to 
refer to the rcr!Y riven on 25 ]\1arch, 198f 
to Unstart ~d Quc'.tion No. 4078 regarding 
setting up (If hyJd or thermal power plant 
in Morella di~trict, \1adhya Prade~h and 
state : 

(a) \\- hcthcr the con,truction work on 
the Chambal Mini HydeI Project (3 X 310 
KW) on Charrlbal Canal near SabaJgarh has 
~jnce commenced; 

(b) if not, the reasons therefor and 
when it is likely to comnlence; 

(c) whether the investigation work of 

Kunnu Hydel Project located on Kunnu 
river, a tributary of Chambal, has been 
completed; 

(d) if so, whether it has been included 
in the Chambal Mini Hydel Project; and 

(e) if not, the reasons therefor? 

THE tvllNISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
S USHILA ROHT AGl): (a) and (b). The 
construction work on the Chambal Mini 
lIydel Project, with a revised installation of 
3 X 600 KW, has been awarded on tum-key 
basis for execution of the scheme. 

(c) Yeli, Sir. 

(d) No, Sir. 

(e) The Kunnu Hydel Project has not 
been included in the Charnbal Mini Hydel 
Project as _the two projects are located on 
different river/canal and at different places .. 

[English] 

Setting up of Oil Refinery at ]\Jangalore 
in Karnataka 

8421. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pJeased to state: 

(a) whether the Hindustan Petroleum 
Corporation Ltd. has prepared the feasibility 
report for setting up an oil refinery at 
:Ni8ngalore in Karnataka; 

(b) whether the feasibility report has 
been approved by Government; 

(c) if so, the steps taken to set up the 
oil refinery at Mangalore; 

(d) whether there has already been in-
ordinate delay in setting up the oil refinery 
at that place; and 

(e) if so, the steps taken to expedite 
the implementation of the aforesaid 
propo,al ? 

THE DEPUTY Ml NISTER IN THE 
MINISTRY OF PETROLEUl\1 ANp 
NA TURAL GAS (SHRI RAFIQUE 
ALAM) : (a) to (e). Government have 
approved the preparat jon of a Detailed 
Project Report for the settini up of a 3.0 
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MTPA Petrochemical refinery in Mangalore 
in the joint sector. The DPR is required 
to be prepared within 12 fllonths of in-
corporation of the joint venture company 
and be submit to Government for an invest-
ment decision. 

Financial Restructuring of Subsidiary 
Units of Bharat Bhari Udyog 

Nigam Ltd. 

8422. SHRI S.M. GURADDI: Will 
the Minister of lNDUSTR Y be pleased to 
state : 

(a) whether the proposal for financial 
restructuring of the &ubsidiary units of the 
Bharat Bhari Udyog Nigam Ltd. has not 
been accepted by Government; 

(b) if so, whether Bharat Bhari Udyog 
Nigam Ltd. has been asked to revise the 
financial restructuring plan; and 

(c) if so, whether Bharat Bhari Udyog 
Nigam Ltd. has drawn up the same and 
whether it is likely to be accepted by 
G ovemment '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) Based on a proposal ~ubn1itted by 
Bharat Bhari Udyog Nigam, Ltd. (BBUNL) 
certain financial reliefs have already been 
granted to the subsidiary units. 

(b) and (c). Taking a long term view 
of financial requirenlcnts, BBUNL are 
preparing a consolidated proposal for capital 
restructuring and grant of further financial 
reliefs. The proposal, as and when received, 
will be examined by the Governrnent, taking 
into consideration aU the relevant factors. 

I Trails/at iOIl] 

Compensation (or Acquision of Land 
for Chandrapura-Bokaro Thermal 

Power Station in Bihar 

8423. SHRI SARFARAZ AHMAD; 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether compensation has been 
given 10 the persons whose land bad ~ 
acquired at the time of construct~t;tg 
Chandrapura-Bokaro Thermal Power Station 
in Bihar; 

(b) jf so, when and at what rate and 
the totat amount of compensation paid; 

(c) if not, the reasons therefor; and 

(d) the number of per~ons out of those 
families whose Jand had been acquired, 
provided emploYlnent and the remalnlng 
number of familie~ out of thenl which have 
not been provided enlployment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTER OF ENERGY (SHRTMATI 
SUSHILA ROHTAGl) : (a) to (d). The 
information is being collected and wI11 be 
laid on the Table of the Hou,se. 

[English] 

Plan for Doordarshan News and 
Programmes 

8424. SHRI G.S. BASAVARAJU : 
SHRI S.M. GURADDI : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
~tate : 

(a) whether any di~cussion has been 
held by the Prime Minister with media 
experts for improvement in the news and 
other programmes telecast on Doordarshan; 

(b) if so, the views expressed by the 
expeIts about Doordarshan news and 
programmes; 

(c) whether any concrete plan has been 
fonnulated in this regard; and 

(d) if so, the main features thereof '? 

THE lvUNISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT): (a) to (d). 
The PriInc Minister had an informal break-
fast nleeting with some rncJia experts on 
22nd February 1988 to discuss the role of 
television, The meeting was meant for an 
exchange; of views. There was no question 
of any decision being taken. 

I Commuoieatioll Network in Public 
Sector Undertakings 

8425. DR. KRUPASINDHU BHOI: 
Will 'the Minister or COMMUNI-
CATIONS be pleased to state; 
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(a) whether some public sector ullder-
takings have decided to extend their com-
munication network through lnsat-l- B; 

(b) if so, the- names of those public 
sector units; af\d 

(c) the tIme by which satellite based 
network can be made available to all the 
public sector undcrtakL1gs ? 

S.No. Name of the Public Sector Units 

1. Oil & Natural Gas Corrlmission. 

2. National Fertilisers Corporation. 

3. Indian Telephone Industries 

4. Coal India Ltd. Phase-I 

5. National Thermal Power Corporation. 

6. Oil & Natural Gas Commission. 
Hazira (Gujarat earth station) 

7. Gas Authority of India Ltd. 

8. Coal India Ltd. Phase-H. 

9. Nuclear Power Corporation of India 
Ltd. 

10. Oil India Ltd. 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Yes, 
Sir. 

(b) and (c). The names of undertakings 
and progress in the completion of their 
satellite based networks is as under: 

Tin1e by wh ich the satellite based network is 
expected to be made availabJe 

Earth station at Uran and Bonlbay High already 
installed and are working. 

Earth station at Vijaipur (MP) already instalted 
and is workjng. 

Earth stations at Mankapur (UP) and Bangalore 
(Karnataka) installed and are working. 

Under execution. Expected to be partJy opera-
tional during 88-89. 

Depend s upon the equi pment prOCUfClllent and 
completion of civil works by thenl. Installation 
of earth stations at Korba (MP), Ramagundam 
(AP) and Sangrauli (UP) already completed. 
Earth stations at Sangrauli and Ramagundam 
cleared for access to the satellite. 

Earth station being installed by the CornlUission 
themselves. 

Work being executed by the undertaking them-
selves. 

1990-91 

1989-90 

Proposal found feasibJe. Firm demand awaited. 

11. National Airport Authority -do-

12. Oil & Natural Gas Commission Data -do-
network 

13. Indian TeJephone Industries (Phase-II) Firm demand awaited. 

14. Computer Maintenance Corporation Proposal under consideration. 

15. National Dairy Deve]Qpment Board. Feasibility study in progress. 
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It may be added in general tha tit takes 
21 to 3 years time to complete the work 
after the placement of firm demand by the 
undertaking. 

[Trans/at ion) 

Setting up of Small Tt!lcphone Exchanges 
in Gujarat 

8426. SHRI NARSINH MAKWANA : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of small telephone 
exchanges set up in Gujarat recent1y and the 
names of places where these exchanges have 
been set up. 

(b) whether any programme has been 
chalked out to replace the old telep~ne 
exchanges and if so, the details thereof; and 

(c) the tiole by which telephone 
exchanges of Dhandhuka, Ranapur Botad 
and Viramgaon in Ahtnedabad district are 
likely to be replaced? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) During 
1987-88, 25 new small exchanges have been 
commissioned in Gujarat. These are 
Khambhal, Tikker (R), Butedi, Tapar, 
Morasa, Timbi, JantraJ, Vanoda, Jaspur, 
Rohishala, Sadodar, Handod, Kadipani, 
Hadad, Tikar, Jivapuf, Randhikapur, 
Angadi, Chanderia, Holiyak, Dhandhalpur, 
Vataman, Siboli Moti, Isenpor Mota & 
Miro)y. 

(b) Yes Sir, 77 exchanges are proposed 
to be repJaced by new ones. Out of a total 
of 77, 36 are medium and higher size 
capacity exchanges and 41 are small size 
exchanges. 

(c) Botad is programmed for replace-
ment during 1988-89 while Dhandhuka, 
Ranapur and Virangaon are programmed 
during Ith Plan. 

[El18lish] 

Gas Based Power 

8427. SHItI SATYENDRA NARAYAN 
SINHA: Will the Minister of ENERGY be 
pleased to state : 

(a) whether Government have received 
several proposals from the States for 

addition of 3000 M W 0 f gas based power 
during the Seventh Five Year Plan: 

(b) if so, the details thereof; 
(c) whether Government intend to 

develop gas based power as a major source 
of energy in the country; and 

(d) if SOt the details thereof? 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (d). The 
following gas- based power plants have been 
under implementation are proposed for 
implementation during the Seventh Plan 
period: 

NTPC Projects 
(i) Anta Combined Cycle 3 X 100M W 

gas based power project 
(Rajasthan) 

(ii) Auraiya Combined Cycle 4 X 100 MW 
gas based power project 
(UP) 

(iii) Kawas Combined Cycle 4 X 100 MW 
gas based power project 
(Gujarat) 

Rajasthan 

(jv) Rarngarh Gas Turbine 1 X 3 MW 
Project 

Triplira 

(v) Baramura Gas Turbine 2 X 5 MW 
Plant (already 

commissioned) 
(vi) Baramura Gas Turbine 1 X 5 MW 

Project (NEC managed 
project)-Unit 3. 

(vii) Gas Turbine Project at 2 X 5 MW 
Rokhia 

AssanJ 

( vii i) Lakwa 
Unit 4 

Gas Turbine- 1 X 5 MW 
(already 

comrni ssioned) 
(ix) Lakwa Gas Turbine 4 X 15 MW 

Phase-II Project Unit 5 
to 8 

Maharashtra 

(x) Uran Gas Turbine 

Total 

4XI08 MW 
(already 

commi ssioned) 

1635 MW 
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Ga~- ba~ed power projects of an aggre-
gate capacity of 419 MW have been approved 
for benefits in the Eighth Plan period. A 
gas turbine project (10 >~ 7.5 MW) at Rokhia 
(Tripura) has been techno-economically 
approved by the Centra) Electricity Autho-
rity (CEA). The other proposals received 
in the CEA in regard to gas-based power 
plants could be considered for techno-
economic clearance keeping in view the 
ava:lability of gas for power generation, the 
power requirelncnts of the various Regions 
and other relevant techno-econOIllic consi-
deration. 

Break-up of 'J ime Allocated to 
Programmes on Doordarshan 

8428. SHRI V. SOBHANADREESWARA 
RAO : Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the break-up of time allocated to 
various items such as news, commercial 
advertisement~) culture and art, agriculture, 
etc. on average on I)oorJarshan; and 

(b) the net income to Doordarshan on 
cOlnmcrciaJ progran1mc~ ? 

TIlE MINISTER OF PARLIA-
MENTARY AI-FAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
lNG (SHRI H.K.L. BHAGAT) : (a) DetaIls 
are given in the !)ta temcnt below. 

(b) Doordarr"han ea I ned a gross revenue 
of approximately R.). 136.3 crores during the 
year 1987-88. 

Statement 

Time allocated to various programl11cs 
leleca.~t by Doordan/wn Kendra, Delhi 
(including Na f iOlla} Programme alld 

Morning Tran5mi.~5ioll) 

(From 1.1.87 to 31.12.87) 

1. News 

2. Commercial Advt. 

3. Art and Culture 

4. Sports 

5. Agriculture 

6. ~1 isccllancolls 

3~2 Hrs. 12 Mts. 

87 Hrs. 12 Mts. 

1261 Hrs. 24 Mts. 

695 Hrs. 28 M ts. 

98 Hrs. 47 M ts. 

949 Hrs. 06 Mts. 

Check on Lo~~cs in Coal India Ltd. 

8429. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the amount sanctioned by Govern-
ment for the Coal India Limited during 
1988-89; 

(b) where there is a need to control the 
production cost by Coal India Limited; 

(c) if so, the steps taken by the Coal 
India Limited in that direction' , 

(d) the steps taken to check the losses 
in the underground minerals of Coal India 
Limited; and 

(e) the details thereof '! 

THE' MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) Government 
has approved Plan Outlay of Rs. 1314 crores 
for Coal lndia Limited for the year 
1988-89. 

(b) Yes, Sir. 

(c) to Ce), Coal India Limited is 
making efforts to reduce the cost of pro-
duction as well as losses. Some of the 
steps taken in this regard are as under : 

(A) (Applicable to all 'nines) 

(i) A number of systems ilnprovements 
and managerial lTICaSUres have been 
adopted to improve efficiency of 
operations. 

(ii) Improvement in the material 
nlanagement through streamlining 
of procedure, computerisation, 
vendor rating etc. 

(iii) Action plan for energy conservation 
had been drawn up. 

(iv) Improvement in communication 
system and compu teriscd MIS for 
efficient management. 

(B) (Particularly appliC(lbIe to Under-
ground mines) 

0) Efforts towards reorganisation of 
existing mines to improve the 
productivity. 
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(ij) Effective man power plalUliJ1& 
through control over fresh recruit-
n1ent, preparation of manpower 
budget, training etc. 

(C) (Particularly applicable fo open cast 
nJilles) 

(i) Planning and execution of projects 
with high out- put per manshift. 

(ij) Improvement jn the availability 
and utilisation of equipment. 

Cba\'ada Committee on Import of 
Canali~ed Drugs 

8430. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether the Chavada Con1rnittec on 
import of canaliscd drugs in 1978 recom-
mended that canalised drugs should not be 
allowed to be imported and distributed by 
pub] ic sector companies engaged in the pro-
duction of such drugs: 

(b) whether the Committee also took 
serious note of profit on canalised drugs by 
the Indian Drug') and Pharmaceuticals 
Limited and felt the need to recover such 
profits; 

(c) whether these recotnlnenda tions have 
been ignored by the Chief Controller of 
of In1ports and Exports while granting im-
port licence of Penicillin- V to IDPL for 
di~tribution to 6 APA producers; and 

(d) if so, the reasons therefor ? 

THE MII"ISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) No, Sir. 

(b) In their report, the Committee 
mentioned only ohe instance of Sulpha-
guanidine in which case they reported to 
have noted profH made by IDPL to adjust 
against the losses due to production of this 
drug by them and suggested that such in-
stances should stop forthwith. ·No mention 
in regard to recovery of profi ts was made in 
the report. 

(c) and (d). Do not arise. 

Experimental Tidal Energy in 
Rural Areas 

8431. SHRI LAKSHMAN MALLICI< I 

WiJl the Minister of ENERGY bt~ pleased 
to state: 

(a) the coast line rural areas in whkh 
experimental tidal energy was provided 
during the last th ree years; and 

(b) what is its power potential for small 
industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The 
exploitation of tidal Energy for power 
generation in the country is only at the 
stage of a feasibility study by the Central 
Electricity Authority. 

Oil and Gas Exploration 

8432. SHRI CHINTAMANI J£NA: 
Will the Minister of PE fROLEUM AN D 
NATURAL GAS he pleased to state: 

(a) the names of the States in which oil 
has been struck so far and is being taken 
out; and 

(b) the details of the areas in the coun-
try which have been surveyed during the 
last three years and the results achieved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF I)ETROLEUM AND 
NATURAL GAS (SHRI RAFJQUE 
ALAM) : (a) The states are : 

Gujarat 

Assam 

Nagaland 

Andhra Pradesh 

Tamil Nadu 

Arunachal Pradesh 

"'estern Offshore 

(b) Geoscientific survC'y ha~ been carried 
out in the parts of the folJowing b[lsins : 

Carnbay Andaman 

Upper Assanl Deccan Synolise 

Assam 
Arakan 

:Rajasthan 

Vindhyan and Gondwana 
basins 

Like Satpura, South Rew~ 
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Bengal 

Krishna-
Godavari 

Cauvery 

Pranhita-Godavari 

Bombay Offshore 

Kerala-Konkan' 

Himalyan foothills 
Ganga Valley Orissa 
shore NE Coast. 

and 
Off-

As a result of these surveys, several 
drillable prospects have been identified, 
besides better understanding of geology I 
configuration of the areas. 

Setting up of TV TransmiUers at 
nalasore and Baliap:l1 

8433. SHRI CHINTAMANI JENA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Defence Minic;try had 
offered to supply two towers with material 
and two transmitters with antennas and 
their ma"lts for commis(jioning of two TV 
transmission/relay centres in the current 
year at Ba]asore and BaJjapa] in Orissa 
State; 

(b) whelher the State Government of 
Orissa had requested the Doordarshan to 
get the transmitters shifted from DRDL, 
Kanchanbo l-Iyderabad to Balasore and also 
send their representatives to select the site 
for installing TV relay centres at Balasore 
and BaliapaJ; 

(c) if so, when the rcque~t was received 
and the action taken so far; and 

(d) the realions for delay and the time 
by which these two TV centres will be 
commissioned? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
ING (SHRJ H.K.L. BHAGAT): (a) Yes, 
Sir. Such an ofTer wa~ made by the Ministry 
of Defencl.! to the Government of Orissa. 

(b) and (c). Requc~t to thi~ effect wa~ 
received from the Government of Orissa in 
December, 1987. The suitability or other-
wise of equipment was jointly examined by 
Doordarshan engineers, office of the Rand . 
D Organisation of the Ministry of Defence 
and Scientist of DRDL, Hyderabad. It was, 
however, found that not only the equipment 
offered was incomplete but also did not 

conform to the technical specifications of 
Doordarshan and was not therefore suitab Ie 
for being used as a TV transmitter. 

(d) TV service was originally envisaged 
to be provided to Balasore (as also to a 
number of other places in the country) by 
shifting an existing tran'ttnitter on its 
replacement by a high power TV trans-
mitter under the Seventh Plan. Under" this 
arrangement, it would have been possible to 
install the transmitter at Balasore and at 
other such locations towards the end of the 
Seventh Plan period. However, taking note 
of the need for extending TV service to 
Balasore and other such locati ons earlier 
th an could have been possible under the 
aforesaid arrangement, a new scheme hafJ 
been recently included the Seventh Plan of 
Doordarshan for purchase of additional 
transmitters for in4iita1Jation at these place~. 
Orders for the required equipment have 
been placed on the manufacturers and the 
propoc;ed TV tran<;mitte rat R:tlasore is 
expected to be commissioned into service 
during 1988-89. There is, however, no 
scheme in the Seventh Plan of Doordarshan 
to set up a TV transmitter at BaJiapal. 

Flaring up of Natural Gas at lIazira 

8434. SHRI R. M. BHOYE : Wil1 the 
Minister of PETROLEU~~ AND NATURAL 
GAS be pleased to state: 

(a) whether natural gas worth crores of 
rupees is being flared up at Hazira daily; 

(b) if so, the reasons therefor; 

(c) whether Government have taken 
remedial steps in this regard; and 

(d) if so, the details thereof '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) No gas is being flared in 
Hazira. 

(b) to tJ). Do not arise. 

[Trails/a I ion] 

Ilrallch cs of K VIC 

8435. SHRIMATI YIDYAVATI 
CHATURVEDI : Will the Minister of 
INDUSTRY be plea~ed to state: 
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(a) the total number of bra nches func-
tioning at present under the Khadi 
Gramodyog Bhawan; 

(b) whether the Khadi and Village 
Industries Comn1ission has given its per-
mission to Delhi Bhawan for opening SOlne 
more branches in near future; 

(c) whether it i~ a fact that the Khadi 
Bhawan, New Delhi opened a branch in 
Rewari also and closed it later on; 

(d) if ,~o, when the Rewari branch was 
opened and when i t wa~ closed and the 
rea~ons for c1o\ing the branch; 

(e) whether it i4) also a fact that the 
vacant shop remained in the Pos.scr.;sion of 
Khadi Bhawan for many year) even after 
the c1o~ure of the Rcwari Branch; and 

(f) if so, the rcason~ therefor and who 
is respon~jblc fer the rent of the vacant 
shop? 

THE MINISTI:R OF STAT£": IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT TN THT: MINJSTRY OF IN-
DUSTRY (SHR( M. ARUNACHALAM) : 
(a) and (h). Khadi Gromodyog Bhavan is 
having t\\O branche~ in Delhi in addition to 
it~ main Show Room :1 t Regal Building, 
New Delhi. P~rmj",-.;ion has been granted 
to open two more btanchc~ at Ga.riabad 
(UP) and F~ridahad (f{aryarLl) n:spcctively. 

(c) to (f). Khadi Gramouyog Bhavan 
had opened a hranch ~t Rewari in Novem-
ber, 82 which was closed in March, 85 
because it was running in loss and there was 
no possibility of improving its perfornlance. 
The vacant possession of the shop was 
handed over on 1.5.1 ()87 as furniture and 
fix tures stocked therein had to be disposed 
ofT. Khadi Gramodyog Bhavan js responsi-
ble for the rent of the ..,hop. 

Recruitment in Khadi Gramodyog 
Bhawan, New Dclhi 

8436. SHR1MATI VIDYAVATl 
CHATURVEDI : Will the MIIli"tcr of 
INDUSTRY be pleased to state: 

(a) whether assi",tance of employment 
exchange is sought to fill the pernlanent! 
'temporary posts in Khadi GralTIodyog 
lJhawan, New Delhi, a sales centre of the 
Kbadi and Village Industries Commission; 

(b) if so, the number of persons called 
through employment exchanges during- the 
last three years and if they have not been 
caJled through the employment exchange, 
the reasons therefor; and 

(c) whether Government propose to 
is~ue directive~ to fill eaeh permanent or 
temporary post in such Government institu-
tions through employment exchanges 
compulsorily? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN .. 
nUSTRY (SHRI M. ARUNACHALAM): 
(a) and (b). All vacancies in Khadi Gramo-
dyog Bhavan, New Delhi, are communi-
cated to the Employment Exchanges. How .. 
ever, 17 candidates were sponsored by the 
employment exchange during the last 3 
years. 

(c) Government has already issued 
directives in this regard. 

Contracts to MIs WMI Cranes 
IAmited, Bombay 

8437. SHRI M.V. CHANDRA-
SEKHARA ~lURTHY: Will the Minister 
of ENERGY be pleased to refer to the 
reply given on 8 December, 1987 to Un-
~tarred Question No 4696 regarding contracts 
to 'r../Il'} WMI Cranes Limited, Bombay and 
state : 

(a) whether the contract which was to 
be completed by 1 September, 1981 by the 
WM I Cranes Limited, 'Bombay has since 
been completed; and 

(b) if so, the details thereof and if not, 
the reasons therefor ? 

THE MIN1STER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b). 
The time schedules for completion of the 
contract relating to supply of 2 Nos. of 
20,000 T/Hr. capacity Spreaders for the 
second mine expansion project of Neyveli 
Lignite Corporation awarded to Mis MAN .. 
G HH/WMI Cranes »Limited, Bonlbay, are 
10-4-1989 and 10-8-1984 for the first and 
second machines respectively .. 
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Reserves Production and Current 
Exploitation of on and Gas 

8438. SHRI JAGANNATH PATNAIK : 
WHI the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the estimated oil and gas reserves in 
located oil bearing wells and structures, both 
on-shore and off-shore, in the country; 

(b) the total production of crude Oil in 
the country as on 1 January, 1988; and 

( c) the percentage between the known 
reserves and their current exploitation? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) As on 1st Jan1.lary, 87, the 
geological reserves of oil and oil equivalent 
of gas in the country are estimated at 4649 
million tonnes. 

(b) Cumulative production of crude 
oil in the country upto December, 87 was 
about 317 million tonnes. 

(c) 3.6%. 

Environment Protection Cess 
on Coal 

8439. DR. B.L. SHAILESH: WiJl 
the Minister of ENERGY be pleased to 
state : 

(a) wheth~r the Bureau of Industrial 
Costs and Prices (BICP) which had exa-
mined the affairs of the coal industry last 
year recommended to Gove&ement to 
impose a levy of one per cent on the 
average pit head price of R'i. 210 per tonne 
to be collected as environment protection 
cess; 

(b) if so, the reaction of Government 
thereto; Jull 

(c) the likely amount to be collected 
per annum as environment cess on 
coal? 

THE MINISTER OF ENERGY AND 
MINISTER COMMUNICATIONS (SHRI 
Y ASANT SATHE): (a) to (c). The 
Bureau of Industrial Coste; and and Prices 
(BICP) was entrusted in 1985 with the task 
of making a study of normative cost in the 
coal sector with a view .to suggesting 

appropriate price for coal. The Bureau 
submitted its report in October, 1987. 
The Bureau has, inter-aUa recommended 
the levy of a cess of 1% to generate 
resources for protection of environment. 
The recommendations of BICP regarding 
fixation of pit-head price of coal produced 
by Coal India Limited, were considered 
and taking into consideration other rele .. 
vant factors including the impact of upward 
rev:sion of coal prices on core sectors, in 
particular, and on the national economy, 
as whole, the prices of coal produced by 
Coal India Ltd. have been revised w.e.f. 
23.12.1987. The recon1mendation of the 
Bureau regarding levy of cess of 1 % to 
generate resources for protection of 
environment was not accepted by the 
Government. 

[Shifting of hazardous industries 

8440. DR. B.L. SHAILESH: Will 
the Minister of INDUSTR Y be pleased to 
state : 

(a) whether State Governments have 
unanimously recommended that the exami-
nation of applications for initial location 
or expansion of foctories involving a 
hazardous process should be examined 
under a "one window" concept; 

(b) if so, whether Government propose 
to identify all such hazardous industries; 
and 

(c) if so, the details of the action 
proposed to be taken in the matter? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTR1AL 
I)EVELOPMENT IN THE 1vIlNISTRY 
OF INDU.STRY (SHRI M. ARUNA-
L"HALAM): (a) to (c). Consideration of 
applications' comprising proposals for 
industrial Jicence, import of capita) gDods 
or know- how for disposal under a sina{e 
window is the accepted pol icy of the 
Government. Such applications arc 
placed before a Project Approval Board' 
which makes recommendations on the 
various aspects of the composite applica-
tions. A list of highly poJluting indus-
tries some of which are hazardous has been 
identified and stringent conditions are 
imposed in the letters of intent in respect 
of such industries and the letters of intent 
are converted into industrial licences only 
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on the parties fulfilling to the satisfaction 
of the Government, the conditions iti$osed 
on the letters of intent. 

Technology Development Cell 

8441. DR. B.L. SHAILESH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government pro-
pose to set up a technology development 
cell to help industry, particularly the 
small-sector, adopt a systematic moderni-
sation prolramme; 

(b) if so, the broad features of this 
plan; and 

(c) the role, if any, proposed to be assig-
ned to the State Governments under this 
plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT . OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (c). A Technology 
Development Cell for helping SSI Sector 
has been recommended by a con1mittee 
appointed by the Government. Details of 
this proposal, including role of State 
Government, if any, have not been fina-
lised. 

Delinkinl: of Ganesh Fan Unit from· 
Scooters India Ltd. 

8442. SHRI MULLAPPALLY RAMA· 
CHANDRAN : Will the Minister of 
INDUSTRY be pleased to state: 

(a) the reasons for 
Ganesh Fan Unit from 
Ltd.; and 

delinking the 
Scooters India 

(b) whether the Bajaj Auto Ltd, will 
be permitted to take over this unit and if 
not, the reasons therefor ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) and (b). 
There is no offer frOln Bajaj Auto Limited 
to take over the fan manufacturing opera-
tions of Scooters India Limited at Delhi. 

Prices of Penicit lin V First 
Crystal 

8443. SHRI DHARAM PAL SINGH 

MALIK : Will the Minister of 
INDUSTR Y be pleased to state : 

(a) whether Penicillin w V first crystal 
is available indigenously; 

(b) whether the price of indigenous 
Penicillin-V is very high in comparison to 
the price last year; if so, the reasons for 
this incIease; and 

(c) the total quantity of PeniciJin-V 
first crystal available during the last tbree 
years fST production of 6 APA, year-
wise? 

THE MINISTER OF lNDUSTRY 
(SHRI J. VENGALA RAO): (a) Yes, 
Sir. 

(b) No, Sir. Does not arise. 

(c) Production detail~ of PeniciIIin-V 
First crystal individually are not moni .. 
tored. 

[TraIlJ/alion] 

Inquiry Reports 

8444. SHRIMA TI '" VIDY A VA TI 
CHATURVEDI: Will tbe Minister of 
INDUSTRY be pleased to refer to the 
reply given on 16 March, 1981 to Unstarred 
Question No. 3686 regarding theft and 
burglary in Khadi Gramodyog Bhawan, 
New Oelhi and state : 

(a) the detai1s regarding the dates on 
whkh inquiries were ordered and the 
names of inquiry officers appointed in each 
such case in regard to which it was stated 
that matter is being investigated; 

(b) the details of the cases in respect 
of which inquiry report has ~ince been 
received; and 

(c) the details of action taken against 
the guilty persons? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (c). A statement is 
given below. 
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S. No. 

I 

1. 

2. 

3. 

4. 
and 5. 

6. 

7. 

Writt,n Answers 

Nature of the case 

2 

Missing of silk 
saree on counter 

Theft of 
printed silk 
thans 

3 

Missing of trunk 
conta ining silk 
good. 

MissIng of two 
Sarces. 

Loss of silk 
goods from exhi-
bition site IITF, 
New Delhi. 

Loss of silk 
ihree 

APRIL 26, 1988 

Statement 

Name of the Enquiry Officer 
and date of appointment 

3 

Shri R.C. Pant, then Asstt. 
Director, Information 
Bureau, KVle, NEW Delhi. 
-17.6.78. 

A private person was 
involved therefore, the case 
was entrusted to Police. 
-7.8.78 

Shri J.C. Shah, then Dy. 
Dir. (Vigilance), KYle, 
Bombay-14.7.S1 

No Enquiry Officer was 
appointed. 

Shri A.P. Sharma, then 
Asstt. Director, Information 
Bureau, KYle New Delhi. 
-5.1.80 

Shri A.P. Sharma, then 
Manager Gramshiipa. New 
Delhi-27.3.1981. 

Written Answer.! 120 

Remarks 

4 

The enquiry could not be 
finalised till 1981. On the basis 
of the replies furnished by the 
person concerned, the Manaaer 
submitted a proposal to the 
C0I111nission fOr write-off of 
the loss. Final decision from 
the Commission is awaited, 

The case is still pending as the 
person involved is abscondiD& 
and his whereabouts are not 
known. (Untraceable) 

Three employees were found 
gu ilty of dcrchctioD of duty 
resulting in the loss. Their 
one increment for a period of 
2 years and the recovery of 
amount equivalent to their 3 
JTlonths pay was ret.:ommended 
by the Enquiry Otliccr. On the 
basis of further representation 
ll1ade by them, it was decided 
to revoke the punishment of 
Clne person inv()lvcd. The 
penalities imposed on the 
remaining two was executed. 

On lhe ba~is of replies received 
from the concerned persons, 
the Commbsion found that tht: 
loss had taken place because of 
rush on special Rebate period 
and decided to. write-off the 
loss. 

Two Officials of KYle were 
charge-shet.~ted. The enquiry 
officer found one of them as 
guilty of the charge and ordered 
for the recovery of loss. The 
loss ac.cordingly was recovered. 

On the basis of repJies furnished 
by the persons chage-sheeted, 
the Manager Khadi Gramodyoa 
Bha wan, recommended to the 
Commission to write-off the 
loss. The Commission is yet to 
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1 

I. 

2 

Loss of .ilk 
Ihree 

3 

No Enquiry 
appointed. 

4 

arrive at a decision in the 
matter. 

Officer was On the basis of replies received 
from the persons charge-sheeted 
for loss, it was found that the 
loss took place because of 
heavy rush on account of 
Gandhi Jayanti Sa]es. The 
Manager therefore, recommend-
ed for waiving t~ loss which 
the Commission accepted. . 

9. Theft of silk 
.aree 

An outsider was involved 
therefore, the ma tter was 
entrusted to Police. 

The person involved was con-
victed by the Court. 

10. Missing of ." 
iilk sarecs. 

Shri R.K. Joshi, then Asstt. 
Director, Information Bureau 
KVle, New Delhi. 
-4.4.1983. 

Two empIo) ees were charge-
sheeted for dereliction of duty 
reiulting into loss of the goods. 
The enquiry officer found both 
of them gui1ty and recommned-
ed for the recovery of loss. 
The amount of loss si nce has 
been recovered. 

Invention of Solar Ceoker and Solar 
Watch by a Teacher In Madhya 

Pradesh 

8-445. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of 
ENERGY be pleased to state: 

(a) whether a teacher from Madhya 
Pradesh has invented a new solar cooker 
and solar watch; 

(b) whether the said teacher has 
loupt financial tisistance to continue his 
work in the field of science; 

(c) if so, whether financial assistance 
has been liven to his; ~nd 

(d) if so, the amount givell to him 
and if not, the reasons therefor ? 

THE MINISTER OF ENERGY AND 
MINISTER OF CO\{MUNICATIONS 
(SHRl VASANT SATHE) : (a) A communi-
cation has been received from a teacher in 
Madhaa Pradesh claimin, development of 
a solar cooker and Electronic Watch. 

(b) Yes, Sir. 

(c) and (d). Since the technical details 
of the Solar Cooker and E1ectronic Watch 
developed by him were not provided, the 
teacher has been requested to give the 
necessary information. 

Drilling of Gas and Oil Near Tanot 
in Rajasthan 

8446. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Oil India Limited is 
engaged in gas and Oil drilling work near 
Tanot in Western Rajasthan, which is onJy 
one and a half kilometres away from 
Pakis tan border; 

(b) whether this has resulted in 
increased activi ties on Pakistani saides; 
and 

(c) whether any prior intimation about 
it was given to Pakistan ? 

THE DEPUTY MINISTER 
MIlISTRY OF PETROLEUM 

IN THE 
AND 



123 J¥,.;lIen Answers APRIL 26, 1988 I-VrittCIl AflSWCf'S t24 

NATURAL GAS (SHRI RAFIQUE ALAM) : 
(a) to (c). Oil India Limited is drilling 
a well near Tanot, which is about one and 
a half kilometers away fron1 Pakistan 
border, after obtaining requisite security 
ciearance from the Ministry of Defence. 
No increase in activities on the Pakistani 
side has been noticed so far. 

Manufacture of Jeans in India by 
Foreign Companies 

8447. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the foreign shoe companies 
and jeans com pani es ha ve signed any 
contract for manufacturing jeaps in India 
itself and if so, the names of such conl-
panics; 

(b) what will be the annual produc-
tion of these companies; and 

(c) whether it will not have any 
adverse effect on the indigenous shoe com-
panies? 

THE MINISTER OF STATE IN THE 
DEPART?\1ENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALArv1): (a) Gov~rnment have no 
information in the matter. 

(b) and (c). Do not arise. 

[Engli.sh] 

Industriali~ation of Bihar 

8448. SHRIMATI MADHUREE 
SINGH: 
DR. G.S. RAJHANS 

Will the Minister of INDUSTRY be 
p leased to state : 

(a) whether a Joint \Vorking Group 
has been set up to acc1erate ~ihar's indus-
trialisation; 

(b) if so, the number of meetings held 
so far; 

(c) the detail s of the recommenda-
tions made; and 

(d) the action taken/proposed to be 
taken in the rna tter '! 

THE MINISTER OF STATE IN Tl-IE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) There is no Joint 
Working Group set up formally to accele-
rate Bihar's industrialisation. However in 
November, 1987, the pel1ding appplications 
for grant of Industrial Licences for 
locations in Bihar were discussed with the 
representatives of Government of Bihar 
with a view to expediting their disposal. 

(b) to (d). Do not arise. 

Permission for Nylon 66 Plant 

8449. SHRIMATI MADHUREE 
SINGH: Will the Minister of INDUSTRY 
be pleased to stale : 

(a) whether Government have approved 
the ~.ettjng up of a Nylon 66 plant of Du 
Pont; 

(b) if so, the detai Is thereof; 

(c) whether Government propose to 
encourage indigenously based man-made 
fibre industry; and 

(d) if so, how the clearance to the 
setting up of Du Point plant is in accor-
dance with Government's policy? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) to (d). 
A letter of intent has been issued to 
Mis. Economic Development Corpora-
tion of Goa, Daman and Diu Ltd. for 
fllanufacture of Nylon-6 or NyJone.66 
Industrial Yarn/tyrecord. No formal pro-
posal for foreign collaboration for this 
project has been rreceived. 

Licence to Ballarpur Industries to 
Produce Nylon 66 

8450. SHRIMATI MADHUREE 
SINGH: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government propose to 
grant a licence to Ballarpur Industries Ltd, 
to produce Nylon 66; 

(b) whether the proposed production 
will be based on a second hand imported 
Du Pont plant; and 

(c) whether raw material for the plant 
is to be pernlanently imported? 
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THE MIN1STER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (c). 
No application has been received from 
Mis. Ballarpur Industries Ltd. for 
manufacture of Nylon-66, however, a 
Letter of Intent ha~ been issued to Mis. 
Economic Development Corporat ion of 
Goa, Daman and Diu Ltd. for manufac-
ture of Ny1on-6/66. No proposal for 
foreign collaboration or capital goods has 
so far been received. 

Scope of IVIRTP Act to co\'cr 
Consumers Interest 

8451. SHRI M.V. CHANDRA-
SEKHARA MURTHY: 
SHRI BANWARI LAL 
PUROHIT: 

\\iill the Minister of INDUSTRY be 
pleased to state : 

(a) whether there is a demand to 
extend the appplication of the Monopolies 
and Restrictive Trade Pract ices Act 
(MRTP Act) in order to widen its scope to 
the interests of the consumers; 

(b) if so, the prescnt scope of the 
MRTP Act; and 

(c) the steps Government propose to 
take to extend the application of the MRTP 
Act? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT TN THE M1NISTRY OF 
INDUSTRY - (SHRI M. ARUNA-
CHALAM): (a) to (c). Some proposals 
for the amendment of the MRTP Act 
including, infer alia, proposals rela ting to 
protection of consumers' interests are 
under consideration' of the Government. 

Allocation for Expansion of Telephone 
Net"ork in Bombay Suburbs 

8452. SHRI PRAKASH V. PATIL : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

. (a) whether the suburbs of Bon1bay are 
not getting adeq ua te attention so far as 
telephone connection~ are. concerned; . 

(b) if so, ratio or' fund' allocation made 
during the last three years by Government 

for Bombay and the Bombay suburbs for 
telephone e~pansion; 

(c) whether Govern.11ent consider it 
desirable that nlore a llocation is called for 
to expand telephone network in Bon1bay 
suburbs; and 

(d) if so, the reaction of Government in 
this regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) The suburbs 
of Bombay are getting adequate attention 
so far as telephone connections are 
concerned. 

(b) The ratio of funds aJlocations for 
telephone expansion for BOlnbay suburbs as 
against the total for the whole of Bombay 
is 75.7% for 1987-88, 52.5% for 1986-87 and 
51.2% for 1985-86. 

(c) and (d). The Development plan for 
the country 1S a whole is based on telephone 
demand, availability of materials and 
financia1 resources. The allocation for .~' 
BOlubay suburb is decided keeping all these 
factors in view. 

Hydel Power Generation in l\1aharashtra 

8453. SHRI PRAKASH V. PATIL: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total shortfa1l in hyde1 power 
generation in M:lharashtra due to drought 
during the last three years; 

(b) the areas, industrial and agricu1tura1, 
that have suffered; 

(c) how much of it could be made up 
through thermal and atomic power supplies 
in the State; and 

(d) the backlog of shortage for 1988-89 
and how it is going to be fllCt through the 
assistance of central grid? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PO\VER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI) : (a) The information 
regarding actual hydel generation vis-a-vis 
the programme in Maharashtra during the 
last three years is given below : 
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1985-86 

1986-87 

1987;88 

Programme 

5.725 

5340 

5330 

(b) Supply to various categories of 
consumers is decided by State authorities 
keepiog in view the overall position 
regarding demand and availability of power 
in the State. However, States have been 
advised from time to time to accord 

Thermal 

Nuclear 

1985-86 
Programme Actual 

19935 

1750 

21360 

1962 

(d) During 1988-89, as against the 
requireme nt of 330] 0 M U in Maharashtra, 
the availability of power from all sources 
is likely to be 32932 MU which represents 
a marginal ~hortage of only 0.1%. 

Setting up of Solar PO""'er Unit in 
Maharashtra 

8454. SHRI PRAKASH V. PATIL: Will 
the Minister of ENERGY be pleased to 
stete : 

(a) whether Government have taken due 
care to encourage generation of solar power 
in States since there is a big gap between 
the available power and the demand; 

(b) if so, the nature of incentives that 
Government give to the States for such 
projects, 

(c) the number of projects that have 
been sanctioned for Maharashtra for 1988-
89 and those which are in the proeess of 
implementation; and 

(d) whether there is any plan to set up 
a solar power unit of 20 MW in Maharashtra 

(fiSUrcs in MU) 

Actual Shortfall 

5235 (-) 490 

4902 (-) 438 

4047 (-) 1283 

priority in supply of power to agricultural 
sector and core sector industries. 

(c) The information regarding target 
and actual generation from thermal station! 
and atomic power stations in Mahara!htra 
durins the last three years is given below: 

1986-87 
Progromme Actual 

22908 

2022 

24561 

2000 

(Figures in MU) 

1987-88 
Programme Actual 

25890 

1860 

28203 

1599 

and if so, the details thereof and when a 
decision will be taken ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Government 
is encouraging the utiHsation of Solar 
Energy for various applications includina 
power generation. A few small capacity 
Solar Photovoltaic Power Units have already 
been set up for experiment and demonstra-
tion. Most of these units are being installed 
in unelectrified villales. 

(b) Technical ,uidance and advice is 
provided to State Governments in regard 
to Solar Power Plant Projects. Financial 
support and subsidized supply of equipment 
is also provided to States within the resources 
available with the Central Government for 
this purpose. 

(c) and (d). No Solar Power unit has 
yet been sanctioned for Maharashtra for 
1988-89. No proposal for a' 20 Mw Solar 
Power Unit has been received from 
Maharashtra. Such proposals can be 
censidered, subject to a'Vailability of 
resources aftd other factors. 
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Interest on Money Deposited by Subscribers 
of Delhi Mahanagar Telephone Nigam 

Limtied for Telephone Connection 

8455. SHRIMATI D.K. BHANDARI: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether the subscribers of Delhi 
Mahanagar Telephone Nigam Limited are 
required to pay Rs. 1200 as deposit money 
at the time of installation of a telephone 
connection; 

(b) if so, the total amount received on 
this account as on 15th April, 1988. 

(c) the reac;ons for which deposit tnoney 
is taken from the subscriber!); 

(d) whether G9vernment pay any 
intere~t on such deposit money; 

, 
(e) if "'0, the details thereof; and 

(f) if not, the reul)ons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VAS~NT SATHE): (a) AJI the 
subscriben in non-OYT category are 
required to pay an amount equivalent to one 
Years' rent in advance at the time of 
installation of a telephone. 

(b) Total amount kept a5 advance rental 
from 1.4.86 to 15.4.88 (period after the 
fcrmation of MTNL) is approximately 
Rs. 8 crore~. 

(c) The advance rental ;~ kept .as 
security against the bills to be issuep to the 
subscribers, as local call and trunk call 
charge~ are claimed in arrears. 

(d) No, Sir. 

(e) The question docs not arise, in view 
of answer to (d) above. 

r 

(f) As it is an advanbe rent of one year, 
interest is not paid. 

Supply of LPG to fUlly and Rural Areas 

8456. SHRI UTTAMBHAI H. PATEL: 
SHRI CHHITUBHA( GAMIT : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

~(a) the concrete steps taken to supply 

LPG to the people living in hilly and rural 
areas; 

(b) the names and number of such areas 
in Gujarat and other States where LPG 
has been suppJied from 1 January, 1985 to 
date; 

(c) whether Government have plans to 
supply LPG during 1988-89; and 

(d) if so, the details of places selected 
in each district of Gujarat ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) The oil industry is covering 
in a phased manner towns/cities in the 
coun'try iucluding hilly areas with population 
of around 20,000 and above and which offer 
adequate potential for economica1ly viable 
marketing of LPG. In the hmy areas, 
such distributorships are at places being set 
up also through Divisional Development or 
similar Corporations of the State GDvern-
ment, bc~ides marketing of the product 
through extensjon points of the main 
djstributorship~. Subject to the above 
there is no proposal for supply of LPG to 
rural areas as such; 

(b) The required informatiOn is liven 
in the statement below. 

(c) Yes, Sir. 
(d) No location in Gujarat has been 

identified as hilly qrea. 

Statement 

Names of Ihr rural hilly a"~as State-
wise where LPG facility has been introduced 
from 1.1.85 to 31.3.88 : 

State/Union 
Territory 

1 

Arunachal P"adeslz 

Name of the 
Locations 

2 

1. Rupa 
2. Passigha t 
3. Roing 

4. Khunsa 
S. Tezu 
6. Along 
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1 2 1 2 

A.ssam 1. Hafiong Jammu and Kashmir 1. Jyotipuram 
Manipur 1. Impbal 

( 2. Anantnaa 
2. Ukhrul 

3. Srinaaar 
3. Churadhandpur (3 locations) 
4. Bishenpur 4. Udhampur 

5. Thoubal (3 locations) 

Meglzalaya 1. Shillong 5. Samba 

2. TUfa 6. Jammu 

3. lawai (3 locations) 

JVa~aland l. Kohima 7. Rajouri 

2. Mokokchunl 8. Leb 
3. Tuensang 9. Kalhwa 

4. Mon 10. Kud 

5. Zunheboto 11. Paha1aaon 

6. Dimapur 12. Doda 

13. Riasi 
Aflzoram 1. Aizwal 

14. Akhnoor 
Himachal Pradesh 1. Kulu Karnataka 1. Kudremukh 

2. Parwanoo 
2. Karkal 

3. Rampur 
3. Sagar 

4. Paonta Sahib 
4. Thirtyalli 

5. Dalhousie 
5. Belgaum 

6. PaJampur (2 locations) 
7. Hamirpur 6. Shimoga 
8, Sundemagar (2 locations) 

9. Nurpur 7. Karwar 

10. Rohru 8. Gundlupet 
11. Nalagarh 

Kera/" 1. J\1undakayarn 
12. Jogindemagar 

2. Munnar 
13. Dharamsala 

14. Kasaull 3. Talipa.ramba 

15. Shimla 4. Peemade 
(3 locations) s. Quilandi 

16. Solan ,. Kalpeta 
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1 

Ultar Prade:,h 

West Bengal 

Maharashtra 

Tamil J./adu 

Goa 

2 

1. Ran1nagar 

2. Tanakpur 

3. Khatin1a 

4. Kichha 

S. Dehradun 
(2 locations) 

1. K.alimpon, 

2 Kutseong 

1. Nasik 
(4 locations) 

2. Swantwad i 

3. Gadhinalaj 

4. Akol. 

5. Kudal 

6. Murbad 

1. Coimbator. 

2. Kottagiri 

1. Conacona 

Supply of LPG ill Keral. 

8457. SHRI K. MOHANDAS : Will 
the Minister of PETROLEUM .AND 
NATURAL GAS be pleased "to state: 

(a) the districts in Kerala which do not 
have regu1ar supply of LPG; 

(b) whether Government have any 
proposal to provide regular supply of LPG 
in these districts; and 

(c) if so, the details thereof' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) A backlog in supply of LPG 
refills had developed temporality in several 
parts of the country including Trivandrum, 
Trichur, Calicut, Cannanore, Palghat, AUepy, 
Kottayam and Emakulam districts of 
Kerala, on account of shortfall in 
availabil ity of LPG, apart from movement, 

industrial relations and other operational 
constraints. 

(b) and (c). With the steps already 
taken to ease the immediate constraints, 
the supply position had since consideraby 
improved. Efforts are also being made to 
maximise indigenous LPG production 
and also augment supplies through 
imports to the extent feasible. The 
situation is being closely monitored by the 
oil industry with a view to ensurina regular 
LPG supplies to the consumers. 

Commissioning of Petrol Pumps at 
Khammam and Nalgonda in Andbra 

Pradesh 

8458. SHRI C. SAMBU : Will 
Minister of PETROLEUM 
NATURAL GAS be pleased to state: 

the 
AND 

(a) the number and places where petrol 
pumps are likely to be commissioned in 
Khammam and NaIgonda districts of 
Andhra Pradesh during 1988-89; 

(b) the number of petrol pumps 
commissioned in these two districts durin. 
1987-88; 

(c) whether the present petrol pumps 
are sufficient to meet the requirements of 
these districts; and 

(d) if not, the steps beiIli taken in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) The oil industry has planned 
to commission three Retail Outletes (petrol/ 
diesel) in district Khammam and one in 
district Nalgonda of Andhra Pradesb. The 
proposals are at various stages of impJe-
menta tion. ~ 

(b) The oil industry has commissioned 
one Retail Outlet (petrol/diesel) each in 
districts Khatnmanl and Nalgonda in 
Andhra Pradesh during 1987-88. 

(c) and (d). No complaints about 
shortage of petrol/diesel have been received 
by the companies from these districts. 
However t with the commissioning of the 
proposed retail outlets, the growing demand 
of the motoring public is expected to be 
adequately met. 
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Increase in the Prices of Automobiles 

8459. SHRI BANWARI l,AL 
PUROHIT: Will the Minister of INDUSTRY 
be pJeased to state : 

(a) whether the automobile manufac-
turers in the country have recently increased 
the prices of their products very high; 

(b) if so, the nunlber of times the 
manufacturers of cars and two wheelers 
increased the prices during the Jast three 
years; 

(c) whether in view of frequent increase, 
Government propose to put statutory 
control on manufacturers; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ST A IE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Some of the manufac-
turers, particularly the commercial vehicle 
manufacturers, have increased prices of 
their products recently. 

(b) while some of these manufacturers 
ha ve increased price5 of theIr product only 
once during 1985 to 1987, some others have 
increa~ed their prices between three and six 
times during tbe same period. 

(c) and (d). There is no such proposal 
with the Govtrnn1ent. The pr]ce increases 
effected by the nlanufacturers are mainly 
due to the increase in the prices of various 
inputs required for the manufacture of the 
vehicles. 

Difficulties faced by Plywood 
Industry 

8460. SHRI Y ASHWANTRAO 
GAI)AKH PATIL : Will the Minister of 
lNDUSTRY be pleased to state : 

(a) whether the plywood industry is 
facing difficulties due to high cost of raw 
material and stiff duties; 

(b) if so, the details thereof; and 

(c) the n1easures propose to be taken 
to help the industry'! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEw 

LOPMENT ~IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) ; 
(a) to (c). Ply-wood and wood based 
industries have been facing difficultic;, in 
obtaining raw meterial indigenously as 
primary forest in our country has been 
denuded to a considerable extcl1t. \Vith a 
view to enabling import of wood, the 
Government has placed the import of 
timber of open General Lioence. In order 
to conserve the forest resources of the 
country, the rate of excise duty, on all 
plywoods made from prime timber, was 
increased from 20~/~ to 30~~ in the 19S 7 
Budget. Govelnment is al~o encouraaina 
the use of wood waste and agricultural raw 
materials in place of prime timber. 

~w Energy Policy relying on 
Hydro-Carbons for Power Generation 

8461. SHRI Y ASHW ANTRAO 
GADAKH PATIL. Will the Minister of 
ENERGY be pleased to state: 

(a) whether the Bureau of Industrial 
Costs and Prices has in a recent study 
suggested a new energy policy to jIlcrea~ 
singly rely upon hydrocarbons for power 
generation; 

(b) If so, the detal1s thCI eof; and 

(c) the reaction of GO\ ernmcnt 
thereto? 

THE YvllNlSl ER OF STATE IN THE 
DEPARTMENT OF POWER" IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The 
Bureau of Industrial Costs and Prices has 
suggested, inter-alia, a policy orientation 
towards substitution of coal by greater use 
of hydro carbons such as fuel oil and 
natural gas as the primary energy source. 

(c) The Planning Commission has 
initiated a study on long-term energy 
modelling and Government wi)} take a view 
in the above matter after the result of the 
Planning Commission's study is available. 

Export of Maruti Cars and Vans 

8462. SHRI Y ASHWANTRAO 
GADAKH PATIL: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the exports of Maruti cars and 
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vans durina 1987·18 and the countries to 
which exported; and 

(b) the measures taken to find new 
market for exports thereof ? 

THE MINISTER OF INDUSTRY 
(SHRI J.VENGALA RAO): (a) During 
1987-88. 597 Maruti cars were exported to 
HunaaJl. Bangladesh and Sri Lanka and 
26 Vans to Bangladesh and Nepal. 

(b) The measures taken by Maruti 
Udyog Li"mited to find new market for 
exports, inter-.lia, incJude : 

(i) Participation in Trade Fairs 
abroad. 

(ii) Proposed homoloaation tests to 
conform to ECE standards. 

(iii) Offering Maruti vehicles for 
·counter-trade proposals. 

(iv) PUrluins enqUJrles from varioul 
Middle-East and African countries. 

Letter of Intent to IPICQL for Jelly 
Filled Communication Cable Project 

in orissa 

8463. SHRIMATI JAYANTI PATNAIK : 
SHRI CHINTAMANI JENA : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the Industrial Promotion 
and Investment Corporation' of Orissa 
Limited submitted an application for issue 
of a letter of intent to set up a Jelly Filled 
Communication Cable project at Chandk a 
Industrial Comp1ex in Orissa; 

(b) if fo, the capacity and other details 
of the plant; 

(c) whether Government have examined 
the proposal; and 

(d) is so, the steps taken to issue the 
letter of intent ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM: 
<a) to (d). The Industrial Promotion and 
Investment Corporation of Orissa Limited 
has submitted " composite application for 

issue of letter of intent and foreign colla-
boration approval for manufacture of Jelly 
Filled Telecommunication CabJes in 
February, 1981. It is at various stages of 
Processing. Details of pending industrial 
licence applications are not divul geQ till 
final decision.~ have been ta~n by the 
Government thereon. 

Development of Agro- based 
Industries 

8464. SHRI BALASAHEB VIKHE 
PATIL : WHt the Minister of INDUSTRY be 
pleased t~ state: 

(a) whether Union Government are 
considering any proposal for the develop-
ment of agro- based industries in different 
areas of Maharashtra; 

(b) if so, the details thereof; and 

(c) the details of the as~istance given 
to Maharash tra Government for the 
development of agro- based and other small 
scale industrie~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (c). Ministry of Industry have not 
drawn up any 5pecific plans for the deve-
lopment" of Agro-bascd IndustIie~ in the 
State of Maharashtra. It may, however be 
stated that keeping -in view the need to 
stimulate the industrial growth an d simplify 
industrial licensing policy and procedures, 
the following ugro-based industries have 
been delicenseu, subject to ~ertain condi-
tions. 

(J) Paper and pulp nemely : 

(a) Writing, printing and wrap-
ping paper from agricultural 
residue, waste and bagasse. 

(b) Cotton seed linter pulp. 

(2) Canned fruit and vegetable 
prod ucts, protein and processed 
foods, vegetable based weaning 
food and cattle feed. 

(3) Vegetable Oiis namely : 

(a) Solvent extraction of Oil/oil 
cakes from minor seeds 
excluding cotton seeds. 
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(b) Rice bran oil. 

(4) Roller Flour Milling. 

It may also be stated that Government 
has provided a nuolber of fiscal and finan-
cial incenti~s for the promotion of agro· 
based and small scale industries. Both the 
investment subsidy and income tax incentives 
are made available for the location of the 
industrial units in backward areas. Special 
tax concessions are also given for production 
in the small scale sector. Many items that 
can be efficiently pr oduced in the small scale 
sector are also reserved for that sector. 
The financial institutions are also providina 
concessional assistance for industrial 
undertakings located in backward and rural 
areas of the country. In addition, specific 
concessions have also been: provided in the 
tax structure for the promotion of agro-
based industries. Under the Khadi and 
Village Industries Programme, financial and 
othet promotional assistance are given for 
rural industrralisa tion. 

Installation I)ublic Call Offices in 
Ahmedmtgar, 1\laharashtra 

~465. SHRI BALASAlIEB VIKHE 
PATIL: Will the Minister of COM-
MUNICA TIONS be pleased to state: 

(a) whether any puL lic call offices have 
been installed in Maharashtra during 
1987-88; 

(b} if ~O, the <.lctails thereof; and 

(c) the number and names of places 
where new public call offices Are proposed 
to be opened in Maharashtra, particularly 
in Ahmednagar district during 1988-89 ? 

THE !\lINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) (a) Yes, 
Sir. 

(b) 349 Long Distance Public Tele-
phones have been installed in Maharashtra 
during 1987-88. 

(c) 298 Long Distance Public Telephones 
are proposed to be opened in Maharastra 
during 1988-89. Out of this 20 will be 
opened in Ah n1cdnagar district. The names 
of the places wilJ be finalised during the 
course of the year. 

Tapping of Renewable Sources of 
Energy 

8466. SHRI BALASAHEB VIKHE 
PATIL: 
SHRI BHADRESWAR TANTI: 
DR. V. VENKATESH: . 
SHRI VAKKOM,)"; PURU .. 
SHOTHAMAN: 

Will the Minister of ENERGY be 
.pleased to state : 

(a) whether the energy generated by 
tapping the renewable sources would be 
comparatively cheaper; 

(b) if so, whether Government have 
taken any steps to devcJop an infrastruc-
ture which could fully tap the bonutiful 
renewable sources of energy in the 
country; .. 

(c) if so, the detail thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS (SHRI 
V ASANT SATHE): (a) While the exact 
cost of energy generation from renewable 
non-conventional energy sources differs 
from site to site, it would. on an average, 
generally compare favourably in overall 
national terms with the cost of energy 
generation through conventional sources in 
many areas of the country for several 
applications. The cost of solar photovoltaic 
systems, is at present, generally higher than 
conventional systems, but comparable or 
lower in overall cost for small power 
applications in areas at a distance from the 
gird. \\'ilh mass production of non-conven-
tional energy systems and technological 

""developments their costs are expected to 
come down further in the foreseeable 
future. 

(b) and (c). Yes, Sir. The stops taken 
by the Government to develop infrastructure 
so as to tap the bonutiful renewable Sources 
include inter-alia setting up a Department 
at the centre, involven1ent of the State 
Governments through specificaIIy set up 
nodal Departments! Agencies and i nvoJve-
ment of voluntary groups, in its various 
programmes of non-conventional en~rgy 
uses, se~t ing np training programmes, setting 
up of Regional Offices/Monitoring CeIJs 
developing an industrial infrastructure' • 
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,rant of various physical and financial 
incentives including grant of subsidy in' 
several cases to manufacturers as well as 
the users of non-conventional energy 
sources, subject to the financial resources 
made available. Indian Renewable Energy 
Development Agency Li mited has also been 
let up to provide loans on soft terms with 
a view to promote industrial activity in this. 
area in the country. 

(d) Does not aries. 

Panel for Pollution Control Equipment 
under D.G.T.D. 

8467. SHRI BALASAHEB VIKHE 
PATIL : Will tqe Minister of INDUSTRY 
be pleased to state: 

(a) whether Government propose to 
set up a development penet for the pollution 
control equipment industry under the aegis 
of the Directorate General of Technical 
Development; and 

(b) if so, the salient featur~s thereof? 

THE MINISTER OF STATE IN '(HE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE ~nNISTRY OF 
INDUSTRY (SHRI 1\1. ARUNACHALAM) : 
(a) The Confederation of Engineering 
Industries have recently written to DGTD 
that they had set up a separate devision for 
pollution "Monitoring and Control Equip-
ment Manufacturers and also made a request 
for setting up a Development Panel 'of 
Pollution, Monitoring and Control Equip· 
ment Industry, in the Directorate General, 
Technical Dsve]opment. 

(b) The draft terms of reference as 
suggested by Confederation of Engineering 
Industries are as be10w : 

1. To l:onsider the present status and 
perspectives of the industry and to 
recommend measures for its growth 
keeping in yiew the development 
progranlmc of the related sectors. 

2. To evaluate the present leve1 of 
technology and to reconlmend 
measures to bring the same at par 
with international levels. 

3. To focu~ on future· directions to 
modernise the polIution monitoring 
and control equipment industry. 

4, To recommend measures for in-
creasing exports. 

S. To assess the existing Rand D 
facnities available in the country 
and suggest necessary input to 
bridge the technology gaps. 

6. To consider any other aspects 
rela ted to the growth of the 
industry. 

Import of Tractor Parts 

8468. SHRI BHADRESWAR TANTI : 
Will the ~!.inister of INDUSTRY be pleased 

. to state 

(a) the foreign exchange outflow on 
import of critical parts of tractors; and 

(b) whether any measures have been 
taken for the in1provemcnt of the indigenous 
technology to stop import of tractor parts 
completely ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). The total imports of tractor 
components permitted during the years 1986 
and 1987 are Rs. 696.47 lacs and R~. 406.8 
lacs respectively, including items under Open 
General Licence. These imports represent 
1 .27 per cent and 0.63 per cent of the total 
value of production of tractors in the 
country during the years 1986 and 1987 
respectively and as such are considered 
negligible. 

Award of Contracfs by Coal India 
Lirpitt'd 

8469. SHRI BHADRESWAR TANTI: 
WiU the Minister of ENERGY be plca~cd 

to state: 

(a) whether the Coal lnd ja Limited 
has decided to award contracts only to the 
existing parties and not to new parties; 

(b) if so, the reasons for not allowing 
new parties to enter into the field by calling 
tenders; 

(c) whether tenders are not called for 
giving awards for contracts; and 

(d) if so, the specific reason~ therefor? 
.I 
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THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNlCATIONS 
(SHRI VASANT SATHE) : (a) to (d). Coal 
India Limited has not taken any decision to 
award contracts only to the existing parties. 

The Con1nlittce on Public Undertakings 
in their Twenty-fifth Report (Eighth Lok 
Sabha) looked into the hiring of private 
Heavy Earth Moving Machinery (HElvt M) 
in Eastern Coalfields Limited. Following 
the observations of COPU and recommend-
ations· of an Expert Group appointed as per 
the directions of COPU, a deci.;;ion has been 
taken in January 1988 to discontinue the 
system of hiring of HEMM in EeL in a 
phased luanner in the course of the next 
three years. Hence, no tenders are being 
invited for hiring of HEMM in EeL at thi s 
stage. 

Shortage of Line Staff for Installation 
of Tel~communicati()n ProJects in 

lIimachal Pradesh 

8470. PROF. NARAIN CHAND 
PARASHAR : Will the l\1inistcr of COM-
MUNICATIONS be plea~cd to state : 

(a) whether there is an acute shortage 
of Line Staff responsible for installation of 
telecommunication projects and maintenance 
in Himachal Pradesh; 

(b) if SO~ the number of Linemen, 
Technicians and Regular Mazdoors along-
with the nunlbcr of exchanges, peos and 
COs which were in existence as on 1 January. 
1984. the date on which han on recruitment 
was in1posed in each of the sub-dcvisions of , 
the then Telegraph Engineering Division, 
Dharamasala; 

(c) the number of exchangc'5 peos/cos 
as on 31 March~ 1988 alongwith the number 
of Linemcn, Technician~ and Regu]ar 
Mazdoors on this date in cach of them (now 
Dharamsrtla and Mandi Telc. Engineering 
Divi~ions); and 

(d) the step'> taken to provide extra 
hands in c'H.:h of the three categories? 

THE -MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHR~ VASANT SATHE) ~ (a) to (d). In-
formation is being compiled and will be 
placed on the table of the House. 

Creation of Telegrapb Engineering 
Divisions 

8471. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any Telegraph Engineerina 
,Divisions have been created in the Seventh 
Plan; 

(b) if so·, the names thereof, circle-wise, 
alongwith the dates on which they were 
created and the workload at the timo of 
creation for each one of them; 

(c) whether adequate weightaae was 
also given in case of hilly terrain and thei r 
location within the special category States; 

(d) if so, the nature and details there-
of; and 

(e) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) No, Sir. 

(b) to (e). In view of reply to (a) above 
it does not arise. 

Installation of All lJlmachal Microwave 
Project 

8472. PROF. NARAIN .. CHAND 
PARASHAR : Will the Minister of COM-
MUNICA TIONS be pleased to state : 

(a) whether the project for the instal-
lation of an All Himachal Microwave 
Project by linkihg Dharamasala with 
Hamirpur-Nihri (Mandi district) and Shiml. 
has since been sanctioned and taken up for 
installation; 

(b) if so, the date of sanction and the 
likely dates by which the installation work 
would be taken up and completed; and 

• 
(c) if not, the likely date of the sanc-

tion and the period for commissionin, or 
the project? 

THE tv1INISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) No' such 
project has been envisaged in the 7th Plan 
period. 

(h) Doe~ not arise in view of (a) above. 
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(c) Dharamshala, Hamirpur, Mandi 

and Shimla are already connected by reliable 
UHF/MW transmission medium, 

Introduction of Store and For\l1trd 
Telegraph System 

8473. PROF. NARAJN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to refer to the 
reply given on 26 November, 1985 to Un-
S'tarred Question No. 1403 regarding intro-
duction of Store and Forward Telegraph 
System and state : 

(a) whetllcr the Store and Forward 
Telegraph Systenl for curtailing transit delays 
8J1ld quicken transmission of te]egraph traffic 
has also been introd.uced at more than one 
place in any of the States of Himachal 
Pradesh, Punjab, Haryana and Jammu and 
Kashmir; 

(h) if so, the names of the stations 
which have been identified in addition to 
Chandigarh and Jammu which are referred ., 
to in the above rep1y; 

(c) jf so, the names of the stations in 
Himacha1 Prade45h, Punjab and Haryana 
where the system has actually been intro-
duced alongwith the date with effect from 

... which it ha() been introduced; and 

(d) if not, the reasons for excluding 
the States of Himachal Pradesh, Punjab and 
Haryana from the introduction of 8FT 
System ?' 

THE MTNISTER OF ENERGY AND 
MlNISTER OF COMMUNICATIONS 
(SHRJ V ASANT SATHE) : (a) and (b). No, 
Sir. The Store and Forward Telegraph 
Systems in the State~ of Hinlachal Pradesh, 
Punjab, Haryana anc.\ Jammu and Kashmir 
are yet to be introduced in Simla, 
Chandigarh, Ambala and Jammu. Simla 
and Ambala are the stations identified for 
installation of Store and Forward Telegraph 
Systelns in addition to Chandigarh and 
Jammu. 

(c) The systems are yet to be intro-
duced. 

(d) The states of H.P., Punjab and 
Haryana are included for introduction of 
SFT system and estimates for the same have 
been sanctioned. Procurement orders are 
under process. 

Applications for Telephone Connections 
in Hayaghat (Bihar) 

8474. SHRI RAM BHAGAT PASWAN : 
Will the Minister of COMMUNICATIONS 
be pJeased to state : 

(a) the number of applications received 
for providing telephone connections in 
Hayaghat in Darbhanga district in Bihar 
todate; 

(b) the reasons for not providing the 
telephone connections so far; and 

(c) the time by which the applicants 
will get telephone connections? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICA TIONS 
(SHRI VASANT SATHE): (a) Only one. 

(b) and (c). A telephone connection 
can be provided at a place when there is a 
telephone exchange working in the area. A 
telephone exchange is Jet 1;11> on the basis of 
a minimum paid demand. The po1icy in 
regard to opening of smaU capacity telephone 
exchanges of 9 Jines capacity mainly in the 
rural/back ward and hiJJy areas Jays down 
that there should be a minimum registered 
demand for 5 paid connection~. 

Since the minimum demand of .5 has not 
been received, a telephone exchange cannot 
be provided at present. 

Suggestions for winding up of Sick 
Industria) Units 

8475. SHRI P.M. SA YEED: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have received 
suggestions regarding simplification of proce-
dure for winding up of sick industrial units; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be 
taken in the matter? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) This Ministry has not received any 
suggestion regarding simplification of proce-
dure for windinl up of sick industrial units. 

(b) and (c). P9 not arise. 
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[Translation] 

Holding of Seminar by Kerala Film 
Development Corporation 

8476. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of INFORM A -
TION AND BROADCASTING be pleased 
to state: 

(a) whether Kerala Film Development 
Corporation had organised a Seminar on 
Government's policy and production of films 
in India thi. year; 

(b), if so, the decision taken in the said 
Seminar; 

(c) whether it was also stated in the 
Seminar that it will become difficult to 
produce films in India; and 

(d) if so, the reaction of Government 
thereto? 

THE M1NISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
INO (SHRI H.K.L. BHAGAT) : (a) A 
two-day seminar on UState Policy and 
Econon1ics of Film Production in India" was 
organised by the Kerala State Film Deve)op-
ment Corporation in Trivandrum on 17-18 
January, 1988. 

(b) Maio recommendations made in 
the seminar were: 

(i) The Film Industry should be 
recognised as an Industry. 

(ii) Government of India should devise 
a National FHm Policy. 

(iii) To enable the Film Industry to 
acquire the discipline of an 
Jndu~try. a body on the Jines of the 
F'ilm Council as recommended by 
the Film Enquiry Committee of 
195] or some similar body devised 
in con~u]tation with the film 
industry shou1d immediately be set 
up. 

(iv) Cinema should primarily be on 
the concurrent list and so far as 
regional films and regional problems 
are concerned, it should be included 
in the State list. 

(v) NFDC should u.nd~rtake the 

responsibility for setting up of a 
Research and Statistics Department 
to give facts and figures regarding 
the various problems agitating the 
film industry. Such a Department 
should undertake research on the 
latest technical developments ·in 
cinema the world over and in 
generating technology and equip-
ment for Indian conditions. 

(c)' It was not stated in the seminar 
that it will become difficult to produce films 
in India. The seminar highlighted various 
problems faced by the industry and suggested 
measures for overcoming the same. 

(d) :Ooes not arise. 

• Control over Industries 

8477. DR. CHANDRA SHEKHAR TRI .. 
PATH! : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether it is a fact that Government 
propose to have lesser control over the 
industries, 

(b) jf so, whether any decision has been 
taken in this regard; and 

(c) if so, the details thereof and if not, 
the reasons therefor '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA~ 

CHALAM): (a) to (c). It has been the 
policy of the Government to relax controls 
wherever feasible to promote rapid industrial 
growth with this end in view, Government 
have aMounced from time to time a number 
of measures to Hberalise the s~heme of 
industrial licensing. Tbese inc1ude delicens-
ing and broad banding in a nunlber of 
industries, re-endorsement of capacity with 
reference to past production and also 
minimum economic scales of operation in 
respect of certain industries, introduction of 
a new scheme for encouraging maximisation 
of production from existing installed capa .. 
city, exemptions under MRTP Act to a 
number of industries, induction of modem 
technology and by encouraging foreign 
financial and technical collaboration. 

Further exercises are being carried out 
to streamline the policy and procedure in 
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the industrial licensing system wherever 
feasible. 

Linking of Wages with Productiv.ity in 
Industrial Settor 

8478. DR. CHANDRA SHEKHAR 
TRIP A THI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is a fact that Government 
propose to link wages with productivity in 
the industrial sector; 

(b) if so, whether any decision has been 
taken so far in this reaard; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (d). 
According to 1 he policy finalised for wage 
settlements in Public Sector Enterpris~, a 
substantial portion of wage increases should 
be absorbed in increases in productivity and 
other measures of cost reduction 'and 
proposals for wage revision should contain 
specific measures and time bound pro-
grammes to meet this condition. 

[English) 

Public Sector Undertakings Functioning 
in Rented Buildings 

8479. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the names of public sector under· 
takings whose offices are functioning in 
rented buildings in Delhi; 

(b) the monthly rent being paid by each 
of these offices; 

(c) whether there is any proposal to 
reduce the number of offices functioning in 
Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI. J. VENGALA RAO): (a) to (d). 
The information is not readily available. 
The same is being collected and will be Jaid 
on the table of the House. 

Storage Facilities of IOC In 
Karnataka 

8480. SHRI H.N. NANJE GOWDA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
proposes to increase its storage facilities for 
various petroleum products at all of its 
depots in Karnataka to the tune of Sp,OOO 
kilo Htres (KL) by 1990; 

(b) if so, whether the Indian Oil 
Corporation has made .. any plan in this 
regard; 

(c) jf so, the main fearures of this 
plan; . 

(d) whether the Indian Oil Corporation 
has increased the LPG quota for Kamataka; 
and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) to (c). The Indian Oil 
Corporation has drawn-up plans for increas-
ing the stora&e capacity of petroleum 
products at its 7 depots in Kamataka by 
approximately 61,200 KL; this aUimentation 
is expected to be completed by 1~91·92. 

(d) to (e). While there is at present no 
fixed quota of LPG for any State, includq 
Karnataka, the requirements of the exiltin& 
and new customers are by and lar&e met. 
subject to the availability of the product. 

Industrial Development of Ealtern 
States 

8481. SHRI H.N, NANJE GOWDA : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Union Government have 
assured Eastern States of aU possible assis-
tance for their industrial development baled 
on local natural resources; 

(b) if so, whether he has discussed the 
problems of industrial development in the 
region; 

• (c) the outcome of the conference ,held 
with the States and Union Government and 
financial institutions in Imphal durina 
February, 1988; and 

(d) whether it will improve the indus-
trial position in the said, States? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (d). Government attach considerable 
importance to the dev(lopment of North 
Eastern Region. With a view to discuss the 
problems of industrial development in the 
relioD, a meetin~ was held on 13.2.1988 
at Imphal with the Chief Ministers and 
Jndustry Ministers of the North Eastern 
relioD' and Sikldm. At this meeting, the 
Stat. Governments in the region were urged 
t" make concerted efforts in promotion of 
industries particularly in the small scale and 
cottage sector and they were assured that 
the Central Government would take aU 
possible steps to assist them in this direction. 
It is expected that these efforts would 
improve the industrial climate and provide a 
boost to the development in the region. 

Conversion of Telephone Exchanges in 
Idukki and Pathanamtbitta Districts 

of Kerala 

8482. PROF. P.]. KURIEN : Wil1 the 

Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is a proposal to ex~and 
telephone exchanges as well as convert into 
automatic/electronic exchanges in the! ldukki 
and Patbanamthitta districts of Kerala 
durin, 1988-89; 

(b) if so, the details thereof; and 
(c) the allocation made for this 

purpose? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Yes, Sir. 
11 exchanges in Idukki district and 5 
exchanges in Pathanarnthitta district are 
pro~osed to be expanded during 88-89, 
subject to availability of equipements. There 
is no proposal to autOtnatise any exchange 
or convert any of the exchanges into 
electronic in the above districts during 
88-89. 

(b) Details are given in the sta tement 
below. 

(c) Budget for the year 8~-89 awaiting 
approval of the Parliament. 

Statemellt 

(i) The exchange proposed to b~ expanded In Idukki Dlstt. 

S.No. Name of Exchange Type Proposed expansion 

1 2 3 4 

1. Kattappana MAX-II 200-300 

2. Kallor MAX-III 45-90 

3. Vollathuval " 35-45 

4. Anchiri " 45·90 

5. M urikkassori " 25-45 

6. Anavilasam tJ 35-45 

7. Chittirapurani t' 35-45 

I. Arikuzha " 45-90 
~ 

9. Cholach\1vadu " 25-45 

10. Parathodo " 45-9C 

. 11. Anakkara " 3.5-45 
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1 2 3 4 

(ii) Th~ exchanges proposed to be expanded in Pathanamfhitta Distt. 

1. RaMi 

2. Kumbanad 

3. Murinjakal 

4. MaJayalapuzba 

5. Chungappara 

Group Dialling Facilities in Telephone 
Excbanges in Kerala 

8483. PROF. P.J. KURIEN : Will the 
Minister of COMMLJNICATIONS be 
pleased to state : 

(a) the number of telephone exchanges 
ill Kerala where Group Dialling facilities 
have not yet been introduced; 

(b) whether there is a proposal to intro-
duce the same during this year in all the 
remaining excbanges; and 

(c) if so, the detaIls thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) to (c). 
There are 621 exchanges in Kerala. Out 
of these 432 exchanges have group dialling 
facility. The remaining 189 exchanges do 
not have group dialling facility. Group 
dialling facility has been approved for 77 
exchanges. This will be implemented 
progre~sively subject to availability of 
Switching and Transmission equipment. 

Chan&e in Relay System of Doordarshan 

8484. SHRI V. TULSIRAM : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

<a) whether there is some proposal 
under consideration to change the relay 
system of Doordarshan both in the morning 
and evening in order to e~ablc the students 
to devote their time to studies; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

MAX-II 300-400 
MAX-II 200-600 

MAX-Ill 45-90 

'J 70-90 

" 4S!90 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (c). 
Doordarshan programmes are meant to 
cater to a cross section of viewers incJudina 
students. It is not possible to make any 
changes in the telecast sched ule of Door-
darshan programmes keeping one section 
of viewers in mind. Vjewer~ are expected 
to see programmes in accordance with their 
convenience. 

Allotment of LPG Agencies to SCsi 
STs and Backward Calsscs in 

Andhra Pradesh 

8485. SHRI V. TULSIRAlVl: Will 
the Minj~ter of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

(a) the names of towns and cities in 
Andhra Pradesh where LPG agencies have 
been alloted to the Scheduled Castes/ 
Scheduled Tribes and other backward 
classes during the last three years; 

(b) the names of such towns and cities' 
where such agencies are likely to be al10ted 
during the next two years; 

(c) the procedure followed/proposed to 
be followed for such allotments; 

(d) whether there is any proposal to 
increase the quota for such allotments; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor <1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI R..~FIQ"uR 
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ALAM) : (a) and (b). Nanles of towns/ 
cities in Andhara Pradesh where LPG distri-
butorships have been alloted to persons 
belonging to SCjST category during the last 
three years as well as names of towns/cities 
where such distributorships are likely to be 
established in respect of locations covered 
upto the Marketing Plan 1987-88' are as 
under: 

Name., 0/ the lowns/cities where LPG 
dlstributorsh,pJ have been alloted during the \ 
lasl three years: 

1. Siddipet 

2. Palkonda 

3. Visakhapatnam (2 locations) 

4. Kotavalsa 

~. Puttur 

6. Srungavara Pukota 

7. Suryapet 

8. Hyderabad /Secunderabad (2 loca-
tions) 

9. Punganur 

10. Rayadurg 

11. Sirsila 

12. Bho~$ir 

13. Palamner 

14. Adilabad. 

Names of towns/cities where LPG diJtr;-
butorships are likely to be established upto 
the Marketing Plan 1987- 88 : 

1. Vicarabad 

2. Vijyawada 

3. Na]gonda 

4. Koyyalagudem 

S. Nellor 

6. Hyderabad 

7. Peddapalli 

8. Tiruvur 

9. Avanigadda 

10. Gopalpatnam 

11. Hyderabad-A 

12.. Hyderabad-C 

There is no separate reservation for 
backward c1asses and thus no stat istics are 
maintained on them. 

(c) The procedure being followed for 
allotment of LPG distributorships under 
the SC/ST category is the same as for other 
categories; this includes press advertisement 
to invite applications from eligible persons, 
interview by the Oil Selection Board (headed 
by a retired Judge of the High Court) and 
appointment by the oil company concerned 
on the basis of the panel of names prepared 
by the Selection Board. 

(d) There is no proposal to increase the 
reservation for SC/ST category from the 
present 25%. 

(e) Does not anse in view of repJy to 
(d) above. 

(f) The existing reservation is cOD~idered 
reasonable. 

Increase in Time Limit of STD Calls 

8486. SHRI V. TULSIRAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is a proposal under 
consideration of Government to increase the 
time limit of STO calls; 

(b) jf so, the details thereof and the 
extent to Wttich it will be increased; and 

(c) the extent to which thi~ faci] ity will 
be helpful to the public and the extent to 
which it wi 11 affect the Government 
revenue? 

TIlE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) There is a proposal being examined 
to cbarge STD calls at a lower rates of 
about 1/3 the normal rate between 2200 
hours to 0600 ht>Ul'S instead of half rJte 
applicable at present. 

(c) STD traffic being low during this 
period, there is a possibility that the subs-
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cribers may like to make more use of STI1 
thus generating additional revenue., 

High Level Meeting on Open Cast 
MiniDg 

8487. SlIRI V. TULSIRAM : Will the 
Minister of ENERGY be pleased to state: 

(a) whether a high level meeting on 
open cast mining was held recently; 

(b) if so, the details of discussion about 
the thrust area~ in open cast mining to 
minimise drilling and blasting costs and the 
outcome thereof; 

(c) the names of such thrust areas in 
Andhra Pradesh and the technology to be 
provided; and 

(d) the extent to which this new system 
will produce more power to meet the re-
qu irements of the States ? 

THE MINISTER OF ENERGY AND 
MINISTE~ OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) to (d). 
Recently a workshop on "Optimal frag-
mentation in opencast mines-Parameters of 
drilling and blasting" was held at Central 
Mine. Planning and Design Institute, 
Ranchi. The discussions in the workshop 
covered aspects of dril1ing and blasting in 
coal mines and improving their performance. 
Son1e thrust areas of Research and Develop~ 
ment activities were also suggested. 

Singareni Collieries Company Ltd., 
which is carrying out mining activities in 
Andhara Pradesh has taken up new coal 
mining projects to meet the increasing de-
mand of coal in the southern region. In one 
of the opencast mines viz., Ramagundam 
OCP-II linked to Ramagundam STPS, a new 
technology using inpit crushers and con-
veyors will be introduced for the first time 
in India. 

Coal production in SCCL, from the 
present level of 16.41 million tonnes is ex-

.peeted to reach a level of 33.70 m.t. in· 
1994-95. This increase will help in 
meeting the increasing demand of coal in 
the southern states. 

Shares of Suzuki in Maruti Udyog Ltd. 

8488. DR. A.K. PATEL: 
SHRY C, JANGA REDDY :. 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Japanese auto{pobile 
firm Suzuki has applied for raising its equity 
from 26 to 40' per cent in Maruti Udyog 
Ltd.; 

(b) whether Government propose to 
transfer the shares to the foreign multi-
national, resulting in large outgo of profits 
on a permanent basis; 

(c) the estimated outgo for the current 
and next two years if the request is granted; 
and 

(d) what is the Government's policy in 
this regard? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) Yes, Sir. 

(b) In terms of Joint Venture Agree-
ment, Suzuki Motor Company Limited has 
exercised its option to increase its equity 
holding in Maruti Udyog Linlited to 40/~. 

(c) The estimated outgo to Suzuki 
Motor Company Lim ited wi]J depend on 
the amount of dividend declared. Maruti 
Udyog Limited has not declared any divi-
dend so far. 

(d) Foreign equity participation is 
subject to the provisions of FERA. 

[Translation] 

Setting up of TV Relay Centre at 
Tanda or Akbarpllr in Fababad 

District of U.P. 

8489. SHRI R.P. SUMAN: Will the 
Minister of INFORMAT10N' AND 
BROADCASTING be pleased to state: 

(a) whether there is a television relay . 
centre: in Faizabad district of Uttar Pradesh; 

(b) if so, the range thereof, t he part of 
the district being benefited by it and the 
part of the district deprived of it; 

(c) whether Government propose to set 
up a TV reJay centre in Tanda or Akbarpur 
in Faiza"'ad district; and 

(d) if SOt the details thereof and if not, 
the reasons therefor 1 

THE MINISTER OF PARLIAMEN~ 
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TARY AFFAIRS AND MINISTER OF 
INFORl\fATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). 
Yea" Sir. A Low Power (100 W) TV 
transmitter having a service range of about 
2S kms. is at, present functioning at the 

.. headquarters town of Faizabad district. 

(c) and (d). The whole of Faizabad 
.iatrict falls within the service range of the 
Hi&h Power TV transmitters at Lucknow 
and Gorakhpur and the Low Power TV 
transmitter at Faizabad. However, because 
of the intervening distanee, the TV signals 
reaching certain parts of the district, includ-
ing Tanda and Akbarpur, are weak. There 
is no scheme under the VII Plan to 
strengthen TV service in the district in view 
of resources constraint. 

Conservation of Power in Karnata~a 

8490. DR. V. VENKATESH: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Government had directed 
the Rural Electrification Corporation to 
explore the possibility of cons~rving power 
in Karna taka; and 

(b) if so, the salient features of the 
report of the study conducted by the 
Corporation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) A programme of 
conservation of energy in pumpsets and 
conservation of energy in network was 
implemented by the Rura] Electrification 
Corpora tion (REC) on a limited scale during 
1985~86 in 6 states including Karnataka as a 
pilot study. The Government provided 
Rs. 2.5 crores as loan which was converted 
into grant in aid on successful completion 
of the Projects. 

(b) Tn Kamataka, a Project for rectifi-
cation of 5625 ~xistinB pumpsets was im-
plemented under this programme and it 
revealed saving of energy to the extent of 
about 28% for lifting the same quantity of 
water. 

Loan to Karaataka State Electricity 
Board 

8491. DR. V. VENKATESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Union Government have 
granted any loan to Kamataka State Electri-
city Board in the Seventh Five Year Plan 
period; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The 
information is being col1ected and will be 
laid on the Table of the House. 

[Translation] 

Industrially Backward Districts 
in Rajasthan 

8492. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number of districts in Rajasthan 
which are likely to be declared industrially 
backward districts during 1988-89; 

(b) the reasons for not declaring so far 
Chittorgarh district as industrially backward 
district; and 

(c) the time by which Chittor,arh is 
. liekly to be declared industrial1y bac~ward 
district? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
lNDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) According to tbe cate-
gorisation of backward districts mad. 
operative with effect from 1.4.83, 16 districts 
in Rajasthan were identified as backward. 

(b) and (c). According to the criteria 
as prescribed by the Planning Commission 
in consultation with the financial institu'tions 
and State Governments in 1968, Chittorgarh 
district did not qualify for being declared as 
an industrially backward district. 

(Enslish] 

Production of Titanium Dioxide 

3493. SHRI N. DENN~S: Will th' 
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Minister of INDUSTRY bo pleased to 
state: 

(a) the number of Titanium Dioxide 
factories in the country with their locations, 
State-wise; 

(b) whether the TitaniuJn Dioxide 
manufactured in the country meets the 
requirement; 

(c) whether Governn1ent propose to 
establish more Titanium l)ioxide factories 
in the country; and 

(d) if so, the details thereof? 

THE MlNISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) There 
are only two units, namely 1v1/s. Kerala Mine-
rals and Metal'> Limited and MIs. Travancore 
Titaniunl Products Limited manufacturing 
Titanium Dioxide in the country. Both 
these unit'i arc located in Kerala, at Tri-
vandrum and Quilon rc,;pectivcly. 

(b) No, Sir. 

(c) and (d). Governlll(.~nt itself has no 
propoo;al to liet up any Tit3.nium Dioxide 
plant in the country. However, Government 
has already del icensed the nlanufacture of 
Titaniut11 Dioxide in order to increa'ie 
indigenous proliuction. 

8·~94. SliRl VAKKOM PURUSHO-
THAIvt AN: Will the Minister of COM-
MUNICATIONS be plcascJ to state: 

(a) whether there are some proposals 
for pr~vid ing STn facility in some towns 
of J{crala r~nding with Government; 

(b) if so, the details thereof; 

(c) the proposals proposed to be 
cleared and towns to be provided with 
STD facility during the year 1988-89; 
and 

(d) the time by which these are 
expected to become operational ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) and (c).' The following places in 
Kerala are proposed to be provided with 
STO facilit·y during 1988-89 : 

ChittUT, Haripad, Kanjirapally, Kolene ... 
herry, Karungapally, I\'iannarghat, Munnar, 
Nedumangad, Nileshwar, Nilambur, 
Shoranur and Vadakkancherry. 

(d) By March, 19S9. This is subject 
to timely availability of equipment. 

Broadcast of Programmes for 
Malayalccs in Gulf Countries 

8495. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of 
INFORMATfON AND BROADCAST-
ING be pleased to state: 

(a) whether a decision has been taken 
to broadcast special programmes for 
MaIayalees working in the Gulf Countries 
by some All India Radio stations in 
l<erala; and 

(b) if so, the details 1hereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORIvlATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT): (a) and 
(b). No Sir. However, a full-fledged 
Gulf Service is being introduced in the 
Seventh Plan and on technical and other 
considerations the studios would be located 
at Bombay and trunsJ11itters at Panaji. 
The Service will, comprise programmes in 
l'vlaluyalam, llindi and Arabic and would 
be directed towards Saudi Arabia, Oman~ 
UAE, Yemen, Kuwait, Jordan and parts of 
Iran and Iraq. 

Drilling in Cambay and Cauvery 
by tJSSR 

8496. SHRIMATI BASAVARA-
JESWARI: Will the ~1jnister of PETRO-
LEUM AND NATURAL GAS be pJeased 
to state : 

(a) whether the Soviet Union has 
agreed to undertake drilling in the second 
parametric well in Cambay and Cauvery: 

(b) if so, whether any agreement has 
been signed in this regard; 

(c) the time by which the drilling of 
these wells will be started; and 

(d) to what extent India will be bene-
fited ? 

THE DEPUTY MINISTER IN THE 



163 WritJen Allswer.s APRIL 16, 1988 U'ritten Answers 164 

MINISTRY OF PETllOLEtJM AND 
NATURAL GAS (SHRI RAFlQUE 
ALAM): (a) to (c). Under the existing 
Contracts for intensive integrated explora-
tion in Cambay and Cauvery basins, the 
second parametric well in North Cambay 
basin was spudded on March 5. 1988 and 
second parametric well in the Cauvery basin 
is expected to be spudded shortly. 

(d) Parametric wells are meant for 
collection of subsurface geological informa-
tions which is util ised for takins explora-
tion decisions. 

World Bank Aid for Laying 
of Gas Pipelines 

! 

8497. SHRIMATI BASAVARA-
JESW ARI: Will the Minister of 
PETROLEUM :AND NATURAL GAS be 
pleased to st.ate : 

(a) whether the Oil and Natural Gas 
Commission is planning a network of 
pipelines from India's offshore gas fields 
to the mainland as a part of an ambitious 
World Bank aided plan to make optimum 
use of natural gas and reduce imports; 

(b) if so, the main points of the plan; 
and 

(c) to what extent the World Bank has 
al1'ccd to help and assist? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) to (c). World Bank loan 
of $ 295 million has recently been finalised 
for the western offshore and onshore gas 
development projects of ONGC. 

The loan is expected to be spent on 
the following schemes : 

0) Deyelopmennt of South Bassein 
fields. 

(ii) Development of Gandhar fields. 

(iii) Construction of Gas Pipeline from 
Hc=era Offshore fields to Uran. 

(iv) Seismic Surveys for Tapti and 
Hazira fields and studies for 
identifying least cost investment 
for development and transmission 
infrastructure for Western Reaion 
flnd Utilisation of ps. 

Development of PaDna field in 
Western Oft'shore 

8498. SHRIMATI BASAVARAJE-
SW ARI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil and Natural Gas 
Commission has drawn up a Rupees sixty 
crore plan for the development of the 
Panna field in the Western offshore; 

(b) if so, the deta ils of the plan; 

(c) the time by which it is likely to be 
implemented; 

(d) whether this field was discovered 
in 1976, but no action has been taken 
till now; and 

(e) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) and (b). In July, 1985, 
Government approved a project of ONGC 
for Early Production System for Panna 
field in Western Offshore at an estjmated 
cost of Rs. 61.50 crores. The project 
envisaged installation of one platform, 
modification of demaged jack-up "Sagar 
Vikas" to work as production platform, 
drilling of four wells etc. 

(c) The project was completed in 
November, 1986. 

(d) and (e). Although oil and gas 
were discovered in Panna field in 1976, 
yet detailed studies were felt necessary 
before taking up development of this field. 
Based on the data collected through Early 
Production System, ONGC have now 
proposed development of this field by 
providing seven wen platforms, one . process 
platform etc. at an estimated cost of 
Rs. 571.43 crares. 

Setting up of Power Projects by National 
Thermal Power Corporation 

8499. SHRIMATI BASAVARAJE-
SW AllI: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Union Government have 
considered a proposal for setting up three 
power projects; 
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(b) if so, whether the National Thermal 
Power Corporation has .ubmitted the 
feasibility reports; 

(c) if so, the main points of the pro-
posal submitted by the National Thermal 
Power Corporation; 

(d) the total expenditure involved; 
and 

(e) whether Government have accepted 
the proposal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (e). The 
National Thermal Power Corporation have 
submitted feasibility reports in respect of 
following Central Sector Projects identified 
to yield benefits in the Eighth Plan 
period: ... 

S.No. Project Estimated 
cost (Rs. 
in crores) 

1. Farakkha Super Thermal 496.37 
Power Project (STPP) 
Stage III (West Bengal) 

2. Riband STPP Stace-II 1304.68 
(U ttar Pradesh) 

3. Vindhyachal STPP 1409.60 
Stage II (Madhya 
Pradesh) 

4. Dadri Combined Cycle 493.63 
Gas Turbine Plant 
(U ttar Pradesh) 

5. Chandrapur STPP 1424.27 
Stage- I (f\1 aharashtra) 

6, Yamunanagar Thermal 1309.70 
Power Project 
(Haryana) 

These projects could be considered for 
implementation after all the necessary in-
puts have been tied up and various clear-
ances are available. 

ProlisioD ReI. tina to Statement of 
Salaries of Employee. fa ADDual 

Reports of Companies 

8500. SHRI V.S. KRISHNA IYER: 

Will the Minister of INDUSTRY be plea ... 
cd to state: 

(a) whether the companies registered 
under the Companies Act, 1956. are rcquirod. 
to furnish the particulars of their officials 
drawina salary of Rs. 3000 and more per 
month in the Annual Reports under the 
Companies Act; 

(b) whether Government are a ware that 
this statement results in incurring heavy 
expenditure by the companic5 on the 
preparation of their annual reports; and 

(c) if so. whether Government propose 
to omit such a provision froll1 the Com-
panies Act, 1956 and if not, the reasons 
therefor? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) ; 
(a) Yes, Sir. 

(b) and (c). By clause 30 of the 
Companies (Amendment) BiB. 1987 intro-
duced in the Rajya Sabha on 31st August, 
1987, the absolute monetary ceilings speci-
fied in section 217 are proposed to be 
substituted by such ceiling as may be 
prescribed by the Central Government for 
disclosure of particular of employees. 

Bio-Gas Plants in Karnataka 

8501. SHRI V.S. KRISHNA IYER: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the number of bio-gas plants esta-
blished in Karnataka through bank loans; 

(b) how may of them have become 
defunct; 

(c) how many of them require 
repairs; 

(d) if repairs prove futile, whether 
Govemrrent contemplate waiving the loan; 
and 

(e) jf Dot, tbe reasons thereof? 

THE MINISTER OE ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) to (e). 
The information is being collected and will 
be laid on the Table of the House, 
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Charges for Barring S.T.D. 
Facility 

8502. SHRI V.S. KRISHNA IYER: 
Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) the pr('sent charges 
STD facility by subscribers 
city; 

for barr4,lg 
in Bangalore 

(b) the charges which a subscriber has 
to pay for getting reopened the STD 
facility; 

(c) whether the charges for STD bar-
riol are also collected when the new con-
nection is given and the subscriber opts for 
STD barring; and 

(d) whesher Government propose to 
discontinue the charges for barring STD 
facility and collect the charges only when 
the STD facility is reconnected ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) The charges 
are Rs. 50 if the STD barring facility is 
requested after the telephone has been 
installed. 

(b) The charges arc Rs. 50 for any 
subsequent change in the STD facility. 

(c) No, Sir. 

(d) No, Sir. 

Misuse of Public Call Offices 
in Bangaiore 

8503. SHRI V.S. KRISHNA IYER : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the total nunlbcr of public call 
offices in Bangaiore city; 

(b) whether it has come to the notice. 
of Government tha t these public call 
offices are nlisused by making calls without 
paying by drilling hole in a fifty paise coin 
and inserting a thread into it; and 

(c) if so, what action has been taken 
to prevent Inisuse of these public ca1l offices 
in Bangalore city? 

Tl-IE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 

(SHRI VASANT SATHE) : (a) There are 
about 1,400 Public Telcphcnes in H~lr,galore 
city. 

(b) Yes, Sir, on a few occa~il)'~'). 

(c) Attended type Public Telephones 
are being en.couraged in place c1' unattended 
type public telephones. 

Power Generation in Southern States 

8504. SHRI H.B. RAMAIAH : Will 
the ~ 1 inisle r of ENERGY be pJeased to 
state : 

(a) the target fixed for pow~r generation 
in southeln States for the year 1987-88; 

(b) the quantunl of power actually 
generated in these States; and 

(c) whether Government have provided 
adequate a~sbtancc to the Slate Governnlents 
concerned for achieving power generation 
targets? 

THE MINIST£R OF S r AlE IN THE 
DEPARTMENT OF PO\VFR IN THE 
MlNISTRY OF ENERGY (SHRIIvIATI 
SUSHILA ROHTAGI): (a) ~UlJ (h). ] he 
required infonnatioIl is a~ lJJ1d~r : 

G~ncration (M U) 

Name of the State Target Actual 
1987-S~ 19~7-S8 

Andhra Pradesh 18015 18123 

Karnataka 9945 75'26 

Kerala 4875 40i7 

Tanlil Nadu 17810 17833 

(c) Generation from Hydro stations 
mainly depends upon the avaiJab iJity of 
water in lhe reservoirs. Various measures 
taken to provide assistance to the States in 
improving the generation from thermal 
stations include implementation of the 
Centrally Sponsored Renovation and 
Mod~rnisatjon Programme at some' stations, 
assistance to State Electricity Boards in 
undertaking Plant betterment Programme as 
well as in the procurement of spare parts, 
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supply of requisite quality and quantity of 
coal, training of personne1 etc. 

[Trans/ation] 

Broadcast· of Vlvldh Bhartl Programmes 

8505. SHRI SHANTI DHARIWAL.: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state; 

(a) whether all the radio stations in 
the country do not broadcast the 
programmes of Vividh Bharti; 

(b) whether Government have been 
receiving representations from many parts of 
the country in regard to broadcast ins Vividh 
Bharti programmes from the radio station 
there; 

(c) 
which 

if so, the names of the places from 
Government have received such 

representations; and 

(d) the names of the places where 
Govemnlent propose to introduce broadcast 
of Vividh Bharti programn'les during the 
current year? 

THE JvtINISTER OF PARLIA-
MENT AR Y AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT) : (a) Vividh 
Bharti programmes are broadcast on a 
separate channel from 30 All India Radio 
stations in the country. 

(b) Yes, Sir. 

(c) Representations have been received 
for introducing Vividh Bharti programmes 
from Ajmer, BhagaJpur, Coimbatore, Guwa-
hati, Imphal, SeJam and Vishakapatnam, 
from time to thne. 

(d) There is no proposaJ for expansion 
of the Vividh Bharti Service during the 
Seventh Five Year Plan. 

Conneeting of Dharchula-Di4ihat and 
Lohagha t Telephone Exchanges 

through Pithoragarh STD 
Channel 

8506. SHRI HARISH RA WA T: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether tbere is a proposal to 
connect the Dharchula .. Didihat and Loba-

ghat telephone exchanges' in Pithoragarh 
district of Uttar Pradesh with other parts 
of the country through Pithoragarh STO 
channel; 

(b) if so, by what time; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Dharcbula-Didihat and Lohaghat 
are small manual exchanges and the trunk 
traffic is not adequate to justify STn service 
from these exchanges. 

[English] 

TV Serials' Rnmayan' and • Mahabharat' 

8507. DR. B.L. SHAILESH : Will the 
M iuister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) when the last episode of the 
popular serial 'Ramayan' is likely to be 
telecast; 

(b) the amount paid for each episode 
telecast on Sunday by each of the two spon-
sors of this serial and the total amount paid 
by them so far; 

(c) whether the proposal for 'Maha-
bharat' serial has been cleared and jf so the 
details thereof; and 

(d) the number of episodes it is expect-
ed to comprise of and when it is likely to 
be telecast ? 

THE MINISTER OF PARLIAw 
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
ING (SHRI H.K.L. BHAGAT) : (a) The 
last episode of the serial 'Ramayan' is likely 
to be telecast on 31.7.1988. 

(b) The two sponsors paid at the rate 
of Rs. 1.50 Jakhs per episode till the end of 
52 episodes and thereafter at the rate of 
Re~ 2.25 lakhs per episode. The total 
amount paid upto 31.3.1988 was Rs. 96.00 
lakhs. 

(c) and (d). The concept of the pro-
posed serial 'Mahabharat' has been approved 
by the Government. It would be produced 
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by Shri B.R. Chopra, a private producer. 
The number of episodes proposed is 52 of 
50 minutes each. The likely date of its 
telecast has not yet been decided. 

[Tralls/ation] 

Drilling for Oil and Gas in Rajasthan 

8508. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of PETROLEUM 
AND NATUUAL GAS be pleased to state : 

(a) whether the Oil and Natural Gas 
Commission has started drilling for oil and 
gas in the Ghotaru area of laisalmer district 
with its desert rig in the month of March, 
1988; 

(b) whether the Oil India Limited has 
also started dril1ing for oil and gas in the 
Tanot area of Jaisalmer district in collabora-
tion with Deutag company of West 
Germany; 

(c) if so, the details of the prolfeSs 
made in this regard so far; and 

(d) the detailed information i-n reprd 
to the possibilities of findina oil and las ill 
laisalmer district? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Yes, Sir. 

(b) and (c). Oil India Limited have 
awarded a contract for charter hire of a 
rig to Mis Deutag of West Germany for 
drilling in Rajas than. The drilling of the 
first well was started on 8th Marcb, 1918 at 
Tanot and the well is expected to be 
comp leted in July, 1988. 

(d) Gas has already been found at 
Manhera Tibba and Ghotaru in Rajasthan 
and the prospects of finding more hydro-
carbons are cOD1)idered good. 

[English] 

Classification of Explosive as Fireworks 

8509. SHRI KAMLA PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pleased to state : 

(a) the details of the guidelines follow-
ed in classifying the items of explosives as 
fireworks and crackers and when these 
classification were introduced; 

(b) whether Government propose to 
change the existing classification; 

(c) if so, the details thereof; and 

(d) if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) Explosives, including fireworks, are 
classified into different classes and Sub-
divisiolli under Schedule I to the Explosive 
Rules 1983 on the basis of com position, 
degree of risk and end~use applications. This 
classification has existed since the inception 
of the Explosives Rules. 

(b) to (d). The Government do not 
propose to change the existing classification 
as it has been I),lade on the basis explained 
in part (a) above. 

Thermal Power Project at Cochin 

8510. PROF. K.V. THOMAS : WiJl 
the Minister of ENERGY be pleased to 
atate : 

(a) whether there i$ a proposal to start 
a 100 MW oil (LSHS) based thermal power 
station in Cochin~ and 

(b) if so, the action taken on this pro-
posal ? 

THE MINISTER OF STATE- IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). A 
revised feasibility report in regard to settina 
up a 90 MW combined cycle power plant, 
ba!lcd on LSHS/fuel oil/natural gas, at 
Cochin (Brahmapuram), in lieu of the earlier 
proposal to set up a 100 1vlW oil (LSHS) 
based tbermal station, has been received 
from the Kerala authorities in April, 1988. 

Setting up of Industrial Training Centre 
In Malaysia 

8St1. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSm Y be pleased 
to state: 

(a) whether Government have a pro-
posal to set up Industrial Training Centre in 
Malaysia: 

(b) if 50,- the purpose of setting up 
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such Industrial Training Centre and under 
which programme; and 

(c) the details thereof 1 

THE MINISTER OF INDUSTRY 
" (SHRI J. VENGALA RAO): (a) to (c). 

Government have no proposal to set up an 
Industrial Training Centre in Malaysia. 
However, HMT (1) Limited, a wholly owned 
subsidiary of HMT Ltd., hal) secured a con-
tract from the Government of Malaysia for 
the establishment of an Advanced Trainina 
Centre at an approximate cost of Rs. 16.2 
crores. The Centre will provide intensive 
production oriented training in h iahly skilled 
metal working trades, part icularJy tool-
making and industrial electronics. The 
project is to be implemented in two years. 

Foreign Collaborations by BUEL 

8512. SHRIMATI JAY ANTI PATNAIK : 

Will the Minister of INDUSTRY be pleased 
to state : 

(a) the number of foreign collaboration 
established by the Bharat Heavy Electricals 
Limited (BHEL); 

(b) the details of those foreign 
coli aborations; 

(c) whether GovenlJnent have a pro-
posal to reduce the number of BHEL's on-
ioing foreign collaboration agreements; and 

(d) if so, the reasons therefor? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAG) : (a) and (b). 
The details of on-going foreign collaborations 
of BHEL are given in the statement below. 

(c) No, Sir. 

(d) Does not arise. 

Statemeat 

List of ongoing Fore;zn, Collaborations 0/ BHEL 
(as on April 1, 1988) 

S.No. Name of Collaborator 

1 2 

1. Prommash export, USSR 

2. Combustion Eng, Inc." USA 

3. Nuovo Pignone, Italy 

Product 

3 

Thermal and Hydro-sets, Motors, 

Boilers. 

Centrifugal Compressors. 

4. Kraftwerk Union AG, West Germany TO Sets upto 1000 MW. 

5. Dresser Industries Inc. USA 

6. Hitachi Ltd. , Japan 

7. Weir Pumps Ltd., U.K. 

8. Siemens AG, West Germany 

9. Siemens AG, West Germany 

10. General Electric Co., USA 

It. Yuba Heat Transfer CorpB., USA 

12. Siemens AG, West Germany 

13. TOA Valve Co. Ltd .. lapu 

Safety, Safety relief and Forged Steel Valves. 

Reversible Pump Turbines 

Boile r feed pumps and booster pumps, 
cooling water and condensate pumps. 

SF-6 and Vacuum Circuit Breakers. 

Electrical Motors. 

Non·POB Power Capacitors. 

HP Peed-water Heaters. 

Eleetronic Automation System for Stcanl 
Turbines and Generators. 

Hi,ll Pressure Valves. 
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1 2 

14. Branhman Industries Inc. USA 

15. National Supply Co., USA 

16. HARCO Corporation, USA 

17. Siemens AG., West Germany 

18. ASEA, Sweden 

19. BBC Brown Boveri and Co., 
Sw itzerland 

20. General Electric Co., USA 

21. Stock Equipment Co., USA 

22. General Electric Co., USA 

23. Canadian General Electric Co .. Ltd., 
Canada 

24. Bakke Duerr AG, West Gennany 

Sick Industries in Karnataka 

8513. SHR[ SRIKANTHA DATTA 
NARASIMIIARAJA WADIYAR : Will the 
Minister of INI)USTRY be pleased to 
state: 

(a) whether a large number of industries 
have fallen sick in Karnataka; 

(b) if so, the names and the number of 
sick units in Karnataka; 

(c) the dates -from which those units 
have fallen sick and the reasons of 
their sickness; 

(d) the steps taken for the revival of 
those units; 

(e) the measures taken for their rehabi-
litation; and 

(f) the details thereof? 

TJ-IE MINISTER OF STATE IN THE 
DEPARTfv1ENT OF INDUSTRIAL DEVE-
LOPMENl IN THE MTNISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) ; (a) to 
(c). Data on sick industrial units assisted by 
banks in the country are coJ)ected by the 
Reserve B.:lok of India as per the definition 
of sickness adopted by it. As per the latest 
information avaihlblc from RBI, there were 

3 

Masts and ~ub-strucfures. 

Christmas trees and Well-head assemblies. 

Cathodic Protection System. 

Camshaft Controllers and Traction Current 
Control Unit. 

High Voltage Direct Current. 

Programmable Controls, 

Gas Turbines. 

Gravimetric Feeders. 

A.C. Variable Speed Control Drives. 

Francis ty~ Hydro T\lrbines. 

Meisture Separator Reheaters. 

43 large and 3077 small scale sick industries 
as at the end of December, 1986 in 
Kamataka. 

However, in accordance with the 
practices and usages customary among 
Bankers as also in conformity with the 
provisions of the statutes governina 
nationalised banks, it will not be possible 
to divuJge the names of the sick units 
assisted by banks. 

Generally, a Dumber of causes, both 
Internal and external, often operating in 
combination, have been responsible for 
industrial sickness. Some of the principal 
causes are faulty planning, management 
deficiencies, inefficient financial contro), 
'diversion of resources, inadequate attention 
to Rand D, obsolescence of techno \ 0 BY and 
machinery, poor industria I relations, 
inadequate demand,. shortage of raw 
materials and other inputs and infrastruc-
tural constra ints. 

(d). to (0. For revival of sick industrial 
units, Government of India have got a 
uttjfontJ' policy for 'the whole country. Some 
of the .il1')portant as~eets are as follows: 

(i) The Government have enacted a 
comprc;ht;~ive legislation namely, 
'The Sick Industrial Companies 
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(Special Provjsions) Act, 1985'. A 
quasi-judicial body designed as 
"The Board for Industrial and 
Financial Reconstruction' (BIFR) 
has been set up under the Act to 
deal with the problems of sick 
industrial componies in an effective 
manner, which has become 
operational with effect from the 
l-Sth May, 1987. 

'(ilt) -rhe Reserve Bank of India have 
issued guidelines to the banks for 
strengthening the monitoring 
systems and for arresting industrial 
sickness at the incipient stage so 
that corrective measures are taken 
in time. 

(iii) The Banks have also been directed 
by the Reserve Bank of India to 
formulate rehabilitation packages 
:.for the revival of potentially viable 
units. The bank.; and financial 
Institutions evolve rehabilitation 
package~ for the revival of sick 
units. 

(iv) Reserve Bank of India have also 
issued guidelines separately to the 
banks indIcating parameters with-
in which banks could grant reliefs 
and concessions for rehabilitation 
of potentially viab Ie sick unit~ 
without reference to RBI both 
in the Itlrge and SOlan scale 
sectors. 

(v) Government of India introduced a 
'Margin Money Scheme' with a 
view to supplementing the efforts 
of the State Governments in 
reducing the incidence of sicknec;s 
in the small scale sector. Under 
the libera li sed scheme the 
maximum amount of assistance 
per unit available to sick 501all 
scale unifs for rehabilitation has 
been increased from Rs. 20,000 to 
Rs.5O,000. 

WRUIng List for Telephone Connections 
in l\tlysore (Karnstaka state) 

8514. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of CO MMUNICA TJONS be 
pleased to state: 

(a) the number of applicants. on the 
waiting Jist for te1ephone connections in 
Mysore as on 31 December, 1987; 

(b) the number of those applicants who 
are likely to get telephone connection by 
the end of 1988; and 

(c) the details thereof? 

THE MIN1STER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) The number 
of applicants in the waiting Jist for telephone 
connections in Mysore as on 31st December 
1987 was 2004. t 

(b) About 1600 applicants are likely to 
get telepnone connect ionc> by end of 1988. 

(c) while O.Y.T. connections can be 
aiven on demand, the applicants in 
"General" category registered upto 31st 
October t 1987 are likely to be cleared by the 
end of 1988. 

Expansion of Telecommunication 
Facifitie~ 

8515. SHRI S.M. GURADDI : 
SHRI G.S. BASAVARAJU : 

Will the Minister of COMMUNICA-
T10NS be p1eased to state: 

(a) whether a project for expansion of 
telecommunication facilities throughout the 
country has been approved' by Govern~ 

ment; 

(b) jf so, when it IS likely to be set up; • 
and 

(c) to what extent thjs project wiIJ help 
the expansion of tc]ccommunicatjon 
facilities; and 

(d) whether any foreign assistance will 
be acquired in this regard? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) to (c). The 
expansion of Telecom Services in the 
Country is being done under the approved 
7th Five Year Plan for Telecom Service&. 
During 1 st three years of the plan, the 
network has been expanded by addUtl 
9.04 lakh Telephone connections taking the 
total number to 38.02 lakb. As per plan 
propo$als a total of 16 l~khs Telephone 
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connections are to be given during the 7th 
Plan. 

(d) Yes, Sir. 

[Translation] 

Po,,'er Generated by Damodar Valley 
Corporation 

8516. SHRI SARFARAZ AHMAD: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the total quantity of power being 
generated in various projects by Damodar 
Valley Corporation and the quantity of 
power being supplied to each State and the 
rate at which it is being supplied; and 

(b) whether this power supply is in 
accordance with the agreement reached 
between the Damodar Valley Corporation 
and the States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGJ) : (a) and (b). The 
information is being collected and will be 
laid on the Table of the House. 

[English] 

Energy Generation from Hydrocarbolls 

85017. SHRI VIJAY N. PATIL: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether Government are contemplat. 
ing to replace generation ener~y by coal in 
favour of hydrocarbons (fuel oil/or natural 
gas); 

(b) if so, whether the developed 
countries like West Germany and U.K. are 
still subsiding coal for power generation 
while India is contemplating to replace 
energy generation by coal; and 

(c) the reaction of Government 
thereon '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY ~ (SHRIMATI 
SUSHILA ROHTAGI): (a) to (c). The 
fuel used in the generation of thermal power 
in our country is main1y coal which is the 
prin1ary ~.Q~r~y source; other fuels such as 

gas and fuel oil are also used depending on 
their availability, cost involved etc. It is 
not proposed to replace coal by hydro-
carbons as a fuel for generation of 
electricity. 

[Translation] 

Purchase of Plot for Khadi GramodyoK 
Bha'8n ~ 

8518. SHRIMATI VIDYAVATI 
CRA TURYEDI : Will the Minister of 
INDUSTRY be pleased to refer to the reply 
given on 22nd March, 1988 to Unstarred 
Question No. 4208 regarding purchase of 
plot by Khadi Gramodyog Bhavan, New 
Delhi and state : 

(a) the date on which orders were issued 
to c('nduct an enquiry against the officer 
involved in the purchase of plot for Khadi 
Gramodyog Bhavan, New Delhi; 

(b) progress of the enquiry so far; 

(c) the reasons for which the DDA has 
demanded Rs. 12.80 lakhs from the KYIC 
and the decision of the Commission on the 
demand{ and 

(d) whether Government have given this 
amount to the payee? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA~ 
CHALAM) : (a) and (b). Khadi and 
Village Industries Commission (K VIC) had 
directed it$ Chief Vigilance Officer on 
·1~.1?1.987 to tak~ action for initiating 
dISCIplinary proceedJngs against the former 
Manager of Khadi Gramodyog Bhavan, 
New Delhi, who is taking further action in 
the mater. 

(c) DDA has demanded Rs. J 2.8 lakhs 
as rehabilitation charges to accommodate 
128 jhuggi dwellers occupying the said plot 
as per policy and laid down nonns. KVlC 
has decided to pay the amount to DDA. 

(d) No, Sir. 

[English] 

Contribution by Public SEctor 
Undertakings 

8519. DR. A. K. PATEL; Will the 
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Miniter of INDUSTRY be pleased to 
state : 

(a) the expected contribution as 
'resource' for and during the Seventh Five 
Year Plan by Centra] and State public 
sector undertakings; 

(b) how the year-wise targets and 
achievements in this regard compare so far, 
and what are they estimated to be during 
the current year; and 

(c) the names of the Central public 
undertakings which have failed to achieve 
the targets? 

THE MINISTER OF INDUS1RY 
(SHRI J. VENGALA RAO): (a) Central 
public sector undertakings were expected to 
contribute a sum of Rs. 23013 crores as net 
internal resources for and during the 7th 
}ive Year Plan. In addition, they were also 
expected to generate a sum of Rs. 11490 
crores towards additional resource mobilisa- .. 
tion during the 7th Plan period. The 
Government of India is not responsible for 
the State public sector undertakings. 

(b) Overall targets of net internal 
resource generation by Central public sector 
undertakings fixed for the first two years of 
the 7th plan, viz., 1985-86 and 1986-87 
were Rs. 3438.64 crores and Rs. 3785.57 
crores respectively. As against, as per the 
available information the actual (provisional) 
achievement during these years was of the 
order of Rs. 3185.32 crores and Rs. 3790.51 
crOfes respectively. During the years 1987-
88 and 1989-89, the contribution of internal 
resources expected from Central public 
sector undertakings i~ Rs.3956.01 crores and 
Rs. 5480.96 crores respectively. 

(c) As the information relating to actual 
achievement of generation of net internal 
resources during the 7th Plan period is not 
available from some of the public 
sector undertakings, the same is beiDl 
collected and will be laid on the Table of 
the H-ouse. 

(Trans/ation] 

Personal Telephone Connections to 
Employees 

8520. SHRI RAJ KUMAR RAI : Will 

the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether ~ny priority is. given to the 
empI~Y~s of his Ministry in the matter of 
sanctlonlI1& personal telephone connections; 

(b) if not, the reasons therefor· , 
(c) whether Government propose to 

sanction personal telephones on priority 
basis to their employees; and 

(d) if so, by what time ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) No S· , lr. 

(b) According priority for personal 
telephones of the employees of this ~1inistry 
would not be fair to the public who .. f a~ 
walh~ o~ their telephones. This would 
also gIve flse to displeasure among other 
Central Government employees, who are 
also . ~overned ~y the same rules and 
conditIOns. 

(c) No, Sir. 

(d) Does not arise in view of the reply 
to part (c) above. . • 

(English I 

Price Decontrol of Bulk Vitamins 

8521. SHRI MURLIDHAR MANE: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether his Ministry has price 
decontrolled bulk vitamins and has imposed 
pricc control on mu] ti-vitamins; and 

(b) if so, how the prices of multi .. 
vitamins medicines are controlled when the 
bulk drug vitamins going into the manuf~c .. 
ture of multi -vitamin medicines are out of 
price control ? 

THE MINISTER OF INDUSTRY 
(SHRJ J.VENGALA RAO): (a) aftd (b). 
The Kelkar Committee had recommended 
that all vitamins, only when used in 
combinations for formulation. shoJld come 
under category II of price control, keeping 
this recommendation in view, all vitaminci 
as bulk drugs have been exempted from 
price control. 
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Exemption. of Medi~ines from Excise 
Duty 

8522. SHRI MURLIDHAR MANE: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the attention of Government 
has been drawn to the news item captioned 
"Drug Prices may go up by 15 per cent" 
appearing in the Economic Times of 
15 March, 1988; and 

(b) if so, die names of the finished 
medicines which were exempted from excise 
duty before the announcement of the 
Budget and what will be the excise duty on 
each due t~ the Budget proposals '? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) Yes, 
Sir. 

(b) All single ingredient formulations 
of category II drug will attract excise duty 
of 10.5%. All combinations of Cate&ory II 
and price decuntrolled drugs will have 
15.75% excise duty. All category I drug and 
other 26 specified drugs as per statem~nt 

below will attract Nil excise duty. 

Statement 

1. Dexamethasone 

2. D ipuridamol 

3. Hydralazine 

4. Isosorbide 

S. MothyJdopa 

6. Nifedepine 

7. Nikethamide 

8. Propranolol 

9. Reserpine 

10. Verapanil 

1l. Chlorpropamide 

12. Glipizde 

13. Glybenclamide 

14. Insulin 

15. Phenformin 

16. Tolbutamide 

17. Ethienamide 

18. Cycloserine 

19. Morphazinemide 

20. Prothionamide 

21. Pyrazinamide 

22. Primapuin 

23. Totequine and Cinchona febrifuge 

24. Mepacrine 

25. VinbJestin 

26. Vincrastin 

Small Scal~ Drua Units 

8523. SHRI MURLIDHA MANE: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that there are a 
number of snlall scale drug units havina 
tum·over between Rupees 25 crores and 100 
crores; 

(b) if, so, the names of such units; 

(c) whether these units ~re exempted 
from price-control of fini~hed medicines 
based on cateaory-II drugs; 

(d) whether it is also a fact that most 
of these units have monopoly in production 
of certain finished medicines and have 
dominance; and 

(e) if so, the names of cateaory II drup 
and their finished medicines alona with the 
names of small scale units which enjoy 
monopoly and the market share of each ? 

THE MINISTER OF INDUSTRY 
(SHRI 1. VENGALA RAO): (a), (b), (d) 
and (e). Sales turnover of individual 
formulations and total scale turnover of 
drul companies are not monitored. The 
required information is, therefore, Dot 
available. 

(c) Yes, Sir. All SSI units are exempted 
from price control OD Category-II druas 
subject to certain conditions. A copy of the 
relevant order dated 16th October, 1987 is 
Biven in the statement below: 
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Statement 

New Delhi, the 16th Oct., 1987 

s.o. 924 (E). In exercise of powers 
conferred by paragraph 21 of the DruBs 
(Prices Control) Order, 1987, the Central 
Government hereby exempts every drua 
manufacturing units reaistered as small scale 
unit with any Central Technical Authority 01 
State Directorate of Industries or any other 
appropriate Iluthority under the Industries 
(Development and Regulation) Act. 1951 
(65 of 1951) from the operation of para-
&raphs 9, 10, 11 and 22 (2) of the said 
Order, in so far as they relate to formula-
tions specified in Category II of Third 
Schedule of the said Order, subject to the 
conditions that 

(i) it is an independent unit/company 
and not a subsidiary of or owned 
or controlled in any manner by 
any other undertakiDa which is not 
so exen1pted from provisions of 
Drugs (Prices Control) Order, 
1987; 

(ii) the formulations are marketed by 
the concerned unit/company, in 
their own brand names and not in 
the brand names of and/or trade 
marks belonain& to any other 
company; 

(iii) a declaration complying with 
conditions (i) and Cii) above 
alongwj th a copy of the Regis-
tration Certificate as a small scale 
unit is submitted to the Govenlmcrit 
within 60 days from the date of 
this notification in case of existing 
units and 60 days from the date of 
commencement of product ion in 
the case of new units. 

NOTE : The above exemption to a small 
scale unit/company will be no 
Ionaer be admissible as soon as it 
ceases to be a small scale unitt 
company. 

No. 4 (8)/87·PI (II) 

Sd/-
(R.S. MATHUR) 

Joint Secretary to the Government 
of India .. 

Schemes for Development an. ExpaaaloD 
of Energy 

8524. SHRI MURLIDHAR MANB: 
Win the M inist.r of ENERGY be pleased 
to state: 

(a) the names of schemes undertaken in 
different States for the development and 
expansion of energy during the Seventh Five 
Year Plan, State-wise; and 

(b) the namel of the places where new 
power plants are being set up in different 
States, indicatina Stawwise details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b). State .. 
wise details of power generation schemes 
envisaged to give benefits during the Seventh 
Five Year Plan are given in the statement 
below: 

Statement 

Power Generations Schemes Enviso,ed to 
give Bellefits during the Sevtnlh 

Five Yea,. Plan 

Sl. No. Name of the Scheme 

1 2 

Haryana 

1. Western Yamuna Canal 
H.E. Scheme 

2. Dadupur H.E. Scheme 

3. Panipat Thermal Station 
Stage-II 

4. Panipat Thermal Station 
Stage-Ill 

Himachal Pradesh 

5. Andhta H.E. Scheme 

6. RongtoDl H.E. Scheme 

7. Bhabha H.E. Scheme 

•• Thirot H.& Scheme 

9. Cbamera H.E. Scheme 
(Central Sector) 

Benefits 
(MW) 

3 

48 

10 

220 

210 

17 

2 

120 

4.5 

180 
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1 2 

Jammu ond Kashmir 

10. Upper Sindh H.E. Scheme 
Staae-II 

11. Kamah I-I.E. Scheme 

12. Stakana H.E. Scheme 

13. 8&lal H.E. Scheme 
(Central Sector) 

Punjab 

14. Mukerian H.E. Scheme 
1'. U.B.D.C. H.E. Scheme 

Stqe .. U 
16. Daudhar ~{ini Hydel 

Scheme 

17. Dhariwal H.E. Scheme 

11. Thuhi 'H.E. Scheme 

19. Rohti H.E. Scheme 

20. Nidampur H.E. Scheme 

21. Ropar Thermal Station 
Stale-II 

22. Anadpur Sahib H.E. 
Schema 

Rajafthan 

23. Kota Thermal Station 
Extn. 

24. Ramlarh Gas Turbine 
Station 

2S. Mahi H.E. Scheme 

26.. Manarol H.E. Scheme 

27. CharanwaJa H.E. Scbeme 

21. Suratgarh H.E. Scheme 

29. PUlai H.E. Scheme 

30. Anoopaauh· Canal H.E. 
Scheme 

31. JakJcam H.E. Scheme 

Uttar Pradesh 

32. Maneri BhaIi H.E. 
Scheme Stap-111 
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3 

70 

2 

.. 
345 

162 

1.6 

2.4 

0.8 

0.1 

0.8 

134 

210 

3 

140 

6 

2 

4 

2.1 

9 , 

1 2 

33. Anpara 'A' Thermal 
Station 

34. Tanda Thermal Station 

35. Unchahar Thermal Station 

36. Singrauli Super Thermal 
Station Staie-I Ph. II 
(Central Sector) 

37. Riband Super 

3 

630 

440 

420 

1000 

Thermal Station Cent I al 1000 

l8. Narora Atomic 
Power Project 

Gujarat 

Sector 

39. Ukvi Left Bank Canal 
H.E. Scheme 

40. Kadana Pumped Storage 
H.E. Scheme 

41. Wanakbori 

Station Extn. 

Thermal 

42. Sikka Thermal Station 

43. Gandhi Nagar Thermal 
Station Extn. 

Madhya Pradesh 

44. Hasdeo H.E. Scheme 

45. Bargi H.E. Scheme 

46. Korba West Thermal 
Station Ext. 

47. Sanjay Gandhi (Birisingh-
pur) Thermal Station 

48. Bansaaar H.E Scheme 

49. Korba Super 
Thermal Station 

Central 
SO. Kotba Supcr Sector 

Thermal Station 

470 

5 

120 

630 

120 

. 210 

120 

90 

210 

210 

210 

500 

Extn. 1000 

51. Vindhyachal 
S~r Thermal 
Station 1260 
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1 2 

Nlalrarashtra 

52. Bhira Tail Race H.E. 
Scheme 

53. Tillari H.E. Scheme 

54. Pawana H.E. Scheme 

55. Bhandardara H.E. Scheme 

56. Khadakwasala H.E. 
Scheme 

57. Bhatsa H.E. Scheme 

58. Chandrapur Thermal 
Station Extn. 

59. Uran Gas Station Ext. 

60. Khaperkheda 
Station Ext. 

Thermal 

61. ParH Thermal Station Ext. 

62. Ujjani Pumped Storage 
H.E. Scheme 

63. Uran Gas Turbine Station 
Unit No.8 

64. Vaitaran H .E. Scheme 

65. Pench H.E. Scheme 
(M .P./Maharashtra) 

Andhra Pradesh 

66. Balimela H.E. Scheme 

67. Nagarjuna~agar 

Scheme Stage-ll 
H.E. 

68. Srisailam H.E. Scheme 
Stage-II 

69. Penna Ahobilam H.E. 
Scheme 

~ 

70. Nagarjunsagar L.B. Canal 
H.E. Scheme 

71. Nagarjunasagar R..B. 
Canal If.E. Scheme 

72. Pochampad H.E. Scheme 

73. Vijayawada 
Station Extn. 

VAISAKHA at 1910 ('4XA) Wrilld AnIWel"$ 

3 

80 

60 

10 

10 

16 

15 

420 

324 

420 

2JO 

12 

108 

1.5 

160 

60 

100 

330 

20 

60 

30 

27 

~lO 

1 2 

74. Kakatiya Canal H.E. 
Scheme 

7~. Ramaaundam (Central 
Super Thermal Sector) 
Station Extn. 

Karnataka 

76. Varahi Canal H.E. 
Scheme 

77. Supa Dam H.E. Scheme 

78. Ghataprabha H.E. 
Scheme 

79. Rakhur Therma) Station 

80. Mallapur H.E. Scheme 

81. Kailmalaigenekal 
Scheme 

82. Sirwar H.E. Scheme 

H.E. 

13. Madur Branch H.E. 
Scheme and other Mini/ 
Micro 

Kera/a 

84. Idamalayar H.E. Scheme 

8~. Kakkad H.E. Scheme 

86. ,Idukki H.E. Scheme 
Staac-U 

87. Kal1ada H.E. Scheme 

Tamil Nadu 

88. ServaJar H.E. Scheme 

89. Kadamparai H.E. 
Scheme 

90. Kundah H .E. Scheme 
Stagc-V 

91. Lower 
Scheme 

~. Vai .. i 
SCMme 

Mettur H.E 

Miero H.E. 

93. Pykara Micro H.E. 
~cbeme 

1. 
3 

1.~ 

1000 

239 

100 

32 

210 

9 

0.7S 

1 

1.5 

75 

15 

390 

15 

20 

400 

20 

110 
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1 2 

94. Lower Bhavani H.E. 
Scheme 

9'. ,Mettur Thermal Station 

96. Mettur Thermal Station 
ExtD. 

97. Tuticorin Thermal Station 
Extn. 

98. Noyeli 2nd Mine 
cut Thermal 
Station 

Central 
99. Neyveli 2nd Sector 

Mine cut Ther-
mal Station Extn. 

100. Kalpakkam 
Atomic Power 
Project Unit 

Bihar 

101. Patratu Thermal Sta tion 
Unit-tO 

102. North Koel H.E. Scheme 

103. Sone Western Link Canal 
H.E. Scheme 

104. Eastern Gandak Canal 
H.E. Scheme 

lOS. Muzaffarpur Thermal Stat-
ion Unit-2 

106. Tenughat Thermal Station 

107. Sone Eastern Link Canal 
H.E. Scheme 

108. Panchet Hill H.E. Project 
(DVC) 

109. Bokaro 'D' Thermal Stat-
ion (DVC) 

110. Bokarn 4B' Thermal 
Station Ext. (DVC) 

Ill. Oa!'; Turbines (DrV.C.) 

Orissa 

112. Upper Kolab H.E. S~hemc 
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3 

8 

420 

210 

210 

210 

210 

1 2 

113. Hirakud H.E. Scheme 
Stage-1II 

114. Rengali H.E. Scheme 

115. Potteru H.E. Scheme 

116. Rengali H.E. Scheme 
Extn. 

Sikkim 

117. Rongnichu H.E. Scheme 
Stage-II 

118. Rimbi H.E. Scheme 

West Bengal 

192 

3 

37.S. 

100 
(; 

100 

2.5 

1 

119. Ramman H.E. Scheme SO 

235 

110 

24 

6.6 

15 

110 

210 

3.3 

40 

210 

420 

90 

240 

120. Kolaghat Thermal St ation 

121. Kolaghat Thermal Station 
Extn. 

122. D.P~. Therma) Station 
Extn. 

123. Teesta Canal H.E. Station 

124. Richington H.E. Station 
Augmentation 

125. Fazi H.E. Scheme 
Augmentation 

126. Farakka Super Thermal 
Station ,', Staae-I 
(Central Sector) 

A alld N Islands 

127. Diesel Schemes 

Assam 

128. Lower Borpani H.E. 
Scheme 

129. Lakwa Gas Station Extn. 

130. Chandrapur 
Station Extn. 

131. Bongailaon 
Station 

Thermal 

Thermal 

132. Lakwa Thermal Station 
Ph. 11 

420 

210 

110 

22.S 

1 

1.2 

630 

12 

100 

IS 

30 

,60 

60 
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1 2 

133. Dbamiri H.E. kbcmc 

Manipur 
J 34. Lokchao H.E. Scheme 
'135. Xaithalmanbi H.B. 

Scheme 

136. Laimakhong H.E. Scheme 

137.. Nangsungkhana H.E. 
Scheme 

138. Genel Micro H.E. Scheme 

139. Booning H.E. Scheme 

140. Diesel Sets 

Naga/and 

141. Dikhu H.E. Scheme 

Tripura 

142.. Maharani R.E.. Scheme 
143. Baramura Gas Thermal 

StatiOll 

J44.. New Gas Turbine 

Arunachal Pradesh 

145. Talo H.E. Scheme · 

3 

20 

0.4 

0.6 
1 

1.5 

0.4 

1 

2 

1 

1 

10 
10 

4.S 
146. Sessa H.E. Scheme 1.S 
14'. Small Hydels 3.60 

Meghalaya 

148. Kopili H.E. Scheme 
(Central Sector) 100 

J..lizoranl 

149. Small H)del 0.9 
150. LmaU Diesels S 

Total (Utilities) 22245.25 

In addition, the following gas/liquid 
fuel based power generation schemes have 
also "'Alen included to give benefits durina 
the 7th Plan. 

(iujaral 

Kawas Combined Cycle 
ps based project 
(Central Sector) 300 

Uttar Pralle,h 

Auraiya Combined Cycle 
ps based project 
(Central Sector) 

RajQslluln 

Anta Combined Cycle ps 
based project (Central 
Sector) 

Deihl 

DESU Gas Turbines near 
I.P. Station 

Industrial Growth In ICarn.uka 

400 

300 

180 

8S25. SHRI SRIKANTHA DATIA 
NARASIMHARAIA WADIYAR: Win 
the Mjnister of INDUSTRY be pJeased to 
state : 

(a) whether the industrial growth ia 
Kamataka is very unsatisfactory; 

(b) jf so, the various factors responsible 
for the slow industria I growth in that 
State; 

(c) the steps taken to increase industrial 
growth in the State; and 

(d) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTR.Y OF 
INDUSTRY (SHRI M. ARUNA· 
CilALAM): (a) to (d). CSO does Dot 
compile state-wise monthly index of in~us­
trial production. The Ministry of Inclustry 
also does not maintain statewise information 
on industrial productioD. AccordiD8 to the 
overall Index of Industrial production 
compiled by CSO, the rate of arowth of 
industrial production durjq April-Decem .. 
ber, 1987 was 9. 7 per~ cent as compared to 
7.1 per cent dur ins the same period of last 
year. 

Government have provided a number of 
fiscal and financi,l incentives to .timuJat.e 
industrial producti~, 

Pioductlea or ""!=ro".'N Trails ....... 
S,st .. 

~S26p Sfi~~ S~K.ANTHA DATTA 
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NARASIMHARAJA WADIYAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(~) whether Government are taking 
steps for indigenous production of \ micro-
wave uansmission system; 

(b) whether the Indian Telephone 
Industries (III) and Bharat Electronics 
Limited (BEL) have been jointly making 
efforts in that direction; 

(c) if so, the progress made in the 
matter; and j 

(d) the details thereof ? 

'THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) ; (a) and (b). 
Yes, Sir. 

(c) and (d). The two companies llave 
signed an agreement . for technical collabo-
ration with MIs NEe, Japan for the 
manufacture of Digital Microwave systems 
in the 6 GHz and 13 GHz frequency 
bands. 

The foreign collaboration has already 
been approved by the Governments of India 
and Japan. 

Both the companies propose to establish 
annual manufacturing capacity of 400 
uansreoeivers in two bands combined. 

The production is likely to commence 
during t 989. ~ 

Import of Hiab T eehDology Drugs 

8527. SHRl SA TYENDRA NARAYAN 
SINOH: Will the Minister of INDUSTRY 
be pleased to sta te : 

(a) whether several multi .. national durg 
manufacturers are importing high technology 
drugs at prices higher than their cost of 
manufacture in India by Indian companies; 

(b) if so. the details thereof; and 
. (c) the reasons for allowing import of 

these durgs at pric~ higher than demostic 
cost of production ? 

THE MINISTER OF INDUSTRY 
(SHJlI J. VENGAtA RAO) : (a) No such 
instances have come to the notice of the 
Government. 

(b) and (c).. p,?es not afise. 

Increase In Investment Limit for 
Industrial Licensing 

8528. DR. KRUPASINDHU BHOI 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government propose to 
raise the investment limit for industrial 
licensing; 

(b) if so, to what extent' and whether 
the proposal of his Ministry to this effect 
bas been cleared by Government; 

(c) the circumstances which led to raise 
the investment limit; and 

(d) the expected time of tak.ing decision 
in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOP~ENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) to (d). The exemption limit for purposes 
of industrial licensing was raised to Rs. 5 
Crores on 23.4.83. An exercise to raise this 
limit as a part of the liberalisation of the 
licensing system has been undertaken and 
the details are still being worked out. It 
wil1 therefore, be difficult to indicate at 
this stage any precise time franle by which 
a final decision will be taken in the 
matter. 

Integrated Energy Development 
Scheme 

8529. DR. KRUPASINDHU BHOI 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government are aware of 
the rising demand of energy in the country; 

(b) whether any integrated Energy 
Development Scheme has been prepared to 
meet the rising demand; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Yes, Sir. 

(b) and (c). An Integrated Rural 
Energy Planning Pragramme is beins imple-
mented. The planning Commission has under-
taken an exercise to formulated an integrated 
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energy economy model with the help of which 
an optimal mix of energy development op-
tions is e"~ted to be worked out in .order 
to meet the demand. 

DA VP Advertisements to Newspapers 

8530. SHRI SYED SHA1iABUDDIN : 
Will the Minister of INFOR.MATION AND 
BROADCASTING be pleased to state : 

(a) the current ratc of advertisements 
offered by the directorate of Advertisina 
and Visual Publicity to be newspapers; 

(b) whether the rate varies by 
lanauasc; 

(c) whether the frequency or advertise .. 
ments in a particular newspaper is related 
to its certified circulation; and 

(d) the bteak-up of the quantum of 
advertisements by value among, various 
scheduled languages during the year ending 
31 December, 1987 ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF INFORMATION AND BROADCAST-
~NG (SHRI H.K L. BHAGAT): (a) The 
advertisement ra tes otrerd to various new-
papers /periodicaIs by the DA VP are based 
on lheir circulation as per the provisi ons of 
Rate structure which apply untformally to 
various categories of newspapers/peno-
dicals. 

(b) No, Sir,. 

(c) The advertisements are released to 
newspapers/periodicals keeping in view their 
publicity requirements and availability of 
funds. The circulation of the newspapers 
and their target readership are also taken 
into account. 

(d) The information is given in the 
statement below. 

Statement 

Amount given to the Various Scheduled 
Languages New!papers/ Per"odicals 
during the Year 1987-88 (April-

Dec~mbe,. 1987) 

Language Amount (Rs.) 

1 2 

1. Urdu 29,70,768.00 

1 .2 

2. Punjabi 12,64,136.00 
3. Mar&thi 35.75,688.00 

4. Gujarati 27,38,384.00 

S. Sindhi 1,68,629.00 

6. Assamese 5.61,074.00 

7. Benaali 31,40,930.00 

8. Oriya 10,07,300.00 

9. Tamil 22,53,168.00 

10. Te1ugu 7,66,012.00 

11. Malayalam 20,24,598.00 
12. Kannada 9,32,884.00 

Introduction of Mobile Radio Telephone 
System in Delhi 

8531. SHRI SYED SHAHABUDDIN : 
Will the MiDister of COMMUNICATIONS 
be pleased to state : 

I 

(a) whether following the experi-
mental introduction of mobile radio 
telephone system, Government are consi-
dering a project for the installation of a 
full fledged system in Delhi; 

(b) whether the equipment is beilll 
manufactured in the country or is to be 
imported; 

(c) the estimated cost of the 
project; 

(d) the estimated non-recurring cost of 
the project per line; 

(c) the estimated recurring cost of the 
project per line; and 

(0 the annual charge paybJe by the 
subscrjber '1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASI\NT SATHE): (a~ Yes, Sir. 
A scheme coverina N.e.R.. Reg{Oll is beiDi 
considered. I 

(b) At present the equipment is not 
being manufactured in the countrj.. Based 
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011 experieDcc pined at Bombay, the deci .. 
sion aboQt import/local manufacture will be 
taken. 

(c) No projected as yet has been 
aaDCtioDed for tbe proposed scheme. 

(d) and (e). Does not arise in view 
of (c) above. 

(f) 'the tariff being proposed for 
BGlDbay is as follows: 

0) lDitial deposit at Rs. 5000.00 
the time of 
reaistration 

(ij) Deposit at the time Rs. 4~OOO.OO 
of giving connection 

(iii) Monthly rental Rs. 1000.00 

(iv) Call charaes RI. 1.50 per 
minute for air 
conversation time 
(both for incom-
ing and out080-ma calls) over 
and above 
normal call 
charges. 

Instruments will be procured and owned 
by subscriber. However J the above tariff 
fiaures arc under review. . 

Settio8 up of Hydel Power Plants 
in States 

8532. SHItI RADHAKANTA DIGAL : 

Win the Minister of ENERGY be pl~ased to 
state : 

<a) the number of hyde) power pJanta 
set up in different States during the lalt 
three years; 

<b) the number of those hydel power 
plants which have started production 10 
far; 

(c) the capacity of each hydel power 
plant; and 

(d) the . details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN 'THE 
MINISTItY OF ENERGY (SHRI-
MATI SUSHlLA ROHTAGI) : <a) to <d). 
State-wise information about hydro sene-
rat ina units rotated/commissioned alonlWith 
their capacity during 1985-86, 1986-87 and 
1987-81 is given in the statement below. 
Out of the 104 hydro aenerating units 
auregatina to 2785.31 MW rotated/commis-
sioned in various StatcJ in the ~ountry t 
92 units with installed capacity of 2411.56 
MW have been commissioned while 12 units 
with agregated capacity of 374.25 MW 
have been rotated. Out of the 92 units 
commissioned. 44 units with installed capa-
city of 2380.95 MW are major/medium 
while 48 units with total installed capacity 
of 30.61 MW are Micro/Mini/Small hydro 
stations. The number of major and medi urn 
hydel power stations which have started 
production so far is 43. Details regarding 
Micro/Mini/Small hydro stations are Dot 
available. 

Statemellt 

H)Jdro Generating Units Rotaled/Commi.fsioned during Last Three Years 
(Io.e. 1985-86, 1986·87 and 1987-88) 

Name of the HE 
Stati01lS 

1 

A. HE Itation/units Commissioned 
(0 Major and Medium 
Northerll Region 

NHPC 
Salal 

No. of units X 
Installed Capacity 

(MW) 

2 

3X.l1S 

Total installed 
capacity 
(MW) 

3 

34S 
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1 2 3 

Har,.,. 

WesterD YamUDa C&aaI 
<a> PH'A' 2X8 16 

(b) PH'B' 2)(' 16 

HlI'ItM:ha1 P,_d 

Andhra 3 X 5.6S 16.95 

PlI1I}ab 

AaaDdpUr Sahib 4X33.S 114 

1f.aJallhaJI 

Mabi Bajaj SIllS PH I 2X1S SO 

Sub Total (NR) 16 Units 577.95 

Wt'$ten. Rqiolf 

ltlahara"htra 

Bandardbara J X JO 10 

Pencb (Common to 
M.P.. and Mabarasbtta) J X80 80 

1 X80 30 

TiUari lXQ) 60 

Bhita Tail Race 2X40 10 

Sub-Total (WR.) 6 Units 310 

Sou,hem Rqio" 

Andhra PrPlksh 

Nqarjuoasqal' PSS 1 X 100 100 

Srisailam Sti. n 1 XI10 110 
2XIIO 220 

Pocbampad 2X9 18 

Xarlllllak_ 

1talinadi sta. I (S.pa) 2XSO 100 

L"IIM 
ldamala)'tt 2X37.' '5 
Idukki S1l. n 2X130 260 

lX130 130 
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1 2 3 

Tamil Nadu 

Servalar lX20 
,\ 

20 
Kadamparai PSS 2XlOO 200 

Lower Mettur 2X J5 30 

Sub-Total (SR) 18 Units 1263 -
Eastern Region 

Orissa 

RenaaIi 2XSO 100 

Upper Kolab 1 XIO 80 

Sub-Total (ER) 3 Units 180 

North-Eastern RegIon 

NEEPCO 

Kopili 1 XSO ~O 

Sub-Total NER 1 Unit SO 

Total AU India (i) 44 Unit, 2380.95 MW 

(ii) Micro/Mini/Small 

Northern Region 

Himachal Pradesh 

Rongtong 2 XO:~ 1 

2XO.5 1 

Jammu and Kashmir 

Stakna lX2 2 

lX2 2 

Lankorchi 1 X 0.025 0.025 

Punjab 

Nidanlpur 2XOA 1.0 

Daudhar 3XO.S 1.5 

Rajasthan 

Anoopprh 6X 1.' ,9.0 
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1 2 3 

Uttar Pradesh 

Surinsed 1 XO.4 0.4 

1 XO.4 0.4 
Chemoli Extn. 1 X 0.2 0.2 

Kedamath 4XO.OOS 0.020 

Tapovan 2XO.4 0.8 

Sub-Total (NR) 27 Units 19.345 

Wester" Region 

Gujrat 

Ukai L.B.C 2 X2.S 

Malraraslttra 

Vaitarna Dam Toe 1 X 1.5 l.~ 

Yeokeswar 1 X 0.075 0.075 

Sub-Total (WR) 4 Units 6.S75 

Southern Region 

Andhra Pradesh 

Kakatiya Canal at 
10th mile 2 X 0.22 0.44 
Kakatia Canat at 
18 Mile 3 X 0.22 0.66 

Kakatiya Canal at 
19 mile 3 X 0.23 0.69 

Sub-Total (SR) 8 Units 1.79 

lVorth-1:astern }tcgion 

Mllnipur 

NauDS Suni Ktians . 3xO.S ' 1'1."-

ArulUlchaJ Pradesh 

tissue 4XO~l 0, .. 
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2 

Trlp.,o 

Maharani 2XO.' 1.0 

( 

Sub-Total (Nl!R) , Units 2.9 

Total All India (ii) 48 UDits 30.61 

Total (A) = (i). + (jj) 92 Uaita 2411.5' 

B. U"lts roll.d durilll }987-88 bllt IfOI co"",,18sloud 

(I) MaJor/Meliium 
Madhya l'rad~sh 

Barai I X45 .. , 
Maharashlra 
P.wana I XIO 10 

AlUlhrQ P,ad4JII 
Pochampad IX' 9 

Tamil Nadu 
Kadamparia PSS 1 X 100 100 
Lower Mettur "XJ~ 60 
Kundah P H V 1 )(20 20 
Ori,Jla 

Upper Kolab J X80 

NeeJlCl) 

KopiJi 1 XSO 

Sub-Total (i) to Unite 374 

(U) Micro/MiIIilSmall 

NDrth-ElUte '" kgloft 

NagQla1td 

Dikhu 1 Xft.2' 0.2' 

Sub· Total (ii) 1 U,it 0.2.5 

Total (B) m: (i) +(ii) 11 t1aks "4.15 

Total (A) + (B) 104 UAiIi 21'5.11 
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Meritorious Productivity Re".rd 
Scheme 

8533. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleased to 
atate : 

(a) whether the Meritorious Productivity 
Reward Scheme in thermal power generation 
is still being continued; 

(b) jf so, the nlain objective of this 
scbeme; 

(c) the results achieved under the scheme 
during the last three years; and 

(d) the detai1~ thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, Sir. 

(b) The main ohjective of this scheme is 
to maximise thermal generation by fostering 
competitive spirit amongst th~ thermal power 
stations and motivating employees through 
~uitable cash incentive. 

(c) and (d). It is not possible to quantity 
lpecifically the increase in thermal generation 
as a result of this scheme since improvement 
in thermal generation depends on a number 
of factors. However, the thermal generation 
increased from 114119 ~IU in 1985-86 to 
149350 MU in 1987-88. 

Power Projects under Execution in 
Collaboration" ith Soviet Union 

8534. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleased to 
&tate : 

(a) the number of power projects under 
execution in the country in collaboration 
with Soviet Union; 

(b) the location of those projects and 
their capacity; 

(c) whether some thermal power stations 
are proposed to be fully funded by USSR; 
and 

(d) if SOJ the details thereof "1 

THE MINISTER OF STATE IN THE 
bEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 

SUSHILA ROHTAGI): <a> and (b). The 
following power generation projects are 
presently under implclllCDtatioQ wiq:, Soviet 
assistance : ~ 

(i) Vindhyacha) Super Thermal Power 
Project, Stage I, (6 X 210 MW) iu 
Madhya Pradesh. 

(ii) KahaJgaon Super Thermal Power 
Project (4 X 210 MW) in 
Bihar. 

(iii) Tebri Hydro Power Complex (2400 
MW) in Uttar Pradesh. 

(c) No. Sir. 

(d) Does not arise. 

Programme for Development or SoJar 
8IJd WJad Energy in KeraJ. 

853S. SHRI V. S. VIJAY A-
RAGHAVAN Will the Minister or 
ENERGY be pleased to state : 

(a) the total allocation for solar and 
wind energy during 1988-89; 

(b) whether any prOlramme for develop .. 
ment of these sources of energy is goins to 
be undertaken on a large scaJe In Keral. 
during this year; and 

(c) if so, the details thereof '1 

THE MINISTER OF ENERGY AND 
~1INISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) The total 
.11ocation for soJar photovoltaic, solar 
thermal and wind energy during 1988 .. B9 in 
the Central sector are Rs. 9.5 croces, Rs. 7 
crores and Rs. 5.S crores respectively. 

(b) and (c). These programmes are ~ 
beiDl undertaken throughout the country 
including the State of Kerala. T~ pto-
grammes in various states includinl Keral.~ 
for this year are worked out in cODsultatioa 
with the respective State Government/Nodal 
aseneies. 

Central Investment in Power 
SHter In Kenl. 

8536. SHltI V.!. VIJAYAllAGHA· 
VAN: WiJl the Minjster of ENERGY be 
pleased to state : 
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(a) the total Central investment in the 
power sector in Kerala so far; 

(b) 'bow does it compare with otber 
States; 

(c) whether there is a programme to 
invest more in the Central sector in Kerala; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). 
Central investment in the power sector is 
not made in a particular State but for a 
Region as a whole as Central sector power 
projects are Regional scheme~. The preciSf" 
figures of Statewise Central investment are 
not maintained in the P1annina Com-
mission. 

(c) and (d). The Central Electricity 
Authority has cleared the Kayamkulam 
thermal power project of 2 X 210 MW in 
Kerala. An investment decision can be taken 
after environmental clearance and necessary 
inputs such as availability of water and 
financial resources have been tied~up. A 
suggestion has been received from the 
Government of Kerala that the project, may 
be implemented in the Central Sector. The 
State Government have be~n requested to 
send additional information in respect of 
their proposal, which is awaited. 

Loss in Energy Generation due to 
Defective Load Management 

8537. SHRI VIlA Y N. PATIL : Win 
the Minister of ENERGY he pleased to 
state : 

(a) whether Government have evolved 
any scientific method to check the loss in 
energy generation due to defective load 
management; and 

(b) if so, the steps proposed to be taken 
to remove these defects ? 

THE MINISTER OF STATE IN THE 
:DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 

SUSHILA ROHT AGI) : (a) and (b). In 
order to make the most optimal use of 
available energy generation, various load 
management measures arc taken. These 
include; staggering and srouping of consu-
mers, encouraging increased use of power 
during off-peak hours, transfer of power 
from surplus areas to deficit areas, etc. 
With a view to facilitate the transfer of 
power from surplus areas to deficit areas, 
the power systems in the various regions 
ha ve been inter-connected, to form Regional 
grids, with the ultimate objective of the 
development of a National Power 
Grid .. 

Licensed Capacity of Mis. Modipon 
Limited, Mis. Century Enka Limited 

and Mis. Petroftls Co-operathe 
Limited for Manufacture of 

Polyester Filament Yarn 

8538. SHRI SITARAM J. GAVALI: 
Will the Minister of ]~DUSTRY be pleased . 
to state: 

(a) the licensed capacity of Mis. 
Modipon Limited, Mis. Century Enka 
Limited and Mis. Petrofils Cooperative 

. Limited for the manufacture of Polyester 
Filan1ent Yarn during the years 1982-83, 
1983-84, 1984-85 and 1985-86; 

(h) whether the aforementioned licensed 
capacity was linked with the Deniers 
of Polyester Filament Yarn to be 
produced; 

(c) the actual production of Polyester 
Filament Yarn by the companies during the 
relevant years; 

(d) whether the actual production in 
any particular year exceeded the licensed 
capacity by more than 125 per cent; 
and • 

(e) \Yhether such excess production is 
in line With Government's growth-oriented 
liberalised industrial policy? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (e), 

_ The information rrlarding licensed capacity 
and production is given below ; 
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(In tonnes Approx) 

Year M Is. Modipon M/s. Century M/s. Petrofils 
Limit~ Enka Ltd. Co· operative Ltd. 

Licensed Production Licensed production Licensed production 
capacity capacity capacity 

19&2-83 

1983-84 

1984-85 

1985-86 

576 

1,723 

1,723 

1,723 

2,910 1,500 

3,690 1,500 

3,720 8,540 

3,270 6,540 

2,780 7,000 4,890 

4,950 7,000* 6,570 

5,800 9,000 8,150 

6,360 9,000 8,160 

*Capacity re-endorsed to 9,000 tonnes/annum in September 1984. 

It may b. seen from the statement that 
in some cases for certain years, product~on 
is more than J 25% of the licensed capaci1y 
mainly due to change in the denier, im-
provclllcnt jn process, etc. 

With a view to encourage productivity, 
Government has been announcing from time 
to time the policy resarding",Je·endorsement 
of capacity based on the highest produc~ion 
achieved by the unit. 

Subsidy to Punjab 

8539. SHRI KAMAL CHAUDHRY; 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the names of districts in Punjab 
included in the industrial zones; and 

(b) the amount of subsidy giVe-D to 
Punjab by Union Government and parti-
cularly to Hoshiarpur district 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). Perhaps the 
Hontble Member is referring to industrially 
backward districts in Punjab. The districts 
of HOlhiarpur, Sangrur, Bha tinda, Feroze-
pur and Ourdaspur in Punjab had been 
identified as industrially backward districts. 
With effect fronl 1.4.1985, Amtitsar district 
bad also been extended, as a special case, 
th~facilities available to Category 'C' back-
ward districts. Since the inception of the 
Central Investment Subsidy Scheme in 1971 
and upto 1987-88, an amount of Rs. 20.27 

cro.es has been reimbursed to the Govern-
ment of Punjab. Details of reimbursement 
of Central Subsidy on district-wise and 
industry-wise basis are not maintained. 

Employees of Coir Board 
8540. SHRIMATI N.P. JHANSI 

LAKSHMI : Will the Minister of INDUS-
TR Y be pleased to state : 

(a) whether the employees of the Coir 
Board stationed outside KeraJa and West 
Bengal are being denied medical reimburse-
ment benefit; 

(b) if so, the reasons for this discrimi-
nation in It comparison to their counterparts 
based in Kerala and West Bengal; and 

(c) what immediate action is proposed 
to be taken to settle the long pending 
medical claims of the Coir Board employees 
outside Kerala and West Bengal 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN~ 
DUSTRY (SHRI M. ARUNACIIALAM) ; 
(a) to (c). The Coir Board has extended 
the benefits of medical attendance to its 
employees stationed in and outside Kerala 
as provided under the Central Services 
(Medieal Attendance) Rules, ] 944. However 
in Places such as Delhi and Bombay certain 
difficulties have been notjced in the appli-
cation of the rules. The Coir Board has 
been instructed to resolve the problem. 

Industrial Units set up by NRls in Bihar 
854J; SHRI SYED SHAHABUDDIN : 

Will the Minister of INDUSTRY be pleased 
to state : 
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<a) the particulars or industrial units 
ut up in Bihar by or with tbe collaboration or non-resident Indians; and 

(b) tile num),gr of proposals for settina 
up lucb bl4astrill units in Bihar peDdina 
before the Special Approval Comtl1ittee 
(NRI) u on 31 March, 1988 ? 

THE MINISTER. OF STATE IN THE 
DBPARrMENT OF INDUSTRIAL I?EVE-
LOPMBNt IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
<a> Since the set tina' up of the Special 
Approval Committee (NRI) in November, 
1913, only one NRI proposa1 bas been 
approved in 1987, for seftiDi up a UDit in 
Bihar for the manufacture of fruit and 
veaetable juices and products. This industry 
"lbI deliceb5et4, a SIA Rc,istration has been 
liven to tbe applicant. 

(b) No NRI r>roposal for &rant of indus-
trial licence to set up industriat units in 
Biw is pendilll decision with the Secre-
tariat rer Industrial Approvals, Department 
of Indtt&tritl rieveJoptnent. 

CotDp1etlOD of Kit_taaoD Super Thermal 
PoWer Plant In Billar 

8542. SHRI SYED SHAHABUDDIN : 
Will tbe Minister of ENERGY be pleased 
te state; 

<a) the prosress made towards the 
cOmpletion of the Super Thermal Power 
Plant at Kahalpon in Bihar; 

(b) whether the~ has been any delay as 
c&mI)ilred to the original sthedule; and 

(c) if so, the reasons for the delay and 
the c<>*. over-ruh as compared to the 
o riaina I estimates ? 

THE MINISTER OF STATE IN THE 
D~PARTMENT OF POWER IN THE 
MlNISTRY OF ENERGY <SHRIMATI 
SUSHILA ROHTAG1) : (a) to (c). Work 
on the Kahalaaon Super Thermal Power 
Project i. prOlfcssiDl on schedule. Out of a 
total 33'2 acres of land required for the 
project, about 1370 acres have ~n acquired, 
Nearly 60 per cent of tbe site levellina work 
haa been done and tbe temporary township 
i. at an advacod stap of completion. Major 
eqUipment packases have been awarCfed and 

pre-award activities for the balance packages • 
are also in band. 

Building up of Platforms for 
ONCe 

8543. SHRI HARlHAR SOREN : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether Government have awarded 
contract to a Singapore Company for build-
ina platforms for the Oil and Natural G •• 
Commission (ONGe); and 

(b) if so, the place and cost of the 
project and the details thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) No, Sir. 

(b) Does not arise. 

Electrification of Vills&cs in 
Karns taka 

8544. SHRI H.G. RAMULU: \Vill 
the Minister of ENERGY be pleasld to 
state : 

(a) the district-wise number of vil1age~ 

in Kamataka which have been electrified !:to 
far with the assistance of Union Govern-
ment; 

(b) whether all the villaaes for which 
electrification was demanded have bee. 
electrified; and 

(c) if not, the reasons therefor and the 
further action beinl tak.en in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Available 
information indicating the district-wise 
number of villages electrified in Karnataka 
as on 31.3.1987 under the rural electrifica-
tion schemes financed by the Rural Electri-
fication Corporation is given in the state-
ment below. 

(b) and (c). District-wise tarlets and 
priority of electrification of villages is decid· 
ed by the State authorities. Duril1l 
1987-88, a target of electrification of 100 
villages h\ Karnataka was fixed. Kamataka 
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Electricity 90ard has r~rttd that 74' 
villaaes have been electrified duriDl 1987 ... 88 
upto 31.3.1988. 

Stateatent 

Vi Iloges fleclrljkd al 0" 31.3.1987-
REC Sche"", 

State: Kamatka 

81. No. District 

1. Bangalore 

2. Be]aau~ 

3. Bellary 

4. Bidar 

5. Bijapur 

6. Chickmanglur 

7. Chitradurga 

8. Coorg (Kodagu) 

9. Dakshina Kannada 

10. Dharwar 

11. Gulbarga 

12. Hassan 

13. Kolar 

14. Mandya 

15. Mysore 

16· Raichoor 

17. Shimoga 

18. Tumkur 

19. U ttara x.a1lft1lda 

Villages 
electrified 

41~ 

S89 

110 

234 

151 

117 

243 

127 

101 

432 

581 

790 

467 

294. 

350 

570 

527 

442 

646 

Opening of POlt Oolllces in 
Kerals 

aS4S. SHRI T. BASHEBR: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the programme for opeaina 
of Dew post offices durilll 1988-19 and 
uPlradina existing post offices in KCfala 
has been fiDaJised; and 

(b) if $0, the number or post ofIicoa to 
be opened in Kerala with JocatiODS there-
of? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) No: Sir, 
not yet. 

(b) Does not arise at this stage. 

Licences {or setting up of Industries 
In Kerala 

8546. SHRI T. BASHEER.: Will 
the Minister af INDUSTRY be pleased to 
state : 

(a) whether Government have issued 
any new licences for establishment of DCW 
industnes in Kerala durins the year 1987-
88; and 

(b) if so, the details thereof statina the 
number of licences iss used to public and 
private sectors separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
l>EVELOPMENT IN THE M1NISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Seven industrial I~ 
were granted during the financial year 
1987-88 for setting up industries in Kerala 
State. Of these, two were for settilll up 
of 'new undertakings'. 

(b) Out of the above mentioned seven 
industrial licences, four were granted to 
State public sector undertakings and three 
to private sector undertakings/parties. 

Setting up of Gas Based Thermal 
Plant at Brabmapuram in Keral. 

8547. SHRl T. BASHEER: Will ~ 
the Minister of ENERGY be pleased to 
state : 

(a) whether there is any l1J'Oposa} tG 
set up a gas based thermal plant at 
Brahmapuram in KeraJa; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 11iE 
DEPARTMENT OF POWER IN THI! 
MINISTRY OF E.NERGY (SHlUNAn 
SUSHILA ROHTAGI): (8) and (b). A 
fcasi bility report in reprd to setem, up • 
90 MW combined cycle power plant, bated 
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on LSHS/Fuel Oil/natural gas, at Brabma-
puram, Cochin bas been received from the 
K.erala authorities in April, 1988. The 
proposed project is estimated to cost 
Rs. 107 crores. 

Glass and Ceramic Industrial 
Complex in Orissa 

8548. SHRI CHINTAMANI lENA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government of Orissa has 
requested Union Goverrunent to make 
available financia I assistance for the 
common service and fadl ity centre for 
successful implementation of a Glass and 
Ceramic Industrial Complex at Jharsuguda 
in Sambalpur District; 

(b) whether it is a fact that the identi-
fication of products and preparation of 
project profiles for Glass and Ceramic 
Complex has been completed in consul-
tation with the Central Glass and Ceramic 
Research Institute; and 

(c) if so, the steps taken/proposed to 
be taken in the nlattcl ? 

THE MINISTER OF STAT!! IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) 'to (c). Government of 
Orissa has submitted a proposal for 
external funding of a common service and 
facility centre of the proposed Glass and 
Ceramic Industrial Complex at Jharsuguda 
in Sanibalpur District. No final view 
has been taken by G ovemment in th is 
regard. 

Seminar on Quality Control in 
Civil Aviation 

8549. SHRI H.A. DORA: Will the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether a seminar on quality con-
trol in civil aviation was recently held in 
Kathmandu; 

(b) whether the Indian representative 
offered cooperation with other countries 
in upgrading safety measures and quality 
services in the field of petrolem products; 
and 

(c) if so, tbe details thereof? 

THE DEPUTY MINIS1ER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAe GAS (SHRI RAFJQUE ALAM); 
(a) Indian Oil Corporation in Associa .. 
tion with Nepal on Corporation organised 
a Seminar on 'Quality Control in Aviation 
Fuels' at Kathmandu during 10th and 11th 
March, 1988. 

(b) Apart from having technical interac-
tion with various agencies in different count-
ries involved in production, Marketing and 
Consumption of Aviation Fuels with parti-
cular reference to Quality of Products, tbe 
participating countries were offered te chnical 
cooperation in upgradmg their aviation 
facilities and qualJty of Aviation Fuels, 
etc. 

(c) Indian Oil Corporation offered the 
services in the following areas: 

1. Training of Personnel in Aviation as 
well as Non-Aviation Fuel hand-

~, lin&. 

2. Human Resources Development 
through developmental Trainina 
Courses and Seminars. 

3. Periodical visits of our experts to 
their facilities to share and up-date 
knowledge and information. 

4. Co-operation in Energy Conserva-
tiol1. 

5. Setting up or fuel testing facilities. 

6. Any other assistance connected with 
. R.O.L. Handling. 

Liquidation of Companies 

85S0. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the number of companies which are 
under liquidation as on 31st December~ 
1987. State-wise; and 

(b) the reasons for liquidation of these 
companies 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
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INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) A statement in thi! 
regard is given below. 

(b) The time and effort involved in 
compiling the reasons for Jiquidation of 
each company will not be commensurate 
with t he purpose sought to be achieved. 
Under Section 433 of the Companies Act, 
1956, a company may be wound up by the 
court on one or more of the arounds 
stated therein. 

Statement 

Break-up figure!' of cOlnpanies under 
Irqurdal ion, Stale-wise as on 

31.12.87 

S.No. Name of State 

1 2 

1. Gujarat 

2. Maharashtra 

3. Karnataka 

4. West Benaal 

5. Orissa 

6. Delhi 

7. Mad hya Pradesh 

8. Andhra Pradesh 

9. Rajasthan 

10, Punjab 

11. U Uar Pradesh 

12. Tamil Nadu 

13. Blhar 

No. of 
companies 

(in 
liquidation) 

3 

195 

673 

258 

971 

3S 

365 

37 

78 

81 

82 

136 

S31 

36 

1 2 

14. Goa 

15. Pondicherry 

16. Assam 

3 

2 

13 

14 

17. Jammu and Kashmir 12 

18· Kerala 231 

Total 3750 

Court Cases against Companies 

8551. DR. DATTA SA.MANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the total number of prosecutions 
launched under the Companies Act in 
various courts in the country before 31 st 
December, 1987; 

(b) the number 'of companies prosecuted 
in 1984-85, 1985-86 and 1986-87; and 

(c) the nature of offences for which 
these companies were booked ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) 34,559 prosecution 
cases were pending in vaflous courts against 
the companies and their directors as on 
31.12.87. 

(b) Number of companies prosecuted 
under the provisions of the Companies Act 
are as under : 

1984-85 

6,SOO 

(e) A list 
below: 

1985·86 

6,039 

1986-87 

5,727 

is liven in the statemel1t 
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Statement 

Nature 01 offences /0' which proseclltions were field durl1ll 1984-!j, 
1985-86 and 1986-87 

S.No. Section of the companies 
Act, 19S6 

1 2 

1. 22 (2) 

2. 58 A 

3. R.ule 10/11 

4. 60 

S. 70 (4) 

tI. 41/150 

Y. 146 

I. 147 (2) 

9. 159/162 

10. 16~ 

11. 166/168 

12. 198 

13. 2OS·A 

14. '1.07 

15. lO9/209A 

1&. 210 (5) 

17. 211 

18. 218 

19. 233 (b) (11) 

Nature of defaults 

3 

Non-compliance by ~he company and its officers of 
directions to chanse the name of the Company. 

Acceptance/invitation of deposits not in terms of rules 
made etc. 

Non-filing of Annual Returns of deposits etc. 

Violation of requirements relating to registration of 
prospectus before publication. 

i 

Prohibition of allotment in certain cases unJes, state-
ment in I ieu of prospectus delivered to Registrar. 

Defaults in maintenance of Register of members. 

Non-maintenance of the reaistered office of the 
company. 

Non-publication of name by company. 

Non-filing of Annual Returns with Registrars. 

Non- boldina of statutory meenting after commence-
ment of business of company . .. 
Non-holding of Annual General Meetina. 

Payment of minimum renumeration to Manalerial 
Personne]. 

Unpaid dividends not transferred to special dividend 
account and general revenue Account. 

Penalty for failure to distribute dividend within forty 
two days. 

Books of Account not kept properly. 

Non-Iayina of annual accounts in Annual General 
Meetillls. 

Forms aDd cofttents of Salanee sheets and Profits and 
Loss Accounts Dot showiftl true end fair view/not 
being in preseribed form. 

Penalty for iml'fOf*' issue, circuJatioa or publication 
of balanco sheet, or profit and loss Account. 

Failure to audit cost accounts in certain case •• 
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1 2 

20. 220 (3) 

21. 295 (4) 

22. 303 (3) 

23. 234 (l)(4) 

24. 374 

25. 383 A 

26. SSt 

27. 473 

28. 614 (A) 

29. 628 

30. 252 
31. 445 (1) 

32. 17 

33. 43A 

34. Rule 11 of the Companies 
(Acceptance ot deposits) 
Rules, 1975. 

3S. 68 

36. 77 (4) 

37. 95 A 

38. 212 

39. 217 

40. 2~2 

41. 294 

42. 370· 
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3 

Non-filiDi of Balance sheet with the Ilcailtrara of 
Companies. 

Loms to Directors etc. without approval of the 
Central Government. 

Non-filing of return of cbanse in Director. 

Non-furnishing of information/explanation called for 
by ROC. 

Penalty for contravention of Section 372 or 373. 

Failure or the company to have whole time Secretary. ,. 
Non-filing of statements containin, information rcaard-
ins pcndina Liquidation. 

Order on contributory to be conclusive evidence. 

Power of courts try ina offences under the Act to 
direct the fiJina of documents with Reaistrar. 

Penalty for false statements. 

Minimum number of directors not maintained. 

Default in filing winding up orders with the Reaistrar. 

Non-compliance of the requirements of Section 17. 

Non-compl iance of Section 43A of the Compaaies Act, 
1956. 

Non-filina of Annual Returns of deposits. 

Fraudulently inducina persons to invest money. 

Violation ot restriction on purchase or loan (or pur-
chase by the company of its owo or holdilll companies 
shares. 

~ 

Default in notifyioJ the consolidation of share capitel 
and conversion of shares into stock within 30 days. 

NOD-attachment of documents required by s ub .. section 
1 with Balance sheets. 

Board Report not in compliance of iub .. sectiOD (I) 
to (3). 

Minimum number of dirc;tofs not m.ilJtainccl. 

Violation of ru1es '.rdift, e.ppoifttaeat ef setc· ICDina 
-.ents. · · .. ~ 

Loans etc. to coma;-niOi y~r tbe IItJJe ~~~el\t 
without Central~'(JoV,",meI\t Ipproy'd, 

! •• 
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1 2 3 

43. 371 Penalty for contravention of Section 369, 370 and 
370 A. 

44. 372 Non"compliance of provisions of the Act relating to 
pu~ase of shares. 

4'. 445 (1) Default in filing of winding up orders with the 
Registrar. 

46. S98 Penalties for non-compliance of provisions of the Act 
applicable to forejgn companies. 

47. 629 A Penalty where no specific penalty provided in the Act 
or under Indian Companies Act. J913. 

48. 297 Board's sanction not taken for certain contracts in 
which particular director is interested 

49. 299 (4) 

'0. 300 (4) 

Non-disclosure of interest by Director. 

Participating and voting by interested Directors in 
Boards proceedings. 

51. 631 Improper use of the word Limited or Private Limited. 

Under Jadian Companies Act, 1913 : 

52. 244 Non-filing of Statement of Accounts. 

Electronic Telephone Exchanges 
in Karnataka 

8552. SHRI H.G. RAMULU: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is any proposal under 
Government·s consideration fo open some 
more el~tronic telephone exchanges in 
Karna.taha; 

(b) if so, whether the Raichur district 
of Karnataka has been selected for this 
purpose; and 

(c) when the electronic telephone 
exchange would start functioning there? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir, 

(b) At present there is no proposaJ to 
set up an electronic. exchange at Raicbur 
District of Ka rnata}ta. 

(c) Does Dot arise in vjew of (b) 
above. 

Thermal and IJydel Power Plants 
Pending Execution in Karnataka 

'8553. SHRI H.G. RAMULU: Will 
the Minister of ENERGY be pleased to 
state : 

(a) the variou s stages at which the 
proposed thermal and hydel power plants 
arc pending execution jn Karnataka; and 

(b) the steps being taken to expedite 
the execution of the pending power projects 
in Karnataka ? 

THE ]\lINISTER or STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI): (a) The status of 
·the proposed thermal and hydeJ power 
. plants of Kamataka pendinK for execution 
(under examination) is given below : 
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S.No. Name of the 
scheme 

1. Madur- Branch 
canal 

2. Brindavan HEP 

3. Shivasamudram HEP 
seasonal scheme 

4. MangaJore TPS 

Capacity 
(MW) 

I.S 

2X6 

2 X 135 

2X2H) 

(b) The clearance of projects for execu-
tion depends upon the comprehensiveness 
of the project reports, expeditious response 
of the project authorities to tbe various 
comment/observations of the Central Electri-
c ity Authority /CentraJ Water Commission 
and the relative priority accorded to the 
projects by the State Government in terms 
of allocation of funds. AU efforts are 
being made to expedite the clearance of 
projects for execution. 

12.00 brs. 

(English I 

MR. SPEAKER: I have not allowed 
anybody. 

SHRI SAlFUDDIN CHOWDHARY 
(Katwa) : Why can't you anow us 'l 

MR. SPEAKER : Because I am bound 
by your rules. And the rule 'Says that the 
Election Commission is an autonomous 
body. 

(In tt,'rup !iOIlS ) 

MR. SPEAKER: No question. The 
Election Commission bas to, come and 
complain. I cannot do it. 

(InterruptionJ) 

MR. SPEAKER: You chanae the 
statute aad, then come to me. I cannot 
alter the statute. I have sot DO powen to 
do it and I am not aoina to do it. 

(Int.rrllpt ions) 

Status 

Jnter-State aspects are to be resolved for 
according approval. 

Comments on planning and cost aspects 
sent to the project authorities. Replies are 
awaited. 

Under techno-economic appra~sal in the 
Central Electricity Authority. Involves 
inter .. State aspeces which are to be 
resolved. 

Prvision under section 29 of the EJectr1city 
(supply) Act, 1948 to be compJied with. 

MR. SPEAKER: These people also 
complain. You also complain. For me it is 
all right. 

(lllt_rruplions) 

MR. SPEAKER: Mr. Saifuddin Chow. 
dhary, you always shbut at the top of your 
voice. 

. (lnterruptions) 

MR. SPEAKER: No q ... uon. Not 
allowed. Nothin& doina. I have not 
allowed anybody. 

(Interrupt iOlls) 

MR. SPEAKER: That is why the 
Election Commission is there. 

(Interrtrptions) 

MR. SPEAKER: Mr. Tewary. 

(Interrupt ions) 

MR. SPEAKER: I bayC allowed Mr. 
Tewary and not anybody else, 

(Interruptions) 

PROF. K.K. TBW AR Y (Buxar) : Please 
listen. The Speaker has allowed mc. It 
is a different thins. r 

We have come across reports in the 
newspapers that the Communist Party of 
India bas demanded a separate status for 

. Pllnjab. That ~nts to sivina autOllo .. 
mous status to Punjab. I would J like to 
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kIlow wbctbet the CPI is rcitcratina its old 
thesis that Judi. is a country of many 
nationalities.. (Interrupt to1U) 

MR. SPEAKER: You live it to me. 

(1",.,ruptlolU ) 

SHlU SHANT ARAM NAIK (Paoaji) : 
Tbe 59th amendment is • part 01 the 
Constitution of India. Elsewhere oath is 
beiDa takon by the elected rcprosontativcs 
outside to nullify the '9th ameDctmen&, to 
destroy the Coustitution. Elected represcJlta-
tives elsewhere are takina oath to destr.y 
tbe Constitution. We have passed the 59th 
Amendment bere aDd it is a part and parcel 
or the Constitution (1Itlerruptio1ls). 

[TrM,JIDtloll] 

SHRIMOHD.MAHFOOZALIKHAN 
(Btah) : The Governor or Bibar (/"terrup-
lioIl3). 

MR. SPEAKER: The Government of 
Bihar will look into it. 

(lnierrUl'lions) 

[EIrIlishJ 

MR. SPEAKER : If I am the custodian 
of tbe House then I am also the custodian 
due to the rules. I cannot tranqress any 
rules. 

(InterrupliotU) 

MR. SPEAKER: You here me, I am 
lpeakilll. 

(Intel ruplion3) 

[TralUlatioll] 

MR. SPEAK.ER: Why do you Dot 
listeJ' to me 1 

lE",lish) 

Let me finish. These people complained 
when MaryaD. elections were there. Now 
you are complainiq. It is tbe same 
questioD. Not allowed. 

(IMterr.uptlons)·· 

·-Not recorded, 

12.06 brl. 

PAPERS LAID ON THE TABLE 

Roport of CAG of ludla for 1986-87, 
Uoion GoYernment (Rantt.Y~), 
Appropriation Accounb Rail .. 
way. for 1986-87. Pa-:t-l-
Review, Part-II-Detalled 
Appropriation Accountl and 
Block Accounts etc., of R.n-

".)'1 for 1916-87 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIllS (SHRIMA TI SHEILA 
DIKSHIT): On bebalf of Shri Eduard. 
Faleiro, I bel to Jay on the Table : 

(1) A copy of the Report (Hindi and 
Enllisa versions) of the Comptroller 
aDd Auditor General of India for 
the year 1986-87-Union Govern-
ment (Railways) under article 
IS1(1) of the Constitution. 

[Placed in Library. See No. LT-
5999/88] 

(2) A copy of the Appropriation 
Accounts. Railways for the year 
1986-87. Part-I-Review (Hindi 
and English versions). 

[Placed lo Library. See No. LT-
6000/88] 

(3) A copy of the Appropriation 
Accounts, Railways for tbe year 
1986-87, Part-II-Detailed Appro-
priation Accounts (Hindi and 
Enalish versions). 

[Placed In Library. See No. LT-
6001/11] 

(4) A copy of the Block Accounts 
(includina capital statements com-
prisill8 the Joan Accounts), Balance 
Sheets and Profit and Loss 
Accounts. Railways for the year 
1986-87 (Hindi and EJlIlish 
versions). 

[Placed In Library. See No. LT-
6002/88] 

., 
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Committee Reports 

Notification under Chartered 
Accounts Act 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN tHE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM): 
I beS to lay on the Tablc a copy of Notifi-
cation No. ICA(7)/J 60/87 (Hindi and 
English versions) publ ished in Gazette of 
India dated the 5th March, 1988 making 
certain amendments to tbe Chartcred 
Accountants Regulations, 1964 under section 
30B of the Chartered Accountants Act, 
1949. 

[Placed in Library. See No. LT-
6003/88] 

12.07 hrs. 

ESTIMATES COMMITTEE 

[English] 

Statements showing action taken by 
Go,ernment on recommendations 

SliRI HUSSAIN DALWAI (Ratnagiri): 
I beg to lay on the table statements (Hindi 
and English versions) showing action taken 
by Government on the recommendations 
contained in Chapter I and final replies in 
respect of Chapter V of : 

(i) Thirty-eighth Report of the Esti-
mates Committee (Eighth Lok 
Sabha) regarding action taken by 
Government on their Thirty-first 
Report (Eighth Lok Sabha) on the 
Ministry of Law and Justice 
(Department of lustice)-Pendency 
of cases in Supreme Court and 
Hiah Courts. 

(ii) Forty-ninth Report of the Estimates 
Committee (Eighth Lok Sabha) 
regarding action taken by Govern· 
ment on their Thirty-seventh Report 
(Eighth Lok Sabha) OD the 
Ministry of Finance, Department 
of Economic Affairs-Revision of 
form and contents of the Demands 
for Grants. 

(iii) Fiftieth Report of the Estimates 
Committee (Eishth Lok Sabba) 

resarding action taken by Govern-
ment on their Thirty-second Report 
(Eighth Lok Sabha) on the Minis-
try of Urban Development-Hous-
ina for Landless Rural Labour. 

12.071 hrs. 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

[English] 

Forty -tbird Report 

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey) : I beg to present the Forty-third 
Report (Hindi and English versions) of the 
Committee on Public Undertakings on 
Action Taken by the Government on the 
reconlmendations contained in their Twenty-
fifth Report on Eastern Coalfields Limited. 

11.08 hrs. 

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 

[English] 

Thirty-fourth, Thirty·fifth and 
Thirty-sixth Report. 

SHRI RAM RATAN RAM (Hajipur) : 
I bed to present the folJowiIlg Reports ef 
the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes : 

(i) Thirty-fourth Report (Hindi and 
English versions) of the Committee 
on Action Taken by Government 
on the recommendations contained 
in their Twenty-second Report on 
the Ministry of Welfare-Workinl 
of Integrated Tribal Development 
Projects in the State of Himachal 
Pradesh. 

(ii) Thirty-fifth Report (Hindi and 
English versions) of the Committee 
on the Ministry of Welfare-Socio-
Economic conditions of Scheduled 
Castes and Scbeduled Tribes in 
the Union Territory of Laksha''; 
dweep. 
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[Shri Ra111 Ratan Ram] 
(iii) Thirty-sixth 'Report (Hindi and 

English versions) of the Committee 
'on the Ministry of Finance (De-
partment of Economic Affairs-
Banking Di\lision)-Reserva lions 
fort and employment of, Scheduled 
Castes and Scheduled Tribes in the 
Bank of Baroda and credit facili-
ties provided by the Bank to 
Scheduled Castes and Scheduled 
Tribes. 

12.081 hr •. .. 
COMMITTEE ON PAPERS LAID 

ON THE TABLE 

[E1IIlish) 

(i) Eighteenth Report 

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh): I beg to present 
the Eighteenth Report (Hindi and English 
versions) of the Committee on Papets Laid 
on the Table. .. 

(ii) Minutes of the Sitting 

PROF. NIRMALA KUMARI 
SHAKTAWAT: I also beg to Jay on the 
Table Minutes (H ind i and English versions) 
of the sittings of the Committee on Papers 
Laid on the Table reJatina to their 
Eighteenth Report. 

MR. S.,EAKER: Matters under Rule 
377. Shri Soren. Not here. Shri Jena. 

(Interrupt ions) 

MR. SPEAKER: Only Mr. Jena goes 
on record. 

11..09 "rs. 

MATTERS UNDER RULE 377 

'[English] 

(i) Demand for fixing the prOCUrement 
ptiee of Paddy 

SHRI CHINTAMANI lENA (Balasore) : 
Nationalisation of the rate of paddy fixed 

by the Government aU over the country 
became a curse for the paddy growers in 
several areas, for the fact that the produc-
tion cost of paddy varies from place to 
place. 

A detailed survey conducted by the 
eminent ecollomists, experts in Agriculture 
Technolo,y and Heads of Department of 
various Universities in their detailed study 
report, stated that, the production costs of 
paddy in tribal districts and hilly regions 
like Fulbani,' Kalahandi, Karaput, Bolangir 
is more than rupees twenty per quintal than 
that of plains and coastal districts of Puri, 
Ganjam, Cutta,k and Balasorc of Orissa 
State, which i~ just un e:xample. This shows 
that, the paddy groweI~ (Jf thos\! di"tricts, 
who are mostly poor tribals and backward, 
are ~ustaining heavy ]o:.-,ses every year. The 
study report further ~t,lted thdt due to such 
state of affair the paddy groweIs are either 
gradually reducing their paddy areas year to 
year or going for "JhumH cultivation, which 
is encouraging deforestations and creating 
serious environmental problem. 

I would, therefore, request the Hon. 
Minister of Agriculture to give a serious 
thought to this very vital issue and announce 
the procurement rate of paddy after takina 
into consideration the production cost 
demarcatinl the zones are3~-wise "ccordina 
to geo,raphical location so that at least 
paddy growers of each such region may get 
the support price for their produce, if not 
the remunerative prices. (InterruptIOns) 

PROl"'. MADHU DANDAVATB 
(RajapuJ) : Sir, I myself initiated a aeneral 
'discussion on Electoral Reforms with special 
referdllcc to Garhwal. ..... 

[TranslationJ 

MR. SPEAKER: Mr. Professor, It was 
raised yesterday also. I cannot do anythiIll 
in this reprd. 

[Ent/ish] 

This I cannot take up. 
(fnterruptionj) 

MR. SPEAKER: My dear friend, I 
have allowed it. Now it is for the Business 
Advisory Committee. I have admitted it. 

C Jnt~rruptjons) 
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[Trans I at ion] 

MR. SPEAKER : I ha ve no objection 
if, you aet it cleared by the B.A.C. There 
i. nothins to get annoyed. 

[English] 

SHRI INDRAJIT GUPTA (Basirhat): 
Yesterday, after the Question Hour I raised 
a point about my Adjournment Motion 
regarding the statement of the former 
Finance Minister which you said you could 
not admit. (/nt!rruptions) 

Later in t lle afternoon when the debate 
was going on the Defence Ministryts arana, 
suddenly the Home Minister got up and 
made a statement. How can the Home. 
~Iini ster make a statement without the 
previous permission of the Chair .. . (lnterrup-
liolJs). 

MR. SPEAKER: This has been decided 
yesterday. You come to me. 1 cannot take 
it up now. 

(ii) Demand for amendment to the 
election Ja"s in order to bar the 

independent candidates and the 
communal parties from contes-

ting elections 

SHRI HUSSAIN DALWAI (Ratnagirj) : 
The e~perience gained in the last forty years 
call for a radical change in the Election 
laws. Looking to the growing number of 
independent candidates in every election, it 
i, high time we bring son1e suitable JcgisJa· 
tion and ban this unhealthy trend as we 
have eradicated the evil of political defection 
by passing Anti-Defection Law. Similarly 
aJl State level regional, communal, religious 
and sectarian political parties should be 
banned. Only such national political parties 
which have faith in unity and intearity and 
do not preach and practise narrow and 
sectarian outlook, shculd be recognised by 
the Election Commission. No political party 
which has not been duly recognised by the 
Election Commisc;ion should be allowed to 
contest any election. Democracy pre-
supposes existence of two partie~ and in the 
election a mandate is given by voters ftot to 
any individual candidate but to the policies 
and prOaranlmes of a politicaJ party. 

I suggest that Jaws may be .mended 
aCGordinaly. 

(iii) Measures to iPlprove supp." of 
drinking water In Deihl 

[Traltslation] 

SHRI BHARA T SINGH (Outer Delhi) ; 
Mr. Speaker, Sir, the po pulation of Delhi 
is tisioa day by day. The D.D.A. has 
constructed a large number of ft.ats. The 
Housing Societies too have constructed a 
large number of dwelling units. Large 
number of people reside in unauthorised 
colonies, jhugis-jhonparies, rehabilitation, 
colonies and 1.1. colonies. There is shortage 
of drinking water. There is only one water 
treatment plant of the Municipal Corpora-
tion at Hyderpur. At that time the Delhi 
population was 40 lakhs only, wh ich has 
now gone upto 80 lakhs. It is, therefore, 
essential to install a second water treatment 
plant at Hyderpur so that raw Welter from 
Yamuna co~ld be brought there and treated. 
Since requirement of water is much n1ore, 
the supply of raw water from Haryana 
should be increased and in lieu Haryana 
Ihould be supplied sewage water for irrisa. 
tion of their crops. The 81 urn Department 
or Delhi may be asked to supply drinking 
water to Jhugi-Jhonparies and unauthorised 
colonies by boring tube-wells in these 
localities. In view of drought, Delhi 
Administration has installed some tube 
wells. But they are not enough. The 
Governnlent of Uttar Pradesh may be 
requ~ted to provide Ganga water to meet 
the requirement of water in DeIhL Clean 
and potable wa ter nlay be provi ded to 
those villages where only saltish water is 
available so that diseases may not spread in 
these villages and they may get safe 
water. 

(i v) Demand for increasiDg tbe a.-
limit of candidates intending to 
blke the Civil Sen,ices Examina-

tions 

SHRI DAL - CHANDER JAIN 
(Damoh): l\1r. Speaker, Sir, the age limit 
for appearing in the Civil Services 
Examinations of the U.P.S.C. has been 
reduced from 28 to 26 years in the year 
1987. Due to this the candidates belon,ina 
to rural arcas, no matter they 1ge1oDg to 
lc.tn.,f8.1 category of reserved category. are 
being deprived of appendng in ·the examina· 
tions. Therefore, keeping in view the 
difficulties of candidates belonging to rural 
flreal as also the difficulties of the candidates 
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[Dr. Dal Chander Jilin] 
who sit in these examinations after pass ina 
their examinations in medicine and other 
technical courses, the age limit for 
appearing in the Civil Service Examinations 
should be restored to 28 years, as it was 
before 1987,. so that candidates belonging to 
all categories may get a sufficient opportu-
nities. 

It may be mentioned here. that during 
the freedom struggle the Congress had 
vehemently opposed the reduction in age 
limit for appearing in Civil Services 
Examinations. Giving due regard to the 
views of our freedom fighters, the age limit 
should again be restored to 28 years. 
(I "fer rupt io ns) 

MR. SPEAKER: l\1r. Saifuddin 
Chowdhary, sit down. 

[Trans/at ions] 

It moves no difference to me if you 
speak loundly. I am not at all afraid and 
never I had fear in my mind. Yesterday 
also I told you and Professer Saheb also 
told you that discussion can be . held in a 
proper way. You know that method. I also 
know it. 

(Interrupt ions) 

[Enzlish] 

MR. SPEAKER : I have allowed. It is 
for me to admit the Motion. It is for you 
to decide the time. I have allowed that. 

[Trans/tit ion] 

There is no harm in discussing. But it 
should be done in a proper way. Pressure 
tactics would not do. 

[Elrglish] 

So simple it is. 
(Interruptions) 

MR. SPEAKER : Now Mr. Nirmal 
Khatri-Matter under rule 377. 

[TrQlulationJ 

(v) Industrialisation of Failabad and 
Barabanld districts of Uttar 

Pradesh 
" 

SIIRI NIRMAL KHATTRI (Faizabad) : 
Mr. Speaker , Sir. through you, I would like 

to draw tbe attention of the Government 
for undertakina industrialisation of the 
backward districts of Faizabad and 
Barabank i in Uttar Pradesh which also fall 
within my Parliamentary constituency. 

This back ward area could develop if 
any public uudertaking or any major 
industry is set up in Sohabal and Milkipur 
area in Faizabad district and in Rudauli 
area in Barabanki diltrict. Survey work 
may please be conducted on these two 
possibilities. (InterruptiollS) 

MR. SPEAKER : I will call. Heavens 
are not going to fall. There is nothing new 
today. I will call, no difficuhy is there. 
There is no difficulty. There is no need to 
get 8aitated. Did I ever refuse permission? 
P!ease sit down. 

[EflGlish) 

I never disallow anything. 

(/ntt'rrllptlvn.v) . 

(Translation] 

MR. SPEAKER: Shri Amal Datta, any-
thing will be done in a proper way, but not 
under your durcess. 

(lnterruptien.f) 

[English] 

SHRI AMAL DATTA (Diamond 
Harbour): We have aiven an adjournment 
motion on this. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Sir, why don't you allow me to 
make a submission? (Interruptions) 

[Translation] 

MR. SPEAKER: you go on insisting, 
but I will never do it. The rules do not 
permit me. 

(Interruptions) 

MR. SPEAKER : Shri Basudeb 
Acharia, please read your matter under 
ruJe-377. 

[English) 

SHitl .ASUr>EB ACHARIA (Ban-
kura) : We wantt 0 know whether you will 
anow Mr. Saifuddin Chowdhary to m"ke a 
submi'3sion. 
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[Trans/alion] 

MR. SPEAKER : I will not do this. 

(Interruption,,,) 

[Eng/bh] 

SHRI SAIFUDDIN CHOWDHARY: 
Sir, are we now to understand that you are 
not going to allow us to make our 
submissions ? 

(/nferruptiolls)·· 

MR, SPEAKER: I have not aHowed. 

(Interruptions ) •• 

J\.'R. SPEAKER : Now Mr. Ramoo.. .. 
walia. 1\1attcr under rule 377. 

[Translat iOIl] 

(vj) Demand to take steps to check 
unemployment in countryside 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Speaker, Sir, 
India occupies only 2.4 per cent area of the 
world as against 17 percent of the world's 
poputation. It i" clear from the above 
figures as to how nluch pressure the 
population exerts on the land. In an 
agricultural country like India more than 
80 per cent of the population is dependent 
on agriculture for its hvcUhood but the 
situation is now changing graduaUy. 
According to the figures available, the total 
number of unemployed person., registered 
with th¢ En1ployment Exchange as on 31st 
March, 1986, was 6,55,430. Out of this, 
as many as 3,68,629 unemployed people 
belong to the rural areas. Now unemploy-
ment IS gradually increasing in the rural 
areas as compared to the urban areas 
because production capacity of the land has 
reached a saturation point where more 
people can not be provided employment in 
agriculture sector. Consequently, they ouths 
are being compelled to go to other areas 
for earning their livelihood. Rece;ttly a 
study team report on the state of the 
economy of Punjab has been published by 
P. H. D. Chamber of Commerce and 
Industries in which it has been stated that 
the growth rate of industries in Punjab is 
the lowest in the country even though there 
is sufficient scope for the growth of 

**Not recorded. 

industries in Punjab. I would, therefore. 
request the Government to encourage cottap 
industries based on agriculture in the rural 
areas. A time bound programme should be 
forrnu1ated to link every village having more 
than hundred families with the district 
I-l~adquaters by a metalled road and until 
this programme is implemented, arrangements 
for purchase, on wheel should be made 
in the rural areas on the pattern' of a 
"Market on Wheel" provided for the 
consumers in the cities areas, in the interest 
of the cottage industries. This will put a 
check on growing unemployment in the 
rural areas. 

[English] 

SHRI SATYAGOPAL MISRA 
(Tamluk) : Sir, is it your ruling? Can you 
not allow us to have our say? We have 
been punished. 

12.18 brs. 

At this stage, Shri Basudcb Acharia and 
some other hon. Members left the House. 

(Interruptions)** 

SHRI SHANT ARAM NAIK (Panaji): 
Sir, you have to decide this aspect. Every 
time they are wa lk ing out against your 
Tuling. You have to decide this aspect. 
You cannot aHow them just to go away, 
without being punished. (Interruptions)··. 

MR. SPEAKER: Not allowed. 

(Interrupt ions)·· 

MR. SPEAKER: Now Mr. Oaekwad-
Matter under rule 377. 

(llllerrllplions) 

[Trans/ation] 

(vii) Precautionary measures in and 
around Baroda to check effects 

of freak gas 

SHRI RANnT SINGH GABKWAD 
(Baroda): Mr. Speaker, Sir, on friday, the 
27th March, 1988 in my constituency of 
Baroda a serious and tragic accident was 
averted. It was feared that like the Bhopal 
incident which ~ured 2 years 8go, 
thousands of people would have died in tbis 
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incident. However, where3s the Bhopal 
tragedy was man made, the Baroda incident 
would have been a natural calamity. The 
detai1$ are as follows. On Friday, the 27th 
March, 1988, when labourers were under-
taking boring of a wel1 for drinking water 
purposes in a densely populated market area 
of Sayasiganj in Baroda, natural gas started 
gushing out of this well at a very high 
pressure of 36.48 metres and it posed a great 
danger to the people living nearby. However 
at about 7 p.in. the flow of gas reduced of 
its own. 

As soon as the. Fire brigade was 
informed about it, its men reached the spot 
immediately and they informed the Natural 
Gas Commission headquaters in Baroda. 
Though the gas stopped coming out after 
seven hours, but as a precautionary measure 
the fire brigade personnel put Ili,OOO Htres 
of water inside the well. I want to request 
the Government and the Department of 
Petroleum and Natural gas Commission to 
take precautionary measures in and around 
Baroda, where there is gas deposits while 
undertaking boring of wells and all equip-
ment should be kept ready for use so that 
such kind accident of could be averted. 

12.20 hrs. 

DEMANDS FOR GRANTS 1988-89-
Conrd. 

[English] 

Ministry of Food and Civil SuppJied-
Contd. 

MR. SPEAKER : The House will now 
take up further d i~cussion and voting on the 
Demands for Grants under the control of 
the Ministry of Fo::>d and Civil Supplies, 
Shri Annnn~rnbi. 

SHRIINDRAJIT GUPTA (Basirhat) : 
Yesterday the Home Minister was allowed 
to make a statement without the prior 
permission of the Chair or giving any prior 
notice. 

MR. SPEAKER. I think the Chair 
must have taken everything into considera-
tion. 

SJiRI INDRAJIT GUPTA : How was 
he allowed? 

MR. SPEAKER : I do not know. 
Whoever was in the Chair at that time 
must have done it. 

SHRI INDRAJIT GUPTA: Mr. Buta 
Singh cannot get up and make a statement 
when the Demands for Grants of the 
Defence Ministry are being discussed. 

MR. SPEAKER : Now I cannot go 
back. The person who was in the Chair 
must have done it. 

(Interruptions) 

[Tran,\/alioll] 

MR. SPEAKER : All of you now please 
sit down and start business. Half an hour 
is wasted. 

SHRI BASUDEB ACHARIA: My 
submission under Rule 377 is not set 
over. 

MR. SPEAKER : N ow it is all over. 

[English] 

Tomorrow. I have gone to the next 
item. 

PROF. MADHU DANDAVATE 
(Rajapur) : 1t can be Jaid on the Table. 

SHRI NARAYAN CHOUBEY (Midna-
pore) : All laid on the Floor of the 
House. 

[Translation] 

MR. SPEAKER: Yes, Sir. This is 
quite natural if the person like Choubeyji 
would intervene in the matter. 

[EngliJh] 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : What about the discussion on the 
submarine deal? 

[Translation] 

MR. SPEAKER. : I said it a number of 
times that I have no objection to a discus-
sion on the matter. There is no dispute 
in this regard. In so far as discussion 
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on the mat ter is concerned, you should be 
rest assured. You are free to dQ whatever 
you like. 

[English] 

SHRI SO~NATH RA TH (Aska) : I rise 
to •.• 

PROF. MADHU DANDAVATE: What 
is your point of order? 

SHRI SOMNATH RATH : No point 
of order. On my point of order the ruling 
will be given by the Speaker, Dot by you. 

DEMANDS FOR GRANTS, 1988-89 
-Contd. 

[English] 

Ministry of Food and Civil SuppUes-
Conld. 

12.23 hrs. 

SHRI SOMNATH RATH (Aska): I 
rise to support the Demands for Grants 
under the control of the Ministry of Food 
and Civil Supplies. There IS a shortage of 
essential commodities due to drought in 
some parts of the country including floods 
in some other parts of the country but the 
Government could face the challenge with 
success. 

In 1986-87, the production of food-
grains was about 144 million tonnes, a 
decline of 4.2 per cent over 1985-86. The 
production of rise and wheat declined by 
5.3 per cent and 3.1 per cent respectively. 
The stock of foodgrains stood at 14.96 
million tonnes on 1.12.1987 as against 23.85 
mIllion tonnes on 1. J 2.1986. During April 
to December 1986, the who lesaJe price index 
moved up by 8.S per cent which has a 
repercussion on the retail price. The steep 
rise in prices of wheat and rice was checked 
by the timely release of stock for public 
consumption and release of stock for 
distribution specially under public distribu-
tion system. 

The drOulht relief programme specially 
subsidised food grains in ITDP area and the 
tribal majority States and Union Territories 
helped us to a sreat extent to prevent the 
rjse in prices of wheat and rice. The price 

of sugar has almost remained stabled 
because of production. But the lean period 
is alead and the Food and Civil Supplies 
Department should be cautious and come in 
a very big way to see that during this lean 
period up to the harvest of Kharif the 
public are supplied essential commodities 
and there should be no dearth of them. So, 
the Government should be cautious in 
monitoring prices, availability of essential 
commodities, prevention of black-merkcting 
and distribution of essenti al commoJities 
through the public distribution system and 
matters relating to weights and measures 
and quali ty control. 

The major thrust of the policy of the 
Government policy is to increase production 
of essential connnodities and supply 
throughout the year keeping in view the 
supply of cheaper food&rains, through 
various schemes to poor and vulnerable 
people. 

There is a shortage of supply of rice 
and kerosene in some S tates, more so in 
Orissa. The State is suffering from acute 
drought. The Orissa State Government have 
requested the hone Minister, the Members 
of Parliament of Orissa also have requested 
the hone Minister to ensure the supply of 
adequate quantities of rice and kerosene to 
the State, and I hope that the Minister will 
kindly look into it. 

In the report it is stated that mobile 
Vans have been provided for distribution of 
essential commodities. But in Orissa, 
especially in Ganjam di~trict, in my consti· 
tuency, I do not find any mobile vans. 

The financ ial assistance given by the 
Centre to the States through the cooperatives 
is DOt utilised for the purpose for~ which 
it is hleant~ or for the benefit of the 
consumers, especiaJJy again, ill Orissa. The 
financial as~istance by way of managerial 
subsidy, rent for the houses, for storage and 
sale, and soft loans are mostly mis-utilised 
adjucted towards the loss su~tained .pther-
wise by the cooperatives beginning with the 
apex marketing society up to the primary 
society. It is to be utilised for the benefit 
of the consumer and so steps shouid be 
taken to ensure that it reaches the 
consumers. Monitoring and supervision 
should be done by the Centre to see that 
the cooperatives utilise the subsidy and soft 



247 D.G., 13-19 _/ MIn. 9/ 
Food d: Civil Supplies 

APRIL 26, 19B·~ b.G .• '88-89 0/ Min. of 
Food &; Civil Supplies 

[Shri Somnath Rath] 
Joans liven by the centre for the benefit 
of consumer are properly utilised. 

In Orissa, storage aaents are appointed 
for the supply of grains to the Harijans 
tribals and others under the different 
IChcmes, but mostly individuals are appoint-
ed. 'For essential commodities, individuals 
are appointed as storage agents at the district 
level, or regional level, but there is no 
storing agent at the block level. Necessarily 
tbe rctail dealers who have to pick up the 
commodities from the agents, they have to 
pay more for transport. The transfer 
charaes .ive~1 to them are much Jess. The 
FCI does not care, so also the storing 
.pnt, to give the essential commodities by 
weighment. At times retail dealers are 
seen adopting the practice of sell ing the 
essential commodities at the places where 
they pt them. Edible oil never reaches the 
villalers as it ought to be. What is required 
is, as the Government is saying, the 
consumer movement should be a people's 
movement, associating the public voluntary 
organisations and the people. 

Through you, I am requesting the hone 
Minister to give a circular to the States 
where the MPs are involved in the 
Committees, the Committees should be 
called in such a manner that the MPs will 
be able to attend and certainly not when 
the House is in session, because in my 
constituency, today the Citizens' Committee 
has been called at Berhampur, but I cannot 
attend it. 

Sir, it is necessary that the individuals 
should not be encouraged and as far as 
,ossible, the cooperatives 'should be given 
priority for storage and distribution of 
essential commodities. 

In the report, it has been mentioned 
that by raids, crores of rupees worth of 
essential commodities were seized. This is 
on1y a tip of the iceberg. It is for the 
Government to consider, when because of 
certain raids, such a huge quantity of 
essential commodities which have gone to 
black market have been detected, if proper 
.ad effective steps are taken, the maanitude 
of the black marketina will be known. 

The Government bas taken steps about 

the Consum~r Protection M 0\ ement. The 
Consumer Protection MO\len1ent should be 
people's movement, but it has nnt sained 
momentum. The Consunlcr PI< tcctioll Act 
1986 is not implemented in rjght earnest. 
It is moving at a snail's pace. Twenty States 
have set up Consumer Protection Council; 
only Seven States have set up 'State Consu-
mers' Commission; and not a single District 
Consumer Disputes Redressel Committee 
has been constituted. So, it is high time 
that the Government should give stress on 
this consumer protection, as it is the policy 
of the Governnlent. 

The Quality Control Inspeetors should 
be asked to see that the quality is main-
tained. The producers should be given 
remunerative price, so that the production 
can be increased. Just jike sugar, for the 
production ot oilseeds and other essential 
commodities remunerative price should be 
given to the producers so that he will be 
encouraged to produce mere and meet the 
situtation. The growth of population is 
another factor. 

Taking all this intQ con~idcI'Jtion, there 
should be people~s movement ao., ~,lnt\!d by 
the Government. 

I thank you once again for having given 
nle an opportunity to participate in the 
debate. Jrnplenlcntation is the only criteria, 
which has to be fulfilled. The Acts are not 
wanting; the policy of the Government is 
very clear; but what is wanting is implement-
ation at the grassroot level in right earnest 
for the benefit of consumers. Supervisjon 
and nlonitoring are necessary. 

[Trans/ation] 

·SHRI R. ANNANAMBI (Pollachi) : 
Hon. Deputy Speaker, Sir, I thank 
you very much for giving me an opportunity 
to speak on the demands for grants of the 
Mimstry of Food and Civil Supplies on 
behalf of the AIADMK. 

I welcolne the allocation of Rs. 2563 
crores for the Food Department. Rs. 57 
crores have been allocated for tho Civil 
Supplies department. I would have been 
happy if this allocation is 100 crores. Civil 
Supplies department is a very important 

-Translation of the speech orisinaUy delivered in Tamil. 
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department and only through the network 
· of this department essential commodities 

are distributed to the hungry mouths in the 
nook and corner of this country. 

During 1985-86, the food produ'.:tion in 
the country was 150.44 million tonnes. The 
subsequent year, the food production came 
down to 144.7 million tonnes~ Apart from the 
inefficiency of the Government in properly 
planning the food production in the country, 
the drought situation and other natural 
calamities were the main reasons Cor the 
decline in food production. Particularly, in 
Tamil Nadu, the food production has 
grossly come down due to drought condi-
tions. Last year, when I spoko in this 
a ugust House, I demanded an allocation of 
Rs. 500 crores to battle the drought condi-
tion. However. only a paltry allocation of 
Rs. J 25 crores were allocated by the Central 
Government. This lackadaisical approach of 
the Central Government to the burning 
problem of drought has resulted in the 
dec1Jne in food production in the country. 

This is the condition in almost ~11 the 
States. The apathy of the Government will 
make the country lag behind il) food produc-
tion. I, therefore, urge upon the Government 
to take timely steps to undo the damage done 
by drou~ht. All essential inputs like ferti-
lizers and pe~1icides must be supplied to our 
farmers free of cost. 

Food, clothing and shelter are three 
fundamental need of a human being. Among 
these three fundamental needs, food gets the 
topmost priority. The Governn1ent must, 
therefore, support the farmers who produce 
this food. Fertilizers and pesticides must be 
distributed to our farmers free of cost. If 
such incentives are provided to the farmers, 
they would increase the food production. 
That would also make us stand in the 
forefront of food production among the 
countries of the world. 

I also ur&e upon the Government to 
constitute a High Level Committee to 10 into 
the matter of declining food production in the 
country. The Committee should tour all the 
States and report to the Govternment about 
the various factors holdinl up the food 
production. It should also recommend the 
ways and means of increasing our food 
production. 

The Government must incre ... 
the employment to opportunities 
in fair price shops. Special 
priority should be given to the Scheduled 
Castes in the matter of employment in Pair 
price shops. Hon. Minister may kindly take 
note of this. Widows should also let 
priority in employment in these fair price 
shops. If women are employed in fair price 
shops, the Government can effectivr!ly ensure 
fair distribution of essential commodities to 
poor consumers. Women may also help to 
reduce the malpratices in the distribution of 
foodar ains through these shops, Women 
should therefore be given top priority in 
employment in fair price shops in the interest 
of having corruption free distribution system. 
Fair price shops should be set up in everY 
village. 

The late Cpief Minister of Tamil 
Nadu, Dr. MGR rightly evolved a policy by 
which the fair price shops were entrusted only 
to Go~ernment and cooperative agencies. The 
policy reduced malpratties in the distribu-
tion of essential commodities. But in Delhi 
and many other States the fair price shops 
are run by private individuals and the 
distributIon system is ndden with many 
malpractices. The Government must, there-
fore. evolve a firm policy in the matter of 
entrusting fair price shops to private 
individuals. 

Rice is the staple food in Tamil Nadu. 
Most of the eatable in Tamil homes are made 
of rice. I therefore request the Government 
to increase the rice quota to the State. At 
least 10 lakh tonnes of rice should be 
allocated to the State from the Central pool. 
As wheat is the staple food in North India, 
wheat quota to the northern States should" 
be increased in the same manner. When 
there is scarcity of foodgranis, 
the Government must resort 
to imports. Government must import 
rice from Burma and other countries ADd 
allocate the rice to Tamil Nadu and other 
rice consuming States. Likewise, wheat may 
be imported from America and ~ustr.li. 
and allocate it to wheat consuming Statel. 

Lastly, let me request the Government to 
conle forward with a firm policy, a national 
policy, on the distribution and production of 
foodgrains in the country particularly when 
our food production is. on the decline" 
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[Shri R. Annanambi] 
With these words, I conclude. 
·SHRI R. JEEVARATHINAM 

(Arakkonam): HOD. Deputy Speaker, 
Sir, I wish to speak a few words in support 
of the demands for grants of the Ministry of 
Food and Civil Supplies for the year 1983-
89. 

Food production this year has declined. 
The main reason for this decline is scanty 
rainfal1. We nlust therefore augnlent our 
water resources. Particularly in Tamil Nadu 
many lakes are dry. I have been drawing 
the attention of the Government for a long 
time to this problem. These lakes must be 
desilted so that these lakes could store 
adequate water when there is rainfal1. The 
water, thereafter, could be used during the 
drought years. At least this year, a survey 
must be conducted and the work of desilting 
the!e dry lakes fllUst be started. Kaveri-
pakkam and Mamandur are the two big 
lakes in Arakkonan1. These lakes irrigate 
20000 acres of land. These lakes should be 
desilted without further delay. Besides, 
farmers wi th 2 or 3 acreas must be provided 
with bore-well facility free of cost. 

The Government is providing 2000 crores 
subsidy on fcodgrains. But I do not think 
that this subsidy b I caching the poor 
farnlers. Government mu~t look into this. 

The support prices offered to farmers 
should be raised. Then only farmers will 
have an incentive ·to increase the food 
production. Farmers are toiltng hard in the 
fields to increase the food production. They 
must, therefore, get higher remuneration as 
support prices for their produce. The Govern-
ment has fixed Rs. 146 as support price for 
paddy. This should be increased. In the 
same way, the support price for sugarcane 
should also be increased. The prices of 
aular and jaggery are one and the same. 
The farmers, therefore, divert their SUlar-
cane for the product ion of jaggery. The 
lugarmills are closed d own for 3 to 4 
months in a year. They are runnina in 
loases and Government must take 
steps to rehabilitate the BUlar 
mills. The Government must a]lo 
raise the support price of sugarcane so that 
the farmers are encouraged to divert supr-

cane to production of SUiar. The Govern-
ment may kindly consider this. 

Further, Sir, there is cnorn10US wastaae 
of foodgrains in the country simply because 
there are no adequate storage facilitie •. 
The Govemnlent nlust therefore increase the 
number of granaries: 

People should set rice, dal and oil at 
cheap rates through fair price shops. If • 
there is scarcity of these commodities in the 
country, efforts must be made to import 
these commodities so that the public 
distribution system works without any 
hindrance. 

Government nlu~t also pay attention to 
fruit cultivation. There arc many wastelands 
my constituency. These lands can be used for 
raising orchards an J cOfllmercial crops like 
cashcwnuts. The GO\ ernment can also tUfn 
these wastelands into mango gro\cs. The 
Government can employ widows and handi-
capped in these schemes so that uncrnp)oy-
ment to some extent could be removed. 
Special incentives must be offered to farmers 
to diversify in raising commercial crops and 
for growing fruit-bearing trees. 

The Government should also pay its 
attention to the cultivation of maize and mil-
lets. Nowadays, people have forgotten thes. 
foodgrains. Farmers should be encouraaed 
to bring more acreage under the cultivation 
of maize and millets. 

The production of vanaspathi must be 
irlcren"cd. People have increasin,Iy started 
to usc vanspathi as a cooking medium in 
place of groqlld nut oil or giIlieJy oil. 
Wornell agitate against the non-availability 
of vanaspathi. The demand for vanaspathi 
in the country is growing. Its production 
therefore must be increased. 

The prices of essential commodities 
other than rice and wheat are soaring high. 
The prices must be brought down. The 
consumption of vegetables n1ust be encoura-
ged because of the nutrient value of the 
veaetabJes. 

The conditions of the employees in the 
cooperative fair price shops must be improved 
Hon. Prime Minister Shri Rajiv Ga1ldhi has • 

\, 

"'Translation of the speech or;ginaJJy delivered in Tamil. 
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announced that Government would endeavour 
to provide employnlent to 25,000 women. 
These agricultural cooperative fair price 
shdps offer a right place for employment of 
these women. Government must consider 
this. Many of the villages do not have fair 
price shops. 8 or 9 villages have one fair 
price shop. At least there should be one 
fair price shop for every 1000 persons 

As in other sectors, farmers should also 
be aiven s.)cciaJ bOUDS for agricultural 
production apart from givi ng support prices 
for their prod llce. 

Prices of e~'i~ntiaJ comnlodities can be 
curbed if foodgrains with the traders are 
lifted within 3 months because many of the 
traders n10rtgagc the stock with the banks 
for money. This leads to hoarding and 
thereby to price rise. 

Under the NREP and RL£GP foodgrains 
are given as remuneration for work. It is still 
doubtful whether under the regime of dravidi-
an parties these" foodgrains were distribuJed to 
the poor people properly. Vested interests 
used to d ivert the~e foodgrains to open 
market and pocketed the money. This must 
he looked into. The! workers must there-
fore be pail! in ca~h instead of'food-
grains. 

Eggs have nutrient value. A poultry 
farm should be set up in every village. 
Subsidy must re provided for setting up of 
pultry farnls. I do not like to enter into 
any controversy whether egg is vegetarian 
or non-vegetarian food. People say it is 
good for health. 

170 crores are being spent on the 
nutritious nleals schenle. This is an huge 
amount. Let what happened in the past be 
a story of the past. At least in future, the 
scheole should be properly implemented 
without any malpractices being reported for 
which effective nlonitoring is necessary. 

With these words, I thank you for 
having given n1e th is opportunity. 

SHRI VIJOY KUMAR YADAV 
(Nalanda) : Mr. Deputy Speaker, Sir, the 
unprecendented natural calamities like floods 
and drouQht this year have created many 
problems for the country. The prices have 
increased due to shortage of foodgrains and 

other essential commodities. Even otherwise 
economic policies being pursued by the 
Government are respon"ible for the infla-
tionary trend in the country_ In the given 
budgetary systenl pursued by the Govern-
ment, entire burden for generating income is 
thrust upon the public. This will, naturally, 
give rise to prices and the floods and drought 
have aggravated the situation further. As a 
result, the prices of various commodities have 
increased very rapidly. Under these cir~ 
cumstances, people with limited sources of 
income or those who have no particular 
source of income arc finding it hard to pur~ 

chase commodities of their daily use and 
facing much difficulties. This situation has 
provided a sort of golden opportunity for 
the unsocial elements, hoarders and black 
marketcers in the country for minting money. 
I regret to say that the public do not receive 
any relief in the real sense by the various 
programmes announced by the Government. 
With a view to providing relief to general 
public, tall claims arc being made with 
regard to consumer movements in our coun-
try, but the facts remains that general public 
is not at all bencfi tcd out of them. The 
public distribution net work has been ~pread 
all over the country. But it is a fact that 
the black marketeer') and corrupt officials 
have taken hold of the Pub'lic Distribution 
System. 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : It is a weakness on the part of 
your State. 

SHRI VIJOY KUMAR .. Y ADA V: The 
conditions in Bihar State are \-ery worst. It 
is well and good jf all essential commodities 
are being made availabl e through the public 
distribution system in your State. I am not 
aware of the position in your state. It is a 
good thing if aJl essentia I commodities are 
being made available to general public 
through the public distribution system in 
your state. But I don't think the position 
would be better in your state also. 

AN HON. MEMBER: What was the 
position during Janata regime. 

SHRI VIJOY KUMAR YADAV: I 
have no concern with Janata regime. I have 
all along been opposing the Janata regime. 
Our party never supported Janata regime 
and our oarty was never an ally to that 
relime. 
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[Shri Vijoy Kumar Yadav] 

Mr. Deputy Speaker, Sir, the public is 
being 'exploited through the public distribu-
tion system in Bihar state. I have no know-
ledge of other States. But so far as Bihar 
is concerned, the shops functioning under 
the public distribution system in Bihar have 
become an instrument for raising prices in 
the nlarket. The reason for this being that 
under the system various commodities 
supplied by the Central Government reach 
these shops through the State Government 
for distribution. But these commodities are 
not available in these shops. Sugar is not 
available in sufficient quantity. Other com-
modities like kerosene, edible oil, clothes 
are also not available. Foodgrains become 
available in these shops on1y when the 
market prices come at par with administered 
prices. In this way, the shops under the 
public distribution system have become an 
instruments of raising prices in the market. 
What is the objective of the Government's 
scheme. The basic concept of public distri-
bution system is to check the inflationary 
trend in the market by punlping supply of 
essential quantities in sufficient quantity 
through its net work of shops and provide 
relief to the people from prke rise and to 
make the essential commodities available at 
cheaper rates. (Interruptions) As a matter 
of duty, I am saying all these things. But 
it is a fact that no remedial steps are being 
taken in this regard. I urge the Govern-
ment to fulfil its commitments and make 
monthly allotlnent of essential commodities 
in sufficient quantity to various State_) on 
the basis of their population. The Central 
Goverement should ensure that s~pply of 
essential commodities is being made regular-
ly. But generally it does not huppen so, 
malpractice takes place both at the States 
and the Centre levels. The allotment which 
ought to have reached the States from the 
Centre doe!" not reaeh them. 

In this connection, I would like to make 
one more point. Tribals, the poor people 
and tre Harijans living in rural areas whom 
the Government claims itself to be a cham-
pion, do not get a pinch of sugar from the 
shops opened in these areas. They do not 
act kClosene. Only a handflll of white-
collars people get the benefits of the public 
distribution system. Common people, who 
are most needy and helpless, do not receive 

any benefit from these shops. It is, there .. 
fore, necessary that the Government should 
evolve a machinery which protects interests 
of the consumers. The Governments pro-
claims that it will accelerate the consumer 
movement and provide relief to the 
consumers, but it has not been able to check 
these malpractices taking place. Nobody 
Jistens to anybody in Bihar. No action is 
taken on complaints being made, from lower 
level upto the Chief Minister. I therefore, 
request the Goverument to evolve a effective 
machinery which will work efficiently in 
providing essential commodities to people. 
There should be an all party monitoring 
committee for this. 

There is no adequate storage facility for 
the commodities arriving at the shops under 
the public distribution system in Bihar. I, 
therefore, request the Government to cons-
truct godowns at the village levels so that 
commodities arriving for distribution could 
be stored in them and brought to shops as 
and when necessary. Presently, there are 
no such godown·s at the district level even. 
There is no su.ch godown at the district level 
in my constituency Nalanda. I hope that 
the Government will look into it and make 
suitable arrangements. 

[Engli,sh) 

SHRI AJAY MUSHRAN (JabaJpur): 
Mr. Deputy-Speaker, Sir, I rise to support 
the Demands for Grants of the Ministry of 
Food and Civil Supplies. 

The hon. Member who had spoken 
before me and many speakers who have 
spoken have highlighted the shortages of 
items. (Interruptions) 

. Since you have given only 5 to 7 
minutes, I will certainly like to highlight one 
item of civU suppJies which is drawill& the 
attention of the entire country. You must 
have also read in the papers about the shor-
tale of milk and milk which is being issued 
by var~ous milk schemes all over the 
country. [vcn in today's Times of India 
it has come. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): This is 
the subject of the Agriculture Ministry. 

SHRI AlA Y MUSHRAN, MUk -4\lpply 



2$7 D.G •• 88-19 0/ MI,., 0/ VAlSAkHA I. 19JO (SAKA) D.G., 88~89 01 Min. 0/ 258 
FoIHI • CI,II ."11,, Fqad & Ciril Supplle~' 

II civil supply. What I want to say is, Suro ... 
peaD &Gnomic Communit, countries have 
atvea to National Dairy Development Board, 
wbat is known as Irish butter and Irish oil. 
This was liven to 7 countries and it was 
found tbat it contains radio active elements. 
It ... cbCcked aDd the ease went to tbe Hisb 
Court in Bombay. The Hiab Court upheld 
tlle case. Then, it went to the Supreme 
Court. In the mean time the report was 
aiVeD by the National Dairy Developmfnt 
Board in the Supreme Court, whlch they lot 
from the atomic acicntists who are not food 
scientists. There are food laboratories aU 
over the country but not even one of them 
bas been contacted. They sot a certificate 
about this Irish butter out of which tbey 
make processed milk, reconstituted milk, 
which is being liven through the various 
cooperative milk schemes, aU over the 
country. But the apex body is the National 
Dairy Development Board. The report says 
that it contaim radio active clements within 
the permissible limit. On the basis of tbat 
report, tbe Supreme Court pve a ruli .. in 
favour of contiDua~ of supply of reconsti .. 
tuted milk with Irish butter. This Irish 
butler was liven free of cost by the BEC 
countries to 7 countries in Southeast Asia-
India, Sri Usnka, Thailand and other coun-
tries. All the countries lot it checlced up 
by their own food laboratories and rejected 
it. They have baDDed the use of Irish 
butter. Our coulltry is the only country 
where the National Dairy Development 
Board not only did Dot ban the 
"se of this but cbDtinues to use this. 1be 
National Dairy DeveJopmeat Board is selJm, 
Irish butter. This is. sin-multiplied. I 
bave ,ot with me various paper cuttinp and 
1 8ft" ready to Jive them to tbe hOD. Minister 
provided he promiaes to 10 iDto tbese. As it 
Itancla today the report IIYS that the radio 
active elemon" are wtdrin the permissible 
limit. But is it DeC •• ...,. that it should be 
1aken eyeD within the ,..-m_ible limit. and 
livea to the people as teCOMtltuted milk, of 
thOle elamenta which are injurious to health 
of chilclteD, of soldiers, of adults, aDd of 
cwel7bedy ia .the country. Tbis is beiDl 
aiYaD ewa to .. Atrtlr. I Md .eY81l tabled 

I • ealt-a~"". I do Mt bow why 
It did DOt ~ uf. Jut the IaoC ..-_ 
tbat OYeD tIM Army Is .,ttiq this ftICODSti .. 
tUM milk. Previously. tM ktrrly UII4 to 
lit milt trem ...,., fIftII. WIata till .ut 

was insufficient and when the mHitary (arms 
were DOt allowed to have sufficient flJods to 
develop and when the Army grew largot, 
tbe requirement of the milk increased. Then 
the milk was being given by contractors also, 
who used to give fresh milk aU over 
Northern India and eastern India to the 
troops which are located. Now the National 
Dairy Development Board is i~suing milk 
eVen to the Army containing these radio 
active elements in these stations where co-
operative milk schemes are going on. There 
are about 30 and odd st.atioas where this 
milkAs Soing. Fresh milk was given by the 
military farms and contractors twice a day. 
This milk is given once a day. The hone 
Minister had been the MInister of State for 
Defence. I wallt to tell him one thing, 
lIuffice to say. I had been posted there in 
Ladakh. The milk powder which was given 
by the National Dairy Development Board 
cooperatives is used to mark the Volley-BaH, 
Basket Ball and Badminton courts. 

.My submission to you is, if you have 
any interest in the health of the country, 
these samples which were sent to the Atomic 
Research Centre should be re-tested by your 
food laboratories. You have made a men-
tion in your report that you are going to 
have a large number of food laboratoties. 
There is a food laboratory is Hyderabad 
which is fully competent to test this powder 
and oil.' This milk should be tested; Irish 
butter should be tested there. If they say, 
it can be used. it is fair enough. But no 
food expert bas~ seen it so far. It has been 
seen by our Atomic Commission people in-
stead of food experts. It is something like, 
whCll I broke my leg, I had ~hown it to a 
gynaecologist. This is not fair. 

My request to the hon. Minister is, Irish 
butter shoqld be banned in our country as it 
has been banned in alJ other countries, 
though it is a free donation under the Ilegis 
of the United Nations. by the European 
Economic Community countries. 

~ondlYJ the health of Jawans is. or .. 
paramount importance in the defence of the 
country and they should not be give", this 
milk to boaitl witS. thirdly, the I rim butter 
must be witfidrawD whctevcr it is beiDj lltSed. 

t conclude by ~aying that at l~ast in 
;;'rrtiy; the)' l'DUIt ditlJfr livo milk ~ from 
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mllitarY farms or through the previous 
system of contract. The hone Minister will 
bear me out that about three weeks ago, 
there was a cartood in The Times of 
India. There was an explosion 
somewhere and the man is say-
iDa : This is not an atomic explosion. Some-
body must have dropped the Irish butte,_ 

Radio activity, health and Arroy should 
be kept in mind. When other countries have 
stopped the supply, we should also stop it 
and this must be exposed. If the hon. 
Minister is willing, I would suggest that 
there should be enquiry OD this particular 
item under the Ministry of Food and Civil 
Supplies. It is because contamination, 
adulteration and hazards to health come 
under your Ministry. The supply may conle J 

under the Agriculture Ministry. The accep ... 
tance may come under the Ministry of 
Defence. But it is YO'll' duty and the duty 
of all of us sitting in the House to see that 
contaminated milk is not given whether 
within the permissible limits or not, to the 

. Army or even to the other people in the 
- country, because it is a health hazard and 

it will damage the health of the country's 
children, adults, patients and everybody. I 
am sure that in his reply, the hone Minister 
will react to this point and set things ribgt. 
[Translation] 

THE MINISTBIt OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : Mr. 
Deputy Speaker, Sir, I am grateful to those 
hone Members who participated in the 
Debate for Demands of Grants in respect of 
my Ministry. I have noted their suggestions 
including some of their critical remarks 
which may also help in. making improve-
ments in the functioning of the Ministry. 
As has been said by several hone ~cmbers 
here, last year was ~ year of challenge for 
all of us a nd never before in this century, 
such a severe natural calamity occurred in 
the country. Had a calamity of such 
magnitude occurred 8 to 10 years a,o, we 
would have to bel food grains from rich 
countrie.s for fecdina our teemiog millions. 
.Thouab some difficulties were experiened at 
lOme places due to this severe drought and 
floods, yet not a single person died of 
starvation anywhere. Of course, there were 
IOm~ complaints about the commodities not 
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rcachina at some places in time and stray 
incidents of some irreaularities. Never-
theless the officers and staff of the Mini.jrY 
of Food and Civil Supplies and the Food 
Corporation of India handled tbe situation 
so deftly that they deserve a word of 
appreciation by the House. Of course, some 
difficulties were experienced- but so far as 
question of availability of food grains is 
concerned, DO difficulty was experienced 
anywhere because the supply of foodgraias 
was arranged very efficiently. The credit of 
this goes to our great leader, Shri Rajiv 
Gandhi who visited various states affected 
by drought or floods. I can say confidently 
that it is for the first time in the country 
that plan assistance has been allocated to 
various states in advance to meet the 
situation created by flood or drought. Never 
before the allocation was made so quicker. 
Previously .the States used to get this 
assistance after one year of the occurance of 
the calamity. This year funds were 
sanctioned after one or two months. It is 
true that there might be some delay in case 
of certain states which did not submit the 
deta.ils of -accounts or expenditure incurred 
~y them. But there has been no delay by 
the Centre. What I feel that the most 
important contribution on the part of the 
Government of India fOr the welfare of its 
people is the assistance being provided to 
variQ,lJs states through its plans foHowed by 
provision of net work of fair price Shops 
for distribution of foodgrains. Next to 
China, it is India where foodsrains are sent 
froll) one corner to another corner of the 
country. Here is a point worth mentiOning 
that the entire procurement of foodgrains is 
made in North India only. The procure .. 
ment is Imade from Punjab, Haryana and 
Uttar Pradesh in the ratio of 65, 20 and IS 

.pet' cent respectively. It can be well 
imagined frem the above fi8llres. We also' 
IJlak~ some purchases from M.P. and 1 S 
lakhs tonnes of paddy from A.P. We make 
procurement from oae comer and send to 
far off ,places like Tamilnadu, Xerala and I 

Assam. Transportiaa the foodgrains to 
tb~ss ·plaees anCi\ storing them prottCrly is 
ilOt an .easy job. . I do _&Me that SGIJlC 
irregularities would have been eod2l!;litted 
and some people WOUld have made fortune 
out of it. I, therefore. urge tbe bon. 
Member to give thei r suggestions to reduce 

. the expenditUre wherever they feel it to be 
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on the bigh side. I shall consider their 
suuestions and implement them provided 
they enable us affecting economy. This 
distribution system bas especially been made 
tor the poor people. If we can be able to 
reduce the rate by one or two rupees per 
Quintal, it will provide relief to the poor. 
As a matter of fact, the whole coUhtrY is 
~ovcred under the public distribution System. 
lJut the main objective of this system is to 
provide reliof to poor people. Our bon, 
Prime Minister paid a visit to the 'tribal 
areas in tbe year:_1985 And 1Je was so moved 
by thoir1pijgbt that, OD his relu~ from 
tour he annoQl!Ced a package of· assistances 
for these ,penple. Accordingly. the 
Government is supplying foodgrains at 
cb eaper rates to' all the blocks in the 
country ptim&rly inhabitod by t(i,aJs people 
whose number comes about 51 million. The 
present issue price of wheat under the 
public distribution .ysterp 1i:Jed by the 
Centre is Rs. 204 per quintal. States supplY 
it to the people by adding the pverhead 
charses incurred by then. The issue price 
for tribal areas is Rs. 139.00 only whereas 
for the P.D.S. it is Rs. 204.00. This 
differential price has been fixed with a view 
to providing relief to poor people. I do 
acree that irregularities are there and in 
certain cases the commodities do not ~ch 
the poor people. There are various rules 
and reaulations' for that. Monitorin, is 
undertaken from time to time, but I tbink 
tha~ unIe,. the representatives of the people, 
d.o~ from the Pradban to the Member of 
parliament levels are involved in the 
distribution of essential items, it will be 
difDcult to check these irregularities. 
Therefore, we have made efforts and we 
have directed all the State Governments 
that they should constitute viSi lance 
committees of the consumers, not only at 
the district level only but individual fair 
price shop level also so as to keep a strict 
WAtch on the supply and distribution of 
foodll ains to the consuniers. Unless 
_wn~rs themselves become vigilant, it 
M'UI be a hetculean task for us to check the 
incau1a,rides however hard we may try. 
Therefore, the State Governments -should 
make efforts to streamline the Public 
~tribution system. It is correct to say 
~t it 'is the responsibility of the State 
Government to ensure its proper implemen-
tation. The Central Government morely 

collects the foodgrains and distributes tbem. 
The Central Government provided a lubsicly 
of Rs. 2,200 crores on this count last year. 
This huge amount itself indicates and you 
can yourself understand as to how the 
policy of the Government is clear in tbis 
matter. We have formulated this poIie)' 
after cODsultina all State Governments and. 
takins their dlfficulties into account. Now, 
it is the responsibility of the State Govern-
ment to implement it effectively. After the 
ses.ion, I propose to call a meetina of all 
th~ Ministers of Civil supplies and Chief 
Ministers of States to have a face to faCe 
discussions and identify the shortcominp 
.in the system. We will also keep in mind 
the difficulties of the consumers which .lome 
bon. Members have pointed out OD the floor 
of this House in this reprd. It is true that 
inspite of our policies, if the poor peoplo 
for whom we are spendina so much are 
unabJe to set the essential commodities and 
the same is being sold in the black market 

~ or is being misused through some other 
channel, then it is most unfortunate for 
us. 

KUMARI MAMATA BANElUE.B 
(Jadavpur) : Hon. Minister, Sir, have you 
reduced the allocations of foodarains fOl' 
my state as has been reported by the 
Press? 

SHRI SUKH RAM : I will come to 
your point I will let you know about 
the whole situation about West Benaal. 

As Hon.· Prime Minister has stated in 
Tamil Nadu recently that we have to, take 
steps to solve the unemployment problem 
and fresh programmes have to be prepared 
for that purpose. In this connection. my 
personal opinion is that there is a lot of 
scope in the public distribution system in' 
removing unemployment. At present, ita 
outlets are owned by b~g shopkeepers. Theao 
shopkeepers are not unemployed people a. 
they already have thriving busincss. In 
my opinion, the cooperatives should lot 
top priority in the matter of allotmCllt Of 
frair price shops. The State GovCl1ltllOJlU 
should accord priority to the cootJerativas 
in this regard. As such under the • 
Plans Ra. 45 to 46 ctores are earmarked 
for the streamlinins the Public Distdbuti® 
.yltem but SOl1lC complaints. have com.e to 
our notice and we shall tl)' to romovo~. 
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It is nOt that the whole system is defc=ctive 
but whexever there are shorlcominp we will 
remove them. 

KUMARI MAMATA BANBlUEE: 
You should associate women also witb tbis 
prosramme. 

SHRI SUKH RAM : Yes. the women 
and unemployed youths both will be 
associated. But we have to consider profit 
aspect also, as the bon. Member has stated 
that the margin \'0£ profit is very low and it 
is not economically viabJe to run a fair 
price shop. At present, 6 or 7 iteols are 
disttibuted through these outlets but the 
State Governments are at liberty to include 
any other items for distribution througb 
these shops so as to make them econo-
mically viable. 

SHRI AJAY MUSHRAN: Mr. Deputy 
Speaker, Sir. I want to submit that the 
essential commodities are distributed under 
the Public Distribution System but tbe 
margin of profit is so meagre that no 
cooperative society can earn more than 
Rs .. 200 as profit and in the shops located 
in the rural areas and distant areas, the 
transporta tion expenses added to the cost 
further reduce the margin of profit to 
Rs. ISO, or Rs. 180. That is why I am sayina 
that tbe public distribution system through 
the cooperatives have not been successful. 

SHRI HARISH RAWAT (Almora): 
Sir, this is a very ImpOI tant point. 

SHRI AJA Y MUSHRAN : People say 
that the cooperatives movement have failed 
in our country, but it is not so. The Public 
Distribution System through cooperatives 
have not succeeded because margin of profit 
is negligible. 

SHRI SUKH RAM: I agree to it and 
as I have said that we will give a serious 
thought to it as to how we can make it 
morc profitable. We shall consider every 
point. As much as 18.37 lakh tonnes of 
foodgrains were distributed under the Public 
Distribution system during the year 1987-88 
as against 15.06 lakh tonnes duriDi the 
preceding year. Hence, there was a 22 per 
cent increase over the past year. Similarly. 
23.] lakh tonnes of foodgrains were 
distributed duriq the year '987-88 a8 
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aaaiDst t8.34 laths &oone8 durin. tbe 
precedq year under poverty alleviation 
~e. In the same way, ~1.37. latb. 
toDD,es were distributed under the l.ll.D.P. 
duriDl the Jas' year wboreas 18.21 lakll 
tOJmel were distributed durina the Year 
precedioa to it. In this way. 21 to 22 Iakb 
to .. of roodaraiDs have been liven to 
every state and there hive been DO com-
plaints from any atate. Evcu then, we bav. 
enoush stock of foodarains but we will have 
to COIure that the stocks are Dot misused. 

SRRl ANADI CHARAN DAS (Jaipur): 
The alldcati ODS made UDder the a .. L.E. G.P. 
and N.R..E.P. do not reach tbe beneficiaries 
as it J$ swallowed by the middlcmaD. 

SARI SUKH IlAM : Mr. Deputy 
Speaker, Sir, he bu made his point. DOW 
let him hear me u weU. Mr. Deputy 
Speaker, Sir; you are also a Member of 
Parliament reprcscntiq some aroa and you 
beJoDi to some state as well. You should 
urae your State Government to look I into 
it. 

Similarly J a point has been raised about 
atorage capacity. At present, we have a 
total storaae capacity of 27 plillioD tonnes 
in the country which we think would be 
adequate upto 1990. Apart from that, an 
additional capacity of 5.98 lakh t(\nnes are 
to be created for the hilly and backward 
areas during the current pI an period. As 
you are aware that we have raised procure-
ment price of rabi by Rs. 7 per quintal to 
give better price to the farmers. Similarly, 
in the case of paddy, procurement price has 
been raised to some extent which haa 
benefited the farmers. At present, there are 
3.45 lakh shops under the public Distribu-
tion system and durina the period 01 clroulht 
and floods all the State Governments were 
directed to open fair price shops wherever 
they are Dot existing and consequently, 
4325 shops were opened and apart trom 
that, the Central Government provided 
more assistance and about Rs. 4 crorea 
were aranted as Central assistance to some 
states so that tbey can buy vehicles and 
mobile vans for the places where static 
shopa cannot be set up .. . (l"',rruptiolfs) •••• 

SMaI NAkA VAN CHOUBEY: This 
facility i, .0' ~vailable anywbete outside 
DoJbi. 
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SBRI 8UKB RAM ! U.P., aajasthall, 
Madhya Pradesh, Kamataka. Andhra 
Pradesh, Himachal Pradesh. Orissa and 
Chandipth etc., have been given aasiatance 
for this. Now it is tho responsibility of tho 
States and of the Members of Parliament to 
ensU!e as to \\i1etber tbi. facility is -beias 
provided or not. We have rendered full 
assistance to the State Governments iu tbis 
regard. We pve a subsidy of as. 2200 
crores latt year. It has benefited all the 
States and some of the states, thereby have 
lot maximum benefit. If you want tho 
details. I can provide the figures in support 
of it. We are giving subsidy of RI. 151 
crores to AlJdbra Pradesh. RI. SO to R.a. 51 
Clores to Assam, RBI 78.34 crores to 
Kamataka. h. 119 .. 70 crorCl to l(.erala aDd 
Ils. 115 crores to Maharasbtra. 

SHRI NARA Y AN CHOUBEY : What 
about U. P. and Bihar ? 

SHRI SUKH RAM : We have given 
Ra. 108 crores to U.P. and RI. 158.40 crores 
to W. Bengal. 

SHRI VIRDHI CHANDER JAIN: 
We want to know about Rajasthan as 
well. 

SHRI SUKH RAM: It is about Rs. 74 
crores. The Central Government do not 
want to bring in politics in the matter of 
foodgrains. We are ,jv.in, maxjmum 
quantity of foodgrains to the states run by 
opposition parties. We neither aUowed nor 
will allow political considerations to 
influence our decision in this regard because 
it con~erns foodgrains and poor people. I 
will atleast say that the States should a110 
Dot bring in politics in this matter. At some 
places, this matter remained limited to the 
party memben only. It is very unfortllD8.te. 
This should not happen here. ' 

SHR! SYED MAS UDAL HOSSAIN 
(Murshidabad): Is thero any restriction 

. about food movement in West Bena-J ? 

SHill SUKH RAM : I am just comm, 
to this point. Your points wjJJ be 
fully replied. l want to make only one 
request regardina hi. point. This so because 
our all efforts to take up this matter with 
west Bengal Oovemment drew ne result and 
we ,ot frustrated. One O.G.M.~ D.l.M. 

dopat bas been lyins closed s.Qtce Octobtr. 
1986 in which a stock of 200() metric-toaaea 
of rice is lyina. Despi~ our writiq to the 
Chief Minister. and all other coaoetaed 
ofticialSt tho Union People tbctc II i. .. 
allowiq to open it. 

SHRI SYED MASUDAL HOSSAIN : 
I.N. T. u.e. is the rccoguised union there 
and its leader is Shri Subroto Mukherjee. 
You should . make mention of hiM. 
(lnttrrllpt ions) 

SHRI SUKH RAM : I am sayilll it 
with full responsibility. The union there is 
not allowing them to function. It is affiliated 
to C.P.I. (M). You may gets it verified. 
( rnte.,"lIplions) 

KUMARI MAMATA BANERJEE: 
This Union is under C.I.T.U. you are not 
aware of this. 

(Interruptions) 

SHRI NARA YAN CHOUBEY: Does 
Shri Subtoto Mukherjee beloDl to th, 
C.P .I.(M) party. You should call the Jeaders 
of both the recognised unions and settle the 
issue. 

SHR.I SUKH RAM : 1 would like to 
submit that on our part, we took the 
decision. This depot is for West Benaal and 
its rice stocks are meant for the CQDsumption 
of the peopJe of West Bengal. I am seekina 
your assistance that you should make them 
understand that if this stock of rice is not 
released. it will got rotten and people will 
have to eat rotten rice later. That F.C.I. 
depot is meant for your state only, noto for 
other state. So I want to submit that more 
~n Rs. 20 croces are involved in it and all 
this money beloDis to the people of thi. 
country and if a union docs not allow the 
depot to fuaction, nothina can be more 
unfortunate. Should the Central GOVCrnmeDt 
use tho services of Army or any para-
military forces for this ? It is the responsi-
bility of the States. We arc spendina lUCia 
a huge amounts on subsidy so that people 
could Jet rood.rain supplies. Kumari 
Mamata Banerjee had raised a question in 
c0nncction with West Ben,pl that Cost_ 
had reduced the toodgrains quota of tbia 
State as a result of which some problem.-
have been created. DDt I \\'allt to say oao 

~ 
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[Shri Sukh flam] 
thipg in this regard. I have figuros with me 
in this regard .and these figures are not 
calculated by me. I want to inform you 
that on the demands made by West BcnaaJ. 
we made an allocation of 7 lakhs and 30 
thousand tOMeS of foodgraias and out of 
which the off- take was only 5 lath aDd 36 
thousand tonnes. Thus the off-take fell 
abort of the quantity allotted to them. 
Secondly, the total foodgrains allotted 
between April 1987 and March 1988, was 39 
la.khs and 46 thousand tonnes out of which 

.. the oft'· takt was 17 lakb and 69 thQusand 
tQJUles. Then I decided that allotments to 
every state in future will be made on the 
basis of their ofT-takes. Because it was not 
possible for you. to off-take 1 lakh and 25 
thousand tonnes which was your allotment, 
10 we .reduced it to 85 thousand tonnes. 
That is why it is being said tbat we have 
reduced the allocation. 

SHRI SYED MASUDAL HOSSAIN: 
You do not allot as per our clemaods and 
the godowns do not have sufficient stock of 
foodgrains to supply foodgrains as per 
allocation made by the Centre. In order to 
proV'e this point, we make enquiries from the 
lodowns again and again and I have sent 
telegrams to your Department informilll 
about stocks of rice in godown fallilll short 
of allocation made by the Centre. You do 
nat release the full quota I am prepared to 
prove that ... (/nterrputions) 

SHRI SUKH RAM : The establishment 
eharlcs incurred by the F.e.I. come to 4 
paisa a kilo which include expenditure 
incurred on procurement and distribution 
.Iso. In this connection, we have just taken 
It decision tba t the incidental charges will 
by calculated by B.Le.p. 'So that if anyone 
has any doubts about the fact that we ate 
(lhargiDg more, then those can be removed. 
We have written to them about it for 
necessary action. 

'As regards storage and transit losses, 
earlier it was 2.5 percent which I think was 
on the hiah side but now it bas been 
reduced to 1·63 percent. "'However, I am 
myself not satisfied with it and 1 want it to 
be reduced further. If there are such &Copes 
bere we will want to reduce it even more. 

> 

SHRI SYED MASUDhL HOSSAIN : 
Losses worth Rs.. J ,123 crores have been 
suffered in 16 years. (Interruptions) 

SHRI SUKH RAM ; It CQBlCS to 0Q)y 
1·63 percent on a total torn-over of Rs. 11 
thousand. There are transport aDd storlie 
losses. In 1982-83, the storalc losses were 
0·6$ percent and how it has been reduced. 
to O·4~ pereent. Hence there has been • 
reduction here as well. I am arateful to tile 
R.ailway Minister also. Last year, they 
undertook loadina and unloadiDg work of 
2000 wagons daily. Thus, they .ha.ve abo 
made a substantial contribution here and 
any shortcomings brouaht to our notice will 
be certainly looted into. 

A mention has been made about edible 
oils. A6 reaards edible oils, our policy is to 
become seJf-reiiant in. this matter and for 
which the Minjstry of Agriculture hae 
Jaunched several programmes so that tht 
production of edible oils may increase. At 
present our requirements are 52 lakh metric 
tonnes whereas availabIlity is between 30 to 
35 lakh tonnes only.]f this gap is not 
removed by importing edible oils, an uproar 
will be made about the scarcity of edible 
oil. Vegetable oils have also been a subject 
of hot discussion. The total production of 
vegetable oil is about 9 )akh metric tonnes. 
Because we require 52 lakh tonnes, we 
intervene in the market so that the prices 
can be controlled. Our priority is that 
indigenous oil s and oil seeds are used for 
making vanaspati by the vegetable oils 
mills, due to which the production of oil-
seeds in the country will increase. Govern-
ment has launched several schemes for this 
purpose. I have seen the performances of 
the prevIous years and we have Dot been 
able to fulfil our requirements so far. If we 
do not import, then an uproar is raised in 
the august House that oil is not available. 
Therefore, there is the problem of price rile 
as well. Another point is that there was a 
price agreement with the volurltecrs. 
Although, they are not aware that '0 
pescent of the oil which we are supplyiDl is 
imported and it is slightly more than the 
normal. We are paying the commercial rate 
which is 30 percent. We have made ,them 
all'ee that they would s\lpply a tin of vanas-
pati "",ntaining 15 kg. of vegetable oil for 
B.s. 335. When they agree to certain terms. 
they have to adhere to it. Now neaotia-
tions are goilll on as to how much to pay 
them and whether to increase the price or 
Dot. What I am sayins is that we have beep 
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auecessfu1 in atloast keep Ina the prices in a 
limit and we will not allow this limit to be 
crossed. 

SHRI SYED MASUDAL HOSSAIN : 
Mr. Minister, I have one suggestion to offer. 
As you have imposed 45 percent levy oft 
sugar, you sbould do the same in this regard 
as well. Levy vegetable oils should be 
distributed through the Public Distribution 
System. Atleast you should give a thought 
to it. 

SHRI SUKH RAM! I have listened to 
you. Everyth ins has to be examined and its 
pros and cons has to be seen. I have heard 
your suggestion and I am awaiting the 
reaction of the House. 

A discussion was held here regarding 
augar. Sugar production was quite IOod 
last year. About 8S lak h tonnes were 
produced last year. Since we came to power 
in 1980, the production increased slowly. 
The production had dropped to 61·44 Jakh 
tonnes during one year. It is estimated that 
sugar production will be less this year on 
account of drOught, We expect that 85 to 86 
lakh tinnes will be produced in 1985 .. 86. It 
will be reviewed after one. two or three 
years whether to import or not. I expect 
tbat we will not {(quire to import sugar this 
year ..... . (Interruptions) 

One hOD. Member from Kerola stated 
about a mill which ts perhaps sick or that 
there were some problems in it. Because 
thet e were some shortcomings in it, we 
wrote to the State Government and it has 
submitted itt recommendations. Moreover, 
we will try to provide financial assistance 
out of our Sugar Development fund. A 
question was raised regarding Bihar yester-
day 0 Three cases had come to us and loans 
etc. were sanctioned in all the three tases 
and we do not have any case pending with 
us. Duri11l the drought last year we felt 
that perhaps there will be hoardina ror 
earnilw mote profits and peeple will be 
put to trollble. In this matt~r too, our 
Ministry has written to all State Govern .. 
aents.. AccordiDllY about 55,074 raids wtre 
toqduete4 OIl {air price shops in which 
2,297 pef$GDS were arrested and goods WQttb 
lls. 2"1.49 crores were confiscated. It ~R&tes 
~rrent effect and improves the situa-
tion. 

A question was raised ·allout the rill m 
prices. In this connection I would like t() 
submi t that had we not sent foodgrains 
everywhere under the public distribution 
system, you can well imagine what would 
have been the situation. As regards, the 
rate of inflation" it was 22 pet cent when 
there was drought in 1979 .. 80. But now the 
rate of inflation js only 10 per cent, 9'3 per 
cent to be exact. It is. by no means a small 
achievement for the Government. Despite 
this severe natural calamity the Government 
did not allow the inflation to go up. The rate 
of inflation has gone up by 0·6 per cent 
during the last six weeks in respect of food .. 
srains, O· 8 per cent in respect of cereals alld 
4 0 7 per cent in the case of pulses. In the 
case of wheat it has declined by 6·9 per 
cent. in the case of rice there has been a 
marginal increase of 1· 8 per cent and in 
respect of vegetables, it has increased by 4·7 
per cent. The prices go up a little more 
during lean period. But my Ministry tried 
its best by holding talks with the business-
men so that the prices did not rise. 

SHRI NARAYAN CHOUBEY (Midna-
pore) ; You may be purchasing pulses. By 
how much have the prices of arhar and 
moong gone up? 

SHRI SUKH RAM: I will come to 
pulses later on. I have given the wholesale 
price. (Interruptions). A question was rsised 
about the consumers' Protection Act. A vePJ 
progressive . step has been taken under the 
leadership of the Prime Minister and an 
Act has been passed that commissions in 
tbi~ regard will be set up in all the States. 
Some States have already taken approval 
and are about to set up the commission. 
There is a Consumers' Protection CounciJ at 
the national level, the second meetins.of 
which is going to be held the day after 
tomooow. But I can assure· that its 
functions are not going to be limited to this 
only. 

Just now Shri Mushran raise'd th~ issue 
of Irish butter. Our Mini$try has no direct 
concern with this matter. It eoncerns the 
Mi1)istry of Agriculture of which Shri 
Bh'ljan Lal is the Minister. After tbe 
commis$ioa is set up, aD' consumer caD 
place its complaint before tho ComrniHiOIl 
and it is the Commission which wiD tah a 
decision on the complaint, Tbm ar~ SfVtral 
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[Sbd Sukh Ram] 
laws to provide protection to the consumers. 
But this is only a national level cou;uni'sion 
which arranges compensation for tbe 
consumer. It can arrange compensation of 
any amount aboveRs. 10 Jakhs. In this way, 
various ca ses will come before the Commis-
sion. I would like to tell one thing. 

SHRI AJA Y MUSHRAN : The sale of 
Irish Butter bas been banned the world 
over. Why )8 it not being banned in o~r 
country? Cannot this butter be produced in 
our country ? Tbis butter is beina distributed 
everywhere under the public distributioD 
system and also being suppJied to the Army. 
This thing has been published in sev~ral 
newspapers. 

1HE MINISTER OF AGRICULTURE 
(SHRI BHAIAN LAL) : Mr. Deputy Speaker, 
Sir, I seek your permission for a minute. 
The hon. Member has expressed his anguish 
by saying that the quality of butter being 
imported is not good and that there is 
something wrong in it even from health 
point of view. I would like to assure the 
hoo. Members and the House that the butter 
to be imported will be according to Indian 
standards. It will be duly tested before 
shipment to India. 

SHRI AJAY MUSHRAN: Hon. 
Minister, I am 110t talking of future, I am 
talking about the past. 

SHRl BHAJAN LAL : Whatever quan-
tity of butter bas come, it is acx:ordins to 
our standards and bas been duly tested. 
(Interruptions) 

SHRI AlA Y MUSHRAN: Mr. 
MiDister" in 6 countries ...•.. 

SaRI BHAJAN LAL : The standards of 
those countries might be different. We get 
aenuine butter according to our standards. 
There is no question of playing with the life 
of any individual. Mr. Deputy Speaker, 
Sir, we have to stick to our standards. We 
will see if. this butter suits our standards and 
can be mixed with food and Imilk. Only 
that but.ter will he imported to our country. 
There is no qUestion of importi JlI tbe butter 
which is Dot aeeordina to our standard •. 

SHlU AJAY MUSHllAN : Sir, letl It be 
tested in the Food Laboratories and Atomic 
Research Institute. If tbey eertify it to t;o 
aaft. then it i. all riaht~ , 

SHRl'NARAYAN CHOUBEY: ut the 
people be killed quickly so that the poputa· 
tioD problem could be solved. (InterrllpIUms) 

SHal SUKH RAM: A mention was 
made about modernisation and rehabilitation 
of SUiill' Mills. I would like to tell you a 
fow thiags about modernisation .. Ah atnount 
of Rs. 116 erores has been provided to 101 
IUlaf mills in 9 States. It will help in a 
big way in tho modernisation of the supr 
mills. (lnlerruptions) 

Just now, a reference was made about 
West Belllal. (Inlerruplions). The issue of 
ed.ible oil in West BensaJ was raised. Tbe 
allotment of edible oil for West Bengal for 
1986-87 was 1, 48,700 tonnes out of which 
their off-take was 1,25,000 tonnes. In 1987-
88 also" it was 17,700 tonnes upto march but 
theIr off take was Jess during this period too. 
It is possible that the railways had some 
problem and there was some difficulty in 
movement. But they had to pay Rs. 8 
crores as demurrage for not lifting the cQn-
sipment. Therefore, you tell the State 
Oovemment to ensure timely lifting of edible 
oil. Their Food Minister has also said that 
they were satisfied with the supply. 

The hone Member has made very good 
sugesuons about Kerala. I welcome them. 
Even Kerala did not lift the full quantity 
which was allotted to them. Out of the 
total allotment of 20.95 lakh tOl11les of rice 
and wheat to Kerala, the ofT-take was 18.11 
lakh tonnes. There can, therefore, be no 
complaint about less allocation from the 
Centre to any State. 

14.00 m. 
Yesterday, an hone Member raised a 

point about the Prime Minis ter saying tbat 
rice is being supplied at. Rs. 2 per kilo-
gramme. Recently. the T.D.P. Government 
of Andhra Pradesh was supplied rice at the 
issue price of &so 1.8S per kilo,ramme under 
the I.T.D.P. They started makiQl profit 
out of it by sellina it at Rs. 2 per kilo-
aramme. The State Govetn..1'lent was asked 
to supply rlee at cheap rates to the poor 
people UDder the I. T .D.P. But they have 
made proftt out of it~' We took up this-
iasue and have asked them to eaUN that 
rico is supplied to the poor at tbe tate of 
Rs. 1.85. We have no objection Jf ally sat. 
Go",rWDePt apeD(.l. eo • acheme ffOJII it. 
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own income. But it will be difticuk for the 
Central Government if any State Govern .. 
ment diverts the funds sanctioned to it by 
the Central Government for the help of the 
poor people. 

I am srateful to the bon. Members for 
their raiqiol these issues.here. We represent 
the people aiid tie must raise their pro't-Jem 
here. At the same time, .1 shaH be happy 
if 'they raise this issue in their respective 
States. Because, it is they who will imple-
ment the schemes. Pressure should be put 
on them. 

I wou) d ) ike to brill8 a few points to the 
notice of the hon. Members about the buffer 
stock. The buffer stock of foodgrains bas 
declined to some extent now (Interruptions). 
At Present there is no difficulty anywhere in 
the matter of foodgrains. No scarcity of 
foodgrains will be aJlowed to be felt in any 
State. My only request in this connection 
is that nb State Government should drag 
politics In it. Recently, we signed an agree-
ment to import 10 lakh tonnes of wheat 
from the U.S.A. This wheat will come. 
(Illterruptions). There is nothing to worry. 
There was a time when China-1tas exporting 
certain Items, but now it is importing them. 
(Interruptio1ls) 

Due to drought in our country, we had 
to take recourse to Import. The figure of 
import could have reached 3 to 4 million 
tonnes instead of the present one million 
tonnes under the prevailing circumstances .. 
Today the hone Members may ask as to why 
the import is being made and tommorrow 
when they learn that there was scarcity of 
foodgrains, it WIll be they who will be the 
first to make an uproar. We, therefore.~ 
cannot be swayed away by your talks. 11' is 
our most important ou tlook to see as to how 
the people could get regular supply of food-
grains. 

With these word$1I I express my th~s 
to the hon. Me.mbers and conclude. 

[English] 

SHRI SYED MAS1)DAL HOSSAIN I 
want to seek one clarification. 

(Interrupt Ions) 

SHm BASODEB ACHARIA (Bankura) : 
He wants to seek one clarification. Let him 
seek. 

(Interruptions) 

MR. DEPUTY SPEAKER : Already he 
has sought clarifications. 

(Interrupt ions) 

SHRI SYED MASUDAL HOSSAIN 
(Murshida bad): There is some restriction 
order. 

(Inte,ruptions) 

MR. DEPUTY SPEAKER 
please. 

Order .. 
Now I shaH put all the cut motions 

together to the vote of the House unless 
some Member desires that his cut motion 
may be put separately. . 

All the cut motions were put and 
negatived 

MR. DEPUTY -SPEAKER: The ques .. 
tion is : 

"That _ the respectivt sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown in 
the fourth column of the Order Paper 
be granted to the President, out of tho 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that ~ill come in course of payment 
durins the year ending the 31st day of 
March, 1989, in respect of the heads of 
Demands entered in the second column 
thereof against Demands Nos. 37 and 
38 relating to the Ministry of Food and 
CIvil Supp1i~". 

The Mellon was adop~ed. 
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Demand for Grant~, 19~8-89, ill re'pect 01 t~e Mini'try 0/ Food and ~lvil Supplks 
f ,i voted by Lok Sabha 

No. of 
Demand 

Name of 
Demand 

Amount of Demand for Grant Amount of Demand for 
on Account voted by the Grants voted by the 

House on 18th Ma~cJ:t, 1988 ~ouse 

1 2 

Revenue 
Rs. 

~iDistry or Food aDC) Chil Supplies 
37. Department of Food 
38. Department of Civil 

Supplies 

14.07 brs . . 
[English] 

Ministry of Industry 

406,37,00,000 
8,10,00,000 

MR. DEPUTY SPEAKER : The House 
will now take up discussion and votiIll on 
Demand Nos. SO to S3 relating to Ministty 
of Industry for which four hours have been 
allotted. As the hOD. MemberJ are aware, 
pillotine in respect of the remaining 
Demands will take place at 6.00 p.m. today. 

Motion moved: 

Capital 
Rs. 

20,81,00,000 
~lJOO,OOO 

Revenue 
Its. 

2031,93,00,000 
40,S 1,00,000 

4 

Capital 
1\s. 

104,04,00,000 
3,52,00,000 

"That tbe respective sums not 
exceeding the amounts on Revenue 
Account and Capita) Account shown in 
the fourth column of the Order Paper 
be granted. to' t1)e President, out of the 
Consolidated Fund of India to complete 
the sums necessary to defray, the charges 
that will come in course of paymebt 
during the year ending the 31st day of 

. Mllrch, ... 1~9, in respect of the heads of 
Demands entered in the second column 
thereof against Demands Nos. 50 t6 53 
relating to the Ministry of Industry". 

I • 

Dema1fd~ for Grants, 198.8.-89, In respect 0/ th~ Min;jtry 0/ Industry submitted 10 
• the vole of Cok Sabha J, • 

No. of" Name of Amount of Demands (or Grants Amount of Demands for 
Demand Demand 0Ji Account voted by the House Grants submitted to the 

on 18th March 1988 vote of the House 

1 2 3 4 

Revenue Capital Revenue Capital 
Rs. Rs, Rs. 1< I ~ s. 

Ministry of Industry 
• ~! 

SO. Department of In~ustrial 82,40,00,000 29,91,00,000 266,97,00,000 149,5S,00,000 
Development ' 1 I 

51. Department of Company 1,19,00,000 6,00,00,000 1,OO ... qoo 
AiJairs 

52. Dopa~ of Chemicals 1,58,00,000 19,34,00,000 7,87,00,000 96~~J~~ ~ , , 
and Petrochemicals 

,. , 
I" • 

53 .. DePldmenf of Pantic 4,08,00,000 77,99,00,000 20,40,00,000 339,93,00,000 
Enterprises 
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'I SJiRI BRAnAM SR1~~A MURTY 
~y~alf,hapatnaD1) ; ~ ","op'ld ~ke. t~ make ,a 
p~tipular reref~cc to Jbe flplct~o~~ of ~c 
11U\llW .sector c;nterprises eli rectly l11\der the 
~istry 0(, industrY.. If yOl,J 109" at t.he 
produc\.ion 9f yanous ~ublic s~tor enterprises 
under th,is ~nist~'Y .. you will DJld that y~r 
.ner yell:. tqc pfoductiop is 4eclining. , In 

'the yeu 1980-81 the prQduction Was _ WQr,tb 
Rs. 1'8.15 crorca. In 1'87-88 it came; down to Rs. J25 crores. ~his· is the first point d 
that I would like to make. 

\ . 
Simil~rly, if you see the iplancial perfpl'· 

~, out Qf 24 units with wh~ch ~~s 
MjDi~try ~~ 1 directly cOnQQCted, all are 19s~ 
tp~jn~ units.. All the engineerina uni~s\ are 
~rrin& losses.. All tbe cO~\UllCr .unlts !U~ 
inC,I,lrriol los.es. The c9nsultancy ~f1 
contracting firms are incurring lo~ses. 

The loss of public to the :peP¥f. 
ment of PubJic Sector EnterDrises wa$ 
Ita. 6S crores in the year 1985-86. Next 
year it went upto Rs. 103 erores. In 1987-
88 it went upto Rs. 704 crores. This is the 
financial performance. 

During the course of the Seventh Plan 
period, a total amount of Rs. 1663 crores 
was expected to be spent, out of which 
Rs. 1300 crotes have already been spent in 
the first three years. In spite of, that no 
~ommensurate results have been achieved. 
Almost everywhere, at every staae, we find 
only a history of consistently and repeatedly 
i~c\lrrlng losses in each industrial units. For 
iDS~ancc, under the Heavy Engineering 
Corporation, the ~osses fr~m 1985*86 to 
1987-88 have been increasing. In 1986-87 
th6loss incurred was Rs. 53.92 crore! and in 
1987-88, it was round about Rs. 57 crotes. 
In the cement sector the I oss is going to 
increase. In 1'87 .. 88, the loss is Rs- 57 
crorea. So, from 53.,92 erores, it g~s UJ' to 
Rs. S7.83 crores. In Cement Corporation 
of India, in the year 1986*87, the ~ loss was 
about Rs. 21.'2 crores; in 1987-88. it was 
R$. 25.31 crQX'es. In the year 1988-89, the~ 
have targeted ~q~increase thc= loss by l\bout 
R.s. 34.05 crores. This is their target ... • (I"terrupt ions) 

AN RON. MBMBER : Tarset for what ? 

SHRI BHATTAM SIURAMA MVk'rY ./0 

Taraet for increase of losses. 

·lJl the Cycle Corporation of India ..... 
iu the ycat 1984-85, the loss was RI. 8.SS 
erores. In the year 1987 .. 88, it was about 
Rs.. 11.8 crares. In 1988 -89, it has projected 
that the loss would be of the same order. 

Simil~l)' , the Sports India is another 
f~mous e~.ple. The Minister himself ha4 
~C, time back s~id that he wants the 
inYolvem~~ of the private cector industries. 
~ore .. j~ the SAllle p_thetic story of incur::-
rJna rep,c;ated Iqssca can be seen. In tho 
y* .1'85-86, J it was RI. 16.42 crQres; ~ 
1987.88. it went up to Rs. 26.rores, the 
accumulated losses beinl RI. 105.26 crores. 

llehabilitation industries Corporation" 
which is expected to rehabilitate some of the 
sic}c units, has itself gone into debt. In the 
year J986·87, its loss was to the tune dt 
about Rs. 9OS.56 lakhs; in the earlier year it 
was about Rs. 636 lakhs. So, the losses 
are increasing. 

Same is the case with Hindusta~ Paper 
Corporation. For i9stance, if ~ take 
Hindustan Newsprint, theiJ;' loss in ~ year 

i 
1985-86 was Rs. one eroro. In the year 
1987-88, it was Rs. 7.57' q'ores, and in tbe 
year 1988-89 it is taraeted to be further 
increased to Rs. 7.23 crores. 

In the NtLaaland Pulp and Paper Com .. 
pany apin, in the ~ear 1985-86, the Joss was 
Rs. 23 crore&; in 1987-88 it was Rs. 25.65 
crores; and in 1988·89 it is goina to bo 
further in~ased to Rs. 27.82 erores. That 
is the target. 

In Nagaoll Pa~r ;Mills, in the year 
1985-86. the 1015 was Rs. 22.47 crores; in 
the year 1988-89, the tar.ct.d increase of 
loss comes to Rs. S5.22 crores. 

This is the story of the public sector 
enterprises which are directly under tbo 
Ministry of Industry. 

Now I come to capacity utilisation. Hero 
again I ~Q~,ive a W9rd of app~iatioD 
qP ~ina, the various, tacrts. Take, for 
ipstaqce, the Heavy Eng~~e~i~ Corpor"tio,fl. 
Us c8)'aCity uti11satioq variesl , tr.om .~7 per 
cen~ to 3S ~r cent. On1y in one year it went 
up to about 66 per cent. So, the low capa-
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city utilisation has been a constant feature. 
In the National Bicycle Corporation, in the 
year 1984-85, the capacity utilisation was 75 
per cent and in the year 1986-87, it came 
down to 36 per cent. . This is the improve-
ment! Simi larly, take ~cooters India Ltd. 
Its capacity utiliS'\.lion was 25.8 per cent in 
1984-85 which came down to 8 per cent in 
1986-87. In CYcle Corporation it was 71 
per cent; it came down to S1 per cent. I 
can multiply ~ny number of cases. It is no 
use taking the time on this particular aspect, 
but it will be sufficient jf the Minister also 
lives his attention to this particular aspect 
and tries to do something to improve the 
functioning of the various uni ts which are 
under his control. For instance, if I make 
a brief reference to HMT. it is not taking 
up any expansion programme at all. Their 
tractor manufacturing capacity is to be 
expanded and there is no money for it. So, 
they are not doing it. The lamp division 
is also a Joss-making one. So, something 
has got to lie done in order to revive that 
and revamp that. 

As far as BHEL is concerned, j t has a 
large stock of old machines costing about 
Rs. 200 crores. If it has got to be,replaced, 
then the Government requil cs about 
Rs. 1,000 crores, which they do not have at 
the moment and, therefore, they have got to 
put up with this obsolete equipment. 

Now 1 J1}ake a brief referent;e to BHPV. 
It is clubbed wlth about five other loss-
making units. I do not know for what 
purpose. This is highly obnoxious 
and highly reprehe~'iibte and cannot be 
justified on any ground. When its head· 
quarters shifted to somewhere 1ike Allahabad, 
it was continuously a profit-making unit, and 
now, after it haz been clubbed with other 
continuously loss-making \Joits. So, some-
thing has to be done with regard to this. I, 
therefore, request the Minister to kindly ...... 
(Interruptions). 

THE MIN1StER OF INDUSTRY 
(SHRI J. VENGAL RAO): BHPV is an 
eaqling uni t today also. 

SHRI BHATTAM SRJRAMA MURTY: 
Last year it went into a Joss of about 
Rs. one crore. I can give you the figures. But 
clubbing itself is objectionable. That is 
wha t my submission is. It w~t into a loss" 

that'can also be proved. ] can show it to 
youithat even on the floor of the House 
such figures have been given. 

Now, Sir, as far as the in1provcrnent of 
these units is concerned, one factor stands 
out, namely, the gestation period for the 
completion of any project which is under-
taken has to be reduced considerably. Other-
wise, the cost escalates and the difficulty 
arises, and you will 110t be able to produce 
allY results con1mensurate with the expendi-
ture incurred. Take, for instance, the 
Tandur ('cnlent Project. Oriiinally, the 
estimated cost wag about Rs. 56.76 crores 
and then it went up to Rs. 154 crores. This 
is ahnost a three-fold increase. Similar is 
the case with Hindustan Paper Corporation. 
For instance, if we take the Nagaon Paper 
Mills, the estimated cost was only Rs. 114 
crores; it went' up to Rs. 310 crores. 
For Cachhar Paper Mills, the' origiilal cost 
was Rs. 114 crores, it went up to Rs. 317 
crores. Similatly, for D.P. Gas-based News~ 
print Project, the estinlated co::,t was Rs, 
217.7 crores~ it went up to R'). 3]9 crore~. 
All these indicate a heavy amount' of Io~~. 

The Minister him~clf kno\\ s about this 
personal1y too well. Sinlilariy I for the 
Y crragunt la (AP) Expansion progran1mc, the 
original estimate was about R". 78.52 crares 
and then it went up to Rs. 177.25 crores. 
So, this is the story. Out of a total amount 
of about Rs. 62,000 Cf0fCS spent on the 
public sector projcct~ in the country as a 
whole, about R5,. 20,OGO to Rs. 22,000 crores 
account for the c<;calation of costs and prices 
because of the de'&iYs in the execution of 
these projects. Let that be very clear]y 
understood. Therefore, 1 wish to olake it 
ver), clear that unless some steps are taken 
with a view to improve the situation in this 
direction, nothing is going to happen. ' 

Now I may repeat very briefly the chro-
nic maladies which are plaguing the public 
sector industries. These are : 

Low productivity; 

Lower percentage of utilisation of capa-
city; 

Lbw-quality product; 
No adequate return on capital invested-

• • 
No internal generation on funds; 
Technological obsoletion; and 
BJSh operational cost. 
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These are all various difficulties. May I 
know from the Minister whether he has done 
an:ything in the direction of improvement of 
the situation from anyone of these angles, 
and if so, with wh~t effect 1 ... (lnterruptions) 

AN HON. l\tJEMBER : Memorandum of 
Understanding also is there. 

SHRI BHATIAM SRIRAMA MURTY: 
Yes, Memorandum of Understanding is" also 
there and it is going to crea,to a lot of mis-
understanding later. Some time back it was 
promised-of course, not by the Ministry 
of Industry, I think by the tviinister of 
Finance-that a White Paper will be 
presented on the functioning of the various 
pub I ic sector industries. Supposing it is 
now nlade availa ble to us, it may be very 
useful for us to continue this debate. But 
it is not available. I suggest humbly to the 
Minister that he may prepare a sort of a 
corporate plan, with specific goals and 
objects, in respect of each single individual 
private enterpri~e \\ hich is under his juris-
diction, and also undertake simultaneously 
the programme of modernisation and expan-
sion. Otherwlc;e jt is meaningless because 
the old and obsolete units wil1 not be able 
to yield the requued results. 

At thi'i point of time, I would also like 
to make one more point. As far as the 
pub] ic sector projects are concerned, the 
oiJJcctives are very clear and they are very 
well Jaid down. One of the objectives is 
ptoduction and distribution ""of income and 
wealth. 

It is for you to see that there is no 
accumulation and concentration of economic 
power and wealth. That is also one of 
the objectives of the pubHc sector under-
takings. This directly comes within the 
jurisdiction of the Finance Ministry, not 
the Industry Ministry. But then I have to 
make passing remarks because the replies 
given at one time to my question was 
embarrasing and highly detestable. But at 
one tinle, 1 asked the gross and net profits 
earned by the big houses during the last 
three years. The reply liven was lik.e 
this. 

"The names of the so called big 
business houses have not been indenti-
fled, " 

Sir, the Government is not aware what 
the big business houses are and again Mr. 
Minister kindly note the sentence given in 
the reply: 

" ... that the information reiardinl 
Gross Profit qf each company and firm 
?wned by large industrial houses 
cannot be obtained. The efforts put 
in to do this exercise may not be com-
mensurate wi th the result, in terms of 
costs and time. n 

It is no longer useful. What is their 
profit, Sir? The Government does not 
want to know it' As a matter of fact 
if I can make a reference to the 121. test issu~ 
of the "Business India", they ha~e produ-
duced a~ a~ticle giving a list of 100 top 
companIes U1 tbe private sector and also 
the profit ~arned by them during the last 
three years. The Government thinks that 
what they have given is useless today. 
That shows the attitude of the Government. 
This is the point which I would like to 
D1uke and for which I do not wallt to make 
the Minister responsible and I cannot pull 
him up. Sir, I cannot particularly and 
indiv.idual1y make him responsible for that. 
This is the state of affairs. Now for 
instance, Reliance Company have incre~sed 
their assets three times right from 
Rs. 600 crores to Rs. 2000 crores from 
1986-87, that is, they have increased more 
than three tilnes. Tbe total top 15 Busi-
ness Houses have increased their assets 
from Rs. 18,000 crores to Rs. 31,000 
crores, that is, more than Rs. 13,000 
crores during the last three years. There 
is an increase of each one of the big busi-
ness houses by more than Rs. 3 crores. 
It is very clear that these statistics have 
been produced by the "Business India". 
But the Government refuses to take this 
factor into consideration and take note of 
it. This an unfortunate situation. Th. 
hon. Minister may kindly make use of his 
good offices and try to know why this has 
happened. It is because he is the 
Minister in charge of Indusry he is also 
expected to pronlote a sort of equality and 
reduce inequalities and reduce the concen-
tration of wealth in a few hAnds. 

.sir, let me come to the second objec-
tive .of the pubhc sector undertakinss, that 
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is, the creati on of employment opportunitie~. 
It is absolutely necessary to crea tc more 
employment Oppo{tunites; ptherwisc, it 
would be meanin&1ess. How will you 
create Fmployment opportunitirs? About 
1'4S lakh units have become sick. Out of 
these, about 714 are large units ~nd about 
1250 are medium units. Obviously, emp .. 
loyment opportunities are reduced, not 
increased, because of the closure of. about 
1.5 lath units in the country. N'ow, how 
do you contribute to the increase in 
employnlent opportunities? Of course, 
the AICC must have passed a Resolution 
to this effect. But how will you produce 
results when the mills are bein, closed day .. 
in and day-out. The average monthly 
placements during April-November 1987, 
declined from 29,000 to 28,000. The growth 
in employment in the organised units bas 
increased marginal Jy. That is given in 
the Economic Survey Report which was 
circulated on the eve of the Budget 
Session. The magnitude of the problem 
is somewhat like this. By the turn of the 
Century about 110 million people Ire going 
to enter the labour market and most of them 
would like to work in the non-agricultural 
sector. Now, will you be able to provide 
them jobs in the agricultural sector, which 
is next to impossible? You have to find 
placement for them in urban areas and 
therefore you have to industrialise and if 
you don't indutrialise you are finished. 
There is no other course left. You 
bave to provide employment to them 
and therefore you have to increase 
the number of industries. The public 
sector industries should at least take 
ul) this challenge. The other objective is 
to reduce the regional imbalance. 

And this is a matter concernina him 
alSQ. I k®w, as a Chief Minister he was very 
muc~ concerned with this as far as Andlu:a 
Pr~desh is concerned at that time. What 
i. due to us should come to us. If it does 
not come to us, then we canaot be ,till 
GQntentcd~ And therefore, a$ far &$ the 
regional imbalance is concerned, in respect 
of Andhra Pradesh what is it that was 
done 1 I do not want to go into the 
subject at length, but then it is for him to 
examine and do some intros~ction and 
see what is his contribution or the contri .. 

, I"" 
~ution of bit ~artment as. r~r as 1e~u~~ 
u()n of imbalances jn Anc;Jhr~ fradesh ., 
~,emed. As ~I have p~nt~d 9¥t tpp 
~er ,day, vw. hitherto preViously, for t1t; 
Jast about 60 years or so, there was a 
system, there was a pol icy under imple-
mentation. Under the Central subsidy 
schenle in selected back ward areas, in 
certain biocks, the Planning Commission 
wi j) seJect the districts and the block.s are 
also selected then about IS per cent of the 
total investment on account of certain 
infrastructural facil ities etc. will be borne 
by the Government, and that has been 
working well, Now, how is it that you are 
going to give a so·by to this giving it up , 
They are only an extension. It is going to 
close very shortly. 

SliRI J. VENGAL RAO: It is already 
closed. 

SHRI BHATTAM SRIRA~ 
MURTY : It is already closed. And what 
are the reasons, what is the criterion, what 
is the purpose, what is the rationale .xl<l 
justification for doing that 1 If you want 
to develop a backward area, you must ha~ 
to do it, You do not want to do anythm, 
in the backward areas, you do not want to 
do anything for the country, you do Dot 
want to save the country, And in respect 
of that you want to have the arowtb cen-= 
trcs. The concept of growth centre if 
totally different. If you want to have a 
growth centre, then you have to indus .. 
trialise a particular area. If you wallt to 
develop a backward area, you have got to 
develop this area. Developing aback .. 
ward area is totally different from develop-
ing an industry. And bow to club betIJ 
of them? They are highly inter-related 
conceptually and basically and they hav. 
nothing to do WIth each other. And 
therefore, I would like to humbly point OUl 
that there is a feeling in the South. .EveD 
in regard to growth centres, my und",. 
Itanding is tbat you have not consulted ~t 
State Governments. To find out what wal 
their opinion, have you consultc<l tbcm.1 
And what are the growth centres wllich WC(f 
selected as far as South is concerned? In 
Andhra Pradesh how many growth ccQtroa 
are there 1 You have not consulted any-. " body. 

SHRI J. VENGAL RAO: Not yet 
finalised. 
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MURTY: It is not yet finalised, but then 
ttio thiDa is this. 1)en sometbina bas lot 
to be done in reaard to tbis. Unless tha t 
is 40ne, it is very difficult and nothill8 else 
i · b I r j ,om, to appcn. 

Sir, let me take a few minutes more, as 
I am initiating the debate. 

One thing is important. As far as 
pr.va~e sector is concerned, I put a ques-
tion some times back to the ~nistcr and be 
pvc a reply. I asked: 'WiU the 
Minister of Industry be pleased to state (a) 
the Government companies which have 
'iieen converted into non-Government com-
pa,yes sinoe ~ 970 1" I mean. how many of 
t~em are tllere 1 That is what I asked. 
'Qle ques,tion is clear. Tho answer was: 

HAs and when the paid-up capital 
held by the Central Government or by 
any State Govemmeont or partly by 
tbe Central Goverement or partly by 
one or more State Governments, or by 
a subsidiary of a Government com-
pany .t~. is reduced to less than 51 per 
cent of any company, that company is 
converted into a non-Government com .. 
pany." 

Because it is less than 51 per e'ent, it 
automaHcalJy gets converted into a nOD-
Government company. It is okay. But 
8. far as .,rivate companies are concerned, 
I am not going to make this point. Now, 
iA a number of private companies, the 
public seotor financial institutions are having 
more than 50 pet cent of their investments. 
Then what are you doing 7 And people 
know that they are only private domestic 
houses. For instance, in Escorts 54.04 per cent Is already held by the Government 
financial institutions etc., in Andhra Valley 
Pa~r Mill, Bangur, S9.87 per cent is held 
by die public sector financial institutions, 
in Kltloscar Pneumatic it is 69.42 per cent, 
in Aridbra Valley Power Supply Co. (T.ata) 
it i, SI.18 per cent, in ij,industan Brown 
BOYftY. it i, 63;91 ",r ~t. in GuJa!,.t s.te ~Uis~, it is 74.12 per ~ .. ift 
~prj\SD(l Si~et Ltd, it is ~S..3A ~ ceN, 

t ill ~war •. Syn~x ~td~ it is 8l.1~ ~r ee~t 
.ad. in Vi"rant Tyres it is 7J.31 per cent. 
Yw hA~ .. aot 59 muc1'\ of mOl'!C1 i~ve~ted 

in them. Do you' want private people tp 
m~n. the thinss 1 You give them 
money and give tbe manaaement to them ? 
J\.nd 'how is i~ that you nod s~ch a happy 
company in them '1 You are in auch a 
b;apPY companr and continue to be there. 
And as far as you arc concerned, in a case 
when you have reduced it to less than 51 
per cent, immediately you tum it into a 
privat,e company. But there, your mOJlcy 
is there, it is still under their management. 
It is somthing basically wrong. There is 
something basically wrong. • Conceptual1y, 
they can have every thing. Therefore, let 
the Government not run into the pocket 
of private business people. This is not a 
lood image. 

I would make one more point, about 
the big business invading the small scale 
sector. The big business houses are enter-
in& into the small scale industries. The 
Minister is very well interested in the small 
scale sector, its preservation, upHftment and 
development. I am very much convinced 
about it. A separate paragraph is also 
incorporated in the annual report. But the 
faCts are different. The infiltration of bi, 
business houses into small scale sector is 
continuing without any let or hindrance, in 
spite of proclaimed policy of the Govern-
ment. New smal1 units continue to be 
floated by them and even announcing as 
part of their respective houses. I want to 
aive one example. There is Maegadyt 
computers ft.oated by the children of 
MaCatlal group and they proudly say that 
it is part of th~ Mafa tlal House. That is 

. the sit-tuAtion. 

Sewing machines are reserved for small 
scale sector. Then why should the 
National Small Scale Industries CorRQra-
tion join hands with the multi-national cor-
poration 1 Do they not have suftic.iep.t 
machinery to undertake this activity? I;)o 
we require multi-nationals to sell sew;iq 
machines? Why don't you ep.couraae 
small scale units to make and sell sewiDs 
machines in the domestic market? Wby 
do you nat ask SiNar to &0 ~k ~e 
IBM and CocJi CDla '! The worst p~t. of 
it is, the O:oYcrmnent willin,lY' Jef~ t}:le 
complete management and control~ tp ¢e 
bands of tbese multi·nationa)s. lJut (or 
whose benefits, was this done ? £' It •• I f l 
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Similarly, t~ke the exnn1ple of Bata 
company, Colgate, Brita nnia and several 
other things. In the small scale sector, 
big, business houses,'" multi-nationals come 
and operate, They corner all the benefits 
and concessions which are being offered to 
the small scale sector. And the bigger 
fry, biggest shark eats away the· smaller 
fry. This is the situation which I have to 
point out. 
14.32 Itrs. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Chairman1 Sir, I rise 
to support this Demand for Grants with the 
hope that the hone Minister will listen to 
me very carefully. 

When India became independent, its 
industrial capabilities were extsemely 
limited. The industrial sector was not only 
small but it! range was very narrow, the 
average industrial growth being mere 2% 
per annum. But now our industrial growth 
has risen to 9% per annum. So, T would 
like to congratulate the Ministry on this 
achievement. What is eyen more encourag-
ing is our progressive success in realising 
the aim of self-reliance. 

I am supporting this Demand because 
I come from a State which is facing maxi-
mum problem regarding sick industry. I 
am very much interested to speak about 
the other States also. But, as you know, 
in our State, we are having so many 
problems and time is very 'limited. That is 
why, I do not want to go into details.. 

We have a federal set up in our country 
and the Central Government is a mother 
and the State Government is a child. It 
is the duty of the mother to look after 
those children, 'which are physically handi-
capped, whi~ cannot properly and effce-
tively walk, which cannot digest properly 
alsO. I do not know, what my State 
Government did for these 10 years. But, 
Sir, if you go thlough the industrial 
scena rio in my State, you will find 80% 
industries are now closed and 20% indus-
tries are going to be closed. If_every-
thing is going to be closed, how will we 
survive. We arc now bedded completely 
and totally. So, give some positive medi-
cine to us so that we are revive ourselves. 

If you 80 throuah the industrial ,~cnario .. 

ill our country, accordins to the 
Reserve Bank of India report, in December, 
1983 the number of sick mills was 80,110. 
Annual \outstanding Rs. 3,101.29. 

In December, 1~84 the number of sick 
units was 93,282. 

In December, 1985 the number of sick 
units was 1,19,606. 

In June, 1986 it was 1,30,606. 

You have already set up one Board for 
Industrial and Financial Reconstruction 
Board. We welcome your measure. Some 
jndustries will come over to Bengal. 
When arc they going to register their 
names, mainly this Machinery and Manu-
facturers Corporation in Calcutta? BIFR 
called a meeting some time later and they 
have taken a decision that they w j]) wind up 
thi s industry. This BIFR is set up for the 
revival of the sick units. If they are 
going to clo~e down the sick units, then 
what is tbe need of this BIFR? Last 
h_earing of the Ivlachinery nnd Manufac-
turers, Corporation is on 25th of next 
month, I would request you not to accept 
this proposal of BIFR to wind up thi s 
unit. You Jook to the interests of the 
workers. BIFR should function effectively, 
(Interruptions) n!FR should be effective 
and they should work for the interests of 
the workers and not for the interest of the 
management. When I was a Member of 
the Industrial Consultative Committee 
in 1985, Mr. N.D. Tiwari was the Finance 
Minister and I raised this rna tter many 
times. I requested the Minister to call an 
exclusive Bengal MPs meeting to consider 
revival of some sick uni ts. Then the 
Industry Minister assured me in that meet .. 
ing that he would call the MPs meeting 
exclusively for Bengal MPs to consider 
revival of some sick industries. After that, 
two years are over but there is no outcome. 
There is no fruitful result. That is why, 
1 again request you to please call a Bengal 
MPs meeting exclusively in the interests of 
Bengal people, as it is most importan t. 

Two, under your Industry Minister 
there is no monitoring committee so far as 
I knew. Who will listen to the grievances 
of the workers? That is why, I request 
you that there should be one monitoring' 
celt under the Ministry of Industry which 
would listen to the Iriovances of tho worker-
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aad they can take proper decisions to help 
the ind ustry • 

Three, the Company Law Board is 
notified. But sometimes' you have seen 
thls Company Law Board are indulging in 
transferring the share from one man to 
another. It is already reported in the 
newspapers that Peerless General Invest-
ment Corporation are having Rs. 600 
creres public mone-y but they diversify this 
fund from one company to another com-
pany. I do not know whether the Com-
pany Law Board would allow them to 
diversify their fund or not. But I would 
like to request that the - Company Law 
Board should be stri ct in the matter of 
share transfer. 

Four Si r, you know the attitude 
of the managen1ent. I am not tell-
ing about an the nlanagements. But 
what happens, in practice, is that some-
times the management states that this 
Company is going to be sick and they are 
going to close down the units. After that, 
what is the fa te of the workers? The 
'Worker., are going to die and they are 
starving for food. They do not have any 
opportunities to get anything more from 
the management. But what is the manage-
n1cnt doing? The Conlpany is working 
for five years in a particular industry. 
After that, they are misusing the funds and 
beca use of lack of capa bili ty and lack of 
efficiency the company is going to be closed. 
After that they are going to join another 
company. Then, what happens is that they 
are going to be rewarded and the workers 
are going to be punished. If this thing is 
going 011, how will the country survive? 
Here, I do not say that our industrial posi-
tion is bad. Our industria I position is, of 
course, good compared with any other 
country. I have to Wclcollle that. I 
would also welcome the Gove'rnn1ent's 
measures regarding olodernisation and 
upgradation etc. But can you suggest 
retrenchement of workers and staff for 
modernising the factory? If you are going 
to modernise any factory, it should be only 
in the interests of the workers. There 
should not be retrenchment in order to 
modernise any factory. They should take 
the workers. The workers have to be 
encouraged to work in order to make the 

unit viable. They should not retrench the 
workers in order to rrlOdernise the industry. 
Of course, I welcome moderni6ation. But 
modernisation should not .freet tho workers 
interests. 

I would Jike to raise one more problem. 
I met Shri Arunachalamji so many times. 
I met ·Shri N.D. Tiwariji also. I have 
written 100 letters to the Prime Minister 
also. It is very important to me. There 
is one industry called the Stee 1 and AIIied 
Products Ltd. which is in my constitueacy. 
It is one of the pioneering companies of 
my State. In the year 1976, they have 
receiv(,d GoJd Medal. Their performance 
was good. But due to mismanagement 
and due to inefficiency as also due to 
inefficient trade union movelnent, this com-
pany became sick and it has been closed 
since 1980. I am greateful to our beloved 
Prime Minister because he assured me in 
his letter that the matter would be examill-
ed by the concerI).ed Department and the 
Department would look into this matter 
carefuJJy. I have received this letter two 
or three days back. Also, while Shri N.D. 
Tiwari was the Minister, in the Consulta-
tive Committee he assured me that he 
would consider this company to be register-
ed in BFIR. But two years have been 
over. The position of this company is 
in an advanced stage of liquidation. 

SHRI J. VENGAL RAO: What is 
the name of that Company'? 

KUMARI MAMATA BANERJEE: 
The name of the Company is 'Steel and 
Allied ~roducts Limited.' After that, I did 
not get any infonnation. Now, that company 
is in an advanced stage of liquidation. 
About 2000 workers are involved in this 
company. The IRBI has alr~ady stated that 
number one unit sho\~ld become viable. I 
would be very much grateful to you if you 
could kindly consider this. There is a 
serious condition. 10 workers had already 
expired because of starvation. This is a 
very sentimental and emotional issue in my 
constituency again and again. I do not 
Vlr'ant to say anything about my constituency~ 
I am a Member of Parliament and I 
always keep in my mind the interests of my 
State and my country. This time I am 
earnestly requesting you about this. This is 
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a nlost important issue, as far as 1 am con-
cerned. 

Regarding Bengal Potterries, today 
moming also I asked a question. But the 
hone Minister did not reply. I do not know 
why I did not get bis sympathy. It is a 
longstanding demand of our Bengal people 
that the Minister must grant working oapital 
to the Bengal Potteries so "that the company 

. can continue its functioning. If you are 
going to close down these units, then the 
Government will lose Rs. 60 crores" But· 
if you are going to continue its functioning, 
then the Government would have to invest 
only Rs. 15 crores. So what will be 
acceptable to you; Rs. 1 S clores investment 
or Rs. 60 crores loss? Whatever positive 
measures you have to take, please take 
immediately, so that the workerl can be 
saved. 

Regarding the Metal Box Company, it is 
also closed down about five months back 
because the management has stated that the 
workers have to obey the orders of the 
management and they have to manage with 
25% wage cut and then only the management 
will allow this company to continue to 
function and the company is sick also. The 
Metal Box Company has already registered 
its name in the BFIR. I would request you 
to please see this matter seriously and give 
instructions to BFIR that this company 
should get the working capital; this company 
should be revived and don't close down 
these units. 

Why I am telling tbis is because I know 
that in my State 52 lakh educated un-
employed youths are registered. I don't 
know what is the number of the uneducated 
youths. I don't know what is their number 
in the unorganised sector. Unemployment 
is a chronic problem of our country. That 
is why you should see the matter seriously 
otherwise those who are working now will 
be unemployed also. 

Regarding new industries, whiJe Shri 
B.C. Roy was the Chief Minister of West 
Bengal he did a lot for West Bengal. In 
his regime we got Durgapur, Chittaranjan 
Locomotive5 ancl so many other schemes and 
projects. But in the regime of Shri Jyoti 
Basu we did not get anything .. . (Tnterrup-
tions) .. .I don't want to say that the Central 

Government is discriminating. 1 don't know 
whether my State Government is efficient or 
not; people will judge. 

Regarding Haldia' Petrochemicals, I 
would like to dniw your attention'to what 
you have stated in this august House. You 
have stated that you have cleared this 
project. But at the same time the Finance 
Minister makes a statemcn t publicly in the 
Paper that it is not cleared from the Finance 
Ministry. Please clarify the position. 
Actually what is the position of the Haldia 
Petrochemicals? Because we badly need this 
company for the economic development of 
our State and for solving the uncmploYlnent 
probJem also. 

I would request you to please give sonle 
special attention for Bengal to set up some 
new smaJI industries, agro based industries, 
electronic industries and other industries 
also. Please give some nlore importance to 
women entrepreneur. It is high time when 
we are going into the 21st century and so 
I request you to encourage the unenlployed 
youth as Olltrepreneurs and also to encourage 
women as entrepreneurs because women are 
more efficient, Inore sincere and more dedi-
cated. I think they can do something for 
the country and for the State. 

MR. CHAIRMAN : Please conclude. 

KUMARl MAMATA BANERJEE "': I 
don't want to di~cuss any other thing because 
the Chairman has been kind enough to give 
this much time. 

I would request you lastly to call one 
meeting of the Bengal MPs and clarify the 
position of Haldia P,etrochemicaJs, Bengal 
Potteries, Steel. and Allied Products Ltd., 
Maohinery and Manufacturers Corporation, 
MMC and Metal Box Conlpany. 

SHRI BASUDEB AClIARIA (Bankura) : 
The industrial ~ituatiori in our country is 
really alarming and the picture is bleak. 

SHRI J. VENGALA RAO : 10 this 
respect both the Congress M Ps and the 
CPM MPs are the sa'TIC ! 

SHRI BASUDEB ACHARIA: We are 
on the same wave length. It is becau-se of 
the closure and the sickness of a large num-
ber of units. The figure of sick and closed 
units in the year 1980 was 24550. Now it 
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has been increased to 1,47,440. And the 
amount outstanding in those sick and 
cl05ed units, which, in the year '1980 was 
Rs. 1,808.6' crores increased in December 
1986 to Rs. 4,874.40 crores. Such is the .. 
sit uation. It is -because of tAe wrong policy 
of the Government. And it is because the 
Govem}llent have adopted a policy of 
import liberalisation. The Imort·Export 
Policy which was announced this year will 
further liberalise this import of various 
articles from the foreign countries. And 
because of this liberal import policy, even 
the articles' which are produced in our 
factories, in our manufacturing units, they 
are now being allowed to be imported and 
because of this import liberalisation, because 
we have opened our doors and because of 
the open door policy of tho Government, 
most of the units which were viable have 
become sick and most of them have been 
closed down and lots of workers who have 
been working for years together havo become 
unemployed together wi th crores of un-
employed youth. 

There is a need for change in the policy 
of the Government. Unless the policy of 
the Govemment is chanaed, the industry 
cannot be saved from this sickness or 
closure. 

The next lOlportant point is that we are 
not only importing various articles but we 
are also importing the technology. It has 
been s'lated in the Report of the Department 
of Industrial Deve]opment, in connection 
with the Technology Policy: 

"It is a matter of gratification that 
over the years a diversified and sophisti .. 
cated industrial base has been built up 
in the country along with technological 
skills and capabilities. The requirements 
of the industrial field are now vastly 
different from those in the early stages 
of industrialisation. The Government's 
basic policy towards import of techno-
IOKY is aimed at reducing unnecessary 
dependence on external resource sand 
achieving self-reliance through optimum 
. utilisation of indigenous resources". 

This is not -being done. We are import-
illl technology'. But we are not developing 
our indigenous technology. We are only 
developing our screw-driver technology. 

We, are only assimilating. Assimilation is 
being done, of assembling various parta 
which are ~eing imported is only being done 
in our country. This is not the self-reliance. 
This is not the development of indigenous 
technology, We are more and more depend .. 
ing on foreign technology and this import 
of foreign technology has been further 
liberalised. 

Then the que$tion of foreign investment. 
The Prime Minister recently has stated that 
the foreign investment would be increased 
in recent years for wholly export-oriented 
units. Even 100 per cent foreign equity 
can be considered. This i, als<J a serious 
matter that we are now aUowing export-
oriented units even upto a bundred per 
cent .•.. 

SHRt J. VENGAL RAO ; This hundred· 
per cent is for export-oriented units. 

- . 
SHRI BASUDEB ACHARIA: " 

... export-oriented units of foreign equity can 
be considered ...... ." I am concerned with 
foreign equity. ' 

SHRI MURLI OEORA (Bombay 
South): In China they are aUowine now. 

SHRI BASUDEB ACHARIA: Do not 
compare with China. 

Then, dispersal of industries was also 
discussed here. Shri Bhattam Srirama 
Murty referred to incentives and subsidy 
for industrialisation of backward areas. 
There was a Comn1ittee on dispersal of 
industries and there were various suggestions 
regarding dispersal of industries, particularly 
in the backward regions, in the backward 
districts. I do not know what action has 
been taken on this Report. This is a very 
important Report. There are important 
~ommendations made by this Committee on dispersal of industries. This incentive 
scheme or subsidy scheme was started in 
the year 1983. This schen1e was for fivo 
)lears and this period expired, I think, in 
December, 1987 ...... . 

SHRI J. VENGAL RAO: On 311t 
March 1988. 

SHRI BASUDEB ACHARIA : AUright, 
on 31st March, 1988. But it has nlOt been 
extended-as if tlloH industPially backward 



295 D.O .• 88-89 of Min. of 
Indusiry 

APRIL 26. 1988 D.G .• 88-89 of A-fin. 0/ . 296 
Industry 

[Shri Basudeb Acharia] 

dif.tricts have now become industrially 
forward and that is why it bas not been 
extended. But the fact is that ... o 

SHRI J. VENGAL RAO : Only on 31st 
March 1988 it expired. We are thinking 
of alternative scheme. 

SHRI BASUDEB ACHARIA: You 
a~e thinking of growth centre, but this will 
not be a proper scheme and this win not 
help to industria lise backward areas. My 
proposal is that this incentive scheme which 
was in existence for five years should be 
continued tin those backward di5tricts-
may be Category 'A' or Category 'B' or 
Category 'C'- become industrially for-
ward. 

SHRI J. VENGAL RAO: Under this 
scheme also, 75 per cent of the benefit went 
to the rich people and only 25 per cent 
went to the poor people. Big business 
people got the benefit or profit out of this 
scheme to the extent of 75 per cent. 

SHRI BASUDEB A<;HARIA: That is 
why you have to review. 

SHRI J. VENGAL RAO: We are 
thinking of alternative scheme. 

SHRI BASUDEB ACHARIA: You 
extend it or you review it so that small 
entrepreneurs, and not people like Shri 
Murli Deora, get the benefit from the 
scheme. 

Also the concept of no .. indu~trj district 
should be cbanged. Whelcvcr there is only 
a small industry, it becomes 'B' category 
or a backward district. This concept of 
no-industry district should be changed. 
We shoUld even think of no- inJustry block; 
from district we should COOle down to block, 
no-industry block, so that the block can 
be industrialised. 

Now I come to the condition of taken-
over units or nationalised units. Nationali-
sation is not the only solution. Unless you 
provide working capital, unless you try to 
make those units viable, unless you 
strengthen the manegement, how caD those 
nationalised units become viable? 

15.00 hrs. 

[SHRI SHARAD DIGHE in the Chair) 

Sir, as regards the case of Cycle 
Corporation of India while replying today 
to my supplementary the Minister ~aid that 
the Cycle Corporation of Ind!a of West 
Bengal and Bombay arc losing. Why are 
they losing? Is it because of the workers? 
There was some agreement between trade 
union representatives of Cycle Corporation 
of India and the management. The workers 
agreed to produce 1500 cycles per day. That 
was the agreement but when the agreement 
was finalised the raw·rnaterial which was 
to be provided and the working capital 
which was to be provided was not given .. 
Now you arc blaming the workers that four 
workers are manufacturing one cycle per 
day. How workers can manufacture jf 
there is no raw-material and you do not 
provide money. This iear you have 
provided onJy Rs. 4 crores. Last year the 
amount was Rs. 3.5 crores. How this unit 
can become viable unless you provide neces-
sary working capital and unless there is a 
proposal to make these units viable. 

Then there is a que~tion of Burn 
Standard. This unit earned profit. It 
bagged orders from ONGC for construction 
of off-shore platforms and carned Rs. 7 
crores In a year. This unit got orders 
worth Rs. 100 crores. This i.') onc of the 
subsidiary of Bhat Bhari Udyog Nigam 
Limited formed two years ago. I do Qot 
know what was the purpose of forming of 
this holding company. Has the purpose been 
achieved or not? It was to coordinate 
between different subsidiaties. 

Now take the ca~e of Bharat Process 
and Mechanical Engineers Limited. Recently 
the Minister has written a letter to a mem-
ber of the other House, Shri Gurudas 
Dasgupta. I quote: 

"Bharat Bhari Udyog Nigam 
Linlited is tn a formative stage. All 
efforts are being made to formulate 
action plans to revitaHse the subsidiaries 
of BBUNL. Subsidiaries of BBUNL 
have been paying dues of their em-
ployees. BBUNL has already taken 
up action to organise a suitable infra-
structure to coordinate and monitor 
the action plans of the different 
subsidiary companies. '. 

Now there is a move to close down this 
Bbarat Process and Meehanicdl Engineers 
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Limited. He has written Jetters to the 
members that this Is in a formative stage. 
They are trying to make these units viable 
whereas the Chairman .. cum-~1anaging . 
Director, Shri S.R. Chowdhary is tryinl to 
close down one of the subsidiary unit 
of BBUNL. 

As regards Engineers Projects of India 
Limited yesterday he said that it has been 
decided to close down this company but if 
it is closed down then retrenchment com .. 
pensation has to be paid and the amount 
is likely to be Rs. 92 crores. If you pro-
vide a much less amount than Rs. 92 crores 
then this company can become viable. The 
workshops are being su~ let to other pri .. 
vate contractors. The management has not 
been strengthened. How can you expect 
the notionalised units to become viable un-
less there i~ a good and efficient manage-
nlent ? Unless you provide money and 
working capital, how can you expect that 
these units will become viable? 

Sir, ACe-Vickers~Babcock is a very 
important and .prest iSious unit of West 
Bengal and Karn~taka. But I am surprised 
to note that the Government of India took 
18 months to take the decision. Just see, 
how the Government is functioning. Most 
non-functioning Government, SheiJaji. To 
take this simple decision, the Government, 
of India took 18 months. 

SHRI SOMNATH ClfATIERJEE 
(Bolpur) : They had no time. (Inlerruplions) 

SHRI J. VENGAL RAO : Shri Somnath 
Chatterjee is an eminent lawyer. It is a 
liquidation case in the Bombay High Court. 
Now, we take a favourable decision. Instead 
of cogratulating the Ministry, you are 
criticising. 

SHRI SOMNATH CHATTERJEE: We 
congratulate you for your delayed action. 
Thank you very much for something. 

SHRI J. VENGAL RAO: You are a 
lawyer. 

SHRI BASUDEB ACHARIA: Our 
target of electricity production is 22,000 
MW. We are in need of boliersb ecause 
we will have to construct new thermal and 
hydcl-power projectg. Some are being 
constructed. But these thermal power pro-

jects are now being delayed. How wiJl we 
produce 22,000 MW of electricity? Shri 
Eduardo Faleiro told us that unless there is 
infrastructure, how can we provide money 
for industrialisation? When we raised the 
question of regional imbalance, when we 
raised the question of credit and deposit 
ratio, when we raised the question of finance 
by public financial instruct·jons, then, we 
were told that unless there is infrastructure, 
we cannot provide m0!ley for industriali-
sation. Unless there is electricity, unless 
there are railways and such other infra .. 
structural facilities, there cannot be any 
industrialisation. So, Sir, because of in-
action on the part of the Central Govern-
ment, which took 181!! months to take a 
decision to reopen the boiler-making units 
of our country, an power projects have been 
delayed. 

Then, you know the workers of HEC 
'went on strike during the last year. Then 
there was an agreement that the workers 
should be paid at par with other pubJic 
sector workers when their wage agreement 
will be finalised. Interim reHef was announ-
ced. I spite of this agreement, the workers 

. of HEC were not paid the interim relief. 

SHRI SOMNATH CHATTERJEE : I 
had to obtai n court orders against it in the 
case of Burn Co., MAMC, etc. 

SHRI BASUDEB ACHARIA: Now I 
come to the problem of contract workers in 
the HEC. They have been working on a 
perennial nature of job for about 10-15 
years. They are not being absorbed. 

The Bengal Potteries was taken over 11 
years back. There was a proposal fop 
nationalisation. A series of meetings were 
held. Several times, wc met Sbri N.D. 
Tiwari, Shri Vengal Rao and other Industry 
Ministers. When Shri Virendra Patil was 
the Industry Minister, we also met the 
trade union leaders and MLAS. 

SHRI J. VENGAL RAO : When? 

SHRI BASUDEB ACHARIA : 
Yesterday we met him. Twenty times I 
met you in connection with this. So, 
Bensal Potteries was taken over. It is a 
very good unit taken over 11 years back. 
There was a proposal of na tionalisation. 
Tata Consultancy was engased. The)' 
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[ShJli Basudeb Acharia] 
submitted a report and their report is if 
the Government invests Rs. 12 crores, only 
then this unit can beconle viable and even 
the workers agreed - to retrenchnlent. 
Wotkers do not agree to retrenchment but 
in case of Bengtll Potteries, aU unions from 
INTUC to CITU agreed to retrenchment of 
workers. Inspite of that, the proposal of 
saationalisation-not to speak of llationalisa-
tion, but the unit was denotified by the 
Cabinet. Mr. Vengal Rao failed to 
convince the Committee. He has assured 
tbat be would again try and Mr. Somnatb 
Chatterjee is fighting there in tht: Calcutta 
High Court. 

SHRI J. VENGAL RAO: I will take 
hi. advice also. 

SHRI BASUDEB ACHARIA : Now, 
for several years, not a single paise was 
apent to make these units viable, for diver-
sification of the units, only salary of the 
workers was paid. 

Then comes the Haldia Petrochemicals. 
He told that a letter of Indent was issued 
and nothing to do. 

SHRI J. VENGAL RAO : Not now. 
11 years back. 

SHRI SOMNATH CHAlTERJEE : 
Tha t was by Bahuauna. 

SHRI BASUDEB ACHARIA : But the 
Finance Ministry have" not cleared the 
viability report and unless the viability 
report is submitted, how can the Govern-
ment of West BedPI or the Company apply 
for industrial licence? Former Chairman of 
the IPCL, Mr. GanguIi's report is that the 
Haldia Petrochemical unit wiIJ be viable. 
Here it bas been stated in the Report that 
'The project will be implemented by MIs 
Hal dia Petrochemicals Ltd., in joint sector 
with the • partnership of West Bengal 
Government. Industrial Development 
Corporation to manufacture one lakh tonnes 
per annum ethylene and other products'. 
The estimated capital cost of the complex 
is RI. 1400 crores. Nothing has been stated 
rep.rding the issuance of industrial licen~ 
and the viability. So, I urge upon the 
Minister that be should take personal 
interest because not only the MPs from 
West Benpl, but the MPs from Bihar, Orissa 
and from north-eastern states have asked the 

Prime Minister jOintly to issue the clearance 
iUlmcdiately for Haldia Petrochemicals. 
The issuance of ind ustrial licence and Letter 
of Indent are being delayed. So, the 
suggestion is that there should be one 
window p0licy. 

SHRI J. VENGAL RAO : I am assurilll 
you, previously he could remark like that. 
Now, as for as possible within 4S days, we 
are clearing letter of indent application, 
whether rejection or sanction. 

SHRI SOMNA TH eHA TTERJEE : 
How can you think of rejection? 

SHRI J. VENGAL RAO i When 
there js no subsmntive information, when 
tbere is no need to give licence, we reject 
it. 

SHRI SOMNATH CHATTERJEE: 
Don't say that. (Interruptions) 

SHRI BASUDEB ACHARIA : Now, 
coming to the Petrochenlicals department a 
new drug policy was announced. This was 
never discussed here and because of this new 
drug policy the prices of essential drup 
have been increased from 20 per cent to 

. " 4f> per cent. Now, the multinational drua 
manufacturing companies will have free 
hand to manufacture drugs. The druas 
price equalisation fund has been done away 
wlth. All this has been done to serve the 
i[lte-rest of the multinational drug manufac-
turing companies. 4 So, this drug policy 
should be reviewed. 

The most inlportant point is the com· 
pensa t IOn to the victims of Bhopal 
gas tragedy. Not a sil·.gle paise has been 
paid to them. Very recently the 
District Judge of the Bhopal District in 
Court had pronounced a judgement, l.e.~ the 
iuterim relief of Rs. 250 crores should be paid 
to the victims of the Bhopal disaster. I do 
not know what action Government· has 
taken to pay the compensation, to set the 
money from the giant multinaticmal 
company; Union Carbide Ltd. Also, Sir, 
the liability has been established. It ia 
said that they arc liable and they wHl have 
to pay the compensatioll. So, it is better 
if it is taken up immediately. 

Selling of Scooter 
discussed here. The 

India Ltod. was 
Government has 
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decided to sell this Scooter India Ltd., but 
the Pub I ic Sector Officers' Associatjon have 
formed a Commiuee with the former 
Secretary of Industry and other experts. We 
have also jointly ... 

SHRI J. VENGAL RAO : We do not 
have any objection if they come forward. 

SHRI BASUDEB ACHARIA: But you 
will have to give them the financial assis-
tance, so that they can visit the plant and 
study the situation. That assistance is 
required. You are extending that 
assjstance. 

Then, Sir, much has been said about 
the public sector undertaking. Not only 
the Industry Minister but the Prime Minister 
himself has said that a White Paper will be 
brought on the public sector. One year 
back when I raised this issue, the Prime 
Minister in this very House had assured 
that this White Paper on public sector will 
be published and pJaced before the House, 
and that the MembeJ s will get an opport-
tunity to participate in the discussion on the 
White Paper. So, J urge and demand that 
this White Paper on Public Sector should be 
published and placed on the Table of the 
House so that we can discuss about it in 
this very Session. 

We have to save the small, nledium and 
large industry as a lurge number of these 
industries are either sick or c1osed. The 
sickness has been thrust upon these 
industries because of the import liberaIisa-
tion policy of the Government. Unless this 
pol icy is changed, you will not be able to 
save the industries from closure and 
sickness. 

SHRI T. BASHEER (ChirayinkiJ) : Sir: 
] take this opportunity to put before you 
certain problems which my State-Kerala-
is facing. 

SHRI J: VENGAL RAO: So you are 
talking only about Kerala and not about 
the whole country. 

SHRI T. BASHEER ; T d ra w the 
a ttention of the House and the hon. 
Minister on the general matters only. 

J\fy colleagues have said so many things 
and I do not want to repent those things. 

So, I will confine my remarks to certain 
problems which my State is facing. . 

You had visited Kerala, last year. You 
know . the problems of my small and 
beautiful State. The unemployment problem 
in my State is very acute. Kera]a is an 
industrially backward State. I take this 
opportunity to urge upon the Government 
to formulate more schemes or projects fOI 
Kerala State and to have more Central 
investments in the industrial sector of 
Kerala. 

I am sorry to say that over the last two 
years, the Central investment in the 
industrial sector in Kerala has been on a 
decline. I have got some statistics regarding 
this. These are based on some studies 
made by the State Planning Boards. 

In 1973-74, the Centra] Investment ,in 
the Industrial Sector in Kerala was 3.28 
per cent. In 1980-81, it came down to 
2.27 per cent. In 1983-84, it had further 
declined to 1.84 per cent. And in 1984-85, 
it was 1.76 per cent. So, from these figures, 
you can very well see that the Central 
investment in the industrial sector in KeraJa 
State is on a decline. 

In 1984, the Central investment 
in the industrial sector in aU the 
States totalled to Rs. 38,848 crores. In 
1985, this amount went upto Rs. 47,323 
crores~ So, it was an increase of 21.82 per 
cent. 

My point is that Kerala was not bene-
fited by this overall increase or the total 
increase of the Central investment. On the 
other hand, many other States have been 
benefited. I am happy the other States 
have got the benefit. I have no objection 
that the other" States have got more. My. 
point is that KeraJa is not getting adeq\)atc 
share. 

Sir, the total investment in Kerala upto 
this year is only Rs. 831 crores. This is 
much less, compared with what othel States 
got. I have no objection to other States 
getting more, but we should get more, and 
the Cefttral investment in the industrial 
sector in Kerala should be much more, 
especially taking into consideration the 
problems of Kerala. 
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[Sbri T. Basheer 1 
You know the prob1cms we)). In Kerala, 

the number of educated unemplo~ed stands 
at a staggering figure of 30 lakhs, the highest 
in the country. There is no railway industry 
in 'kerala. There was a proposal from the 
State Government that the Central 
Government should come forward to 
establish it there. 

SHR.I J. VENGAL RAO : Coach 
ractory is not my subject. 

SHRI T. BASHEER : I am speaking 
about the industrialization of the State. Of 
course, there is no Defence industry also in 
Kerala. I am speaking about the industrial 
eackwardness of the State. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Government has decided against 
the public sector. So, you are crying in the 
wilderne~. 

SHRI T. BASHEER : There is another 
factor. Over three lakh Keralites have 
lone to the Gulf countries this year. The.y 
earn a lot of foreign exchange for this 
country, by their hard work in the Gulf 
countries. My estimate is that remittances 
from these workers to our country form 
almost 35% of the total Indian savings 
received from abroad. 

Now the Gulf boom is over. I made 
this point during my speech on the Budget 
But I have to elaborate a little on it. Now 
the Gulf boom is over. A Jarge number of 
Keralites, the biggest segment of workers in 
the Gulf countries, have had to pack up 
and return home. This exodus has started, 
and this will have serious repercussions Oft 
the economy of the small State of 
Kerala. 

The unemployment in Kerala is acute. 
So, a large scale influx from the Gulf will 
add to our unemp10yment problem. This is 
also an important factor whkh Government 
Ihould keep in mind while considering the 
illdustrialization of our State. 

Another point: you have visited our 
traditional industries such as coir, hand-
looms and the cashew. The traditional 
industries in Kerala are in do ldrums. Lakhs 
of people are earning their 1ivelihood from 
these traditional industries. So, I request 
that Government should come forward to 
revitalize these traditional industries. 

In 1986, Government of Kcrala had 
presented a proposal captioned 'Rehabilita ... 
tion/Modernization Fund for Kerala for 
·revitalizing tbe Coir Industry" We are very 
thankful to the Prime Minister that during 
his visit there in 1987, he had announced a 
package of programmes designed to rehabi· 
litate that industry. The coir industry is 
very important; so are handlooms, so far as 
Kerala is concerned. I am not going into 
the details of those th inas now. 

I also want to say something about the 
problem of shifting of these industries to the 
neigpbouring States, coil industry and the 
hand loom industry beca use the minimum 
wage is very very low in those neighbouring 
States. After 40 years of independence, we 
have not even succeeded in formulating a 
national minimum wage policy. But, at 
least, the government must come forward 
with a regional minimum wage policy. This 
will be one of the requirements to protect 
the jndustrial interest of Kerala which is not 
there. That is why these industries are 
migrating to the neighbouring States. 

Again I would request the hone Minister, 
who knows Kerala very well, the problems 
of the State very well, because he personally 
visited there, to pay Inore attention to 
Kerala in the renlaining years of the 
Seventh Five Year Plan. I hope the 
Jovernment will pay more attention to the 
State of Kerala. 

With these words t I support the 
Demands for Grants relating to the Ministry 
of Industry. 

MR. CHAIRMAN 
AW3stbi. 

Shri Jaadish 

SHRI S. JAIPAL REDDY: We have 
received a supplementary List of Business 
stating that the Report on Bofors' Contract 
win be tabled in the House today. At what 
time it will be tabled? Have we to wait 
indefinitely? 

MR. ('1 IAIRMAN : Just before the 
House rises for the day. It wiJl be presented 
just befcre the House adjourns for the 
day. 

PROF. MA'DHU DANDAVATE 
(Raja pur) : Let the Paliamentary Affairs 
Minister tell us the time. It is i. very 



30S D.G., 88.89 01 Min, 01 VAISAKHA 6, J9JO (SAKA) 
Industry 

D.G., 88 .. 89 01 Min. 01 
Industr, 

important document. We 'would like to 
raise certain points. 

SHRI S. JAIPAL REDDY : Why do 
you want members to keep waiting with 
their bated breath for this great Report? 
Wha t is the purpose ? 

PROF. MADHU DANDAVATE: 
Apart from that, Mr. Chairman, certain 
procedural points will have to be raised at 
the time of presentation of the Report 
and many of us would Ii ke to be present in 
the House. So, let the Parliamentary 
Affairs Minister tell us at what time the 
Report is coming ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMA TI SHEILA DIK-
SHIT) : Before the House rises for the day. 
You know, we have got a guillotine to be 
applied today. Then we have got to present 
a .... 

PROF. MADHU DANDAVATE : Is it 
part of the iuillotine ? 

SHRIMATI SHEILA DIKSHIT 
No. 

PROF. MADHU DANDAVATE I 
won't support that. 

SHRIMATI SHEILA DIKSHIT: No. 
no, it is not part of that. You may want 
to support it; that is a different matter; but 
it is not part of that. It will be presented 
before tbe House rises for the day and that 
will be near about 6 O'clock, just before 
6 P.M. 

[Trans/at ion] 

SHRI JAGDISH AWASTHI (Bilhaur) : 
Mr. Chairman, Sir, 1 rise to support the 
Demands for Grants in respect of the 
Ministry of Industry. 

In addition to agriculture. it is an the 
more necessary to develop industries in rural 
areas, so that the problem of unemployment 
afflicting these areas, could be solved to 
some extent. We find that small scale village 
industries have not developed a$ much as 
they ought to have been. Particularly" 
there is no such progress in Uttar Pradesh. 
the largest State of the country bavins 57 
districts. Out of these 57 districts, 52 

districts are very backward and out or these 
52, 11 districts have been declared 'no-
industry districts' by the Government. Even 
now, no industry is developing in'tbese 
districts. There are Programmes with the 
Government to set up industries in these 
districts and necessary facilities have been 
provided for this purpose. But they are not 
getting full benefits of all these schemes. 
Of the 11 districts declared 'no- industry 
districts' in Uttar Pradesh, Kanpur Dehat is 
one such district. The small industrialist 
have not been able to avail and make proper 
use of the facilities extend by the Gover-
ment to these 'no industry districts'. The 
'no-industry districts' shouJd be provided 
with Communication, power and other such 
facilities so that the industrialists could set 
up industries there. Only then the industries 
can be set up there. But the State Govern-
ments are not providing necessary faci1ities 
to them as a result of which the industries 
are not coming up in ·no-industry districts' 
at the expected pace. Out of 95 'no-industry 
districts' aU over the country, 11 are in 
Uttar Pradesh alone, Therefore, it is 
essential that a survey of all these districts 
should be conducted to find out as to what 
facilities are lacking there for industrialisa-
tion. 

In addi tion to it I would like to submit 
that various industries are set up in rural 
areas. but local people are not given job in 
them. Generally it is said that they arc 
unskilled people and that is why industria-
lists do not employ them in their industries. 
Such attitude leads to unemployment amona 
the rural youth. With a view to provide 
employment to the rural youth I would 
request you to bring forware a legislation 
fixing percentage of the local people to be 
employed in the industry set up in 'no-
industry district'. In addition to that more 
and more Industrial Training Institutes 
should be opened in no-industry districts so 
that local youth could be trained there and 
provided with work. Last year also I pointed 
out that Kanpur Dehat is a 'no-industry 
district' as a result of which a large number 
of people are unemployed there. Therefore, 
these youths should get job. Our Hon. 
Prime Minister has also given a slogan of 
'Bekari "hatao' in Madras Congress session. 
Under this slogan, it is necessary to conduct 
a survey of nQ-indu~try districts to find out 
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as to how many unemployed people are 
there and how they can be provided with 
jobs. 

Generally the industrial units are 
opened in m~tropolitan cities and our 
industrialists want to set up more industries 
in cities only. If you want to check the 
growing population of big 'cities and the 
migration of rural reQple to urban areas, 
you should issue new licences only in the 
rura1 areas and not in the ur ban areas. 

Tn no-industry districts, big industries 
should be set up in the Public sector so that 
people co~ld get employment there. I would 
also like to request the Government to set 

\ up cottage industries in every development 
Block through Khadi and Gramodyoa 
Board of different States'· so that local 
people Inay get employment there. These 
Boards should initiate their programmes at 
Block level instead of district level so as to 
create avenues of employment for the local 
people. 

_ Another thing which I would like to 
submit is that due to inefficient nlanage-
mcnt, all industrial units is Public sector are 
running in ]oss whereas their counter part 
indu~trjes in private sector are earning 
profits. There are so' many NTC mills in 
the nlctropolitan city of Kanpur but they 
are all running in loss. Industrial units in 
priva te seetor earn profit whereas in 
public sector they ipcur losses. Therefore. 
it is esc;entiaI to enquire into the matter as 
to why public sector is not earning 
profit. 

In rural areas, land is acquired for 
setting up new industries but the farmers do 
not get adequate compensation in time. The 
acquisition of fertile land for setting up 
industries spread resentment among the 
farlT'crs. Therefore 1 would request the 
Government that agriculturat land should 
not be acquired for this purpose and if it 
is acquired, adcquafe compensation should 
be paid to the farmers. Generally it is seen 
that agricultural land is acquired in the 
name of industry but adequate compensation 
is not paid to the farmers in time. We 
want that the Central Government should 
look into it and en'iure that only waste and 
infertile" land and not the agricultural land 
is acquired for settil18 up industries and 

adequate compensation is 'paid to the 
farmers in timo. 

• Once again I welcome the Demands for 
Grants. 

[English] 

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, the hon. Minister may be a 
little happy on the performance of the 
Industry because there is an increase of 
production and .7'2 per cent in industrial 
growth. But, I would like to iay that it is a 
short term increase. The over all picture of 
the industrial sector is not one with which 
we can be complacent. Of course, the indus-
trial relations was good; mandays Jost on 
account of strike was less; and the workers 
have cooperated on the whole in the 
industrial sector. 

I would like to say t~at the major shift 
that the present Government had lnade in 
the Industrial Policy is going to affect the 
nation in the long run. III the 
years to come, we ~ill have to cry over 
what is happening now. 

Panditji and other lc~ders of the Nation 
lead the nation with the socialist perspective 
and it has now been shifted to a capitalist 
oriented privatisation in the industrial 
spectrum. Sir, even at prescnt, jf you look 
into the facts, the industrial spectrum gives 
you a picture, where a lot is contributed by 

. public sector. I hear a lot of criticisms from 
my friends in the treasury benches, always 
attacking the workers in the public sector 
and the public sector management. Even the 
Prime Minister announced in Madras that 
we cannot afford socialism since the public 
sector is incurring a lot of expenditure and 
it has to be buiJt up. (InterruptiOllS) 

It has come in the press. (Illterruptions) 

Then, he corrected it in' Bombay 
because it will go against the constitutional 
position. (ill te rrt'p I iOll.~) 

Now it is the other way rouna. That 
was referred to him, not today. 

About two months back, when he 
visited Madras, he said: 'India cannot. 
afford socialism', that was the very word he 
used. It came in all the papers. Now, be 
said 'Bckari hatao·. In Bombay, he said 
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lome other thing. One thing I would like 
to say Sir, the . shift that is made for 
privatisation and also for in1porting techno-
IOIY from abroad at the cost of develop-
ment of the indigenous to\!hnology will 
pledge our country to the foreign countries 
for one hundred years nlore. It will take 
minimum one hundred years for us to revive 
from this present situation. Th.re is no 
doubt about it, because the Government, is 
forgetting about what is happening today, in 
fact on statistics also. The public sector 
has earned a profit of Rs. 2,000 crorel 
and the total turnover went to the tune of 
Rs. 69,000 crores. The Central Public 
Sector Industries alone appointed twenty 
three lakhs of people. Major employment 
provided is in the publ ic sector, whereas in 
the private sector, the employment has 
dwindled. The Government is giving a free 
band to the foreign multi-nationals to conle 
over to India and make this country as a 
grazing land for them. (111terruptions) 

. SHRI P.R. KUMARAMANGALAM 
(Salem) : G racing or grazing. 

SHRI THAMPAN 1HOMAS : Grazing 
land. Free market is here; people are here; 
resources arc here; everybody is invited, 
including Italians, to come over here to 
start fertilizer factory, whatever }OU 

could do, let then1 do and let them 
exploit the resources of the country and 
take it away to other countries. 
Earlier it was. done by the Britishers and 
foreign pow~rs, on their invasion over 
coming here, they managed it by ruling the 
country. But at present the Govemn1eot is 
paying obeisance to such exploitation to 
such people, who are coming from abroad. 
Everywhere it is happening. Any man can 
come over here, start anything and take 
away the things from this country at the 
cost of the poor peop1e of this country. If 
the bon. Minister is iatisfied on the situation 
and says that he has got an increase in the 
industrial production to the tune of 7'2 per 
cent, tomorrow, I would like to tell you 
that the whole resources will be gone back 
to some other countries and then you will 
look back and say sorry for it. 

I am proud about our small scale 
sector. But is there any proper plan for 
utili sins the smaU scale industrial sector for 

the development of industria) field in the 
country now? Though it is neglected, 23 
per cent of the total export froDl this 
country is from small scale sector and the 
employment generation in the small scale 
sector in the last year has increased by 11 
per cent. accord ina to the Economic Survey. 
18 per cent of the profit is earned by the 
small scale sector in India whereas the 
average increase of the industrial production 
is only 7'2 per cent. Wbat doc~ the 
Government do to cater to the small :-.calc 
sector and to safeguard the item5 v.hlch 
the small scale sector produces '! I t is 
producing about 5000 items, exporting and 
earning income for the country. \\'hat 
protection, what patronage and in wha t 
tnanner you have safeguarded tlfe interest of 
the small scale se~tor in this country? 

My friend, Mr. Bashir, was telling about 
the f3.~e of the traditional inJustIy in our 
country. Do you know that in my State 
alone, bandloonl worth about R~. 4 clores 
is lying waiting for export? Thrre arc so 
many things available in the market, but the 
coir products are available in the godowns 
of the manufacturers. There is no attempt 
to see that it is exported and traditIOnal 
indu$try is safeguarded. Similarly, what yOU 
import will seriously affect the indu~try of 
Kcrala. You will say that it i') not Within 
your realm; it is with some other Mmi'itry. 
I would like to say that coir i& with you and 
if at the cost of the coir industry the irnport 
policy is formulated and if at the co~t of 
your industry, handloom industry IS suffer-
ing, then you will have to safeguard this 
industrial sector anq people involved in it. 
My friend, Shri Bashir, is hundred per cent 
correct when he says that the trnuitional 
industry in which lakhs of people lind their 
livelihood, is having a set back. 

SHRI MURLI DEORA (Bombay 
South): .. This is what the Congress.' man 
has said. 

SHRI THAMPAN THOMAS~: I want 
to give an oxatnple. I have moved a Cons-
titution (Amendment) Bill for rjght to employ-
rnent. Yesterday, the Prime Mlllj&tcr said 
something about "Bckari J-Iatao't. If you are 
honest and all the people support it and it 
is and the duty of th~ Government to see tha t 
the people get employment and livelihood, 
then are you soing to take this as an official 
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Bill and do that? I know. you will not. 
Therefore, I say that you say one thing for 
the purpose of election and act in another 
way. You say something in tbe interest of 
the industry, but you import tJ;dngs and 
favour Italians or Americans or Multi-
nationals or Pepsi Cola or whoever is 
available, Germans, Japanese and all that. 

SHRI J. VENGALA RAO: It is a 
wild alfegation. Pepsi Cola has not yet been 
permitted. This is an uncharitable remark 
on your part. 

SHRI THAMPAN THOMAS The 
Industrial Development and Regulation Act 
is there with you. You have the dedication 
for the workers and the country. Using his 

b Ministry, Sir, will he use that Act to take 
over the units from the peopJe who are 
controlling the management and throwing 
away the industry in a mismanagement 
manner, not by paying compensation to 
them. I do remember ono Mavoor Iron and 
Steel in Kerala. It was taken over by Mr. 
A.K. Anthony, AleC General Secretary, 
who was the Chief Minister at that time. • He brought a law. But none other than 
Mr. Siddhartha Shankar Ray, who is the 
Governor of Punjab. went to the High Court 
and argued against the Government and got 
a decision in fa vour of Birlas. Still that 
faotory is closed. I am told that fourteen 
people have died or have committed suicide 
because the factory is ~losed. Similarly, 
Dalmia also ha ve done so many ... 
(Interruptions ). 

SHRI A. CHARLES (Trivandrum) : 
You are an advocate and you have argued 
a number of cases against the interest of 
your party because you want money. 

SHRI THAMPAN THOMAS : Sir, 
what I would like to impress upon the 
Minister is that he has got a weapon with 
him, that is, the Industries (Development 
and Regulation) Act. Will he use that 
weapon against the mismanagement or 
capitalists who are taking way the industry 
for their personal purposes and arc 
tbrowiDl it away at the cost of the 
workers? 

One more point I would like to make. 
The Minister should look at the management 

·spectrum of th~ industries. He should sec 
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as to bow extravagantly they spend the 
D10ney which they have. I have seen where 
the manalcment people live. A Rs. 2000 
salary managing director stays ill ~ room 
which costs Rs. 2,500 per day. He w ill stay 
only in a five-star hotel. And his perquisites 
will be how much and at whose ex{>Cnses? 
Will the Minister control this extravagant 
expenditure by the top management and the 
middle-level management personnel, which 
they are incurrina at the cost of the 
company? 

SHRI MURLI DEORA: The Govern-
ment has put a ccilina on that. 

SHRI THAMPAN THOMAS : No 
ceiling is put. It all goes under entertain-, .. 
ment allowance. It all goes under some 
other head. 

Sir, I have got a paper with me showina 
how much money is being dwinqled by the 
Industrial Finance Corporation which finan-
ces the industries. This shows how much 
crores of rupees they are miusing. 

SHRI J. VENGAIr- RAO: If there are 
such instances we will certainJy take action. 
But even we, the Ministers are not eligible 
to stay in five-star hotels. 

SHRl THAMPAN THOIvIAS: Exactly. 
The Ministers and the M.Ps. cannot stay 
in five-star hotels but the so-called top and 
middle level managen1ent personnel can 
spend anything from the account of the 

I factory. 
Sir, I wa's in China. China knows •.• 

(Interrupt ions). 

SHRI J. VENGAL RAO : Mr. 
Thomas, we can control them under the 
Company Law Act. 

SHRI A. CHARLES: Sir t he should 
go to China and stay there. 

SHAI THAMPAN THOMAS : Sir, 
this is a waste-ful expenditure incurred by 
the management -personnel. It has to be 
regularised and a serious thought will have 
to be given to this. There should be a 
Vigilance Willi under the Industry Ministry 
to see how these people are spending at the 
cost of the factory. I am very much worried 
about the way they are swindling the money. 
I have got many stoJ,"ies like that but I dO 
not want to So into all those. 
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Another thins is that the better indus-
trial relations with the workers will have to 
be maintained. Only one story 1 will quoto 
which I happened to experience about three 
day back. Mr. Rangarajan Kumaraman-
galam is the president of an industrial unit 
in Delhi. When be went to Tamil Nadu, 
I went to that industrial unit, only three 
days back. When I went there, I was 
surprised to see how much money those 
people are spending and what their indus-
trial relations are. Because tbey invited me 
and gave me a reception during interval 
time, they wanted me to withdraw the 
recognition of that union . .. (Interruptions) 

SHRI J. VENGAL RAO : Mr. Thomas 
you are telling that you attonded that 
function. Why did you attend that 
function '? 

SHRI THAMPAN THOMAS: What I 
am tell ing is tha t this is the way in which 
the entire industrial rel~tions are maintai-
ned, the bad industrial relations which this 
management has with the workers. They 
arc harping on the wrong side. The 
industrial peace is being destroyed. The 
GOVClnment should give them proper train-
ing and see that there is participation in 
the olanagenlent by the workers. They 
should n1ake it a point to see that the 
worker is given due recognition and dignity. 
He should be involved in running the 
estabhshment and should be taken into 
confidence. If this thing is done, we will 
have a good future, otherwise, I feel that 
we are on a retrograde path and are going 
back. 

[Translation] 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, I was listening to the 
views of my friend, Shri Thomas very 
attentively. I want to remind hi'll that 
when Industrial Policy Resolution was 
passed for the first time in our country, 
we had high hopes that industrialisation of 
this country would take place on a large 
scale. The countries "ho got independence 
sim ultaneously and even those who got 
independence after us and we.r;:e backward 
in many respects, have achieved areater 
success in the field of industrialisation than 
us. Some of these countries were compara-
tively quite smaller than us areawise, had 

ho manpower. no raw material, but these 
have achieved astonishina success in the 
industrial .field. Japan bought raw-material 
from us, developed technology in their 
country and manufactured loods of perfect 
quality at such a low cost that it has 
captured market the world over. Japan is 
our neighbouring country. She is not very 
far away from us and she cannot be called 
a western country too. She did not posscss 
resources earHer and was also badly mouled 
in the Second World War. I was just goin& 
through a book written by the managi11l 
director of "Sonf' entitled 'Made in Japan' 
which is a very famous book. Some of 
you might have read this book. The book 
presents a tell-tale account of how 'the 
people of that country recQDstructed their 
nation in spite of the fact that they were 
badly defeated in the second world war, 80 
per cent of Japanese were facina the pro .. 
b1ern of sustenance, they found it hard to 
make both ends meet. So much so that 
women from weJl-to-do families ploughed 
the field~ and cleaned utens jls. People passed 
days without food. They reconstructed the 
nation. Not only reconstructed, they excel-
led to the extent of chaHenge. Japan has 
left far behind even America which is 
regarded by all as the most properous 
country of the world, both in financial as 
weJI as industrial field. Every body knows 
a bou t the prcvaiJ jng tension between America 
and Japan on this scores. This is the reason 
why dollar is not presently valued as much 
as yen. Japan imports raw material from 
Bihar, Bengal, Orissa, and Madhya Pradesh 
but we are no'vhere near their prosperity. 
Even if we forget Japan for a while, country 
like Korea has acconlpJished miracle in this 
world. They too have reached dizzy heights 
of industrialisation. Taiwan has also caused 
upheaval in the industrial field. Why cannot 
we do that? Here 1 do not want to blame 
any other party, I anI myself responsibJe for 
it. I take most of the bJame upon myself. 
Have we even sincerely tried to ask our 
conscience as to why it has happened, why 
are we so backward in the field of industria'" 
sation in spite of the avaiJability of all the 
resources 1 When Pandit Jawaharla] Nehru 
thought of providing strona jnfractructww 
for tbe industrialisation of thjs country, he 
did not have even an inklinl tbat our 
Managers would be dishonest. Private Sector 
is suckinS this country, there is no doub, 
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about it. But there are some bi, officerj in 
public sector too, who have brought a bad 
name to the Government. It is sucking us 
very badly. I [ is sucking the whole country 
and we are looking like helpless spectators. 
We are puppets in the hands of 'a few 
peoplo. We can do DO harm to them. 

16.00 hrs. 

Raid was carried out at the house of the 
Managing Director of the Cement Corpo-
ration and rupees 60 lakhs were seized from 
there. What is the justification of his 
possessing such a huge amount? If you 
conduct raids at the houses of 3-4 officers 
of publ ic sector units, I can say with 
challenge that the disclosures will be ama-
zing for you also. They lead" a luxurious 
life and thier standard of living is far more 
higher than that of kings and emperors. I 
had said earlier also while speaking on tho 
Budaet demands and I repeat it that there 
is no limit on STD calls for General 
Managers and \tanagers of public sector 
units. The condition is that while their 
salary is about 5 thousand, rupees, their, 
STD bills amount to 50 thollsand, 40 
thousand, 30 thousand or 20 
thousand. The entire locality uses their 
telephones for making S.T.D. ca1ls. How 
long will you continue to spend such 
amounts on them and how long the people 
of the country will continue to tolerate it ? 
We are made fools. Public representatives 
are to ld that sjnce this pertains to units of 
the public sector, please don't speak against 
them. But who finances the public sector? 
This money comes from our taxes. We pay 
taxes, whether or not oU'r childrerl get proper 
food. The way losses are being incurred by 
the public sector, has not the time corne to 
ponder over the reasons behind j t? , 

There was a time'" when units of heavy 
industries were flourishing in West Bengal. 
Those units were nationalised. As a result, 
one industry after the other became sick. It 
is correct that private sector is also to be 
blamed. They have been making a fool of 
us skillfully for 40 years after independence. 
They diverted the nloney to other industries, 
declared the old ones sick and left them for 
the Government to run. What is the 
government; the public is the Govemme.t. 
Since we have to ru.n them and they are In 

the public sector, we cannot retrench the 
workers. We will continue to suffer loss. 
Thus, we are caught in a vicious circle. We 
must muster courage enough to get out of 
this vicious circle. We will have to take a 
bold decision either today or tomorrow. I 
do not say what decision will have to be 
taken. Whatever be the decision, it should 
be a boJJ one. If some one has brought 
thousands of "labourers on the road by 
making the unit sick, we must have couraae 
to stone him on the road. What a pity that 
Dalnlia Nagar Indu!)try, which employed 40 
thousand workers, was declared sick skill .. 
fully. Bread of 40 thousand families has 
been snatched and GO\ternment is Jookinl 
like a helpJess spectator. What is this aU ? 
Why can not W~ do anything? Why can 
not we put the culprit behind the bars after 
holding an enquiry, no maHer ho\ysoever 
big he may be. 'Ve wjIl have to do it. If we 
do not muster courage, the unemployed 
force, whether It IS in villages or in the 
cities, will not let us live in peace. We may 
belong to any party. You ask those people 
who were leading decent and comfortable 
lives. They are not able to atIord even two 
square meals a day for the last 4 or 5 years. 
\Ve have to take a bold decision in 1 his 
matter and regardless of whethes it concerns 
the Dalmia industries in Dalmia Nagar, the 
Ashok Paper Mills or other factories in 
West Bengal or the various NTC Units. We 
will have to draw a line somewhere and such 
a policy has to be formulated which is in 
the interest of the country. We have every 
rcsourcc. Power generation is being accele-
f"ted ~o that new industries coul.d be 
set up. 

1 want to make one more point. The 
Hon. Prime 1\-1 inister has done lalldable 
work. He went to Iapan recently. I am 
citing the example of Japan again and 
again because it is far ahead of others in the 
technological field. If we are able to trans-
fer that technology into OUf country, the 
prices of commodities will be reduced 
substantially, raw materials will become 
cheap and we' shall be able to acquire very 
sophisticated technology. We· will have 
surplus production of industrial and con" 
surner goods. All that is needed is to do 
some rethinking in order to give it a new 
direction. Therefore, we should sit together 
and consult eac~ other about it. It is no 
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use finding faults: We a11 have just one 
objective and that is the welfare of th e 
people. It can be achieved jf the people 
pocketing funds in the public sector are 
exposed and their names are publi~hed in 
the newspaper~ and they are socially boy· 
cotted. This is the sort of treatment 
which should be given to the dishonest 
employees of the Publk; sector also. That 
is all I want to, say. 

[English] 

SHRI VIJAY N. PATIL (ErandoJ) : Mr. 
Chairman, Sir, I rise to support the 
Demands for Grants relating to the Ministry 
of Industry. I ·am glad that after 1985, we 
are able to discuss these grants in tbis 
House, in the year 1988. 

~1r. Chairman, I will start with small 
scale industry. We alJ see that in the field 
of small scale in.dustry, the performance is 
better and nlore and lnore production is 
taking place. the industrial growth is 11~'~ 
and at the same time, sickness. in the small 
scale industry is increasing. Almost 50% of 

. the production in the -industrial sector is 
taking place in the sma tJ scale industry and 
about one crores peopJe are employed in 
this small scale industry. 

The subsidy component given to the 
backward district is a wdcome feature. But 
what happens is that the sma]) scale indus-
trial entrepreneurs are not able to get 
subsidy well in time. There are many 
loopholes and many dclayin g points which 
should be looked into. It should be seen 
that they get subsidy in time. Elecrtic power 
supply should be given to thenl on priority. 
The payment of bills by the Government 
Departments is delayed, which is quite often 
the case, the small scale entrepreneurs will 
find very difficult to sustain the industry 
and sickness increases. The cancer or sick-
ness is spreading so fast that almost one 
out of 10 small scale units are becoming 
sick. 

Mr. Chairman, if you take the exalnple 
of 1980 and compare it with last ,ear's 
figures, we find that in J 980, about 409 big 
industrial units were sick and 23, 148 small 
units were ~ick. But in the year 1988, almost 
after 7 yeats, more than 550 big industrial" 
units are sick and more than one lakh small 

units are sick or approaching towards 
sickness. This is an alarming figure. Of 
course, the Central Government is doing 
whatever possible, within its means to 
control the sickness, to reduce the sickness 
by adopting various measures, by enacting a 
legislation in Parliament last year. Bwt ,the 
amount of 10an that is blocked, the amount 
of money that is blocked in these units has 
increased from Rs. 1800 crores to Rs. 5000 
crores in 1988, within 7 years. 

Mr. Chairman, Sir, the Industry Depart .. 
ment is doing good service, by providing 
interest subsidy, loans for small-scale indus-
tries and encouragement to the village crafts-
men through the Khadi and Village Indus-
tries Department. But many times ~e see 
that the funds al10cated at the State level to 
the Khadi Industries Board are not fully 
utilised for a particular year. Some funds, 
some grants, lapse, by the year end. Why 
this happens should be Jooked into and the 
Khadi and Villnge Industries Boards should 
be made more effective so that they can 
function properly nnd villagers, specially the 
craftsman in the rural areas, should be 
benefited. It is aho a very good step the 
Government is giving subsidy to the tune of 
Rs. 2 crores for starting industries in the 
No Industry Districts. But the amount 
disbursed is not very encouraging. About 
Rs. 17 crores are disbursed. I would like 
to suggest that whatever loophales are there 
for giving encouragement for the establish· 
ment of small and big industrie'i in No 
Industry Districts should be removed and 
the scheme should be implemented at a 
faster rate. The amount provided for self· 
employment scheme is Rs. 100 crores as 
compared to Rs. 70 cro/es last year. This 
is also a welcome feature and we expect that 
the n1igration of rural people to tbe cities 
for seek ing jobs will be reduced in the 
coming years and people will find jobs in the 
rural areas. 

My friend who spoke earlier Mr. 
Rajhans has spoken in detail about public 
sector undertakings. We have adopted 
socialist pattern of society 

SHRI NARAYAN CHOUBEY (Midna-
pore) : It is no more a socialist pattenl of 
society. It is a full socialist society .. 

SHRI VIJAY N. PATIL ; It is not socia-



319 D.G., 88-89 of Min. 0/ 
llU1ustry 

APRIL 26.1911 D.G., 88-890/ Min. 0/ 
Industry 

320 

[Shri Vijay N. Patil] 

Usm as in West Bengal. In West Bengal, 
the number of sick industries has grown 
more, because of labour unrest and many 
other problems. Industrial atmosphere is 
Dot good in West Bengal. We do not want 
that socialism. We want to go by our 
socialism. 

MR. CHAIRMAN : Please address the 
Chair. 

SHRI VIJAY N. PATIL: Whatever 
profits are shown in the public sector under-
takings are the profits earned by some few 
undertakings like the ONGC, BHEL and 
others. Other public sector undertakings 
are not able to utilise their capacity even to 
the extent of 50%. That is why, we are 
incurring Josses. We are not expecting more 
profits but at least the aim shou1d be the 
reduction of losses every year, if the unit 
has already incurred losses. On the contrary, 
the losses are going on increasing. You take, 
for example, the Delhi Transport Corpora-
tion. Why special measures are not taken 
to reduce the losses at least? Publtc sector 
undertakings are getting lot of facilities from 
the Govenuncnt, lot of priorities in supply 
of raw material, sate of finished goods to the 
Government and to other Departments. 
Then, why is thi<; happening 1 

SHRI HARISH RAWAT (Almora): At 
the same tin1e, they have got their own 
obligation also to fulfil to the public. DTC 
fares are the lowest fare structure in the 
country. 

SHRI VIJA Y N. PA TIL: That is 
correct. It should not incur losses in crores 
in one year. 

SHRI HARISH RA\VAT: You must 
keep that also in mind. 

SHRI VIJAY N. PATIL : In our coun-
try, with vast population, y,e have to plan 
for employment of a large number of people. 
By 2050, it is estimrted that our population 
may go up to 150 crores. It will be the 
largf"'r;t populated country in the world. 
Hence we should start industries which 
employ more persons. Which are such 
industries? These are the electronic indus-
tries. A survey was done some years ago 
and it was found that if we invest one crore 
or rupees in Heavy Engineering Industry, we 
are able to employ 30 people! if we invest 

the same amount "in the Petro-chemical .. 
based industries, about 300 people can be 
emplo) cd and if we invest the same amount 
of Rs. one crore for starting electronic 
industries, about 1300 people can be 
employed. Therefore, we should give more 
emphasis on settins up of electronic indus-
tries. 

Sit, there was a proposal for startin, 
one electronic indus trial complex at 
Aurangabad. In recent times, in Maharashtra 
no new Public Sector undertakina is cornilll 
up. We are told that earlier Maharashtra 
has been given many a Public Sector Under-
taking. Of course, it was given earlier 
when the employment potential in these 
Public Sector Undertakings was 300, 500 or 
1000 which was the maximum. Therefore, 
I would reque~t the hon. Minister to consider 
the proposal of setting up one electroni c 
industrial complex at Aurangabad. Like 
automobile industry, engineering industry, 
something should be done to give boost to 
the Aviation industry also. We should have 
a perspective plan for the future. In future, 
the Aviation Depa~tment will need more and 
more planes. If some industrialists are 
coming forward to manufacture planes, 

- especially small planes, the Department of 
Industry ~hould plan in this regard. Also, 
I would like to suggest that for alternate 
sources of energy, there are some unlh which 
have started manufacturmg wind mIlls and 
photovoltaic cells and also other components 
whIch go in for the production of alternate 
sourees of energy. For luch industries which 
are manufacturina components for this alter-
nate sources of energy, we should give more 
subsidy so that in the long ran it will be 
beneficial to the Government and beneficial 
to the public at large. 

WIth these words, I thank you for givina 
me this time" and I support the Demands 
for Grants of the Ministry of Industry. 

SHRI NARAYAN CHOU BEY (Midna-
pore) : Sir, I have got only a few points to 
make because tPe time at my disposal is 
very lcs~. A new slogan has been coined in 
Madras i.e. Bekari Hatuo along with Garib,. 
Hotatl. You also know very wen because 
you were very much present there. It is an 
election gimmick. The slogan is very good. 
But with 1.50,000 industrial units in India 
havina been closed in which a sum! of 



321 D.G" 88-89 of Min. of VAISAKHA 6, 1910 (SAKA) 
Industr), 

D.G., 88 .. 89 0/ Min. 01 ,322 
Industry . 

Rs. 5000 crores is being blocked, at a time 
to give the slogan of Garibi' iJatao and 
Bekari }loIOO closing further factories every ... 
day, I find it it meaningless. I want the 
Government to answ~r my question. Have 
you changed your Industrial I Policy 
Resolution of 1956 ? You are always claim-
ing that the Public Sector much reach the 
commanding heights etc. But actually you 
dilute the PUbHc Sector everyday, every 
nlinute. What is the fate of this 1956 
Industrial Policy Resolution '? What do you 
want to do with that? It is completdy Bone. 
Actually, you are helping pri vatisation- and 
handing over even the Public Sector units to 
private monopoly houses, as you have 
reeentiy done in Lllcknow in the case of 
Scooters India Limited. It is such a big 
factory which could have been put on the 
proper rails. But you have handed it over 
to Bajaj. B .. ljaj is a friend of whom? You 
k.lloW pretty well about it. Naturally, it is 
a very wrong policy which wi II take our 
country not to adv~ulcclnent but it will 
retard OUf progress. OUf Policy-makers of 
1956 did not take into ac~ount the prevailing 
fact into account. At that tinle, they did 
not take into account as to how to advance 
such a poor and backward country bf ours. 
Of course, the world has changed and the 
technology has aho changed. We have to 
a bsorb new technologies and there is no doubt 
about it. But at the same time when such a big 
a nd vast country has the largest n'i11ber of 
unemployed in the world, that condition has 
to be looked into. If the Industrial Policy" 
Resolution daes not take that into consider-
ation a(\d jf the Government thinks only of 
thc elections-that is why they ~ave coined 
the slogan of 'Bekari Hatao'--that win not 
help this poor country of ours. 

Yesterday we had met the hon. Mini ,ter 
for the reopening of Bengal Potteries. You 
will be astounded to know that to open and 
run a factory you require Rs. 12 c;rores and 
for closing the factory you require Rs. 60 
crores. Rs. 60 crores have to be paid as 
compensation and everything else to about 
4000 workers, but if we can get Rs. 12 
crore~, we can run the factory. This is the 
version of the Department of Industry. I 
do not know how the Government functions. 
The Departptent of Industry is;n favour of 
having the factory reepened and the pro~uc­
lion started, but the Cabinet Sub-Commlttee 

or tbis Committee or that Committee is tor 
closing it down. I fail to understand as to 
what is going OD here. I will enjoin upon 
the Government to see that the Bengal 
Potteries is reopened and the production 
started. 

Regarding petro-chemicals in Haldia, 
many things have been stated-sometimes 
this and sometimes that. This does not help 
West Bengal or the Government of India or 
this country. This country needs the petro-
chemical factory at Haldia. I would a&ainst 
request the Government to come to the 
aid of this industry and see t~at it is 
started. 

Regarding indu~trjcl) in backward areas, 
th~ Government is in difficulty. I can under-
stand their difficulty. It is not ·easy to start 
an industry wherever you desire. Industries 
have their own Jaws of motion. But for a 
poor country like ours, developing industries 
in backward areas is a must. For that, all 
help should be given. When you give the 
industrialists some help, you should at the 
same time see that certaiu checks are made 
:)0 that he cannot play with the money 
placed at his disposal from the Government 
or from the bank and also cannot play foul 
with the workers. This is not being looked 
after. What is happening is this. We give 
injection to 3. cow to draw milk from it; and 

. the cow which can normally live for ten or 
twelve years and give milk exhausts its full' 
strength within five years; thereafter it is 
sent to the slaughter house. Similarly, the 
industrialists are opening factories in back-
ward areas with the only aim of getting the 
concessions. The industrialist will have 
a factory opened in a backward area, he will 
equip the factory for three or four o~ fi~e 
years and then have it closed dow~; It wlll 
be declared sick. Then the industrialist will 
go to another backward area to have a 
factory opened there and will get money 
again from the Government. In such a way. 
about Rs. 5000 crores have been blocked by 
these gentlemen and Government is not 
doing anything. Just now you heard the 
story, what is happening in Bihar, how 
industries have been closed down and how 
the workers are starving. Our State is also 
facing the same situation. 

Jute does not ct)me U1.lder this Ministry; 
it comes under the Midi' .itry of Textiles. Still 
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I 'would say that in the entire eastern part of 
India, including West Bengal, the jute mills 
are facing a serious crisis. Although the 
Prime Minister bas declared that something 
will be done, money will be offered, still 
nothing has been done. Thousands and 
thousands of workers are unemployed and 
are starving; they are leaving their places, 
their hearth and home. Under the Govern-
ment of India there are t-hree or four firms 
which are used for construction. Bridge 
and Roof is a firm which is used for under-
taking construction; it is a firm under the 
Government of India. under the Department 
of Industry. This firm has been closed down; 
the workers have been sitting here ror 
months together, near the office of the 
Department of Industry. And our ~ 
Minister Shri Vengal Rao, I think, is 
not anti-labour. But then there are 
certain officers and bu)eaucrats who are 
sitting there and they have got nothing to 
say for the workers. I will enjoin upon the 
Ministry and the Minister to see that the 
problems of bridge and roof workers are 
solved and they go back to employment. 

Similarly, NTPC workers ate on dharna 
for more than seven months at Nehru Place. 
There are NBCC workers, There are so 
many types of workers from different 
construction companies in the Government 
of India under different umbrellas. They 
have different set of rules. I would request 
that the Cabinet should sit and decide that 
all the construction companies under the 
Government of india come under one 
Ministry and not under several Ministries. 
There should be one set of rules when the 
same Government of India is their employer. 
It should not be that since he belongs to 
Industry Ministry, he has a one set of rules; 
since he belongs to the Energy Ministry, he 
bas a ditTerent set of rules; since he be10ngs 
to the Urban Development Ministry, he has 
a different set of rules. This sort of method 
should come to an end and they must be 
brought under one umbrella. This is my 
humble submission to you. "" 

The industrial scenario in this country 
today is really sad. We are· shocked about 
It. What is happening is ~hat more number 
of industries are beina closed down than 
the number or industrie$ being opened. 

And even the existina industries are not 
workins up to the capacity of one-fourth, 
one-tenth or even one-half. Naturally, 
whatever claim may be there; of 'Bekari 
Hatao' or 'Garibi Hatao', tbis seems to be 
only imaginary or something like election 
gimmick. It is again on1y an election 
gimmick. If you really want to do " some-
thing for this poor country, please do away 
with this gimmick and do something sub-
stantia). ~ All thlS, you can easily do. 
You can easily. see that Bengal Pottery 
opens and work starts. You can see that jute 
nlilis start work and you can see that oW' 
petro-chemical in West Bengal comes up 
and no deJay is made. 

With these words, I thank you for 
having given me time. I enjoin upon the 
!MInister not to only go on doing gimmick 
but to do something substantial - for this 
poor country. 

16.28 hrs. 

[SHRI VAKKOM PURUSHOTHMAN 
in the Chair] 

[Translation] 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr. Chairman, 'Sir, I rise to 
support the Demands for Grants relating 
to the Department of Industry presepted 
in the House. But at the same time, 
I oppo~e the Cut Motion. 

The Departlnent of Industrial Develop-
ment, Public Sector enterprises, Petro-
chemicals etc. corne under the Ministry 
of Indu<)try. The pace of industrial 
development picked up substantially after 
1984-85 and our industrial production' was 
also good. In 1984-85, growth rate of our 
ietdustrial development was 7.6 per cent, 
in 1985-86 it was 7.8 per cent and in 1986-87 
it increased to 9.2 per . cent. At 
present, the growth rate is 9.1 per cent. 
From this, it is evident that our pace of 
industrial developmen t has been quite 
encouraging and we have made t!onsiderabJe 
progress. I thank the Ministry of Industry 
for it. 

When hone Shri Choubey was speaking, 
he said that in the Congress sessjon held in 
Madras, our Hon. Prime Minher assured 
the country that earlier the sl08an was 
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'Garibi Hatao' and now onwards we shall 
work for removal of unemployment.. We 
think tltat the Industrial Policy framed in 
195' under the direction of lawaharlal 
Nehru, .continues to be the core of our 
industrial policy and we will continue to 
adhere to it. We are confident that with 
everyone's cooperation, the Government will 
be able to control population growth and 
solve tbe problem of unemployment. Our 
Minist~ has prepared a very good scheme 
for tbis purpose. The scheme is named 
'Self Emp19yment Scheme for Unemployed. ' 
It was startet1 in 1983 by late Sbrimati 
Indira Gttndbi and it is stiU in operation. 
Earlier Rs. 25,000 used to be given under 
this Scheme, but the nl:\ximum limit has 
new been raised to Rs. 35,000. Rs. 445 
crores have been granted upto 1987 for this 
purpose. This is sufficient evidence of the 
fact that our Government under the leader-
ship' of Shri Rajiv Gandhi is determined 
to remove unemployment t Under the New 
Economic policy framed. in 1986, consider-
able efforts have been made to encourage 
sma)) aad medium industries. It will help 
in OUI sft'prts to remove unemployment. 

Mr. Chairman, Sir, in order to achieve 
an Industrial Revolution in any country, 
certain basic things are required for it. 
These are: Capital. raw material, power 
and" technical know-how. We have all 
these resources. I think in {986- 87, the 
loans sanctioned for capital inve~trnent were 
20.89 per cent 010 re and the distribution of 
loan was also 15.8 per c~nt more as com-
pared to previous years. These figures are 
very encouragin, and is seems that it will 
result in industrial growth. 

In tbe w'lte~ countries, industrial 
tevolution took . place after 1857. It 
cbanaed the shape of Europe and those 
nations mado considerable progress. How-
ever {n our country, even after 40 years of 
ID~pendenceJ the expected changes. .in t~e 
field of industrialisation are not vIsIble 1D 
all States as they should have been. There 
are stiU'many such regions as Rajasthan, 
Orissa Eastern Uttar Pradesh, Bihar and 
Norhe~ Bibar in particular where indus-
trial revolution bas not taken place and 
where the Industrial Policy of 1956 could 
not be implemented. 

Mr. Chairman, Sir. 1 want that the 

. 
attention of the Ministry of Industrid 
should be drawn to these backward areas 
also. Madhya Pradesh is another such 
State where attention should be paid. Bihar 
is a State: where we can provide industrial 
infrastructure. In Chota Nagpur region,. 
minrals are availble in plenty. This area 
bas huge reserves of mineral wealth and 
precious stone. In Dhanbad, 70 per cent 
of the country's coal is produced. Mica 
alumillium and iron-ore are found there: 
I think that by utililiinS these minerals, we 
can bring about an industrial revo}utjon 
in this area, which will cbanae the indus- ' 
trial map of the country. But it is unfor-
tunate thaI Bihar bas not been industri-
alised to the extent it should have been. 

I want to draw your attention towards 
North Bihar. Mr. Chairman, Sir, it has 
been stated in the Report clearly that the 
results in the industrial sphere in 1984-85 
have been quite encouraging but the picture 
may not be bright in future due to the 
drought situation. North Bihar from 
where I hail, is a flood prone area and 
these devastating floods have shattered the 
economy of this region. Agro-based in-
dustries can be set up in that' area but 
until the infrastructure is created, the flood-
control schemes cannot be implemented and 
without industrialisation, we cannot removo 
poverty from this region. The density of 
population is the maximum in this area. 
In view of this density, I request you to 
make investments there. As compared to 
the amount invested in the whole country, 
the amount invested there is negligible. 
The soil i~ very fertile there, yet the people 
are poverty stricken. Earlier Madhya 
Pradesh hild the lowest per capita income, 
but now Bihar has the lowest. It is even 
lower. than Nagaland. It is essential to 
increase it. There is only one way of 
doing so' and it is industrialisation of 
Bihar. A network of cottage and vilJage 
1ndustries should, be laid in the villages. 
Not a single Public Sector industry has been 
established there so far and Centre has not 
made any investments. The people of 
that area are prepared to invest but they 
afe not given the 6pportunity to do so. 
I want to know the reason behind it. A 
drug unit in M uzafl'arpur in the public 
sector is sick and it is essential to take 
some measures in this re,ard. Similarly, 
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a paper mill based on bamboo pu)" and 
bagasse should be set up in Bettiah. The 
Reserve Bank had constituted a Committee 
in 1986 regarding the sick industries for 
which I want to congratulate the Govern-
meat. The Committee had stated that in 
order to help the sick units, the commercial 
banks should prepare an aid package and 
the guidelines laid down ill it should be 
strictly adhered to. If the3e guidelines 
are properly followed, the situation in the 
Rohtas Group of Industries about which 
Dr. O.S. Rajhans had mentioned that 40 
thousand workers were rendered unemp-
loyed, can be set right. 1'<> day , one Jakh 
people are in a trou bled state and are on 
the verge of starvation. We must do 
something for them. Jam1a Cement 
factory is another sick unit and so is Ashok 
Paper Mill. Similarly there are other such 
small and big units. I want to request 
that in order to salvage such units. au 
Industrial Restoration Board shoul d be set 
up. 10 the same way, in Bihar 15 to 20 
thousand units are closed on account of the 
non-availability of power. Hence as I 
stated earlier also, electrification is the n10st 
essential requirement for industrialisation. 
We have Kanti Thermal Pow~r Station in 
Muzaffalpur. I want to request you that 
the power generated from this station should 
be reserved for East and West Charnparan, 
Sitamarhi, Modhubani, Muzaffarpur etc. 
so that the units in that area could get 
proper su pply of power. 

1t is requested that the industries located 
in Champaran district and in Ramakasht in 
Motihari distnct, which have since been 
closed, may please be nationalised in order. 
to revive them. 

It is proposed to raise the capacity of 
each sugar mill from 2500 tannes to 5000 
tonnes under the guiding principles for 
sugar mins. This is a good step. But 
in Cbamparan district, there are 9 sugar 
mills which are very old. Some of these 
mills are working and others are on the 
verge of closure. There is a need to 
modernise these mills. It nlay be recaIled 
tbat it was in Motihari that Mahatnla 
Gandhi started his struggle for indepen· 
dence. It was the centffl of his activities. 
But today there is not a single industry in 
that district. ~ rC<Jue5t that aU tbe ~tck 
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industries in this district should be revived. 
There is a large potsntial f-or sctt ins up of 
industries in this area. Sleepers c(1uld be 
manufactured in Renlakasht. The funds 
being made available by the lOBI and the 
Small Industries finance Corporations are 
being taken away ~by big businessmen. They 
take advantage of aU these facilities but the 
people at the lower level are not ablo to 
get these benefits. 1 t is essenfjal to set 
up a mcdiun1 lndustlY in Motlhari at the 
earliest. The sick units should be revived 
bO that the poverty in North Bihar could 
be removed. If this area is to be brought 
on the i ndu~h ial map of India, there is an 
urgent need tq set up an agro-based in-
dustry there. Electronic industries could 
also be set up there, because it consumes 
lC'ss electricity and invclves con1paratively 
less investment. These developments 
will eliminate poverty and remove un-
employment in the area. 

I hope we v¥ill be able to eliminate 
poverty and remove unemploYlnent under 
this system and the country y, IJJ nlarch 
forward on the path of indu..,trml develop. 
1'nent. 

[Ellgli.\h] 

SHRI A. CHARLES (TrivandrUlV): 
Sir. the performance of the industrial sector 
duling the year 1985 .. 86 and onwards has 
been consistently good. During the year 
under report also, the industfJell production, 
etc., has been very encouraging. ThiS has 
been achieved in spite of the natura) cala-
mities, th3t i" unprecedented drought that 
the country was facing and the ,evere 
floods we were facing in other parts of the 
countr:y. 

. 
There is also no shift in the basic in-

dustrial policy laid down decades back. 
Time and again, our hon. Prime Minister 
has repeated that the main thrust of our 
industrial performance will we on the 
public sector. There is also an effort for 
updating the technology and for the moder-
nisation of industries. 

Even though the performance has" been 
good, I would like to draw the attention 
of the hone Minister to one particular 
aspect. In para 1 of the Report, 1987-88, 
the second sentence reads: 
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UTbe Department of Industrial 
Development is the Central Agency for 
formuJation and implementation of 
promotional and resulatory policics to' 
ensure balanced and rapid growth of 
the Industrial Sector in accordance with 
national" priorities and socio-economic 
objectives, " 

If that is accepted. I would like to 
draw the attention of the hon. Minister to 
the fact that there is a considerable regional 
imbalance in the location of industries, 
especial1y in the public sector. My friend, 
Shri Basheer, has pointed out this aspect. 
I do not want to dwell at length on this 
point. But I must say that as on 31.3.1987, 
the total investment of public sector in the 
country is reported to be Rs. 61,603 crores 
whereas in Kerala, the entire public sector 
has an investment of only about Rs. 831 
crores. This is comparatively very negli-
gible. 

There are many reasons for the indus ... 
trial backwardness of the State. The 
geographical position of Kerala is the 
main contributing factor, the farthest 
southern strip having limited market poten-
tial and also for non-availability of 
industrial materia), thus being isolated from 
the industrial influence. Cost of inward 
and outward carriage charges for raw 
material and finished products, respectively., 
increase the cost of production substan .. 
tial1y, thereby the ultimate selling price of 
industrial products of Kerala fail to com-
pete in the markets outside Kerala. 
Besides, Kerala does not have any in-built 
capabiJity to attract private capital inflow 
from outside the State. Evep non-resident 
Indians are not being encouraged to invest 
their nloney. They are afraid of losing 
their hard-earned money because of lack. of 
infrastructural facilities and due to other 
problems. 

Another problem is the acute shortage 
of power. Kerala was once one of the 
major power generating States in India. 
Unfortunate1y, Kerala was depending solely 
on hYdro-electric power schemes, whieh are 
base d on the monsoons. As a result of 
consecutive monsoon failures, Kerala is 
now really in the dark. 

Several other factors have contributed 

to ·the industrial backwardness of the 
Kerala State. Unless a concerted effort is 
made giving some . concessios to Kerala, 
It will be difficult to put Kerala OD the' 
industrial map of the country. 

I would like to make a few suggestions 
which-I know-will be difficult to be 
implemented by the Department of Indus-
tries alone. That may requires the support 
and concurrence of the Finance Ministry 
and, in certain cases, the Commerce 
Ministry. I woyld request that there 
should be a better coordination between 
these three Ministries so far as the total 
development of industries is concerned. 

There is a centrally sponsored scheme 
in operation for providing transport subsidy' 
at the rate of 75 per cent for the inward 
and outward carriage charges of industrial 
raw materials and finished goods for indus-
tries located in the north-Qastern States and 
the State of Jammu and Kashmir, ete., 
treating them as industrially backward 
States. Sir, I would request that the same 
benefits br extended to the state of Kerala, 
for the indurtries located in Kerala. I 
have already mentioned that thers is the 
problenl of power shortage. In order to 
tide over the situation at least for a few 
years, the ronowing concessions can be given 
to Kerala : 

9. Full exemption of Import Duty 
may be allowed on high capacity 
diesel.generating sets of captive 
power generation for the imported 
diesel generating sets above 
1000 KW. 

2. Subsidy at tbe rate of 75 per cent 
of value for locally procurred 
Diesel Generating Sets of below 
1000 KW for captiv power gene-
ration and full exemption of 
Central Excise Duty thereof; 

3. Full exemption of Central Exciie 
Duty for the diesel used for 
captive generation purposes. 

If these three concessioo$ are given, 
at least temporari1y to tied over the power 
shortage, it will go a long way in the 
promotion of industries in Kerala. 

It resard to other eocouragements, I 
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[Shri A. Charles] 
may s.ugsest thn t all additional case com-
peQsatory allowance at the rate of 10 per 
ce::\t more may . also be allowed for all 
exports items produced and expotted by 
industries located in Kerala. An additional 
'In-built flexibility content' at. the rate of 
10 per cent morc in the Import Replenish-
ment Licence may also be allowed ~or all 
export items produced and exported by 
industries located in Kerala. If deprecia-
tion allowance is allowed at the rate of SO 
Per cent of the value of tllF fixed assets, 
then, I am sure, the export oriented goods 
can be produced and it will encourage 
exports in Kerala also. So also the Central 
Sales Tax holiday for the industrial goods 
sold outside the State for the initial period 
of five years may also be' considered. If 
these concessions could be given for a 
period of 5 years, then, I am sure that 
inBustries in Kerala may tend to grow in 
the course of five Y6ars and after that, it 
can stand on its own footing. 

As far as the public sector investment 
is concerned, I understad that a policy is 
now being introduced for import of tyres. 
Kerala is one of the main States in India 
whichs produces the maximum rubber. We 
have requested for the cbange of 
policy and I am sure that the bon. 

. Minister wil] consider it favourably. If a 
lyre industry is located.. .. 

THE MINISTER OF STATE IN T"9E 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OI: 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : Tyre products are still in the 
restricted list. 

SHRI A. CHARLES: As far as the 
tyre industry is concerned; I aln speaking 
in regard to the tyres for trucks and buses. 
l request that one tyre manufacturing unit 
under the public sector can be given to 
Kerala which will solve the probl~m of the 

· import of tyre and encourage the rubber gfO-
wers. I wou'.i plead with the Minister to con-
sider this as a special case for K~uala. I un-
derstand that for the private sector, there is 
a re- thipklDg of automobile opliocy. Then are 
applicatioHs from Kerala for the manu .. 
.facture of economy diesel passenger cars 
with the latest foreign technology. It 
therefore, requ~t that priority should be 
Bi~n to Kerala, in ca~ the project fulfils 

an the other requirements. Traditional 
industries in Kera la like the coir IndustrY, 
casbew, haqdloom industries, etc. are 
facing crisis. And the hOD. Chairman 

"" also knows tba t in his constitutency, the . 
coir industry is ruined. So, unless these 
traditional industries are encouraged, the 
problem of Kerala cannot be solved. 
I would request the hone Minister to consi-
der the tntire State of Kerala as a no-
industry backward State and to give all the 
encouragement to that State so that the 
educated, unemployed of Kerala can act 
relief to a large extent. 

With these words, I conclude and 
support the demands for grants. 

[Trans/at ion] 

SHRI K.J . ABBASI (Domariaganj): 
Mr. Chairman, Sir, I am thankful to you 
for providing me an opportunity to speak 
on the Demands for Grants in respect of the 
Ministry of Industry. I &upport these 
Demands for Grants. When we gave the 
slo&an "Berojgari llatao", it cleated • 
stir In the OtJPosition Camp. They acted 
in the same Olanner earlier also when we hid 
aiven the slogan 'Garibi Hatao'. There-
arter we formulated the 20 Point Programme. 
They c.atoe to undorstand later on that it 
was not an empty slogan. It was a success-
ful proaranlme and yielded benefits to the 
people. The slogan 'Garibi Hatao' has 
been given in the same situation and I am 
hopeful that it will be implemented. 

Sir, I would like to make a suggestion 
in rega rJ to implementation of this pro-
gramme. Our youths run for jobs as 100ft 
as they corne out of schools· and colle.es. 
We wiil have to divert their minds towards 
industry. We should see that industrial 
facilities are' made available to thorn. But 
it is unfortunate that now-a-days the youths 
do not get such facilities. They do Dot 
have adequate funds to set up industries. 
They get tired be talking rounds of various 
departments and banks to get Joans. In 
spi te of that they do not get loans. Besides. 
they face difficulti~s in the midst of corrup-
tion. It is, therefore, necessary to remdve' 
these difficul ties so that they could &et its 
benefits. 

Sir, ono more thina is that our youths 
find it difficult to sell th~ir ,productl it) the 
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market. We should make arrangements to 
provide market for the products. The most 
important thins is that even after settina 
up industries with great difficulty and by 
raising loans etc. the youths do not recover 
even the cost of their products. I therefore, 
IUgest that the Government should make 
arrangements to purchase the products of all 
small scale industries through a Corporation. 
A Corporation may plea<;e be set up in the 
public sector which will purchase the 
finished products and sen them in the mar-
ket. The new entrepreneurs will be largely 
benefited by this scheme. This will benefit 
those youths who set up their own industries 
and ·later on find it difficult to market the 
products. 

A lot of discussion has taken pla"e 
about the public sector and the private 
sector. I am one among those who favour 
the public sector because it has an objective 
-objective of taking the country forward. 
It is only through the public sector that we 
can carry our country forward. At the 
same time we should also look into the 
shortcomings of the public sector. I am 
loing to give an account of these short-
comings, no matter if it goes against our 
own govenrtTIent. Excepting the ONGe, 
the Indian Oil, one or two others, the high 
ranking officials of public sector undertakings 
are not at all careful about the expenditure. 
They indulge in indiscriminate spending in ... 
these undertakings. We should put res-
trittions on this type of expenditure and 
achieve progress in this field. 

A country, following socialistic pattern 
will never agree to have a private sector. It 
will always talk in favour of the public 
sector. No socialistic country can achieve 
progress through the private sector. It can 

. never think of private sector. The private 
sector undertakes such type of work to show 
that it is always ,better than the public 
sector. We have to formulate stringent laws 
for that. Then only we can achievE! progress 
in the public sector. 

Mr. Chairman. Sir, there is not a single 
industry in my constituency. Five Assembly 
segments com~ under it. In terms of 
industries, all these five segments are 2ero. 
Tilis area is afflicted with extreme poverty 
and no industry of any kind is th'ete. I was 
elected to Parliament in 1980 andh as bc(~ll· 

Industry 

writing since 'then and making demands. 
The problem of unemployment in the area 
can be solved only after an industry is set 
up. It is very unfortunate that there is on 
industry in my constituency. The back .. 
wardness of this 3rea can be judged from 
the fact that there is no railway line in two 
Assembly segments. It is also unfortunate 
that there is not a single sugar mill in my 
area. Had efforts been made, it could have 
been set up at any place. Keeping in view 
the infrasu:ucture avaiJable in .my area, wei 
could have set up any kind of industry as 
we wish. Sugarcane is grown on a large 
scale in my area. But the farmers have to 
go to Gorakhpur to sell their sugarcane. 
It causes inconvenience to them. I, there-
fore, strongly demand before you, to allot 
one or the other industry to my area. 

There is a not single small or major 
industry ieyo]ving the weavers in our area. 
However, such industries are there in the 
district. The cloth manufactured by the 
weavers of my area IS very good and famous 
also. This cloth draw a g::>od sale.in 
Khahlabad. But the plight of the weaver 
is very bad. Tin1e and again I drew your 
attention towards their plight, but you did 
not pay any attention. The Weavers have 
to pay a high price for yams t as a result of 
which they cannot earn profit. The Govern-
ment should pay attention toward it also 
because these weavers have no other source 
of Income.. Now a-days they manufacture 
cloth by powerlooms and hand weaving. 
They depend on this sma11 income to 
main tain their family, 

Khadi and village ind ustry has also 
largely spread in my area. The peopJe are 
doing a good business in this .trade. They 
are running their small industries wjth the 
help of this trade. But due to ·its rules and 
regulations having been very strict, it spreads 
very slowly in rural area'i. If the rules are 
libera,Iised, people can have easy access to 
this trade. 

I do not want to take much of your 
time. I support the Demand for Grants in 
respects of the Ministry of Industry pre· 
sented in the House. . J once aga in request 
the non. Mini,ter to pay special attention 
to my area and set up one or tbe other 
industry th~ir. With these words 1 
90nclude. 
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[English] 

SHAI BHADRESWAR TANTI (Kalia-
bor) : While particjpatiDg in the discussion 
on the Demands for Grants of the Ministry 
of Industry, I would like to mention some 
points. I sUPPQrt the demands. I would 
mention here that a country cannot develop 
without industrialisation. That is why I 
support this demand. But the policy which 
has been followed by the Government for 
industrialisation in the country is totally a 
wroDi policy. It bas failed in its real 

. perspective. The Report says and I quote : 

'~It is a matter of gratification 
that over the years a diversified and 
sophisticated industrial base has been 
built up in the coun try along with 
technological skills and capabilities. 
The requirements of the industrial field 
are now vastly different from those in 
the early stages of indu~trialisation. The 
Government's basic policy towards inl-
port of technology is aimed at reducing 
unnecessary dependence on external 
resources and achieving self-reliance 
through optimum utilisation of indi-
genous resources." 

u ••••• .It is, however, recognised by 
the Government that it is equaIJy neces-
sary to ,ppdate production. The import 
of technology is, therefore, selective and 
is ordinarily permitted in high techno-
logy areas, e~port-oriented or import-
substitution manufactures." 

17.00 bn. 

The comII}on men will not understand 
these things. You have eulogised things 
in your Report-a very good report. But 
who has received the benefits of, and enjoyed 
the taste of our freedom for the last 40 
years 1 It is the industrialists who are 
suckinl the blood of the poor men, it is the 
middle men who are enjoying it, and not 
poor men who are shedding their blood for 
buildina up this country. 

No doubt,. our industrial base has 
widened, but it has widened only in certain 
States, and not in all the States of the 
country. Times without number I have 
asked you in this House: 'Go to Sikkim; 
10 to Mizoram, 10 to Megbalaya. You will 

Dot find a single industry, even after 40 
years of independence. t This is your policy, 
because these people cannot rise against 
yqu. They have failed because of their 
negligence may bet or many other reasons. 
Don't you think it is your duty to built up, 
to set up certain industries there? Because 
you have not done it, people have lost all 
confideBce in you. 

In my State, people fronl different States 
were brought hundred years back, for being 
enga~d in the tea industries" In Assam, 
about 800 tea industries are there; and out 
of 800 tea industries, about 350 tea indus· 
tries are on the verge· of c]osure. Many 
people have lost their lives for want of food 
and shelter because of the closure of these 
industries. The machinery meant to uphold 
the dignity of the human beings has failed 
to protect their life and liberty. 

Industrial development is a must, but 
ther e should not be any regional imbalance, 
nor should there be unequal distribution 
of money. 

In my State, oil is there; but you are 
extracting oil and setting up big refineries 
outside my State, whereas iJ) Assam you 
ha"e set up only two refineries. An.d these 
too, their capaci ty is much less than others 
which hnve been set up outside. In the 
two refineries, the total capacity is 1.25 
million tonn.es. That is wby the people of 
Assam, of late, have decided to throw you 
out. Now they have got their own 
Government. 

SHRI AJAY MUSHRAN (Jabalpur): 
I hope you do not throw out the refineries. 

SHRI BHADRESWAR TANTI: They 
have done this because of your wrong 
policies. I am coming from a place where 
there is no industry. In my district, there 
is not a single industry; and Government 
has a specific policy that they should en-
courage and set up industries in a district 
where there is no industry. What prevented 
you from ~etting up industries there 1 The 
hone M ini&ter of Industry will definitely 
say: 'You BOW set up ·your own industry, 
because you have your own Government 
there.' Yes I have my own Government, 
the A GP Government. But for the last 36 
yoars. there was Congrns rule in nl}' State, '1 
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You have failed in your obligation. 
Then you are following an anti ... I abour 
policy. The other day you said. that your 
Department did not deal with this matter; . 
your Departnlcnt dealt with industry, Your 
anti-labour policy "is going on in almost all 

,the industries-what to speak of private 
sector industry; it is in the private sector 
industry also. 

In the Hindustan Paper Corporation. 
works have been given to a private con-
tractor and that contractor on contract basis 
engages labourers; that is happening in the 
Cement Factory in Bokajan. The ·Ashok 
Paper Mill, and SiJghat Jute Mill which are 
closed for a long time. But only after the 
installation of the AGP Government, they 
have started functioning. Your anti-labour 
policy is very alarming. The interest of 
workers who have been engaged on contract 
basis for years together is bleak. Why are 
you encouragiJ.lg public sector industries to 
engage workers on contract basis through a 
contractor thereby violating the provision of 
the Constitution at) wen as the rules made 
therennder and the Jaws made there ? 

Labour and industry are correlated. 
Industry cannot survive without . labour and 
the labour cannot survive without industry. 
'So, you must look into it. 

In Tea Estate5:, hundreds of labourers 
have been engaged on daily basis. They 
are being thrown out after two months. 
three. months and year after year this 
practice has been going on. They, are 1\ot 
made permanent. Women' temporary 
labourers do not get n1atemity benefits. The 
law ,says that women labourers are entitled 
to get maternity benefits. )Jut tne manage-
ment do not give them; they say that only 
permanent WOlnen labourers are entitled to 
get ma!emity benefits; temporary women 
laboUNrs are not entitled to get maternity 
oenefits. There is no machinery to look 
into it. So. their cry has become a cry in 
the widerness. .There is a correlation 
between industry and the labourers. Now. 
all these laws have been flouted by the 
industrialists both in the private sector as 
well as in the public' sector, so far as 
Indu~trial Disputes Act is concerned, Work-
men Compensation Act is concerned, 
Minimnm Wale A~t is conc~med, Payment 

of Bonus Act i. concerned, Payment of 
Wages Act is concerned, M~temity 1!enefit 
Act is concemcd. Contract Idbour Abolition 
and ReaulatioD Act is conCerned, Child 
Labour Act is concerned, Factory ~ct is' 
concerned and Plantation Labour Act is 
concerned. All these laws are being flouted 
and there is no machinery to take it up and 

. stop their violation by the management .. 
There is no penal provision for the manaa • ., 
ment if they violate any law. Why don't 
you brio I a law and make compulsory 
imprisonment for the management if they 
violate any of the laws? 

There is a provision for just and human 
conditions for workers and other relief. 

MR. CHAIRMAN: These things don't 
come under the Ministry of Industry. 

SHRI BHADRESWAR TANTI: That 
is why I said labour and industry are corre-
lated. What about their living wage? H 
you go into the interior places you will find 
a grim picture of the human Jtfe jf you see 
the livin! conditions of the people there. 

Article 43A of the Constitution says that 
the State shall take steps, by suitable legis-
lation, or in any other way, to secure..the 
participation of workers in the manal~ment 
of undertakings, establis.hments or other 
organisations engaged in any industry. But 
I humbly submit that the hon. Minister may 
look into the fact that in my State there is 
no iron and stell industry, there is no drUM 
and pharmaceutical industry, there is no 
ordnance factory, wagon factory but, 
of-course, vHJaae and cottage industrjel 
are there and they'" should be encouraged. 
I request that !!lome industries may be set up 
so that the many' unemployed people wiIJ 
get some employment, and the people win: 
have something to Jive, in a democratic 
country ) ike ours. 

[Translationl 

SHRI UMAKANT MISHRA (Mirza-
l'ur): \ir. Chairman, Sir, recently our 

·Prime Minister, Shri Rajiv Gandhi, \\-bo is 
~so tho President of the AICC(O gavo a 
n¢w slogan on the eve of tho All India 
Congress SessiOn at Madras that unemploy-
ment will be removed. Shrimati Indira 
Gandhi bad Biven the slopn •IIOaribi 
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Batao". Poverty has been elinlinated to a 
great extent and it is declining rapidly. 
We welcome the slogan of removing 
unemployment given by Shri Rajiv Gandhi. 
The country welcomes it. 

17.12 hrs. 
[MR. DEPUTY SPEAKER in the Chait] 

It is a very good _programme and we are 
confident that it will remove unemployment 
from the country expeditiously. But how 
to remove tmemployment? Agriculture 
alone cannot eliminate poverty and 'remove 
unemployment from this country. Besi de 
agriculture, it is all the more necessary that 
inoustries are also set up on a 1arge sea Ie in 
the country. The work of industrialisation 
has begun. Basic industries have already 
been set up on a large scale and more 
industries are being set up now. The 
industrial network \ will have to be 
spreak throughout the length and the 
bread th of the country with a view to 
providing jobs to educated people, 
technically qualified people, engineers, 
diploma holders and I. T.I. trained personnel. 
It is necessary to spread network of big 
industries, medium and small scale industries, 
village and cottage industries in every 
dist riet, every block and every village in the 
country. There is no need to distinguish 
between public and private sector or joint 
sector or any other sector for this purpose. 
All sectors, whether it is public sector, 
private sector, co-operative sector, joint 
sector should be pressed into service to serve 
their respective areas. Poverty and 
unemployment can 'only be removed through 
-large scale industrialization of our 
country. 

Indu~trialisation of backward districts, 
sub-divisions or blocks is a must for the 
developn1cnt of the country. At least 
two or three big Jndustries must be set up 
in every district alongwith their ancillaries. 
Similarly, while every block should be 
provided with medium scale industries, a 
network of village industries should be spread 
throughout the country. I want to bring to 
the notice of the han. Minister, through 
you, the report of Sivaraman Committee 
let up few years back. The committee had 
in its Report recommended that the sub-
divisions and blocks of big districts should 

be declared backward so lhat industrialists 
may get required facilities to set up 
industries there. A ) arge portion of 
northern Mirzapur district and Varanasi 
district is backward having no industry, 
while southern area of Mirzapur is getting 
industrIalized massively due to availability 
of coal and electricity there. Therefore, I 
would like to request for decentralization 
of industries. In Kanpur, Naini, Modinagar 
and Ahmedabad, four or five industries arc 
allowed to be set up resulting in the 
centralization of industries. Industrialists 
should be directed to set up their industries 
in the particular backward blocks while 
issufng licenses. I demand setting up of 
big industries-one in Mirzapur district in 
the vicinity of Mirzapur city and another in 
Gyanpur-Bhadohi sub-divisions of 
Varanasi district. 

In the end, I would like to point out 
that keeping in view the 13 crore population 
of Uttar Pradesh, there should be at least 
14 per cent Central investment, but at 
present it is only 4 per cent. I demand that 
keeping in view the State's popUlation and 
its backwardness, maximum capita] invest-
ment should be olade in Uttar Pradesh, 
particularly in the eastern region of the 
State. 

With these words I support the 
Demands for Grants of the Ministry of 
Industry. 

SHRI MOHD. MAHFOOZ ALI KHAN 
(Etah) : Mr. Deputy Speaker, Sir, I thank 
you for providing file an opportunity to 
speak. I have to raise only two-three 
points. 

I want to point out with regret that 
though my constituency is only 225 kilo-
mefres away from Delhi, the capital of the 
country, yet there is DO industry there. 
When Shri N.D. Tiwari was the Chief 
Minister of tbe State, he had promised one 
spinning mill for our constituency while 
addressing a cabinet meeting held ·in 1986 at 
Aliganj-a town of Etah district. Now 
the people of constituency are asking about 
the promise made by him for a spinning 
mill there. I am an opposition Member 
but the Cheif Minister belonging to Coqress 
Party has not kept his promise. It is a 
matter of regret that the spinning mill hal 
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not beea set up so far in this backward 
district although announcemeut to this 
effect was made publicly. Our district is 
one of the most backward and criminal 
district of Uttar Pradesh. People are 
unemployed and are living in misery, there 
being no industry in the district. This area 
is very Dear to the country's Capital. 

One thing more I would like to submit 
is that industries ar .. set~up on political 
cODSiderations. Industries should be 
establiShed where raw materials are easily 
available, but in actual practice, it is not so. 
Tabacco and sugarcane are grown e~tensively 
in my area. No one has ever eared about 
my specific demand for setting up of a 
tobacco industry there, the main objeetive 
of which was to save the growers from 
exploitation by the middlemen. No industry 
has been set-up till now in my constituency 
represented by S M .L.As. Though railway 
line exists there, but it is only for name 
sake. Although 40 years have passed since 
we achieved independence, yet that area is 
stricken \vith poverty and backwardness in 
spite of the fact that it is only 225 kms. 
away from Delhi. You should pay attention 
to it. The Government do Inake promises 
publicly but never keeps them and as a 
result there is resentment among the people 
against the Government. 

In the end, I would request the hon. 
Minister to set up an industry in Etah 
district so that unemployed persons may get 
employment. Since I have no morc time at 
my disposal and it is my duty to follow the 
orders of the hon. Deputy Speaker, I con· 
clude my speech. 

[English] 

SHRi "CHARANJIT SINGH WALIA 
(Patiala): Punjab, as you know, is an 
agricultural State and Punjab is have done 
a lot for the agricultural production. Rather 
I should say that they are pitltnecrs in 
bringing green revolution in the country. 
There is no scope for further increase in the 
agricultural production. Punjab needs 
diversification. Punjab needs an industrial 
base. But unfortunately, as in other fields, 
Punjab is being discriminated aaainst so 
far .as establishment of industries is 
concerned. 

I may mention here that as compared to 
national contribution jn manufacturing sector 
of about 16.33 per cent, Punjab has got only. 
12.06 per cent and the percentage of 
establishment of large' sca1e industries in 
Punjab is constantly going down. In 1978-
79 it was 2,20 per cent. It has gone down 
in 1985·86 to 1.05 per cent. In these qhan,ed 
circumstances I request the Government 
that they should revise this policy and 
should not discriminate against Punjab in 
the matters of establishment of central 
industrial projects. In the circumstances, 
Punjab which is in turmoil, there is a sad 
situation. Both educated and uneducated 
youth are without, emploYJ.l1ent. To attract 
the industrialists and entrepreneurs for 
setting up industrilS in the State, Punjab 
shoul d be declared as A class indust!"iall y 
backward State. Three districts of Punjab 
are B class and three are C class. Out of 
118 blocks of the State 16 blocks have no 
industry at all. To creatg employnlent for 
the youth, Punjab should be declared as A 
class industrially backward State. 80 pro-
posals for the establishment of industries 
are pending with the Government. I would 
request that petro-chemica I project, 
electronics switching system project, video 
casette recofding project wh ich are lyina 
with the Central Government, should be 
cleared and permitted to be set up in 
Punjab: 

Punjab is far away from the mineral 
resources .. Punjab is getting 15300 wagons 
of soft coke against the requirement of 
50,000 wagons. So far as hard coke is 
concerned, only 3300 wagons are given to 
Punjab against the requirement of 14,000 
wagons. As you know, there is a . shortage 
of pig iron and the industrial units are on 
the verge of being closed. So I press upon 
the Government not to concentrate all the 
projects in certain places of the conntry but 
they should be sprepd over whole of the 
country irrespective of the political affilia-
tions of the people there. 

With these words, I again urge upon 
the Central Government not to discriminate 
against Punjab and be liberal in SiviQl 
industrial projects in the central sector to 
Punjab so that some sort 'of employment can 
be provided to the unemployed youth there. 
(lnterruptipns) 
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MR. DEPUTY SPEAKER: Mr. Soz, 
please listen to me what I am saying. Let 
the Minister reply and then if you have any 
clarifications to be sought, you can put 
them at the end. Otherwire we, do not have 
sufficient time now. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
This is not correct, Sir. Actually, Sir, I am 
on a point of orper now because all parties 
must ,;et a chance ... (Interruptions) 

MR. DEPUTY SPEAKER. This is 
no point of order. I cannot give chance to 
all the parties. 

PROF. SAIFUDDIN SOZ : I will make 
a three-minute speech. In fact when' I saw 
~1r. Venial Rao, I wanted to speatc. 

I will start-it may be a surpri~ to aU 
· people-by paying a tribute to Mr. Vengal 

Rao for one thing. We do not know each 
other very close)y. I have never met him 
in his office but I will teU you what action 
he took on my letter which I wrote to him 
about the HMT unit at Srinagar. I brought 
to his notice that we have only one industry 
in the public sector, that is, the HMT unit, 
and that this will get closed ~ome day 
because of corruption, because of fall in the 
production, because 6f faJJ JJl the produc· 
tivitly. I informed him that there were 
some charges against the management. But 
it goes to his credit. HIS style of working 
is that he is unassuming but I found that he 
took very ~tl Ol1g action and I PaY a tribute 
to him for that. \\'f"l~\t I came to know 
was that he not only sent a team to HMT 
unit, Srinagar, but he went and visited 
personally and effected SOf'1e transfers, 
although he would nO.t In his letter agree 
with me that the lIMT unit, Srillagar has 
suffered a loss of Rs. two crores during the 
last two years. But he took SOlne timely 
actlon and there is some improvement. 

After this tribute, I want to brina to his 
notice one fact ... (/nterrllpt ions) 

AN I!ON.¥ MEMBER : Now mistri· 
buteo 

PROF. SAIFUDDIN SOZ : Now I 
want to invite the attention of the Minister 
to the lammu and KaVlmir State-not only 
to Kashmir but to the entire State-that 
we are not on the industria) map of India. 
In response to my question as to what is the 

percentale of investment in the Jamrnu nnd 
Kashmir State 50 far as. public sector 
industries are concerned, the then Finance 
Minister had replied that we have only one 
unit, that is, the HMT unit, and the total 
investment in the HMT unit is Rs. 6.7 crorcs. 
So, this comes to 0.07 per cent. 1 do not 
say tba t nothing has been done in tbo State. 
There are so many sectors in which there is 
laudable progress. But so far as public 
sector industries are Cj1cerned, we have no 
industries .. Now, let us forget about tbe 
reasons for that. Mr. Veagal Rao b.lieves 
in action and when he took action, I believed 
most ardently in the saying that action 
speaks louder than words. So, I want to 
know whether he will remove this imbalanee. 
We have no industry in the State. I will 
invite his attention to one commitme!lt by 
the late Prime Minister, Sbrimati Indira 
Gandhi, which was also supported by Rajiv 
Ji when he visited Jammu and Kashmir 
Stat~. It was that Madam Prime Minister 
who had said at that time that JaO'lnlU and 
Kashmir is a tourist resort. Its environ-
filent should not be polluted. So, we d~erve 
to have capital light industrIes which will 
not create pollution, say, electronics 
indu~tries or other industrie~. I Whatever 
industries you can establish there, I just 
invite your pointed attention to the Jammu 
and Kashmir State. 

This much I have to say this time, and 
next time when you give me nlore time, I 
will talk about the jndustrial development 
in the State. 

MR. DEPUTY SPEAKER : He is a 
. man of action, as you said. So, be will give 

so many action-oriented things now. 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : Mr. Deputy 
Speaker, Sir, I am very happy that this year 
I lot the opportunity to reply on my 
Demands. Last year it was guiUotined. The 
discussiop was initiated by my former 
colleague Mr. Srirama Murty. When I was 
the Cheif Minister, he was in my Cabinet .•• 
(Interru.ptions). I am informing you about 
our relationship. Though he is on that 
side. our relationship is still good. 

Sir II before answering the specific points 
raised by the hon. Members, I must inform 
the Me~ers throu,gh you, about the present 
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prevaiU. situation in the country. I am 
requesting the Me~bers not to compare our 
eountry with Japan or America. Sir." aBout 
80% of the population of our country are 
dependent on agricuttural sector. Just now. 
an hone Member bas mentioned that the 
Prime Minister had stated in Madras that he 
is trying to solve the unemployment problem 
in our country. Unless and until we divert 
this major percentage of population from 
agricultural sector to industrial sector. we 
cannot solvo unemployment, we cannot 
increase tho per capita income and we' cao-
Dot solve the poverty .. , problem in our 
country. Tha t is the n!ain thrust of our 
Government and the Government's effort is 
to industrialise this country, to brina an' 
industrial revolution in this country. Then 
only we can solve this problem. 

You know very well that we have 
achieved QUf target on the ~gricultural front 
through Green Revolution. Now, on industry 
sector, it is our responsibility to brina a 
revolution. There are so many defects. I 
don't say that all our people arc from 
heavens or ange!s. Toere are some defects. 

Sir, 1 am very grateful to the hone 
Afembers for the valuable suggestion~ they 
have given during the debate. I want to 
remind the hone Members about one thing,' 
especially my valued colleague, Shri Bhattam 
Srirama Murty. If you want to industria-
lise this country, if you want to e ,tablish 
more industries, if you want to remove 
imbalances in the regions, you must conceDt-
rate on the generation of power. Without 
power, how can you expect the development 
to take place? How can you expect more 
'Industries to be established? Even toc!ay 
power generation in the country is not 
sufficient to meet the installed capacity of 
the industries in this country. We are wast-
ing the nation's money by investing them on 
these industries. J am frankly speak ina 
because in public sector our investment is 
more than 70,000 crores of rupees and in 
private sector, so many thousands of crores 
of rupees arc invested. Sir, in Andhra 
Pradesh, the position is that almost all the 
cement factories are closed. I am not 
blamina anybody for this. It is because of 
drought situation our hydel reservoirs have 
become empty and because of starvation of 
power, we cannC't achieve industrial produe .. 
lion. Even in spite of these difficulties. on 

industrial sector, the growth is remarkable. 
I ha ve got some e.tpericnce as Industry 
Minister in the State, as Chief Minister in 
the State and I did my best to improve the 

·State industrially. Now, our responsibility 
is not the State, but the whole country. In 
the whole country, I want to teU you, only 
two States are ,surplus in power. that is, 
Maharashtra and Madhya Pradesh and tb. 
other States are deficit in power. 

As a said, we ate not in a position to 
utilise the installed capacity. Instead of 
.tarting so many new industries we must 
invest in our power generation. By the end 
of the Seventh Plan, according to the Plan-
ning Commission, accordi~ to the Ministry 
of Energy, we will be short of 10,000 MW. 
That is why I am always requestilll the 
Prime Minister to cone entrate on the 
generation of pOfJer and the State Govern-
ments also must invest on ,ower generation. 
In spite of their other programmes, they 
must invest more on power ge~ration. 
Without power you cannot develop the 
State, you cannot develop this COUDtry, I 
must remind all the Members once asain. 
Because, as the Chief Minister I invested 
40 per cent of p_lan allocation on power. 
That is very important. Without power we 
cannot expect these industries. You know 
very well, there are ... 

PROF. MADHU DANDA VA TE : Sathe 
is responsible. \ 

SHRI J. VENGAL RAO: Not Sathe, 
we are all responsible. I am not gOing to 
blame anybody bee ause we are agriculturally 
oriented people and because· we are not 
industrially oriented people. Thst is the 
defect. In America S per cent people who 
are working in the agr.icultural sector. are 
produoing for their country and they are 
exporting to other countries wncreas in our 
country 80 per cent of our people are J)ro-
ducing not sufficiently for us. Just now 
from Punjab our hOD. Member spoke. In 
spite of alJ the turmoil for the last six years, 
even then the product ion is very high i. 
Punjab. Their per capita income i$ voiy 
high in Punjab. And wf! are treating PuDjah 
as a special case. Ask Mr. RamoowaUa. 
When ·he came, when his Minister came to 
my office. I remember 1 sanctioned in OM 
day four"suaar factories and one tyre factory • 
Wba*ever they want we arc Bivins. 
(luterruptIJns). 
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SHRI BALWANT SINGH RAMOO-
WALIA : I extend my aratefulness on behalf 
of my State. 

SHRI 1. YENGAL RAO : Not for your 
sake, but for the country's sake. 

[Tran.llation) 

. PROF. SAIFUDDIN SOZ: Everybody 
is happy with you. 

[Englls~ 

~ SHRI J. VENGAL RAO: I will come 
to your Jammu and Kashmir also. 
(Interruptions) 

Sir, about t his licensing policy, we 
cotnpletely changed the whole system. There 
is a lot of liberalisation. There is no need 
to visit our Udyog Bbavan to get the letter 
of intent nowadays. I am telling you that 
if you send us a composite application, if 
you file an application, you will get within 
4S days as far as possible, the letter of intent 
at your house. I am trying to reduce 
cor?bption in my own Department. That is 
why so many people are coming forward to 
invest on industries. We pray God that in 
the next season we will have good ra ins, so 
that our power position throughout the 
country improves and so many people may 
come and set up industries. 

One point I am reminding my collea gue, 
Mr. Srirama Murty. You know very well, 
in Warangal and Khammam districts, the 
Naxalite affected dlstnct5, granite qualries 
are available. Previously, you were utilising 
the granite stone for the metaUing of the 
roads. Now, that granite is very val~ble 
in the-international market, I have already ... 
lanctione.d 30 units. Another 100 people 
are coming under NRI to set up the units in 
Warangal, Khammam and Na]gonda dis-
tricts. There is a lot of encouragement from 
within the country and outside the country 
also. Now, we have to create the infra-
structure. We bave to create facilities and 
we have to clear their applicationS without 
any delay. Then only, we can attract more 
people. That we are doing now. We have 
liberalised many aspects of our licencing. 
We have yet to liberalise and live more 
facilities and incentives. 

Now we are about to enter the 21st 
century. We have to set up modern indu s .. 

.... 

tries. We must start petro-chemical indus-· 
tries on a large scaJe. Only in Baroda, 
there is IPCL. In Maharashtra, a petro· 
chemical complex will be camilli nlxt ycar. 

About Halida, we have cleared it alffio8t. 
They are not interested. The letter of intent 
was given in 19-77. They have to approach 
the financial institutions. It is Dot the duty 
of the Industry Minister to do that. The 
duty of the Industry Minister is only to aivo 
clearance. You nlust 10 and approach the 
6nancial institutions anod you must convince 
them about the viability of your project. 
(Interruptions). lnethe States, we arc plan-
ning to have, where the faci lities are there, 
S or 6 petro-chemical projects. Petro-
cheJnlcals are in large demand. For a petro-
chemical industry, you have to Invest nearly 
Rs. 2000 c rores. There js a lot of scope for 
downstreatn inuustry and Vlzag will be 
considered for one petro-chemi~a] complex. 
Fortunately in Godavari and Kn~hna basins, 
there is gas and oll a1so. There is a scope. 
for further expanSJon at Vizag refinery. That 
is why, we must concentrate out efforts 
towards this end. 

About small scale industry also, we are 
giving lot of importance to the small scale 
sector. Now 14.73 lakhs small scale units 
are there and as ·you mentioned, J .45 lakh 
and odd units are sick. What is the percen-
tage. It is 7.1 %. There are so many factors 
for units becoming sick. They are mis-
management, siphoning off the funds, mulct-
ing the financial institutions and so many 
other thmgs. We created a national equity 
fund - Rs. 10 crores by the Government of 
India and Rs. 10 crores by the lOBI. With 
one per cent interest, they will assist the sica 
units for rehabIlItation. There is a stope 
DOW. This small scale industry will crca~ 
more jobs. I am mentioning one poiJ;lt. Do 
Dot take it as a criticism. In Vizag Steel 
Plant, we are ultimately investing 7500 
crares.. It will create only 10,000 direct 
employment and 10,000 indirect employment. 
If you invest that amount in small scale 
sector. it will create one million jobs. Now 
these 14 lakhs and odd small scale ipdustries 
created would _provide 142 lakh persons 
employment. And the production is very 
high. We are exporting the products also. 

About the public sector,' one point, I 
must aaree with you. Some are State-owned 
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umts. The small units in West Benaal and 
other places were started in British rcginle a 
hUDdred years back. Bengal potteries was 
ltarted in 1919. Beoaal chemicals and 
Immunities started J30 years back. These 
Ire all taken 9ver by the Government with-
out modernisation, and without sufficient 
investment we cannot get the profits. That 
is why. they are losing. I am Siving the 
fiaur.s. 

SHRI BASUDEB ACHARIA : You sive 
money. 

SHRI J. VENGAL RAO: Money will 
come also. Abont the sick units, al 
Mr. Srirarna Murty mentioned, 27 units 
were directly under our control. 
(Interruption\) 11 units are losing. 16 units 
are earning profits. (Interruption$) Please 
don't disturb me. Because you mentioned 
about Bharat Heavy Plates in Vizas, one 
year back I enquired. They earned profit 
that year i.e., in 1986-87. They paid penal 
interest to the bank and other adjustmellt~. 
That is why, they incurred loss. In that 
year the profit was Rs. 5,71,52,030 before 
tax. This year and next year, the order 
book is very good. It will come up to more 
than ~~pectations. I may assure you. 
(1Ilttrruptionj) 

17.46 hr •• 

[MR. SPEAKER in the ellair] 

MR. SPEAKER: Not Qn record. Noth-
ina will go on record except what the 
Minister says. 

(Interruptions) 

SHRI J. VENGAL RAO: Mr. Jaipa! 
Reddy is not interested in industries. 
(lnterrupti~ns) 

MR. SPEAKER: He is interested in 
halla-gulla. 

SHRI J. VENGAL RAO: His Consti-
tuency is very bad area in industries. My 
Ministry is in charge of many subjects. I 
must ten that also. One is about the 
industrial development. 

The second is public sector. 

The third is public enterprises. 
The Fourtd is DGTD. 

Fifth is Company AtTair., MIlTP and 
the Sixth is Petro·chemicals and Chemicals 
and Drugs. . 

I have to answer aU these Departments. 
(btterruptions). I am comilll to the point. 
You must understand about my Ministry 
also. That is why, I am teUIn. you all 
these thinas. (In...terruptio1l..,). 

Sir. I must clarify one thine to my 
frielld~. Whichever party they belQ11i to, 
whichever party rules the State Government, 
we are aoin, unbiased and we are loina in 
a judicious manner. (lIZ te rruplions). 

SHRl SOMNATH CHATTERJEE 
(BoJpur): You have to tell that. Unless 
you tell that, people will not understand 
that you are unbiased. (Interruptions). 

SHRI J. VENGAL RAO : If you have 
got any dou~t, please ask your Chief 
Minister Shri Jyoti Basu .. . (lnt~rruptions). 
Ask Mr. Hegde ... (Interruptions). Ask Mr. 
Rama Rae. Recently he came and met me. 
Previously he lot some doubts. Recently, 

~ he came and met me. I treated him very 
cordially. (Interruptions) 

SHRI SOMNATH CHATTERJEE: I 
want to put it on record that the Chief 
Minister says that Mr. Venga) Rao is very 
cooperative .. . (Interruptions) But fortunately, 
he is powerless. These are the remarks. 
(InterruptiOlls) I want to put it on record, 
on behalf of my Chief Minister that Mr. 
Vengal Rao is very helpful, cooperative but 
he cannot get things done in" spite of his best 
wishes. (Interruptions) 

SHRI J. VENGAL RAO : You do not 
know about my power. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
must sh ow your power _ We wan t to see 
your power. You are the industry Minister 
of India. You behave )ike that. 

SHRI BASUDEB ACHARIA: You are 
not exercisina your power. 

SHRI J. VENGAL RAO: I was once 
the Home Minister and I was the Chief 
M1nister of a State. You must know that ... 
(lnterruptif!ns) Qon't think I am pow#rJess. 
(lnterru.pti'ons) 

MR. SPEAKER: The Eneray Milliner 
himself has come here. 

(lnterrupliolzs) 
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IHR.I J. VENGAL RAO: I have 
answeted about the sick units. 

. KUMARI MAMATA BANERJEE 
(Jadavpur) = Sir, what about the Bengal 
Potteries? 

SHaI J. VENG'AL RAO : I am comina 
to the Bengal Potteries also. About the 
Cycle Corporation. the Benpl Potteries, I 
would liko to say that all these are losin, 
concerns. We are vot loiIlJ to nationalise 
all these industries. I am in favour of 
efficient Public Sec,tor Undertakings .. 
'Interruptions) 

SHRI BASUDEB ACHARIA: You 
please make them efficient. 

SHill J. VENGAL RAO: You please 
hear mfl first .. . (Interruptions). I am not in 
favour of inefficicl'lt Public Sector Under-
takinls. In the name of Socialism, we do 
want to waste hundreds of crores of rupees. 
We arc wasting thousands of crores of 
rupees in the name of Public Sector Under-
takiDp. You must modernise them. You 
must tell all the workers to cooperate and 
increase the productivity. The productivity 
of the workers in the "Public Sector is less 
compared with that of tho Private Sector. 

SHRI BASUDEB ACHAAJA: Are you 
there for this 7 (lnterruptionl) 

SH1'\] J. VENGAL RAO: I have rnen-
tioned in the morning in the Questiolt Hour 
about your Cycle Corporation, the HerQ 
Cycles ... (ltlterruptions) Please hear me. 
(Int~rruptions) 

Oil. DATTA SAf\{ANT (Bombay South 
Central) : There is no raw-material. 

(Interruptions) 

SHRt J. VENGAL RAO : You have got 
one Cycle Corporation in Bombay. He 
has lot one Cycle Corporation in Calcutta. 
I will come to that. The Hero Cycle people, 
they are producing one . .. (lnterrtlpli~ns) 

DR. DATTA SAMANT : Are you 
coming with me ? I will show you. You give 
UI the raw-materials. I will give you an 
undortaldnJ that we can make so I!'any 
eyel.. We have lot all tllc machines. 
Please do something in this reaard. 
(I""rrupt ions) 

SHRI J. VENGAL R.AO: Please hear 
m.. I will discuss with you. The Public 
Sector Undertakings and the Private Sector 
Undertaki~ must increase productivity. 
You must have eflicient Public Sector. In 
the name of Public Sector, we should not 
waste the nation's money. That is my con .. * 
viction even today. (/nlerruplions) 

In the momina, I have ... 

DR. DATTA SAMANT: Your people 
have hterally ruined the industry .•.... 
(Inle rruplloflS) 

SURI BASUDEB ACHARIA : Unless 
you provide the raw materia1, unless you 
provltlc the working capita], how can the 
workers work? You give the raw material 
and you will see that they produce not four 
aut six cyc)es per day .. . (Interruptions) 

SHRI 1. VENGAL RAO : About the ... 

PROF. MADHU DANDAVATE: There 
is ,uil1otine at 6 O·Clock. 

SHRI J. VENGAL RAO : At 6 O'Clock 
I wjll sit down. 

SHRI BASUDEB ACHARIA: What 
about Bengal Potteries ? 

SHRI J. VENGAL RAO: Kindly hear 
me. 

Kumarj Mamta Banerjee sUBge,ted that 
I should invite all the MPs from West 
Benpl. Irrespeetive of Parties, I will invite 
you aU, I wil1 discuss with you abaut BenaaJ 
Potteries and about aU other sick units; I 
will certainty do it before the end of this 
Session; and I will certainly take your 
suggestions. If you want, I wilJ invite all 
the States' MPs also; I have no objection ... 

DR. DATTA SAMANT: What about 
Maharashtra? 

SHRI J. VENGAL RAO: I told you 
just now, "all the States". Every 'day I can 
finish one State. 

SHRI BASUDEB ACHARIA: What 
about the White Paper on public sector? 

SHR! J. VENGAL RAO: The White 
Piper is ready now; it is under scrutiny. 
Any time before tbe end of this Session, J 



353 D.G., 88·89 01 Min. 0/ VAISAKHA tJ, 19ft) (SArA.) D.G., 88.ag 01 Min. 0/ 3$4 
Industry Industry 

will pla£c it OD the Table of the House. We 
can have a discussion also. 

About the Cement Corporation of India 
also, some Members mentioned. There are 
ten cement plants under the management of 
the Cement Corporation of India, and SO 
per cent of the capacity is in Andhra itself-
there are thtee plants, one at Yajaguntia, 
one at Adilabad and one at Tandur. Because 
of power J because sufficient power is not 
there, a)) these plants are closed ... 

AN HON. MEMBER: Mr. Sathe is 
there. 

SHRI J. VENGAL RAO : He is also 
not sufficient. There wil1 be a dearth of 
10,000 mega wa Us of power by the end of 
the Seventh Plan. That is why, recently, we 
have appointed a high-powered Committee 
under Shri Visveswarayya-he is the Chair-
man. He has given some recommendations. 
AI1 those recommendation would be consi-
dered and we shall try to improve the 
runctioning of the cenlent plants and try· to 
remove· the_wastages. I 

SC::nle hone Member mentioned about 
corruption and the luxurious expenditure by 
the public undertakings. To some extent, 
{ agree on this point, because they are enjoy-
ing more than a Minister. We made them 
autonomou~. there js a memorandum of 
understanding. We are not going to inter-
fere in their day-to-day administration. Ir 
you ask them to stay in a Minister's house, 
they will not agree. They will purchase 
1uxurious furniture. There are some com-
plaints. There is corruption in some units. 
I entirely agree on this point. I anl tryina 
to rectify. There are 22.5 public under-
takings. A.n of them are not under my 
contro). Only 27 are under me. Some are 
under Mr. Sathe and some others are under 
another Minister ... 

SllRt S. JAIPAL REDDY: We re-
command to the Prime Minister that the 
remaining also should be transferred to you. 

SHRl J. VENGAL RAO : This is 
enouah for mo. I do Dot want your recom-
mendation. 

SHRI S. JAIP AL REDDY: With lilY 

tecoQ;Unendation, you will lose what you 
have now. 

SHRI J. VENGAL RAO : Dandavatc-ji, 
he was in my Party. Wherever he was, be ~ 
was a dissident .. . (Interruptions) 

PROP. MADHU DANDAVATE : After" 
his improvement. he came to us. 

SHRI J. VENGAL RAO : About sick 
units also, we passed an enactment in this 
House. The BFR is looking "after it. We 
shalJ try to rehabilitate it. 

18.00 hrs. 

About the small scale industries, J men-
tioned to you. 

There is one very important thing about 
Jammu and Kashmir. It is very difficult to 
set up a public undertakings or heavy 
industry in Jammu and Kashmir, Assam, 
North-Eastern States or in the hilly regions. 
We should not spoil the climale also. 

Thank you very much. 

PROP. MADHU DANDAVATE: H. 
has thanked you for lUiliotining it. 

MR. SPEAKER : I shall not put the 
Demands for Grants re1ating to the Ministry 
of Industry to vote. 

the question is : 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account shows in 
the fourth column or the Order Paper 
be granted to the President. out of the 
Consolidated Fund of India to complete 
tho sums necessary to defray the charges 
that win comes in cOurse of payment 
during the year ending the 31st day of 
March, 1989, in respect of the heads of 
Demands entered in the second column 
thereof a,ainst Demands Nos. SO to 53 
relating to the Ministry at- Industry." 

". 

Th~ motion was adopte4 .. . ....... 
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[English] 

Ministry of CI,n Avi"tioD, MIDlst,} 
of Commerce, Ministry of 

C-ommuulcations, etc. 

MR. SPEAKER : I shall now put the 
• utstanding Demands for Grants relating to 
the Ministries/Departments to vote. 

The question is : 

UThat the respective sums not· 
exceeding th~ amounts on Revenue 
Account and Capital Account shown in 
the tourth Column of tbe Order Paper 
be granted to the Premdent t out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charaes 
that will come ill course of payment 
durina the year endinl the 31 st day of 
March, 1919, in respect of the heads of 
Demands entered in the second column '" 
thereof aaainst : 

(1) Demand No. 6 relatiI1l to the 
Ministry of Civil Aviation. 

(2) Demands Nos. 7 and 8 relating to 
the Ministry ~f Commer~e. 

(3) Deman"s Nos. 9 to 11 relating to 
the Ministry of Communications; 

(4) Demand No. 22 relating to the 
Ministry of Environment and 
Forests. 

(5) Demands Nos. 24 to 27, 29 and 30 
and 32 to 36 relating to the 
Ministry of Finance. 

(6) Demands Nos. 39 and 40 relatin, 
to the Ministry of Health and 
Family Welfare. 

(1) Demands Nos. S4 and 55 relatina 
to the Ministry of Information and 
Broadcasting. 

(8) Demand NO. 56 relating to the 
Ministry of Labour. 

(9) Demand No. S7 relating to the 
Ministry of Law and Justice. 

(10) Demand No. 58 relatilll to the 
Minissry of Parliamentary Affairs. 

(11) Demand No. 59 relatiq to the 
Ministry of Personnel, Public 
Grievances And Pensions ... 

(12) Demand No. 60 relating to the 
Ministry of Petroleum and NaturAl 
Gas. 

(13) Demands Nos. 61 and 62 relatinl 
to the Ministry of PJannjng . 

(14) Demand No. 63 relating to the 
Ministry of Programme Implement-
ation. 

(15) Demands Nos. 64 to 66 relatina to 
the Ministry of Science and 
Techn1JJ ogy. 

(16) Demands Nos. 69 to 71 relating to 
the Ministry of Surface Trans-
port. 

(17) Demand No. 73 relatina to the 
Ministry of Tourism. 

(1~) Demands Nos. 74 to 76 relating to 
the Ministry of Urban Develop-
ment. 

(19) Dep1and No. 77 relating to the 
Ministry of Water Resources. 

(20) Demand No. 78 relating to the 
Mini!try of Welfare. 

(2J) Demands Nes. 79 and 80 reJatina 
to the Department of Atomic 
Energy. 

(22) Demand No. 81 relating to the 
Department of Electronics, 

(23) Demand No. 82 relating to the 
Department of Ocean Develop-
ment. 

(24) Demand No. 83 relating to the 
Department of Space. 

(25) Demand No. 84 relating to Lok 
Sabha. 

(26) Demand No. 85 relating to Rajya 
Sabba; and 

(27) Demand No. 87 relating te the 
Secretariat of the Vice-President." 

The motion "as adopted. 
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, 
No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant 
Demand on Account voted by the voted by the House 

House on 11th March, 1988 ... 

1 2 3 4 

Rovenue Capital Revenue Capital 
Rs. R.I. Rs. Rs. 

Ministry 0/ Civil A.vlatio'! 

6. Ministry of Civil Aviation 8,82,00,000 2,17,00,000 44,09,00,000 10,86,00,000 

Ministry 0/ Commerce 

7. Department of 202,59,00,000 32,38,00,000 1012,98,00,000 161,91,00,000 
Commerce 

8. Department of Supply ~3J45.00,OOO 17,25,00,000 

Ministry 0/ Communi-
catIOns ,. Ministry of Communi .. 1,25,00,000 27,00,000 6,25,00,000 1,33.00,000 
cations 

10. Postal Services 181,82,00,000 7,81,00,000 909,30,00,000 39,04,00,000 

It. Telecomn1unication 404,25,00,000 229,00,00,000 2021,25,00,000 1144,99,00,000 . 
Services 

Ministry of Environment 
and Forests 

22. Ministry of El'lviroment 31,44,00,000 4',00,000 157,:l4,OO,OOO 2,45,00,000 
and Forests 

Ministry 0/ Finance 

24. _pepartment of Economic 70,58,00,000 27,79,00,000 352,91,00,000 138,95,00,000 
Affairs 

25. Currency, Coinage and 46,40,00,000 33,34,00,000 .232,05-,00,000 166,7S,~OOO 
Stamps 

26. Payments to Financial 54,94.00,000 227,81,00,000 273,68,00,000 453,48,00,000 
In,titutiom 

27. Pensions 82,56,00,000 412,78,00,000 

29. Transfers to State 1150,20,00,000 17,50,00,000 2452.73,00,000 17,50,OO,goo • Governments 

30. Loans to Government 27,50,00,000 137,50,00,000 
~ervants, etc. 
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1 2 3 

Ministry 01 Planni", 

61. Plannina 2,30,00,000 11,53,00,000 

62. Department of Statistics 5,87,00,001 29.33,00,000 

Mini~try of prolramme 
Implementation 

63. Ministry of Proaramme 13,00,000 66,00,000 
Implementation 

Ministry 0/ SeleneB 
and TechnolsKY 

64. Department of Science 27.15,00.000 3,0',00,000 152,72,00,000 15,42,00,000 
and Technology .. 

65. Department of Scientific 33,99,00,000 78,00,000 l69,93,OO,OOO 3,87,00,000 
and Industrial Research 

66. Department of Biotech ... 6,86,00,000 ·92,00,000 34,29,00,000 4,58,00,000 
Dology 

Ministry of Sur/ace 
Transport 

69. Surface Transpurt 5,45,00,000 24,89,00,000 27,24,00,000 101,46,00,000 

70. Roads 47,41,00,000 81,05,00,000 237 ,07 ,OO~OOO 405,28,00,000 

71. Ports, Lighthouses 18,78,00,000 54,80,00,000 89,67,00,000 273,97,OOtOOO 
and Shipping 

Ministry of Tourism 

73. Ministry of Tourism 5,89,00;000 2,66,00,000 29,44,00,000 13,30,00,000 

Ministry 0/ Urban 
Development 

74. U,.ban Developl,llent 13,57,00.000 18.53,00,000 67,87,00,000 92,66,00,000 '" 
and Housing 

75. Public WOlks 27,67,00,000 12,71,00,000 138,37,00,000 63J~2,OO,OOO 

76. Stationary and Printina 12,66.00,000 1,00,00,000 63,33,00,000 5,00,00,000 

Minlstr)' 0/ Water 
Resource, 

77. Ministry 0 f Water 49,60,00,000 I 2,77,00,000 . 247,95,00,000 13,a,,00.0I0 
Resources 

Minislry _/ WeI/are 

78. Ministry of Welfare 41,67,00,000 14,00,000 238,36,00,000 . 71,00,000 



1 

Approp;jtllion (No.2) 
Bill, 198.8 

2 

Departmt-nt of Atomi~ 
Ene,gy 

3 

I 

79 .. Atomic Energy 51,67,00,000 

80. Nuclear Power Schemes 56,53,00,000 

lhparlmenl of Electronics 

11. Department of Electronics 

Dep.rlment of Ocean 
Development 

81. Department of Ocean 
Development 

Department of Space 

83. Department of Space 

Parliament, Secretariats 
of the President, Vice-
President and Union Public 
Service CommisJion 

14. Lok Sabha 

85. Rajya Sabha 

87. Secretariat of the 
Vice-President 

11.04 brs. 

APPROPRIATION (NO.2) 
BILL 1988* 

[English] 

13,47,00,000 

4,34,00,000 

46,36,00,000 

2,49,00,000 

93,00,000 

3,00,000 .. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI): I bel to move 
for leave to introduce a Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
I ndia for the services of the financial 
year 1988-89. 

82,42,00,000 

38,OO,OO,00d 

8,41,00,000 

48,00,000 

A.ppropr'~t'on (No.2) 
Bill, 1988 

253,38,00,000 41S,10,OO,OOO 

110,04,00,000 190,00,00,000 

67,36,00,000 42,06,00,000 

22,21,00,000 2,37,00,000 

44,33,00,000 231,85,00,00 ·109,53,00,000 

12,45,00,000 

4,63,00,000 

15,00,000 

MR. SPEAKER : The qUestion is : 

"That leave be Iranted to intro-
duce a Bill to authorise p~ymel1t and 
appropria tion of certain sums from and 
out of the Conso1idate~ Fund of 
India for the servjces of the financial 
year 1988-89." 

T.be motion was adopted, 

SHRI B.K. GADHVI: I introducet tbe 
Bill. 

MR. SPEAKER: The Minister may 
now move the Bill for consideration. 

*Publiehed in Gazette of India Extraordinary, Patt II, Section 2, dated 26.4.1988. 
tIntroduced/moved with the recommendation of the President. 
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SHRI B.K. OADHVI: I beg to 
movet : 

"That the Bill to authori$e pay-
ment and appropriation of certain 'Sums 
from and out of the Consolida ted Fund 
of India for the services of the financial 
year 1988 .. 89 be taken into considera-
tion." 

MR. SPEAKER: Motion moved : 

"Tbat the Bill to authorise pay-
ment and appropriation of certain sums 
from and out of the Consolidated Fund 
of India for the services of financial 
year 1988· 89 be taken t into considera-
tion." . 
SHRI INDRAJIT GUPTA 

(Basirhat) Sir, I want to raise ... 

[Translat ion] 

MR. SPEAKER: Your note has come 
late. 

(En:lish] 

SHRI INDRAJIT GUPTA: I just 
want to raise an important ~point regarding 
this Appropriation Bill. 

PROF. MADHU DANDAVATE 
(Rajapur) : Under your residuary powers 
you can allow him. 

[Trans/at ;011] 

A special favour for you. 

[English] 

But it is late. 

SHRI INDRAJIT GUPTA 
take only a minute. 

I will 

I want to raise an important question 
whether it is correct or even permissible 
for the Parliament to pass a law in the 
form of an Appropriation Act authorising 
the Government to withdraw from the 
Consolidated Fund of India an amount-
the amount given here in the Appropriation 
Bill is a sum of Rc;. 2,25,658.55 crores-
which is· much in excess of the receipts 
whicl\ are accruing to that Fund, to the 

Consoli~ated Fund of India. It is poslible, 
is it correct ? 

I have found from the papers. from 
the calculations that the amount which is 
estimated to accrue the Consolidated Ft:lnd 
(i)f India in this current year is Rs. 2,20,150 
crores including the Railway Receipts. 
-If you deduct the Railway Receipts which 
amounts to Rs. 9,663 crores, the total 
receipts accrui ng to the Consolidated Fund 
are Rs. 2,10,481 crores. But the amoont 
which has been asked for in the Appropr~a­
tioD Bjll is Rs. 2,25,659 crores. This 
means that there is a' lap of Rs. 15,172 
crores. This Government is asking for an 
amount which is Rs. 15,172 crores in excess 
of the amount which has been deposited 
in the Consolidated Fund, accordinJ to the 
Expenditure Budget, Volume-I. 

I want to raise th is question for you to 
decide, for the House to decide whether it 
is permissible and proper for the Parliament 
to pass an Act like this, because where 
will this excess amount come from? 
Either it can come from another. heading 
which is called Public Account; but that 
money is not meant for this purpose at all. 
tt is for a different purpose altogether. 

SHRI C. MADHAV REDDI 
(Adilabad): This point was already 
raised last year. It is in the Rules Com 
mittee. 

SHRI B.K. GADHVI : The point raised 
is perhaps misconceived. The rece ipts that 
\'Ie have shown are estimated ones. It is 
so all throughout. Whenever there is a 
shortfall, then we resort to other measures 
also .. . (Interruptiuns) .. . It is not that the 
actual receipts and the actual expenditure 
should meet. That is not the ·"oint. It is 
not the law that the actual cx~enditure and 
the actual receipts should meei. What we 
are asking this House to approve is that, 
allow us to draw this sum and we will 
manage to see that this sum will be there 
is the Consolidated Fund of India. 

[Translation] 

MH. SPEAKER: You mean to say 
that if there is no moilcy how it would be 
spent. 

t1ntroduced!moved with the recommendation of the President. 
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[ElfIlilh] 

THE MINISTER OF FINANCE AND 
MINISTER. OF COMMERCE (SHRI 
NARAYAN DATT TIWARn: With 
areat respeet to the Hon. Member I may 
lay that the Consolidated Fund of India 
is a continuing fund. It is not a yearly 
fund or a fund which is lapsable .. It is a 
fund which is envisaged in the Constitu .. 
tion itself by the founding fathers of the 
Constitution. There are three tYpes of 
funds-the Consolidated Fllnd of India, the 
Contingency Fund and the Public Account. 
Towards the last, the Hon. Member meo-
t ioned the Public Account. Plablic Account 
i. a very important factor when the consi-
der the overall ways and means position of 
the Government. In the modern budget-
ina 'concept, it is always the Public Account, 
tht Consolidated Fund and the Contingency 
Fund which go together in the scheme of 
the- Constitution. Therefore the Public 
Account is always available for helping the 
ways and means position of the Govern-
ment of India. It has been always so. 
Even tbe S tate Governments do like 
that. 

SHRI INDRAJIT GUPTA: The Con-
tingency Fund is what it says it is. It is a 
fund for the contingency. It is :i fund 
which can be u,;cd only in the case of some 
emerBCncy. 

SHRI C. MADHA V REDOI: It is 
already before the Rules Committee. 

MR. SPEAKER : This has been goinl 
on like this. Thi~ is not the first time. 

PROF. MAOHU DANDAVATE 
Last time we gave it in writing· 

SHRI INDRAJIT GUPTA: But it is 
my first time anyway. 

SHRI C. MADHAV REDDI: Last 
year I raised it. 

SHRI INDRAJll GUPTA: The 
Pub He Fund cannot be used for this pur-
pose. I t is used for paying the de!'osi· 
tors ... 

MR. SPEAKER : 
on like this. 

The question is ;. 

This has been goinl 

UTbat the Bill to authorise pay-
ment and appropriation of certain sum. 
from and out of the Consolidated Fund 
of India for tbe services of' the finan-
cial year 1988-89, be taken into consi-
deration. " 

The motion ,,'as adopted. 

MR. SPEAKER: The House shall 
now take up clause by clause considc.lration 
of the Bill. 

The question is : 

"Tha t Clauses 2 to 4 and the 
Schedule stand part of the Bill. 

The motion was adopted. 

Clauses 2 to 4 and the Schedule were 
added to the Bill. 

MR. SPEAKER: The question is : 

"Tha t clause 1, the Enactinl 
Formula and the Title stand part of the 
Bill.'" 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Title were added'(o the Bill. 

SHRI B.K. GADHVI: Sir, I bee to 
move: 

"That the Bill be passed." 

MR. SPEAKER: The question is 

UTha t the B ill be passed." . 

The motion was adopted. 

18.10 bra. 

JOINT COMMITTEE TO ENQUIRE 
INTO BOFORS' CONTRACT 

Report 

(EngliJIz] 

MR. SPEAKER 
ranand ... 

Now Shri Shanka-

PROF. MADHU DA.,NDAVAT! 
(Rajapur): Sir, before be presents tb. 
report 1 am on fl point of or4,r. 
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MR. SPEAKER: What is your point 
of order and under what rule? 

PROF. MADHU DANDAVATE: It 
is under Rule 376 that I rise on a point 
of order to point out to you that the 
provisions of Rule 270 and Rule 273 are 
not complied wi tho 

I MR. SPEAKER: Rule. 270 does not 
apply. 

PROF. MADHU DANDAVATE: It 
does. Why do you not listen to me as 
to what is my point of order? You sent 
word to me, '41 would like to know what is 
the issue that you are raising": I sent word 
that I am going to put forward my view-
point about the violation of Rule 270. 
W ill you allow me to do that ? 

MR. SPEAKER: Yes. 
(lilt errupt ions) 

SHRI S. JAIPAL REDDY (Mabbub-
nagar): We do not want P. white-wash. 
This is the biggest white-wa~h of the 
century. 

PROF. MADHU DANDAVATp : Sir, 
as far as Rule 270 is concerned it says 
that the Committee will have power to 
send for persons, papers and records. 

MR. SPEAKER: No probcim. It is ' 
internal procedure. 

PROF. MADHU DANDAVATE: 
Problem is coming now. Sir. This is 
Rule 270. I wish to point out that when 
the Report was finalised certain concrete 
informatipos have come after the finalisa-
tion. Number one, Swedish radio report 
and Number two, a" big despatch in the 
Hindu about Hindujas. 

··~ot recorded. 

MR. SPEAKER: Not allowed. 

(Interruptions" * 
PROF. MADHU DANDAVATE: I 

want to know whether the Committee had 
sent for records, persons .. , 

MR. SPEAKER: You can sec it only 
'after the Report is presented. 

PROF. MADHU DANDAVATE: Our 
information is that they have not cal1ed for 
the records. 

MR. SPEAKER: You cannot pre-
sume anything. Over-ruled. 

PROF. MADHU DANDAVATE: 
Number two, Rule 273 is about ihe witnes-
ses. Win Chadha was called bere al. ' 
witness and humiliatil18 conditions were 
accepted .. . (Interruptions). 

MIt. SPEAKER: I do not know. 
Not allowed. 

(Interrupti"ns)·· 

SHRI B. SHANKARAl'lAND (Chik-
kodi): Sir, I beg to present the Report 
and Minutes (Hindi and English versions) 
of the Joint Committee to enquire into 
Bofors' Contract. (Interruptions) 

MR. SPEAKER: You raise it after-
wards. You do it in the debate. The 
Bouse stands adjourned to meet tomorrow 
at 11 a.m. 

18.12 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, April 27" 

1988/Vaisakha 7" 1910 (Saka). 
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